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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  April  30,  974/Vaisakha  10,
 896  (Saka)

 ‘The  Lok  Sabha  met  at  Eleven  ef  the
 Clock

 (Max.  Spraxer  in  the  Chair]

 OBITUARY  REFERENCE

 MR.  SPEAKER:  Hon,  Members,  I
 have  to  inform  the  House  of  the  sad
 demise  of  Shri  Bipin  Behari  Varma
 who  passed  away  at  Patna  on  the  26th
 April,  974  at  the  age  of  82.

 Shri  Varma  was  a  Member  of  the
 Central  Legislative  Assembly  from  934
 to  998  and  945  to  1947.  of  Provisional
 Parilament  from  3950  to  I952  and  of
 the  First  and  Second  Lok  Sabha  curing
 the  years  1952—€2,  Later,  he  was  a
 Member  of  the  Rajva  Sabha  during
 the  year  ‘1902-68,  A3  an  associate  of
 Mahatma  Gandhi,  he  suffered  imprison-
 ment  for  the  freedom  of  the  country.
 An  Ggriculturist  and  a  social  worker,
 he  took  keen  interest  in  the  relief
 activities  and  Harijan  uplift  He  serv-
 पु  on  a  number  of  organisations  and
 local  bedies  of  his  State.

 We  deeply  mourn  the  lors  of  this
 friend  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  family.

 The  House  may  stand  in  silence  for
 @  short  while  to  express  its  sorrow,

 The  Members  then  stood  ix  silence
 for  «  short  while.

 जन
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 ORAL  ANSWERS  TO  QUESTIONS

 Setting  up  of  River  Boards  under
 River  Boards  Act,  956

 *804,  SHRI  K.  NARAYANA  RAO:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  any  River  Boards  have
 been  established  under  the  River
 Boards  Act,  ‘1956;  and  ,

 (hb)  af  80,  the  main  features  thereof?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  ्  rom  PANT):
 (ay  No  Sir.

 (b)  Does  not  arise.

 SHRI  K  NARAYANA  RAO:  The
 River  Boards  Act  was  passed  in  986
 to  provide  for  the  River  Boards  and
 aiong  with  that,  about  I0  years  aga,
 the  Inter-State  Water  Disputes  Act
 was  also  passed

 Unfortunately,  no  State  River  Board
 could  be  created  because  of  the  reti-
 cence  on  the  part  of  the  State  Gov-
 ernments.  So  far  as  the  Constitution
 ig  concerned,  the  hon,  Minister  is  well
 aware  that,  particularly  the  inter-
 State  waters  are  the  national  pro-
 perty  Therefore,  the  Conisitution  spe-
 cifically  envisages  that  the  subject  of
 development  and  utilisation  of  inter-
 State  waters  comes  within  the  pur-
 view  of  the  Parliament  and  the  Cen-
 tral  Government  But  the  Govern-
 rrent  has  not  approached  the  problem
 from  the  national  point  of  tiew.  I
 would  hke  to  know  whether  the  Gove
 ernment  will  take  serious  steps  ta
 make  the  State  Government,  feel  the
 need  of  the  Act  which  they  have  pas-
 sed.  Otherwise,  do  they  want  to  keep
 a  particular  statute  as  a  dead-letter?
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 SHRI  हू,  C.  PANT:  Even  when  the
 need  has  not  been  accepted  by  many
 of  the  States,  I  do  not  think  it  could
 be  made  more  acceptable  to  them,

 SHRI  MOHANRAJ  KALINGARA-
 YAR:  I  would  like  to  get  g  confirma-
 tion  from  the  hon.  Minister  if  there
 is  any  proposal  for  all  the  Chief  Minis.
 ters  of  all  the  States  who  constitute
 the  members  of  the  Boards  if  they  any
 such  Boards,

 MR.  SPEAKER:  The  Minister  has
 replied  that  there  is  no  River  Board
 constituted.  This  does  not  arise.

 SHRI  NARSINGH  NARAIN  PAN.
 DEY:  May  I  know  whether  under
 Section  0  of  the  River  Boards  Act,
 19  he  any  Advisory  Committee  or
 Committees  have  been  formed  for  the
 execution  of  the  work  under  Sections
 3  and  74  of  the  River  Boards  Act
 and,  if  so,  the  names  of  the  persons  on
 these  Committees  and  the  important
 river  water  disputes  and  schemes

 >  undertaken  and  disposed  of  by  them?

 MR.  SPEAKER:  You  are  going  a
 ftep  further.

 SHRI  NARSINGH  NARAIN  PAN-
 DEY:  Sections  3  and  4  of  the  River
 Boards  Act  provide  that  river  water
 disputes,  if  any,  and  some  functions
 under  the  Board  will  be  executed  by
 the  Government....

 *  MR.  SPEAKER:  Unless  the  Boards
 ate  fromed,  how  can  the  Committees
 come  in?

 SHRI  NARSINGH  NARAIN  PAN-
 DEY:  I  want  to  know  whether  any
 Committee  has  been  formed  by  the
 Government.  Has  any  State  Govern-
 ment  asked  for  any  Committee  to  be
 formed?

 SHRI  है,  C.  PANT:  No  Board  has
 been  formed.

 oft  wee  बिहारी  बाजपेयी  :  झगर  बो
 बनाना  नहीं  था  तो  यह  कानून  क्‍यों  बनाया
 क्‍या  ?
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 साहिल  महिला:  साप  ने  इन्फर्मेशन
 मांगी  है,  उन्होंने  इन्फर्मेशन  दी  है  ।

 श्री  अटल  बिहारी  वाज पेयों  :  प्रत्यक्ष
 महोदय,  बाहर  इस  बात  के  लिये  आलोचना

 होती  है  कि  पालियामेंट  पर  2  मिनट  के  लिये
 0  हजार  रुपया  खर्च  होता  है।  हम  कानून

 बनाते  हैं  लेकिन  उस  कानून  पर  अमल  नहीं
 होता  ।  अगर  बोर्ड  नहीं  बनाना  था  तो  इसके

 लिये  कानून  क्यों  बनाया  गया  ?

 wean  महोदय  :  प्रखर  फैमिली  प्लानिय
 का  कानून  बना  हुआ  है  कि  बच्चे  न  पैदा  हों
 तो  यह  फैमिली  प्लानिंग  का  कानून  कब  काम
 जायेगा  ।  भाप  जैसे  लोगों  के  लिये  फैमिली
 प्लानिंग  एक्ट  किस  कास  का  |

 मी  डो०  एन०  तिवारी  :  कुछ  नदिया

 ऐसी  हैं  जिनका  उद्गम  स्थान  अपने  देश  से

 बाहर  हैं,  उन  के  सम्बन्ध  में  यदि  कोई  बाद-

 विवाद  झा  जाये  तो  उस  के  सिये  आपने  क्या

 उपाय  किया  है  ?  जैसे  बिहार  की  कोसी

 और  ठण्डक  नदियां  हैं,  उनका  उद्गम  स्थान

 देश  से  बाहर  है,  ऐसी  जगहों  के
 लिये

 क्या  कोई
 रिवर  बोर्ड  है  या  कोई  बम्सलटेटिव

 कमेटी  बनी  है,  इनका  निबटारा  कैसे  होता
 है?

 श्री  wer  चना  पाल:  महू  प्रश्न  तो

 देश  के  इन्दर  जो  नदियां  हैं  उन  के बेतित्ड  का

 प्रश्न  है,  रिवर-बोनस  का  सम्बन्ध  भी  उन  से

 ही  है।  दूसरे  देशों  के  साथ  जहां  इस  तरह  कौ

 बातचीत  करनी  होती  है  तो  वह  इस  बोर्ड  के

 टलत  नहीं  होती  है,  उसके  सिये  ar  से-

 बातचीत  होती  है  ताकि  काई  रास्ता[सिकरल  ,

 शी  ही०  तुम  तिवारी  :  लेकिन  क्या

 उसके  लि  कोई  सबेर  ी  है  ?

 शी  कृष्ण  सा  पंत:  उस  के  लिए

 हर  केस में  अलग  मम  बात  करनी  होती  है  a

 इसमें  एजेन्सी का  कोई  बाल  at  है,  हर  सदी
 के  बारे  में  प्रलय-प्रभा  आत  करती  होती

 -  हैं
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 SHRI  VIRBHADRA  SINGH:  From
 “ie  reply  givén  by  the  hon.  Minister,
 4६  appears  that  the  Rivet  Boards  have
 not  been  set  up  due  to  some  opposition
 from  the  State  Governments.  I  would
 like  to

 Boards  which  were  envisaged  to
 set  up  under  this  Act,  whether  any

 definite  discussions  took  place  with  the
 State  Governments  regarding  the  set-
 ting  up  of  these  Boards?

 SHRI  KE.  C.  PANT:  In  reply  to  Mr.
 Tiwari—I  just  remember—I  am  ex-
 cluding  the  Indus  Commission  and  the
 Joint  Indéo-Bangladesh  Commission;
 that  way  in  regard  to  another  matter;
 mot  Nepal.

 About  this  question  discussions  were
 held  with  the  States  in  the  early  Six-
 ties,  and  Gujarat  agreed  in  the  begin-
 ning  and  then  withdrew  its  assent.
 Maharashtra  ang  Andhra  Pradesh  did
 mot  agree;  Bihar  opposed  it;  Tamil
 Nadu  and  Karnataka  did  not  feel  that
 7  was  necessary;  U.P.  thought  that  no
 useful  purpese  would  be  served;  and
 so  on,  This  was  the  kind  of  replies
 that  we  got  an@  so,  no  Board  has  been
 get  up.  But  this  does  not  mean  that
 the  Government  has  topped  thinking
 in  terms  of  some  agency  or  mechanism
 for  overall  planning  of  river  basins  as
 éuggested  by  the  Irrigation  Commis-
 sion.  That

 a.
 under  consideration

 separately.  t  does  not  arise  out
 of  this.

 ‘Visit  of  Chairman  of  Economic  Burean
 of  Revolutionary  Command  Council  of

 iveq

 *805.  SHRI  BIRENDER  SINGH
 RAO;  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  mate:

 (a)  whether  the  Chairman  of  the
 Economic  Bureau  of  the  Revohuitic-
 nary  Command  Council)  of  Iraq  visited
 Delhi  during  the  month  of  March,
 1974;  t

 tb)  whether  he  had  discussions  with
 the  Petroleum  and  Planning  Ministers
 of  Indie;  ang
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 (c)  if  go,  the  nature  of  discussions
 field  and  the  decisions  arrived  at?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):(a)  and  (b).  Yes.  Sir.

 (c)  The  discussions  were  aimed  at
 further  strengthening  the  existing
 economic  and  technical  relations  bet-
 ween  the  two  countries.  These  dis-
 cussions  resulted  in  identifying  speci-
 fic  projects  for  mutual  cooperation  in
 the  fields  of  Industry,  Agriculture  and
 Irrigation,  Trade  and  facilities  for
 training  and  education.  It  was  de-
 cided  to  establish  a  permanent
 Indo-Iraq  Joint  Commission  to  coor-
 dinate  and  facilitate  the  implementa-
 tion  of  the  existing  and  future  agree-
 ments  in  various  fieldg  and  to  explore
 and  identify  new  avenues  for  broa-
 deming  the  cooperation  between  the
 two  countries.

 SHRI  BIRENDER  SINGH  RAQ:
 You  would  kindly  notice,  Sir,  that  this
 question  was  transferred  from  the
 Ministry  of  Planning  to  the  Ministry  of
 Petroleum  and  Chemicals,  ang  the-
 hon.  Minister  has  mentioned  industry,
 trade,  agriculture,  irmgation,  and  edu-
 cation  but  nothing  has  been  said  about
 his  own  Ministry.  I  would  like  to
 know  what  was  the  discussion  which
 took  place  between  the  Chief  of  the
 Economic  Bureau  of  the  Revolutionary
 Command  Council  of  Iraq  and  the  Mi-
 nistry  of  Petroleum  and  Chemicals

 ~

 which  is  answering  this  question.

 SHRI  SHAHNAWAZ  KHAN:  In  the
 field  of  training  it  wag  agreed  that  we
 would  give  in-plant  training  to  the
 technicians  from  Iraq.  It  was  also
 agreed  to  establish  a  Petroleum  Insti-
 tute  in  Irag  by  our  people  from  our
 Ministry.  We  have  also  already  des-
 pached  a  team  which  will  carry  out
 exploration  for  drilling  oil  in  Iraq  and
 lease  of  land  hag  been  given  to  us.  All
 these  facilities  were  discussed  and  the
 whole  agreement  was  signed  by  my
 senior  colleague,  Shri  D.  K.  Borooah.

 SHRI  BIRENDER  SINGH  RAO:  May
 I  know  whether  the  visit  af  the  Chief
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 of  the  Economic  Bureau  of  Iraq  Gov-
 ernment  took  place  at  the  initiative  of
 the  Indian  Government  or  on  their
 own  initiative?  Secondly,  I  want  to
 know  whether  any  concessions  have
 been  obtained  by  the  Indian  Govern-
 ment  out  of  these  discussions  apart
 from  the  decisions  taken  earlier  by  the
 Iraq  Government  alon

 gwen
 the  Orga-

 Risation
 of  Petroleum  rting  Coun-

 SHRI  SHAHNAWAZ  KHAN:  At
 this  hon.  House  is  aware,  we  have
 very  good  and  friendly  relations  with
 the  Government  of  Iraq,  and  these
 visits  are  arranged  in  the  mutual  in-
 terest  of  both  she  countries  and  are
 welcomed,

 Regarding  the  agreement  for  oil,  I
 would  like  to  state  that  We  have  had
 negotiations  with  Iraq  for  import  of
 Iraqi  crude  of  roughly  about  3  million
 tonnes  for  the  current  year  ‘1974-75.
 Regarding  other  details,  I  would  like
 to  refrain  from  mentioning  them  at
 this  moment  because  our  Government
 is  already  negotiating  with  some  other
 countries  and  we  would  not  like  to
 disclose  all  the  details  at  this  moment.

 SHRI  BYRENDER  SINGH  RAO:
 Would  the  hon,  Minister  be  pleased
 to  gay  whether  the  invitation  was  ez-
 tended  by  the  Government  of  India?
 If  so,  have  similar  invitations  been
 extendeg  to  other  oil-producing  coun
 tries  to  hold  discussions  on  the  sub-
 ject  of  petroleum  supplies?

 SHRI  SHAHNAWAZ  KHAN:  We
 have  our  diplomatic  representatives
 jn  all  these  countries.  They  are  in
 constant  touch  with  varivus  Govern-
 ments  and  if  any  Government  ‘wishes
 to  have  any  discussions  wi.h  us  or  to
 have  the  benefit  of  training  facilities
 or  other  discussions,  we  always  wel~
 eeme  that.  It  is  mutually  arranged.

 MR.  SPEAKER;  General  Saheb,  his
 question  was  very  categorical  as  to
 who  took  the  initiative  first.  Did  we
 invite  them  or  did  they  express  a
 desire  to  discuss  with  us?

 APRIL  20,  ॥श4  Oral  Asswere  rs

 SHRI  SHAHNAWAZ  KHAN:  It

 ४
 mainly  on

 the
 initiative  of  the

 MR.  SPEAKER:  That  is  all.  Why  to
 enter  into  all  the  other  details?

 SHRI  TRIDIB  CHAUDHURI:  The
 hon.  Minister  just  mentioneg  the
 amount  of  crude—3  million  tonnes
 that  would  be  imported  from  Iraq,
 from  1974-75,  Before  that,  there  was
 an  announcement  of  a  previous  agree-
 ment  with  the  Government  of  Iraq,  a
 ten-year  agreement  with  that  country
 for  continuous  supply  of  crude  upto  a
 certain  specified  quantity.  Does  that
 ten-year  agreement  hold  good  or  is
 this  a  new  arrangement  from  year  to
 year  which  will  be  negotiated?

 SHRI  SHAHNAWAZ  KHAN:  Pre-
 viously,  there  were  various  foreign  oif
 companies  which  were  producing  oil,
 refining  it  in  Iraq.  They  also  had
 arrangements  with  our  Government
 for  supply  of  crude.  Now,  those  ar-
 rangements  have  been  terminated  by
 the  Government  of  Iraq  on  the  natio-
 nalisation  of  the  oi]  industry  and  we
 are  trying  to  enter  into  direct  arrange-
 ments  with  them.

 SHRI  TRIDIB  CHAUDHURI:  The
 answer  ig  entirely  beside  the  point.
 I  wanted  to  know:  was  there  a  speci-
 fic  agreement  with  the  Government  of
 Iraq,  not  with  foreign  oil  companies?
 That  agreement  was  also  negotiated
 by  his  senior  colJeague.  Shri  D.'K.
 Borooah  and  it  was  »  ten-year  agree-
 ment  for  continuous  supply  of  crude.
 I  wanted  to  know  whether  that  agree-
 ment  holds  good  or  has  a  new  arrange-
 ment  been  entered  into  on  year-to-
 year  basis?  That  is  what  I  wanted  to-
 know—whether  that  agreement  still
 holds  good  or  because  of  these  oil  up-
 heavals  throughout  the  world,  Iraq
 has  gone  back  and  we  are  entering  into
 a  new  arrangement.

 SHRI  SHAHNAWAZ  KHAN:  I  do
 not  think  that  the  Iraq  Government
 has  gone  back  on  any  agreement.
 These  are  new  arrangements  which  we
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 are  making  with  the  Government  af
 Izea,  ५  ft

 SHRI  JAGANNATHRAO  JOSHI:
 What  happened  to  the  old  agreement?

 MR.  SPEAKER:  This  House  was
 Informed  that  there  was  an  agreement
 for  ten  years  for  continuous  supply  of
 oil.  Shri  Tridib  Chaudhuri’s  ques-
 tion  is  very  simple.  Does  that  agree-
 ment  still  continue  or  is  at  going  to  be
 replaceg  by  new  negotiations?

 SHRI  SHAHNAWAZ  KHAN:  The
 negotiations  are  new,  in  view  of  the
 decision  taken  by  the  oi  producing
 countries.  These  are  ali  new  atrange-
 nents.

 SHRI  TRIDIB  CHAUDHURI  I
 would  hike  to  make  a  submission  that
 his  anewer

 MR  SPEAKER  Sometumes  it  is  very
 difficult  for  the  Minister  to  be  very
 categorical.  He  has  tried  to  satisfy
 you  and,  at  the  same  time,  he  wants
 seme  cope  for  negotiations

 SHRI  TRIDIB  CHAUDHURI:  Only
 a  few  months  ago,  30  agreement  was
 signed  Are  we  to  understand  that
 that  agreement  has  been  terminated
 and  mew  arrangements  have  been
 made  This  ts  something  absurd.

 MR,  SPEAKER  I  wish  to  invite
 your  attention  again  Is  this  new
 phase  of  negotiations  a  .  onsequence  of
 that  agreement?  This  i»  entirely  a
 separate  question

 SHRI  SHAHNAWAZ  KHAN.  This
 sa  sepa  ate  thing

 SHRI  B.  K  DASCHOWDHURY:
 Sir,  In  mew  of  the  statement  given  by
 the  horn  Minister  thet  an  area  has
 alveady  been  leased  out  to  our  Oil
 Corporation  by  the  Government  of
 Iraq,  may  J  know  from  the  how  Munis-
 ter  whether  after  the  drilling  opera-
 tions,  while  oil  is  struck  there,  the
 production  in  the  form  of  crude,  re-
 fined  oi]  and  petroleum,  will  go  to

 VAISAKHA  2,  5896  (SAKA)  Oral  Answers  १0

 the  Government  of  India  or  whether
 it  will  be  handed  over  to  the  Iraq
 Government  and  after  that  you  will
 get  it  from  them?  What  is  the  posi-
 tion  in  this  regard?

 SHRI  SHAHNAWAZ  KHAN;  The
 oil  would  belong  to  the  Government
 of  Iraq  and  then  we  will  have  to
 enter  into  agreements,  with  them  in
 this  regard.

 Payment  of  cash  wiiness  allowance
 on  gli  Zonal  Railways

 a
 *897  SHRI  RAJDEO  SINGH:

 SHRI  CHANDRIKA  PRASAD:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  ‘3147  on  the
 i8th  December,  973  regarding  imple-
 mentation  of  order  for  payment  of
 cash  witness  allowance  and  state;

 (a)  the  reasons  for  payment  of
 cash  witness  allowance  to  cash  wit-
 nesses  in  the  Southern  Railway  only;
 and

 (b)  whether  the  orders  for  payment
 of  cash  witness  allowance  in  other
 Railways  will  be  issued  thereby  ensur-
 ing  @  uniform  treatment  all  over  the
 Indian  Railways?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI);  (a)  The
 allowance  is  paid  to  enable  them  to
 meet  the  extra  expenditure  meurred
 bv  these  staff  in  maintaining  double
 establishments

 (b}  The  circumstances  differ  from
 Railway  to  Railway  and  it  8  not
 therefore,  proposed  to  lay  down  uni-
 form  rules

 SHRI  RAJDEO  SINGH  The  word
 used  by  the  Minister  ‘creumstances’
 xe  most  misleading  here  Therefore,
 I  would  use  the  word  ‘factors’  t
 want  to  kn-w  whether  tc  factors  ६४९५०

 ponrible  for  pavment  of  cas’  witness
 allowance  in  Southern  Railway  are
 not  obtaining  in  other  Ralways  and
 also  whether  the  circumstances  also
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 differ  from  Railway  ६6  Railway  for
 shrolfs  to  count  and  get  allowance
 when  they  count  over  Rs:  26,000  also.

 SHRI  MOHD  SHAFI  QURESHI:  The
 position  obtaining  on  Southern  Rail-
 way  dates  back  to  the  management  of
 the  Company  days  on.  this  particular
 Railway.  Each  Railway  has  got  its
 own  norm.  We  have  given  almost  a
 free  hand  to  these  things  but  as  and
 when  they  feel  the  necessity  of  chang-
 ing  the  system,  they  can  do  80.  ~

 SHRI  RAJDEO  SINGH:  Sir,  in  reply
 to  part  (a)  he  says  about  double  es-
 tablishments.  So,  besides  maintaining
 the  double  establishments,  the  risks
 involved  is  also  another  factor  lke
 movement  of  lakhs  of  rupees  in  shift
 duties  in  the  strong-room.  The  risks
 are  similar  in  every  railway.  There-
 fore.  I  want  to  know  whether  the
 Government  is  prepared  to  think
 anew?  -

 MR.  SPEAKER:  Do  you  have  all
 these  supplementaries  as  written  sup-
 plementaries  also?  Do  you  come
 always  prepared  with  written  supple-
 mentaries?

 SHRI  RAJDEO  SINGH;  I  have
 jotted  down  the  points.

 MR.  SPEAKER:  Supplemetaries
 arise  out  of  the  answers  given  and
 they  have  to  be  extempore  or  on  the
 spot.  ‘

 SHRI  RAJDEO  SINGH:  This  is  re-
 garding  the  answer  which  he  has
 given  today....

 MR.  SPEAKER:  I  think  you  have
 given  it  in  the  answer.  Will  you  ex-
 plain  it  to  him  again?

 SHRI  MOHD.  SHAFI  QURESHI:
 Sir,  I  said,  each  Zonal  Railway  has
 got  its  own  system  which  suits  them.
 Of  course  they  are  within  their  rights
 to  change  the  system  if  they  so  desire.

 WR.  SPEAKER:  That  is  why
 4  thought  this  answer  provides  enough
 ground  for  your  satisfaction,
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 SHRI  RAJDEO  SINGH:  Six,  they
 have  to  maintain  double  establish-
 ment.  This  is  the  position  in  each  and
 every  railway,  and  this  is  net  only  in
 the  Southern  Railway.

 SHRI  MOHD,  SHAFI  QURESHI:
 Different  Railways  have  different
 systems  in  the  railways.  In  some
 Railways,  they  depute  their  men  for
 fifteen  days  or  for  a  week.  In  the
 Sourthern  Railways,  they  have  got  an
 entirely  different  system.  They  nave
 their  deputationists  for  a  longer  period.
 Therefore,  they  have  to  maintain  two
 establishments—one  at  Tiruchirapalli
 and  the  other  at  the  headquarters
 where  they  are  stationed.

 MR.  SPEAKER:  Is  it  all  right?

 SHRI  RAJDEQ  SINGH;  I  have  one
 more  supplementary  to  ask.

 MR.  SPEAKER:  You  already  had
 two  supplementaries.

 SHRI  RAJDEO  SINGH:  I  want  to
 put  a  supplementary  to  clear  my  point.
 If  the  periog  38  for  more  than  fifteen
 days,  will  the  Government  be  pre-
 pared  to  pay  the  cash  allowance  to
 such  persons?

 SHRI  MOHD.  SHAFI  QURESHI:
 No,  Sir.

 श्री  अविका  बलाद  :  भ्रध्यक्ष  जो,
 स्त्री  जी  ने  जो  जवाब  दिया  है  उस  से  कोई
 मतलब  नहीं  निकलता  ।  कैश  हर  स्टेशन  से
 जाता  है  और  अकाउन्ट  डिपार्टमेंट  उस  की
 गिनती  करता  है  वहां  कर्मांशयल  डिपार्टमेंट
 का  भी  एक  आदमी  होता  है  जिस  -से  कोई

 गह यह  ने  ही  a  सभो  जगह  यही  प्रथा  है  |
 फिर  जो  मंत्री  जो  ने  कहा  कि  हर  रेलवे  में
 डिनर  करता  है,  यह  बात  मेरी  समझ  में  नहीं
 पायी।  में  यह  जानना  चाहता  हू  रेलवे  बोद
 का  प्रदेश  था  कि  अप्रैल,  .972  से  उस  को

 भल  ह  दिया  जाय,  तो  क्‍या  बाप  उसी
 तारीख  से  यह  भत्ता दे  रह  हैं  जो  रेलवे  थोदा  का
 आदेश  था?
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 oh  ger  कफी  कुरकी:  मेंने  जो

 न्ल्वाल  का  जनाब  दिया  है  उस  में  क्लाथ  कि

 हर  रेलवे  का  लग  भ्र लग  सिस्टम  है  भोर

 हम  ने  उस  को  इस  बात  की  छूट  दे  रखी  है
 अगर  चाहें  तो  भ्र पना  तिकड़म  बदल

 सकते  हैं  क्योंकि  केश  के  मामले  में  जब  तक

 किसी  की  ईमानदारी  और  उस  की  जिम्मेदारी

 के  मुताल्लिक  पूरे  तौर  पर  जांच  न  की  जाय

 सब  तक  बंश  पर  नहीं  रखते  ।  साये,

 हर  रेलवे  की  अपनी  जिम्मेदारी  होती  है  कि

 किस  शख्स  को  यहां  रखा  जाय  ।

 करी  अलीका  बलाद:  बाप  के  रेलवे  बोर्ड

 का  आदेश  972 38  तो  मे ंआनना  चाहता  हू
 कि  उसी  तारीख  से  यह  असला उन्स  दे  रहे

 हु  ?

 अध्यक्ष  महोदय  :

 उन्होंने  ot
 जबाब  तो  दिया

 शो  मुहिम  1... क  क्रेश  :  सदन

 रेलवे  की  970  में  एक  बातचीत  हुई  थी

 तो  कैश  एलाउन्स  बढ़ा  कर  60  to  कर

 दिया  गया  था  |  तब  से  ही  दिया  जा  रहा

 है

 शो  ड्रम  फाम्र  कछ :  जहां  तक

 कैश  गिनने  की  बात  है  यह  सभी  रेबीज  मे  एक

 ही  जैसा  काम  है  झोर  एक  ही  जैसे  काम  के

 स्त  एक  हो  लेसा  झला  सीखना  चाहिए  ।

 लग  प्रलभन  रेलवे  में  जो  अन्तर  है  क्या  बाप  का
 कर्तव्य  नहीं  है  कि  बाप  सभी  रेलवे  को

 इस  प्रकार  का  आदेश  दें  कि  समान  काम  के

 लिए.  समान  वेतन  जौर  भत्ता  दिया  जाय  ?

 क्या  पाप  इस  की  आवश्यकता  नहीं  समझते  ?

 को  मुहिम  जाकी  क्रैश  :  मेंने  जैसे.

 पहले  भी  कहा  था  कि  हंस  ने  हर  रेलवे  को  छूट
 दे  रखी  है।  केश  का  मामला  है  उन  की

 जिम्मेदारी  होती  है,  हू  जिस  तरीके  से

 जिम्मेदारी  को  निभा  सकते  हैं  निभाये  ।
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 लेकिन  वह  झगर  तबदीली  करना  चाहते  हैं
 तो  हमें  इस  में  कोई  रुकावट  नहीं  हैं  ।

 SHRI  AMRIT  NAHATA:  Counting
 of  cash  in  the  railways  is  done  by  the
 shroffs.  And  each  one  of  them  is  ex-
 pected  to  deposit  the  security  before
 he  is  appointed  as  a  Shroff.  Once
 this  security  ig  taken  from  all  the
 staff  and,  in  the  railways  all  over,
 when  the  shroffs  have  got  the  same
 type  of  work  everywhere.  how  ig  it
 that  in  a  particular  railawy,  this
 allowance  is  given  while  in  other  rail-
 ways  that  is  not  given?

 SHRI  MOHD.  SHAFI  QURESHI:
 This  allowance  ig  given  in  some  rail-
 ways.  In  other  railways  daily  allo-
 wance  and  dearness  allowance,  both
 are  given.  This  g  question  of  witness
 allowance.  There  is  no  allowance
 given  to  Shroffs.

 Export  Target  of  Drag  Firms

 as
 #898.  SHRI  M.  RAM  GOPAL

 REDDY:

 SHRI  RAM  BHAGAT
 PASWAN:

 Will  the  Minster  of  PETROLEUM
 AND  CHEMICALS  te  pleased  to
 state:

 (a)  whether  drug  firms  have  failed
 to  achieve  th  export  targets;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  ‘(a)  and  (b).  A  statement  is
 laid  on  the  able  of  the  House.

 STATEMENT

 (a)  Under  the  Import  Trade  Control
 Policy  for  the  year  ‘1973-74  the  drug
 manufacturing  units  in  the  organised
 sector  are  under  an  obligation  to  ex-
 port  5  per  cent  of  their  production.
 he  level  of  exports  in  1961-62,  क्ति
 Rs.  0.96  crores  and  over  the  years
 exports  of  drugs  ang  pharmaceuticals
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 have  reached  a  level  of  Rs.  .92  cro-
 res  in  1972-73  against  a  turn-over  of
 about  Rs,  350  crores  during  the  same
 year.  Units  which  fail  to  achieve  the
 requisite  exports  are  liable  to  a  cut  in
 their  import  entitlements.

 (b)  (i)  There  has  been  a  substantial
 price  differential  between  the  Indian
 and  international  prices  for  some  of
 the  more  important  drugs  which  have
 made  Indian  drugs  non-competitive  in
 the  international  market  in  the  past.

 (ii)  It  is  not  dssirabie  to  encourage
 indiscriminate  export  of  some  of  the
 drugs  for  which  production  capacity
 in  the  country  is  limited  and  which
 are  required  for  indigenous  consump-
 tion.  The  export  potential  is  there-
 fore  necessarily  limited  on  account  of
 lack  of  adequate  proiuction  capacities
 for  some  of  the  drugs.

 (iii)  An  inhibiting  factor  towards
 export  promotio:  igs  shortage  of  cer-
 tain  indigenous  ri  materials  and
 packing  materials  which  are  currently
 in  short  supply  in-  international  mar-
 ket  as  weil.

 (iv)  The  size  of  drug  manufacturing
 wnits  in  India  is  generally  smaller
 than  those  in  many  of  the  other  major
 exporting  countries  with  the  result
 that  contacts  with  international  ex-
 porting  houses  are  meagre  and  their
 marketing  efforts  are  also  inadequate.

 SHRI  M.  RAM  GOPAL  REDDY:
 _My  question  is:  Whether  the  drug

 firms  have  failed  to  achieve  the  export!
 targets.  Having  given  the  export
 figures.  I  want  to  know  froin  the  hon.
 Minister  how  much  of  drugs  we  have
 exports.  If  there  is  any  failure’  in
 that  regard,  can  he  give  us  the  rea-
 sons  thereof?

 SHRI  SHAHNAWAZ  KHAN.
 Broadly.  the  exports  have  been  of  the
 order  of  about  3  per  cent  of  the  tota!

 products.  Their  export  obligation  is

 upto  5  per  cent  of  their  production.
 The  actual  exports  have  been  of  the
 order  of  about  3  per  cent.  There  are
 certain  reasons  why  they  have  failed
 to  export  the  required  quantity.  The
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 main  reasons  are  that  there  were
 wide  disparities  between  the  prices
 prevailing  in.  India  and  those  prevail-
 ing  abroad.

 In  some  cases  the  prices  provailing
 in  India  were  higher  than  those  pre-
 vailing  abroad.  It  would  be  difficult
 for  the  firms  to  export  so  much,
 Even  from  the  internationally  esta-
 blished  firms  it  would  be  difficult  to
 import  raw  materials.  That  is  scarce
 not  only  in  India  but  it  is  also  scarce
 in  other  countries  abroad.  These
 are  some  of  the  reasons  for  which
 these  firms  were  not  able  to  export.
 Also,  there  are  certain  drugs  which
 are  in  short  supply  in  the  country  it-
 self.  As  such,  the  Government  would
 not  like  those  drugs  to  be  exported
 abroad.

 SHRI  M.  RAM  GOPAL  REDDY:
 Even  when  the  international  prices
 are  low  and  our  prices  are  high  we
 are  exporting  several  articles  and
 making  the  factories  suffer  the  loss-
 es.  Why  the  same  procedure  and
 method  is  not  applied  to  these  drug
 factories?

 SHRI  SHAHANWAZ  '  KHAN:
 I  may  inform  the  hon.  Member  that
 our  exports  are  steadily  increasing.
 In  96l-62  our  exports  were  only
 worth  Rs.  98  lakhs  whereas  in  1972-73
 Nur  exports  had  reached  a  level  of
 Rs.  .92  crores  and  our  target  for  the
 Fifth  Plan  ig  Rs.'30  to  35  crores.

 SHRI  RAM  BHAGAT  PASWAN:
 I  want  to  know  from  the  hen.  Minis-
 ter  whether  Government  propose  tc
 manufacture  more  and  more  drugs  in
 the  public  sector  uni‘s  with  a  view  to
 boost  their  availability  for  home  con-
 sumption?  How  does  the  Government
 propose  to  increase  the  production  in
 order  to  meet  drugs  export  target  and

 whether  exportable  drugs  are  spare  to
 Our  countrys  needs?

 SHRI  SHAHANWAZ  KHAN:
 We  have  three  drug  factories  in  the
 public  sector—one  at  Rishikesh,  the
 other  at  Hyderabad  and  the  third  at
 Pimpri—and  the  capacities  of  those
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 factorits  are  being  steadily  increased
 go  that  we  ca  meet  maximum  re-
 quirement  of  our  drugs  at  home  and
 also  be  able  to  export  whenever:  it  is
 fensible.

 SHRI  SEZHIYAN:  From  the  ans-
 wers  given  by  the  hon.  Minister  it
 has  been  stated  that  there  is  substan-
 tial  difference  in  the  prices  of  the
 Indian  drugs  as  compared  to  the
 prices  of  international  drugs.  That
 means  the  Indian  products  are  priced
 eo  high  that  they  cannot  compete  in-
 ternationally.  I  would  like  to  know
 from  the  hon.  Minister  what  steps
 have  been  taken  to  go  into  the  cost
 accounting  of  these  pharmaceutical
 industries  so  that  prices  are  kept
 down  to  compete  favourably  with  the
 international  market?

 SHRI  SHAHNAWAZ  KHAN:  The
 prices  of  bulk  drugs  in  this  country
 are  periodically  reviewed  by  the
 Bureau  of  Industrial  Costs  and  Prices
 and  only  very  recently  J  placed  on  the
 Table  of  the  House  the  prices  which
 had  heen  recommended  by  them.  The
 prices  are  continuously  under  review
 of  the  Government  to  ensure  that
 prices  are  not  unduly  high  but  inspite
 of  that  when  we  start  any  new  indus-
 try  the  prices  are  liable  to  be  high
 but  as  our  production  increases  the
 prices  would  come  down

 SHRI  N  K  P.  SALVE.  Due  ४
 international  competition  some  lan-
 guishness  has  heen  shown  in  _  the
 expoit  commitment  I  want  to  know
 whether  you  are  recovering  from  the
 firms  the  requisite  penaity  which  is
 a  condition  precedent  for  allowing
 them  certain  wmount  of  foreig  ex-
 change  against  their  import  commit-
 ments.  Since  our  research  and  tech-
 nology  i  drug  manufacture  is  was
 behind  that  in  the  Western  world,
 although  our  position  im  export
 targets  in  absolute  terms  may  be
 impressive,  may  I  know  whether  see-
 ing  the  overall  world  export  of  drugs
 our  trade  hag  shrunk  or  whether  it
 has  really  expanded?
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 SHRI  SHAHNAWAZ  KHAN:  Our
 export  trade  is  certainly  expanding.
 It  is  not  shrinking  but  expanding.

 SHRI  N.  K.  P,  SALVE:  In  absolute
 terms  it  may  be  expanding.  But  what
 is  the  percentage  compared  to  the
 world  export  ef  drugs?  What  was
 our  pecentage  earlier  and  what  is  our
 Percentage  today?

 SHRI  SHAHNAWAZ  KHAN:  In
 96i-62  we  were  exporting  about
 Rs.  98  lakhs,  but  today  we  are  ex-
 exporting  over  Rs.  3]
 We  are  increasing  our  exports.

 MR.  SPEAKER:  His  question  was
 very  specific.  How  doessour  percen-
 tage  compare  with  that  of  others?

 SHRI  SHAHNAWAZ  KHAN:  We
 are  only  at  the  initial  stages  and  we
 are  trying  to  increase  our  trade.  We
 cannot  compete  suddenly  with  the
 highly  developed  and  industrially  2nd
 scientifically  advanced  nations.  We
 are  trying  to  improve  our  performance
 but  we  cannot  compete  with  them
 straightway.

 Regarding  recoveries  or  penalities
 imposed,  the  Chief  Controller  of  Im-
 ports  and  Exports  looks  into  these
 things,  and  whenever  any  firm  fails
 to  export  or  keép  up  the  quota  of
 exports,  then  certain  cuts  are  made
 in  the  import  entitlements.

 SHRI  BHALJIBHAI  PARMAR:  is
 it  a  fact  that  Messrs.  Pfizers  have  fi-
 outed  the  conditions  of  their  last  ex-
 pansion  licence  by  not  executing  an
 export  bond  till  now?  If  so.  may  I
 knuw  why  Government  do  not  fix
 reponsibility  and  take  action  against
 the  officers  of  the  Ministry  responsi-
 ble  for  this  lapse  or  hand  over  the
 matter  to  the  CBI  because  the  coun-
 try  is  losing  a  huge  amount  of  foreign
 exchange  which  this  multinationat
 foreign  firm  ig  repatriating  to  their
 own  country  thereby  killing  the  ac-
 tivities  of  the  LDPL  which  is  a  public
 sector  undertaking?
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 SHRI  SHAHNAWAZ  KHAN:  The
 repatriation  of  capital  ebrdad  is
 done  under  instructions  and  guide~
 lines  issued  by  the  Reserve  Bank  of
 india,  and  al)  the  firms  have  to  abide
 py  them,  and  anybody  who  does  not,
 has  to  pay  the  penalty.

 A9

 SHRI  PRIYA  RANJAN  DAS  MUNSI:
 Since  foreign  monopolists,  especially
 the  United  States  collaborators  are
 actively  engaged  in  the  drug  manu-
 facturing  companies  in  India,  especi-
 ally  the  most  leading  ones,  may  I
 know  whether  collaborators  like  the
 Cyanamide  India  and  others  are  ful-
 filling  the  target  of  exports  and  also
 the  target  for  distribution  for  inter-
 nal  consumption?  The  hon.  Minister
 has  said  that  units  that  fail  to  achieve
 the  target  are  liable  to  cut  in  their
 import  entilements.  I  would  like  to
 know  the  names  of  the  units  which
 have  failed  to  achieve  the  targets.

 SHRI  SHAHNAWAZ  KHAN:  This
 .is  the  function  of  the  Chief  of  Con-
 troller  of  Imports  and  Exports  who  35
 the  authority  that  goes  into  these
 things.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  I  wanted  to  know  the
 names  of  the  units.

 MR.  SPEAKER:  The  main  ques-
 ‘tion  ig  too  general  a  question.  I¢  the
 hon.  Member  sends_  specific  notice
 of  his  question,  the  hon.  Minister

 +€an  reply  to  it.

 SHRI  SHAHNAWAZ  KHAN:  I  do
 mot  have  the  exact  information  with
 me  just  now.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Which  are  the  units  which
 have  failed  to  achieve  the  targets?

 MR.  SPEAKER:  I  have  often  told
 the  hon.  Members  that  whenever
 they  want  statistical  information  or
 ome  more  details  or  some  specific  {
 information,  the  hon.  Minister  needs
 wotice  of  the  question.
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 SHRI  R.  8,  PANDEY:  Taking  ह.
 consideration  the  turnover  of  Rs,  $80
 crores  In  drug  and  pharmaceutteal
 items,  we  are  far  behind  so  far  as
 export  is  concerned  and  we  ocpmnot
 compete  in  the  international  market
 in  medicines,  drugs  and  pharmaceuti-
 cals,  Since  there  is  dearth  of  medi-
 cines  for  internal  consumption  and
 the  prices  are  going  up,  may  I  know
 whether  we  cannot  do  away  with  the
 export  of  those  items  where  we  are
 not  able  to  compete  at  all,  but  instead
 look  after  the  indigenous  market,  for-
 getting  the  export  business  altogether?

 MR.  SPEAKER:  This  is  not  a  ques-
 tion  but  g  suggestion  for  action.

 SHRI  MADHUBYYA  HALDAR:
 Our  country  has  developed  spurious
 drugs  manufacturing  capacity.  Is
 there  any  machinery  to  see  that  spu-,
 rious  drugs  are  not  exported  to  other
 countries?  After  the  Kanpur  incident,
 has  the  export  come  down  or  is  it
 likely  to  come  down?

 MR.  SPEAKER:  It  was  a  very
 general  question.  Anyway,  if  he  has
 information,  he  may  answer.

 SHRI  SHAHNAWAZ  KHAN:  We
 have  had  no  complaints  about  the
 drugs  exported  by  us.  Only  a  few
 years  ago  our  export  of  formulations
 formed  only  30  per  cent;  today  it
 forms  80  per  cent  of  our  exports.
 That  goes  to  prove  that  our  drugs
 have  improveg  =  acceptability  =  in
 foreign  markets.

 SHRI  MADHURYYA  HALDAR:  I
 had  asked  another  questioon.

 MR.  SPEAKER:  3  allowed  it  tho-
 ugh  it  is  much  beyond  the  scope.  Now
 you  are  going  too  far  ahead

 SHRI  SHAHNAWAZ  KHAN:  We
 have  received  no  complaints.

 MR.  SPEAKER:  You  do  not  leave
 the  question.  The  result  is  that  we

 do  not  dispose  of  many  questions.



 9800.  SHRI  VEKARIA:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  Government  of  India
 have  given  permission  to  the  Gujarat
 State  Fertilizer  Company  Limited  to
 increase  the  price  of  D.A.P,  Fertilizer;
 and

 (b)  if  so,  the  broad  features  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAHNA-
 WAZ  KHAN):  (a)  and  (७).  DA-P.,
 not  being  subject  “to  price  control,
 Governments  permission  is  not  re-
 quired  to  revision  of  its  price.

 SHRI  VEKARIA:  It  is  stated  that
 DAP  is  not  subject  to  price  control.  I
 would  like  to  know  whether  every
 type  of  fertiliser  is  included  in  the
 liet  of  essential  commodities  or  not.
 Also  under  the  Essential  Commodi-
 ties  Act.  can  Government  take  action
 against  price  rise.  The  prices  today
 are  double  those  of  what  they  were
 three  months  ago.  Can  Government
 inquire  into  this  and  take  any  action
 under  the  Essential  Commodities  Act?

 SHRI  SHAHNAWAZ  KHAN:  Only
 nitrogenous  fertilsers  are  statutorily
 cantrolled  There  is  no  price  control
 on  other  kinds  of  fertilisers.  The
 Fertiliser  Association  of  India  has  in-
 formally  agreed  to  fix  prices  and  s0
 far  Government  have  not  interfered
 in  the  prices  of  fertilisers  other  than
 nitrogenous  fertilisers.  Whether  this
 comeg  under  the  Essential  Commodi-
 tres  Act  or  not,  this  doss  not  affect  the
 Price  structure  or  fixation  of  prices.
 They  are  free  to  do  that.

 SHRI  VEKARIA:  The  Gujarat
 Government  have  49  per  cent  of  the
 shares  in  GSFC.  That  Government
 have  sent  a  request  toe  the  Govern-
 ment  of  India  to  increase  their  share
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 to  Sl  per  cent  eo  that  they  can  have
 a  say  on  the  question of  rise  in  pri-
 ces.  Ate  the  Government  of  India
 considering  thig  request  of  the  Guja-
 rat  Government  or  not?

 SHRI  SHAHNAWAZ  KHAN:  ६
 presume  the  Ministry  of  Finance  will
 decide  it.  Our  Ministry  does  not
 come  into  thie.

 SHRI  BIRENDER  SINGH  RAO:
 Is  it  a  fact  that  DAP  is  in  short  supply
 and  farmers  in  Punjab  and  Haryana
 are  paying  a  very  high  price  for  it  in
 the  black  market?

 MR.  SPEAKER:  I  am  so_  sorry;
 this  question  does  not  arise  out  of  it.

 SHRI  BIRENDER  SINGH  RAO:
 This  383  because  the  price  is  not  con-
 trolled.  Phosphatic  fertilisers  ares
 in  great  demand  and  there  is  a  grea-
 ter  shortage  of  it.

 MR.  SPEAKER:  The  word  ‘ferti-
 liser’  does  not  expand  the  scope  of
 the  question.

 SHR  BRENDER  SNGH  RAO:  The
 question  was  about  DAP.

 MR.  SPEAKER:  Sorry.

 श्री  हरविन्द  एम०  पटेल  :  क्या  यह
 सच  है  कि  गुजरात  स्टेट  फर्टिलाइजर  कम्पनी  के
 उर्वरक  के  दास  बढ़ते  एकी  एक  बजह  यह  भी

 है  कि  उर्वरक  बनाने  के  लिए  जो  ैप्बा  काम  में
 लाया  जाता  है,  यद्यपि  उसका  दाम 1  200रूपये
 टन, तय  किया  गया  है,  लेकिन  वह  2400  रूपये
 टन  के  हिसाब  से  दिया  जाता  है  ?

 MR.  SPEAKER:  I  am  sorry.  This
 is  not  a  relevant  question.  The  main
 question  is  about  permission  to  the
 Fertilizer  Company.

 श्री  हक  खुद  कश बाय:  मंत्री  महोदय
 ते  मूल  प्रीत  के  उत्तर  में  बताया  है  कि  छाद  की

 मूल्य-बृद्धि  रोकने  के  लिये  हम  जिम्मेदार  नहीं
 हैं  -  राज  खाद  एक  झा दश् यक  वसा  त  गई
 है,  लेकिन  aq  लोगों  की  मिलती  नहीं  है  ४
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 मैं  यह  जानता  चाहता  हूं  कि  क्‍या  खाद  के

 मूल्य  को  नियंत्रित  करना  सरकार  का  कांस्य

 नहीं  है  भौर  क्‍या  कारण  है  कि  वह  उस  का

 मूल्य-नियंत्रण  नही  कर  पाती  है  ।

 ली  शा हुर बाज  क  सरकार  तो  यह
 देखती  है  कि  इस्पोटिड  फर्टिलाइजर,  जो  खाद

 हम  विदेशों  से मंग रहे हैं, रहे  हैं,  उस  की  कीमत नौ
 जो  खाद  हम  देश  मे  पैद  के  र  रह  है,  उसकी  की-

 मद  में  तनासुब  क्‍या  है।  हम  देश  मे  जो  खाद  पैदा!
 कर  र  हैं,  अगर  उसकी  कीमत  इम्पोर्टेड  खाद
 से  कम  है,  तो  हम  कह  सकते  है  कि  इस  देश  में

 कोई  बहुत  नाजायज  कीमत  नही  है  1

 Magy  Sick  Report  Movement  by  All
 India  Station  Masters  Association,
 Howrah  Division  (Eastern  Railway)

 +
 *900.SHRI  RAMAVATAR  SHASTRI

 SHR]  K.  M.  M.  MADHUKAR:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  All  India  Station  Ma-
 sters’  Association,  Howrah  Division
 Eastern  Railway,  launched  Mass  Sick
 Report  Movement  from  the  23rd  De-
 cember,  973  to  3lst  December,  ‘1973;
 and

 (b)  if  so,  what  were  their  demands
 and  the  action  taken  by  the  Admmnis-
 tration  on  each  item  of  the  demands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS:  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,
 Sir

 (b)  Does  not  arise.

 at  रामावतार  शास्त्री:  प्रध्यक्ष  महोदय,
 आप  ही  हम  लोगों  की  रक्षा  कर  सकते  हैं
 यह  सरकार  तो  झूठ  बोलती  है  भौर  गलत  बात

 कहती  है।  मेरे  पास  यह  कराल-इडिया  स्टेशन
 मास्टर्स  एसोसियेशन  का  मासिक  मुखपत्र
 “भुव मैन”  है,  जिस  में  “एजी टेशन  इन  हावड़ा
 डिवीज़न”  का  जिक्र  है,  जो  मेरे  इस  प्रश्न  से
 सम्बन्धित  है।  #कुछ  स्थानीय  लोगों  को  लेकर
 वहां  के  स्टेशन  मास्टरों  कौर  सहायक  स्टेशन
 मास्टरों  ने  23  दिसम्बर;  1973  से  3:
 दिसम्बर,  973  तक  मास  सिक  लीव  ली
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 थी  ।  सगर  मंत्री  महोदय  कहते  हैं  कि  उन्‍होंने
 सास  सिक  जीव  नहीं  ली  थी  t  उन  तमाम
 लोगों  ने  इसलिए  छुट्टियां  ले  ली,  ताकि  रेलवे
 प्रशासन  मजबूर  होकर  उन  को  मांगों  के
 बारे  में  उन  से  बात  करे  ।  क्‍या  यह  सच  है  कि
 डी०  को  एस०  (टी०),  हावड़ा,  ने  उस
 लोगों  को  बुलाकर  बातचीत  की  और  यह
 आश्वासन  दिया  कि  रोटेशन  द्र  सफ़र  कौर

 प्रोमोशन  प्राणी  सम्बन्धी  उन  लोगों  ,की
 स्थानीय  मांगो  की  तरफ़  ध्यान  दिया  जायेगा  ?
 क्या  स्त्री  महोदय  को  यह  जानकारी  मिली  है;
 यदि  हां,  तो  फिर  उन्होंने  क्यों  कहा  है  कि  उन

 लोगों  ने  मास  सिक  लीव  नहीं  ली  ?

 SHRI  AMRIT  NAHATA:  Since
 when  has  the  Railway  Munistry  satar-
 ted  controllung—

 MR  SPEAER  This  35  the  third
 tame  you  ure  rising  with  out  my  per-
 mission.  You  have  now  risen  fer  the
 third  time.  I  don't  allow  this  There
 Is  a  limit  for  my  patience

 SHRI  AMRIT  NAHATA:  “Laun-
 ched’  has  been  printed  as  “Junched
 I  only  wanted  to  point  it  out  Have
 some  sense  of  humour.

 SHRI  BIRENDER  SINGH  RAO:
 How  do  you  think  he  hag  ne  sense
 of  humour?

 MR  SPEAKER:
 as  much  as  you  do,

 TI  do  not  claim  it

 at  मुहम्मद  काफी  कुरेशी  :  जो  सवाल

 पूछा  गया  है  उसमे  वाज़ा  तौर  पर  यह  कहा
 गया  है  कि  लोगों  ने  मास-सिक-लीव  ली
 यानी  जहाँ  तमाम  के  तमाम  लॉग  छुट्टी
 ले  ले  और  बीमार  हो  जाये  लेकिन  महा
 900  स्टेशन  मास्टर्स  थे,  जिनमें  से  30  फीसदी

 .से  कम  लोगों  ने  रा  तो  बीमारों  की  दरख़ास्तें
 दी  या  गैर-हाजिर  रहे-तो  यह  ते,  मास-सिक-
 ली  नही  हुई  ।  मैंने  हस  सवाल  का  जवाब
 दिया  &  far  90  फीसदी  लोग  काम  पर  थे,
 40  फीसदी  से  कम  काम  पर  नहीं  भागे  —

 तो  यह  मास-सिक-लिब  नहीं  होती.  ,  ,
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 अध्यक्ष  महाशय  :  ये  तो  i0  भ्रांतियों
 को  ही  मास-सिक-लीव  बला  देते  हैं

 sit  yo  tte  wat  :  मे  तो  झगर  अकेले
 चलते  हैं  तो  प्रोफेशन हो  जाता  है  .  .

 (व्यवधान)  .  eee ee ee ms  .
 aft  रामावतार  झा स्त्री:  क्या  यह  बात

 सच  है  कि  जिन  दिनों  की  चर्चा  इस  प्रश्न  में
 की  गई  है  इन्ही  दिनों  हावड़ा  डिवीजन  में,
 खास  तौर  से  ईस्टर्न  ौर  साउथ  ईस्टर्न  रेलवे
 के  इन्दर  बहुत  सार'  ६.  कपिल  की  गई
 थी  ?  झगर  की  गई  थी  तो  उसके  क्या  कारण
 थे,  आप  ने  ट्रेनों  को  क्‍यों  कैन्टीन  किया
 था?.

 अध्यक्ष  महोदय  :  आप  कहा  चले  गये  ।
 शाप  ऐ  ;(  मत  समझा  करें  कि  जसे  कोई
 विटनेस-डाक  मे  खड़ा  है  और  किसी  क्रीमी-
 नल  केस  में  उसको  क्रास-एक्जामिन  किया  जा

 रहा  है--तुम  इस  तरफ  से  दाखिल  हुये  या

 कहां  से  दाखिल  हुये  थे  ।

 बरी  रामावतार  श्ञाम्त्री  :  भ्रध्यक्ष  जी,
 इन्होंने  ही  इस  सदन  में  ऐलान  किया  था  कि
 उस  इलाके  थे  उन  दिनो  कम  ट्रेन  चल  रही
 थीं--भाखरी  इसका  कोई  कारण  होगा  ?
 इनको  बतलाना  चाहिये-गया  यह  साख-
 सिक-लीव  थी  या  कोई  प्रान्दोलन  था  या
 कोयला  नहीं  था  ?
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 sh  गुम्बद पियो  कुरेशी  :  करार  तो
 साफ  जाहिर  है---  जैसा  उन्होंने  खुद  कहा  है--
 40  परसेन्ट  स्टेशन  मास्टर  हड़ताल  करें

 गाड़ियां  रोकने  की  कोशिश  करें  तो  जाहिर
 बात  है  कि  गाड़ियों  की  हरकत  पर  उसका
 असर  पड़ेगा  |

 झध्यदा  महोदय  :  यह  भी  पता  करें  कि
 ये  खुद  तो  नहीं  गये  हुये  थे  ।

 श्री  ए०  पी०  शर्मा  :  अध्यक्ष  महोदय,
 जो  लीव  लोगों  को  मिलती  है,  वह  बहुत  तरह
 की  होती  है,  लेकिन  अभी  तक  एक  नई  लीव
 को  परिभाषा  शास्त्री  जी  ने  बतालाई  है--
 मास-मिक-लीव

 अध्यक्ष  महोदय  :  मास-सिक-लीव  की
 बात  तो  उन्होंने  बतला  दी  है,  शाप  प्रश्न

 पूछिये  ।

 को  go  पी०  वर्मा:  में  यह  जानना

 चाहता  हू  कि  जो  लोग  सिक-लीव  पर  होंगे
 बीमार  होंगे  शोर  कट्टी  पर  होगे  तो  वे  काम
 पर  कैसे  जायेगे  कौर  उन  लोगो  के  काम  पर
 ले  जाने  का  नोटिस  क्यो  गया  जायेगा  ?

 झपथ्यक  महोदय  :  बाप  तो  खुद  ट्रेड-
 MR.  SPEAKER:  ॥  am  not  allowing  सेनियनिसट  हैं.  ऐसा  प्रश्न  पूछते  हैं  कौर  हर

 it.

 हरी  रामावतार  शास्त्री  :  भ्रष् यक्ष  जो,
 इसका  जवाब  दिलवाइये--उसका  क्या
 कारण  या,  मैं  करण  जानना  चाहता  हु  ।

 झप्यवा  महोदय  :  भ्रामक  परवाज़  इतनी
 थिनले  है  कि  मेरी  प्रावधान  उससे  गुम  ही  जाती
 है

 बनी  रामावतार  शास्त्र  :  पभ्रध्यक्ष  जी,
 मैंने  पूछा  है  कि  कि  ट्रेनों  के  कपिल  होने
 का  कोई  कारण  होगा.  ..

 रोज  एमा  करवाते  है  ।

 करी  ए०  पो  फार्मा:  मैं  सिक-लींच  के
 बारे  मे  पूछ  रहा  हुं  ---जो  सिक-लीव  पर  होंगे
 उनके  बाम  पर  जाने  का  प्रश्न  नहीं  ही  उठता  ।
 इसलिये  मैं  जानना  चाहता  हू...

 MR  SPEAKER  These  cannot  be
 arguments  for  and  against  it.  The
 rules  do  not  permit  it.

 SHRI  A.  P.  SHARMA:  My  cues-
 tron  ह 1  how  sick  leave  can  be  inter-
 preteg  as  duty.  Only  when  the  people
 are  on  duty,  the  question  of  working
 will  come  up.

 wert  महोदय:  मैं  झपकी  आवाज़  से
 थोड़ी  सी  शान्ति  चाहता  हूं  ताकि  सोचने  का
 मौका  मिले  ।
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 a  शुलम्भद  रफी  कुरेशी  :  &. $  बात
 at  समझ  भें  ा  सकती  है  कि  कोई  गलत

 खुद  थारे  झोर  बीमार  हो  जाय  और  जसे
 च्ड्के  सिक-लिब  लेनी  पड़,  लेकिन  महू  मास-
 खाक-लीव  की  बात  हमारी  समझ  में  नहीं  ar

 रही  है

 New  Technology  for  Oi  Drilling

 *902.  SHRI  P.  GANGADEB:

 SHRI  ANADI  CHARAN  DAS:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  are
 aware  of  the  reported  possibility  of
 finding  oit  at  Dahanu,  Diu,  Bassein,
 Tarapur  and  Tapti  in  Gulg  of  Cam-
 bay;

 (b)  if  so,  whether  efforts  have  been
 initiated  to  find  oil  in  the  structures
 at  above  places  near  Bombay  High;

 (९)  whether  O  &  N.G.C.  is  exami-
 ing  the  possibility  of  introducing  a
 new  technology  of  using  just  one  ma-
 jor  collecting  platform  and  dispersing
 with  production  platforms;  and

 (d)  whether  this  technology  is
 much  more  economical  than  the  con-
 ventional  method  of  using  a  fixed  pro-
 duction  platform?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAHNA-
 WAZ  KHAN  ):  (a)  Yea,  Sir.

 (b)  The  first  well  drilled  with
 ‘Sagar  Samrat  was  at  Tarapur-
 structure;  drilling  of  this  well  bevond
 2.780  metres  approximately  hag  to  be
 abandoned  due  to  certain  drilling
 problems.  Ten  more  locations  in  the
 said  areas  have  been  released,  where
 exploratory  diilling  is  proposed  to  be
 taken  up  after  drilling  a  certai:  num-
 ber  of  wells  in  Bombay  High.

 (ey  No,  89.

 *  APRIL  80,  974  Oral  Anewers  28

 (d)  Does  not  arise  in  view  of  (>
 above.

 SHRI  P.  GANGADEB;  In  order  to
 maximise  exploration  may  I  know
 from  the  hon.  Ministry  whether
 ONG.C,  will-set-up  more  production
 platforms  now  on  a  war-footing  to
 srtike  oil  rich  areag  in  the  Gulf  of
 Cambay  to  meet  our  oil  shortage  in
 the  country?

 SHRI  SHAHNAWAZ  KHAN:  As  the
 hon.  Member  is  aware  Sagar  Samrat
 is  the  first  drilling  pltform.  If  we
 are  lucky  to  strike  oil  ‘in  Bombay
 High—the  well  is  already  undergoing
 production  teste—and  ag  my  senior
 colleague  has  told  the  House  we  are
 looking  for  more  platforms  and  as
 and  when  these  become  availabie  we
 will  certainly  procure_as  much  as  we
 can  consistent  with  our  financial  re-
 sources.

 SHRI  P.  GANGADEB:  89,  Since
 implications  of  oil  finds  at  Bombay
 High  extend  far  beyond  the  Gulf  of
 Cambay,  may  I  know,  whether  Gov-
 ernment  is  also  going  to  have  oil  drij-
 ling  vessels  to  explore  minutely,  the
 oil  reserves  in  the  High  seas  of  both
 Western  and  Eastern  India,  and  if  so,
 which  are  the  foreign  countries  al-
 ready  contacted  for  purchase  of  such
 vessels  at  dn  early  date?

 SHRI  SHAHNAWAZ  KHAN:  As  the
 hon.  Member  probably  knows  a  large
 number  of  locations  have  been  identi-
 fieg  as  suitable  for  drilling  and  hold
 out  promise  of  bearing  oil  We  are
 looking  for  various  countries  to  take
 interest  in  these  drilling  operations
 and  we  are  also  looking  for  a  ship
 with  sesismic  survey  equipment  on
 board  and  we  are  already  in  tauch
 with  the  U.S,  to  find  out  if  a  ship
 would  be  available.  In  fact,  negotia-
 tions  are  going  on.

 SHRI  ANADI  CHARAN  DAS:  I
 would  like  to  know  from  the  hon.
 Minister  whether  it  is  a  fact  that  crude
 has  been  discovered  in  myocin  rocks.
 if  so,  whether  efforts  have  been  made
 to  explore  oil  from  the  myocin  sedi-
 ments  in  other  parts  of  the  country.

 SHRI  SHAHNAWAZ  KHAN:  We
 are  looking  for  जी  all  over  the  country.
 The  O.N.G.C.  is  carrying  out  dri!-
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 ling  opertaions  in  different  parts  of

 the  country  both  on-shore  and  off-

 shore,  We  are  very  busy  in  Assam.
 In  J  &  K  we  propose  to  start  drilling

 operations.  In  Bengal  some  explora-

 tory  work  is  going  oa,  Wherever  we

 find  any  suitable  area  we  carry  out

 the  opertaiton.
 SHORT  NOTICE  QUESTION

 National  Fiim  Corporation
 SNQ.  4  SHRI  PRIYA  RANJAN

 DAS  MUNSI:  Will  the  Minister  of
 INFORMATION  AND  BROADCAST-
 ING  be  pleased  to  state:

 (a)  whether  the  proposal  for  Na-
 tional  Film  Corporation  has  been
 finally  considered;  and

 (b)  if  so,  whether  this  Corporation
 will  be  able  to  improve  the  film  in-
 dustry  in  general?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  The  proposal  has
 been  worked  out  in  detail  but  has  yet
 to  receive  Government’s  final  appro-
 val.

 (b)  The  National  Film  Corporation
 will  serve  the  needs  of  the  film  indus-
 try  but  will  not  be  directly  concern-
 ed  with  improving  the  Industry  in
 general.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  I  find  from  the  Demands  for
 Grants  that  a  provision  of  Rs,  26  lakhs
 has  been  made  for  this  Corporation.
 What  prevents  the  Government  from
 expediting  the  decision?  Is  it  due  to
 the  composition  of  the  Nationa]  Film
 Corporation  or  the  nature  of  the  work
 of  the  Corporation?

 SHRI  DHARAM  BIR  SINHA:  It  has
 been  worked  out  in  detail.  But  the
 final  decision  has  to  be  processed
 through  the  varaious  Ministries.  This
 is  being  done.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI.  The  hon.  Minister  has  stated
 that  it  will  serve  the  needs  of  the
 film  industry  in  general  but  will  not
 be  directly  concerned  wih  improving
 the  industry  of  film.  If  the  film  in-
 dustry  is  to  be  helped  and  a  healthy
 film  industry  established,  then  assis-
 627  LS—2
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 tance  should  be  given  to  the  studio
 ad  laboratory  equipment.  Since  the
 Ministry  has  already  made  a  propesal
 for  the  National  Film  Corporation,
 may  I  know  whether  it  will  take  up
 the  Indian  motion  picture  up
 port  business  from  the  STC,  the  in-
 ternal  distribution  of  the  fiims  and
 help  the  studios  and  colour  laborato-
 ries  where  the  films  are  developed
 which  are  suffering  at  the  moment
 because  of  want  of  finance?

 SHRI  DHARAM  BIR  SINHA:  This.
 National  Film  Corpoartion  will  basi-
 cally  deal  with  the  import  of  films,.
 export  of  films,  distribution  and  exhi-
 bition  of  films  as  far  as  possible,  pro-
 motion  of  quality  films,  servicing  of
 the  film  industry  etc.  Naturally,  when
 the  National  Film  Corporation  comes
 into  operation.  the  fallout  effect  will
 be  felt  in  other  areas,  wheher  in
 laboratory  or  in  studios.

 SHRI  H.  N.  MUKHERJEE:  In  view
 of  the  Minister  having  just  now  stat-
 ed  that  this  contemplated  Corpora-
 tion  will  look  after  the  exhibition  of
 films  also,  may  I  know  if  that  implies
 that  Government  is  likely  through
 this  Corporation,  to  take  over  some
 of  the  sick  cinemas,  and  particularly
 cinemas  run  by  such  orgamsations  a3
 the  Metro  Goldwyn  Meyer.  which
 can  be  taken  over  to  begin  with  as
 a  nucleus  of  the  National  Fiirm  Cor-
 poration?

 SHRI  DHARAM  BIR  SINHA:  As
 the  hon..  Member  knows,  Metro  is  a
 ease  by  itself.  What  the  National
 Film  Corporation  will  propose  to  do,
 will  be  to  set  up  round  about  00
 theatres  in  the  next  five  years  for  the
 exhibiticn  of  films.

 SHRI  N.  K.  SANGHI:  The  hon.
 Minister  stated  that  import  of  films  is
 one  of  the  functions  of  this  Corpora-
 ion  Since  no  foreign  exchange  allo-
 cation  has  yet  been  made  for  the  im-
 port  of  films,  may  I  know  what  are
 the  proposals  for  the  import  of  fcreign
 films  into  this  country?  Would  it  be
 on  a  reciprocal  basis  of  import  and
 export  or  it  would  be  only  import  on
 its  own  basis?

 SHRI  DHARAM  BIR  SINHA:  May
 I  correct  the  hon.  Member  on  one
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 point?  <A  foreign  exchange  alloca-
 tion  of  Rs,  35  lakhs  has  been  made
 for  the  import  of  films.  Naturally,
 it  will  be  our  effort  to  use  for  the  im-
 port  of  films  into  India  and  to  promote
 the  export  of  filmg  to  non-traditional
 markets.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  May  I  know  whether  the  Na-
 tiona]  Film  Corporation  has  any  pro-
 posal  to  give  financial  help  to  the
 regional  films  in  Punjabi,  Oriya.  Assa-
 meSe  ang  Bangla?

 SHRI  DHARAM  BIR  SINHA:  The
 Film  Finance  Corporation  is  already
 doing  this  job.

 SHRI  B.  ्,  NAIK:  Apart  from  radio
 and  television,  which  are  both  in  the
 public  sector,  this  is  a  non-priority
 communication  media.  When  the  hon.
 Minister  has  refused  to  have  a  news-
 paper  in  the  public  sector,  why  should
 ‘we  waste  the  resources  of  the  Govern-
 ment  in  respect  of  a  non-priority  item
 like  films,  where  a  lot  of  blackmoney
 is  already  working.  and  the  Indian
 film  industry  is  in  a  booming  condi-
 tion.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 It  is  a  very  important  question.

 SHRI  DHARAM  BIR  SINHA:  As
 far  as  production  of  films  is  concern-
 ed,  the  Government  is  not  entering
 the  field.  The  Film  Finance  Corpo-
 ration  helps  the  private  film  makers
 to  make  films.

 SHRI  हनन  K.  P.  SALVE:  With  the
 Manister  of  State  being  there,  the
 production  would  be  safe  than  it
 would  be  otherwise.  Are  the  Gov-
 ernment  aware  that  there  are  allega-
 tions  of  very  grave  wregularities  and
 corruption  in  this  Corporation,  speci-
 ally  with  reference  tothe  Procedure
 you  are  adopting  for  the  import  of
 films?  If  you  have  heard  about  it,
 what  has  been  done?

 MR.  SPEAKER:  The  Corporation  is
 yet  to  come  into  being.

 SHRI  एफ.  K.  P.  SALVE:  I  am  refer-
 ring  to  the  procedure  which  is  being
 prescribed  for  the  import  of  films  to
 Bombay.

 MR.  SFEAKER:  The  Minister  has
 said  that  everything  concerning  the
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 setting  up  of  the  Corporation  are
 being  considered.

 SHRIN.  K.P.  SALVE:  The  proce-
 dure  which  is  contemplate!  for  the
 impert  of  films  leaves  much  loophole
 for  irregularities  and  corruption,  and
 there  is  grave  anxiety  on  that  account.
 Have  these  allegations  come  to  the
 notice  of  the  Ministry  and,  if  so,  what
 have  they  done  about  it?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 I.  K.  GUJRAL):  My  hon.  friend,
 being  a  good  lawyer,  anticipates
 things.  The  organisation  is  yet  to
 come  into  being  and  the  import  of
 films  hag  sport  started,

 SHRI  N.  K.  P.  SALVE:  My  diffi-
 culty  is  that  my  learned  friend  is  not
 a  lawyer.

 MR.  SPEAKER:  There  is  no  learn-
 ed  friend  in  this  House.

 SHRI  I.  K.  GUJRAL:  He  is  only
 anticipating  a  problem

 at  gee  we  कछवाय  :  अध्यक्ष

 महोदय  ,  मंत्री  महोदय  ने  एक  प्रश्न  के  उत्तर
 में  बताया  कि  30  लाख  रुपये  की  फिल्म  आयात
 करने  की  उनकी  योजना  है  कौर  इस  सम्बन्ध
 मे  कई  अनियमितताओं  की  शिकायत  भी  मिली

 हैं।  कया  इन  शिकायतों  को  देखते  हुये
 बाप  कुछ  विदेशी  मुद्रा  कम  स्वय  हो  ऐसा
 उपाय  करने  जा  रहे  हैं  ?  क्‍या  यह  बात

 सही  है  कि  दुनियां  के  देशों  में  भारत  की
 जन्मी  काफी  लोकप्रिय  होती  त  रही  हैं

 प्रौढ़  उनकी  मांग  बहुत  ज्यादा  है,  हम  उस  मांग
 को  पूरा  नही  कर  पा  रहें  है  ?  यदि  हां,  तो
 उस  मांग  को  पूरा  करने  को  लिये  आप
 क्‍या  कर  रहे  हैं  tee

 अध्यक्ष  महोदय  :  यह  कहा  से  कहां  चले
 गये  आप  ?  लोकप्रिय  की  बात  पर  पहुच
 गये

 श्री  हुकम  चन्द  कछवाय  :  अध्यक्ष  महोदय,
 30  लाख  मये  की  विदेशी  मुद्रा  की  फिल्‍म

 वह  आयात  करेगे

 अध्यक्ष  भोम  :  श्राप  समझे  नहीं

 ये  प्रोपोजल्ज भ्र भी  भी  जरे  गौर  हैं  ।
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 शनी  क्रम  लाद  कछवाय :  माननीय
 अंजु  जी  ने  प्रश्न  के  उत्तर  में  बताया  कि  30
 लाख  रूपये  की  फिल्‍म  वह  आयात  करेंगे  |
 मैंने  कहा  कि  जो  आयात  होगा  उसमें  काफी
 अनियमितता यें  हैं  तो  क्या  उसमें  कुछ  कमी
 करने  का  विचार  है  ?

 अध्यक्ष  महोदय  :  वह  बात  जब  बनेगी
 तब  सोचेंगे  ।  कभी  तो  वह  बात  बनी  ही  नही
 है  t
 SHRI  AMRIT  NAHATA:  According

 to  the  Minister  the  furictions  that
 ‘would  be  performed  by  the  proposed
 National  Film  Corporation  would  be
 zome  of  the  functions  presently  per-
 tormed  by  the  Indian  Motion  Picture
 Export  Corporation  and  the  Film  Fin-
 ance  Corporation  of  India.  What
 then  would  be  the  position  of  these
 two  films  bodies?  Would  they  be
 subsidiaries  to  the  National  Film  Cor-
 poration  or  would  they  be  amalgamat-
 ‘ed  into  the  Film  Corporation?  Would
 this  Film  Corporation  have  a  mono-
 poly  of  import  ang  export  of  films?
 Would  it  encourage  films  not  only  by
 building  art  theatres  all  over  the  coun-
 try  but  by  municipalising  all  the  thea-
 tres  in  the  country?

 MR,  SPEAKER:  That  is  a  very  rele-
 vant  question.

 SHRI  DHARAM  BIR  SINHA’  The
 Film  Finance  Corponortion  will  remain
 a  subsidiary  of  the  National  Film
 ‘Corporation  and  the  IMPEC  will  be
 amalgamated  with  it.  So  tar  as
 monopoly  and  other  problems  are
 concerned,  it  is  difficult  to  say  any-
 thing  at  the  moment  The  proposals
 are  that  when  this  Corporation  is
 formed  it  should  have  ut  least  00  art
 theatres  in  the  country,

 SHRI  SAMAR  GUHA:  The  hon.
 Mamster  has  said  just  now  that  about
 300  new  theatres  are  going  to  be  set
 up.  I  would  like  fo  know  from  the
 hon.  Minister,  in  view  of  the  fact
 that  more  than  75  per  cent  of  our
 People  live  in  rural  areas,  now  many
 of  them  will  be  set  up  in  the  rural
 areas  and  how  many  in  the  urban
 areas,  I  would  also  like  to  know
 whether  it  is  a  fact  that  quite  a  num-
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 ser  of  Indian  films  as  it  has  appeared
 m  the  press,  are  smuggled  out  cf  this
 country  and  the  producers  are  earn-
 img  money  from  outside  and  if  so,
 whether  these  things  will  be  lookece
 into.

 SHRI  DHARAM  BIR  SINHA:  About
 these  300  art  theatres,  we  have  not
 yet  decided  on  the  location?  These
 will  be  art  theatres  and  we  shall  con-
 sider  all  thoSe  areas  and  places  where
 the  art

 nea
 get  the  audience.

 So  far  as  th  r  question  is  con-
 cerned,  there  Have  been  some  com-
 plaints  which  have  been  referred  to
 the  proper  authorities.
 WRITTEN  ANSWERS  TO  QUES-

 TIONS

 Utilisation  of  Unspent  amount  sanc-
 tioned  by  R-E.C.  for  Tube-wells  and

 Electrification  of  Villages
 *806.  SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  5370  on  the  2nd  April,  974  re-
 garding  assistance  to  Bihar  by  R.E.C.
 and  state:

 (a)  whether  the  unspent  amount  of
 the  last  three  years  sanctioned  by  the
 R.E.C.  is  proposed  o  be  utilised  dur-
 ing  the  current  year  for  giving  con-
 nections  to  ali  the  tube-wells  and  elec-
 trification  of  villages;

 (b)  if  so  main  features  thereof;
 and

 (c)  the  total  number  of  pumping
 sets  and  tube-wells  remaining  unuti-
 hiscd  for  want  of  power  connections
 and  the  total  number  of  villages  in
 Bihar  already  electrified  and  their
 ratio  to  those  not  electrified?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  क्टर  C  PANT):
 day  and  (b).  The  Schemes  sanction-
 ed  by  the  Rural  Electrificatiun  Cor-
 Poration  are  phased  for  completion
 over  a  period  ranging  upto  five
 years.  The  instalments  are  disbursed
 according  to  the  yearwise  phasing  as
 well  as  progress  of  the  schemes  The
 unspent  balances  are  carried  forward
 to  the  subsequent  years.  The  balance
 amounts  of  the  schemes  sanctioned  in
 the  last  three  years  will,  therefore,
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 be  disbursed  in  the  subsequent  years.
 The  sanctioned  amounts  are  intended
 to  electrify  427  villages  and  energise
 44954  pumping  sets.  Against  the
 schemes  sanctioned  in  the  years  1971-
 72  and  ‘1972-73,  258  villages  had  been
 electrified  ang  023  pumpsets  energis-
 ed  upto  June,  1973,

 (c)  There  are  67,665  villages  in
 Bihar.  9,560  villages  had  been  elec-
 trified  upto  December,  1973.  The
 balance  unelectrified  villages  are
 §8,]05.  The  ratio  of  electrified  villa-
 ges  to  those  not  electrified  is  roughly
 al:  6.

 The  details  of  pumping  sets  and
 tubewells  remaining  unutilised  for
 want  of  electric  connections  are  being
 collecteg  from  the  Bihar  State  Elec-
 tricity  Board.  The  information  will
 be  placed  on  the  Table  of  the  House.

 Agitation  by  Employees  of  £.0.C.,
 Marketing  Division

 *90l.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  employees  of  I.0.C.,
 Marketing  Division,  Eastern  Region.
 launched  a  go-slow  agitation  and  re-
 lay  hunger  strike  from  March  25;

 (b)  whether  one  of  their  demands
 is  for  a  commission  of  inquiry  into
 allegations  of  rampant  corruption  by
 the  Management;

 ९९०)  whether  they  have  submitted  a
 memorandum  allegrig  inter  alia,  that
 LOC.  supplied  drums  filled  with  water
 instead  of  Delvac  oil  to  some  custo-
 mers;  and

 (6)  if  so,  action  taken  to  settle  the
 demands  and  agitation  of  the  emplo-
 yets?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Yes,  Sir.

 {b)  The  Indian  Oil  Employees’
 Union  has  been  submiting  various
 demands  from  time  to  time  and  has
 also  been  reporting  in  the  past  cases
 of  irregularities,  corruption  and  other
 malpractices  in  the  working  of  the
 Eastern  Branch  and  had  also  asked
 for  setting  up  a  commission  of  inquiry

 APRIL  30,  974  Written  Answers  36

 into  the  allegations  of  rampant  cor-
 ruption  by  the  management.  Go-
 slow  agitation  and  relay  hunger  strike
 from  March  25  was  not  specifically
 agaiust  any  particular  demand  but  in
 general  for  setticment  of  all  outstand-
 ing  demands.

 (c)  Yes,  Sir.  Specific  cases  men-
 tioned  by  the  Union  were  however
 investigated  by  the  I.0.C.  earlier  also
 and  services  of  the  contractor  who
 carried  the  product  from  IOC's  Ins-
 tallation  to  the  neighbouring  Railway
 Station  for  booking  were  terminated
 with  effect  from  19th  January  97f  for
 unsatisfactory  performance,

 (d)  The  agitation  was  withdrawn
 from  2nd  Apri]  974  The  Union  has
 also  since  submitted  its  charter  of
 demands  for  negotiations  of  a  fresh
 long  term  agreement  with  the  manage-
 ment.

 Introduction  of  three  Tier  system  of
 Power  Body

 १903,  SHRI  PRABODH  CHANDRA:
 SHRI  M.  SUDARSANAM:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  Government  propose
 to  introduce  a  three  tier  system  of
 power  body  in  the  country  viz.  Cen-
 tral,  Regional  and  State;  and

 (b)  if  so,  main  features  thereof?
 THE  MINISTER  OF  IRRIGATION

 AND  POWER  (SHRI  K.  C.  PANT):
 (a)  and  (b).  Proposals  for  restructur-
 ing  the  power  supply  industry  in  a
 suitable  manner  re  under  discussion
 with  the  State  Governments.

 रेलवे  को  स्वागत  शासी  निगम  बनाना
 +  904.  कभी  हुकम  जल्द  कछु वाम  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  मध्य  रेलवे  के  कर्मचारी
 संघ  ने  22  और  23  फरवरी,  i974  को

 हुये  अपने  वें  वादिक  अधिवेशन  में  एक
 संकल्प  में  मांग  की  है  कि  रेलवे  उद्योग  का

 एव  स्वायत्त  शासी  निगम  बनाना  जाये  ;
 कौर
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 (ख)  यदि  हां,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 रेल  मंत्री  (शो  एल०  एन०  मिक्)
 (क)  जहां।

 (६  सरकार  रेलों  को  एक  स्वायत्त
 निगम  के  रुप  में  परिवर्तन  करना  आवश्यक
 नही  समझती  ?

 Setting  up  of  a  Fertilizer  Plant  at
 Saledipura  in  Rajasthan

 *905,  SHRI  8.  N.  SINGH:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  nieased  to  state:

 (a)  whether  Government  propose
 to  set  up  a  fertilzer  plant  at  Saledi-
 yura  in  Rajasthan  keeping  in  view  the
 availability  of  raw  material  and  back-
 ewardness  of  the  Sikar  District;  and

 ९9)  what  is  the  recommendation  of
 the  study  team  for  the  location  of
 ferthzer  plant  at  Saledipura?

 THE  MINISTER  OP  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).  Some
 sstudies  have  been  made  on  the  feasi-
 bibty  of  setting  up  a  fertilizer  com-
 plex  in  Rajathan  based  on  the  locally
 available  pyrites  and  rock  phosphate
 and  further  studies  are  under  way.
 A  decision  in  this  regard  can  only
 be  taken  after  full  confirmatory  data
 becomes  available  in  regard  to  the
 ceonomic  availability  of  rock-phos-
 phate  and  pyrites.

 Demand  for  Five  Days’  Week  in  Courts

 *906.  SHRI  AMARSINGH  CHAU-
 DHARI:

 SHRI  HARI  KISHORE
 SINGH:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  the  lawyers  and  their
 ‘organisations  are  demanding  in  vari-
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 ous  States  and  Union  Territories  for
 Ave  days’  week  in  Courts;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHALE):  (a)  and  (b).  There
 has  been  a  demand  from  Delhi  Bar
 Association  for  a  five-day  week  in
 Courts.  As  the  matter  involves  a
 question  of  general  policy  having  far
 reaching  implications,  it  is  being  consi-
 dered  by  the  Delhi  High  Court.

 The  Government  of  India  have  no
 information  about  similar  demand  from
 lawyers  in  the  various  States.

 Manufacturing  items  by  Foreign  Drug
 Firms  without  Licences

 *907.  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  how  many  foreign  firms  with
 more  than  26  per  cent  foreign  equity
 are  still  manufacturing  items  without
 proper  industria]  licence  for  a  new
 article;

 (b)  the  names  of  the  firms  with  the
 particulars  about  the  names  of  pro-
 ducts  and  production  capacity;  and

 (c)  what  measures  Government
 propose  to  take  to  stop  thig  unautho-
 riseq  production?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (c).  2  cases

 of  firms  with  more  than  26  per  cent
 foreign  equity  manufacturing  items
 without  proper  industrial  licence  for
 drugs  and  pharmaceuticals  have  been
 reported  to  the  Government.  In  res-
 pect  of  one  of  them,  namely,  M's.
 German  Remedies  am  application  for
 c.o.b.  licence  is  pending,  and  in  res-
 pect  of  another,  namely,  M's.  Simith
 Kline  and  French,  the  campsny  has
 already  been  asked  to  stop  their
 manufacture  of  Ampieillin  capsules
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 which  are  not  covered  under  a  c.o.b.
 licence  granted  to  them  earlier.  The
 names  of  the  products  end  the  capa-
 city  apphed  for  by  Mis.  German
 Remedies  are  given  in  the  statement
 laid  on  the  Table  of  the  House,
 {Placed  in  Library  See  No.  LT-
 6873/74].

 Oatiay  for  Fiood  Control  and  Drainage
 System  in  States  in  Fifth  Plan

 "908.  SHRI

 |

 SETHI:  Will
 the  Minister  of  I  ATION  AND
 POWER  be  pleased  state:

 (a)  the  total  ouusay  proposed  for
 flood  control  and  drainage  system  in
 the  different  States,  State-wise  in  the
 Fifth  Five  Year  Plan;

 (b)  whether  the  flood  control  in  the
 river  SBaitarani  and  Brahman}  in
 Orissa  has  been  included;  and

 (c)  if  so,  the  broad  features  there-
 of?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K.  C.  PANT):
 (a)  to  (c).  The  total  outlay  for  flood
 control  and  drainage,  as  indicated  in
 the  Draft  Fifth  Five  Year  Plan,  is  Rs
 28i  crores  of  which  the  outlay  in  the
 State  Plans  is  Rs.  72.6  crores.  The
 Fifth  Plan  outlay  and  the  State-wise
 allocations  for  flood  control  and
 drainage  are  yet  to  be  finalised.

 In  the  draft  Fifth  Plan  of  Onssa
 State  a  provision  of  Rs.  500  lakhs  has
 been  made  for  flood  contro!  and  dran-

 age.  This  includes  Rs  100  lakhs  for
 works  in  the  Brahmani  basin  and  Rs.
 200  lakhs  for  the  Baitarni  Basin.  These
 provisions  are  for  the  implementation
 of  anti  erosion  works,  drainags  im-
 provement  and  other  smail  works  in

 these  basins.

 Hydel  and  Thermat  Projects  of  Bihar
 of  Fourth  Ptan  to  be  taken  up  in  the

 First  Year  of  Fifth  Pian

 * 900,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to

 state  the  names  of  Fydel  end  thermal
 projects  of  Bthar  left  over  ts  the
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 Fourth  Five  Year  Plan  which  are  pro- posed  to  be  taken  up  in  the  first  year of  the  Fifth  Plan?
 THE  MINISTER  OF  IRRIGATION.

 AND  POWER  (SHRI  K.  6.  PANT):
 The  following  hydel  and  thermal  pro- jects  in  Bihar  have  spilled  over  from

 the  Fourth  Year  Plan  to  the  Fifth
 Five  Year  Plans,
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 (i)  Kosi  Hydro-electric  Projects
 This  project  envisaged  installation

 of  4  sets  of  5  MW  each  during  the
 Fourth  Plan  period.  Only  3  sets  could
 be  commissioned  during  the  Plan.  ‘Che
 fourth  unit  is  expected  to  be  commis-
 sioned  in  ‘1974-75,

 (i)  Subernarekh  Hydro-electric  Pro-
 jects

 This  project  with  an  installation  of
 2  x  65  MW  each  sets  was  taken  tp
 during  the  Fourth  Plan  and  the  first
 unit  was  scheduled  to  be’  commis-
 stoned  during  the  Plan,  One  of  the
 unit  is  now  expected  to  be  commis-
 sioned  ह  1975-76  and  the  other  in

 1976-77.

 (iti)  Barauni  Thermal  Station  Exten-
 ston  Scheme:

 This  scheme  involving  erection  of
 one  unit  of  0  MW  will  he  completed

 in  ‘1977-78,

 (iv)  Patratu  Thermal  Station  Exten-
 sion  Schenre:

 This  acheme  for  installation  of  two
 units  of  no  MW  each  will  be  comp-
 leted  in  ‘1976-77,

 Suspension  of  Antibiotics
 by  Hindustan  Antibiotics  Limited

 *9I0.  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  the  Hindustan  Anti-
 biotics  Limited  has  abandoned  a  new
 line  of  antibiotics  production  after
 investing  some  Rs.  4  crores  to  §  crores
 in  the  project;  and
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 (b)  if  86,  the  reasons  therefor?

 THE  MINISTER  OF  STALE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  No  Sir.

 (b)  Question  does  not  arise.

 Increase  in  the  late  running  of  trains

 *Oll.  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  RAIL-
 WAYS  he  pleased  to  state:

 (a)  whether  the  late  running  of
 trains  has  shown  an  increase  in  1973-
 74;  and

 (७)  if  so,  the  figures  as  compared  to
 the  preceding  year  and  the  reasons  for
 the  increase?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N,  MISHRA):  (a)  Yes,  Sir.

 (b)  Overall  punctuality  performance
 of  all  passenger  carrying  trains  during
 the  year  ‘1973-74  (upto  Feb.,  974)  has
 been  80.0  per  cent  on  BG.  and  Al
 per  cent  on  the  M.G.  as  against  85.8
 per  cent  on  B.G.  and  839  per  cent  on
 M.G.  during  the  year  1973-73.  Deterio-
 ration  in  punctuality  of  trains  in  1973-
 74  is  mainly  due  to  strike  by  Loco
 Ruaning  staff,  work-to-rule  agitations
 by  S&T,  C&W  staff,  students  agita-
 tions,  other  public  and  staff  agitations
 from  time  to  time,  shortage  of  water
 due  to  drought  conditions,  frequent
 power  cuts,  difficult  coal  position  and
 increased  incidence  of  alarm  chain
 pulling.

 Earnings  from  First  Class  Air-cendi-
 tioned  Coaches  during  ‘1973-74

 *9I2  SHR  SHANKERRAO  SAVANT:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state-

 fa)  the  total  amount  of  revenue  the
 Railways  earned  during  1973-74  from
 first  class  air-conditioned  coaches:  and

 (b}  the  percentage  of  actual  travel-
 lers  to  the  accommodation  capacity  of
 first  class  air-conditioned  coaches  dur-
 ing  that  period?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  KURESHI):  (a)  The
 earnings  from  passengers  of  air-condi-
 tioned  first  class  during  the  year  1978-
 74  are  likely  to  be  of  the  order  of  Rs
 4.06  crores  (provisional).

 (9)  The  percentage  of  passenger-
 kilometres  to  the  berth-kilometres
 of  air-conditoned  first  class  coaches
 during  the  full  year  ‘1973-74,  is  not
 available.  However,  the  same  for  the
 first  half-year  of  (1973-74  is  as  under:

 Broad  Gauge:  68.6

 Metre  Gauge:  43.4

 ae  उत्पादक  देहों  नवरा  भारत  को  हेल  डीजल
 और  पेट्रोल  की  सप्लाई

 *oi3.  श्री  फूल  चन्द  वर्मा:  क्‍या

 पेट्रोलियम  और  रसायन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  तेल  उत्पादक  देशों  ने  भारत
 की  मांग  के  भ्र नू सार  तेल,  डीजल  और  पेरोल
 सप्लाई  करने  में  झसमधेता  प्रकट  की  है  ;
 और

 खि)  यदि  हा,  तो  यह  देश  किला  तेल,
 डीजल  तथा  पड़ोस  दे  सकते  है  शरीर  किन

 मूल्यों  पर  ?

 पेट्रोलियम  और  रसायन  मंत्रालय  में
 राज्य  मंत्री  1६1  माह  गया  ला)  (क)
 शौर  (ख).  बे  1974  के  प्रारम्भ  में
 झणाधित  ब्य  तेल  के  सत्यों  नोकीला  से

 बद्ध  हुई  ।  वर्तमान  में  अरोधित  कच्चे  तेल
 का  प्रचालित  मूल्य  1९  डालर  प्रति  बैरल
 है  ।  इसलिये  पत्र  माप  प्रश्न  ग्रशोश्ित
 कच्चे  तेल  या  पेट्रोलियम  पदार्थों  की  ड  पब्
 कर  नहीं.  अधीन  इस  पर  अत्यध्तिप्ट  ।देशी
 बड़ा  लागत  बा  है।  तदनुसार  वर  L074
 के  दौरान  अशोधित  कच्चे  तेल  तथा  प्राय

 पेट्रोलियम  उत्पादों  के  शायरी  करने  के  किये-
 क्रम  को  सीमित  करने  का  निर्णय  लिया  गया

 है  1



 43  Written  Answers  APRIL  80,  674  Written  Answers  “4

 डीजल  इंजनों  के  डत्पादम  रेल्वे  तार  कर्मचारियों  से  ह ,.... ल

 मेंक भी
 8646.  शी  बना  भाल  शनी  तिवारी

 O14.  श्री  जग नाव राध  जोशी  :  क्‍या

 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे कि  :

 (=)  क्या  डीजल  ने  मिलने  शौर

 इसकी  मूल्य  बृद्धि  को  देखते  हुए  डीजल  इजनों
 के  उत्पादन  में  कमी  करते  का  निर्णय  किया
 गया  है  ;  कौर

 (ख)  यादें  हा,  तो  विभिन्न  प्रकार  के
 इंजनों  के  उत्पादन  सम्बन्धी  सरकार  की  भावी
 नीति  कया  है  ?

 रेल  मंत्री  (शी  एल०  एन०  मिन)
 (क)  यातायात  ककी  झावश्यकताओो

 को  पूरा  करने  के  लिये  रेल  इंजनों  को  प्रवर्तक-
 साझा  को  ध्यान  में  रखते  हुए  मुख्य  लाइन
 के  डीजल  रेल  इंजनों  के  निर्माण  कार्यक्रम
 में  कोई  कटौती  नहीं  की  गयी  है,  लेकिन  इस
 योजना  शीर्षक  के  अन्तर्गत  झाबी  धन  की
 कमी  के  कारण  974-75  में  इनका  उत्पादन
 सीमित  रखा  गया  है

 तेल  संकट  के  कारण  और  डीजल  तेल
 की  खपत  में  कमी  करने  की  आवश्यकता  को
 देखते  हुए  यह  विनिश्चय  किया  गया  है  कि
 रेलों  के  लिए  डीजल  शर्टिग  रेल  इजनों  के
 निर्माण  को  सीमित  रखा  जाय  ओर  कुछ  कौर
 समय  तक  वर्तमान  भाष  रेल  इजनों  से  ही  काम
 लेना  जारी  रखा  जाय

 (ख)  कठिनाइयों  और  साधनों  को
 ध्यान  में  रखने  हुए  रेल  इंजनों  की  विभिन्न
 किस्मों  के  सम्बन्ध  में  सरकार  की  भावी

 नीति  प्रभी  विचाराधीन  है,  लेकिन  इस
 अन्तरिम  भ्र वधि  में  उन  अधिकाश  भाप  रेल
 इंजनों  में  काम  लेते  रहते  का  विनिश्चय  किया
 गया  है  जिन्हों  अन्यथा  बहुतर  किस्म  की
 कर्षण  शक्ति  (अर्थात  डीजल  कौर  बिजली
 रेल  इंजनों)  का  इस्तेमाल  करने  के  उदेश्य
 से  हटा  दिया  गया  होता  +

 शी  ईश्वर  चौधरी  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  उन्हें  रेलवे  तार  कर्मचारियों
 से  कोई  शापन  प्राप्त  हुआ  है  जिस मे  कर्मचारियों
 ने  अपने  वेतनमानों  को  डाक  तार  विभाग
 के  कर्मचारियों  के  वेतनमानों  के  समान  स्तर
 पर  लाने  का  अनुरोध  किया  है  ;

 (ख)  क्‍या  कुछ  कर्मचारी  अपनी
 मांगों  के  समर्थन  में  रल  भवन,  नई  दिल्‍ली  पर
 धरना  दे  रहे  हैं  ;  भौर

 (ग)  यदि  हा,  तो  सरकार  किस  सीमा
 लक  उनकी  मागों  से  सहमत  है  ।

 रेल  मंत्रालय  में  उपमंत्री  (भी  मोहम्मद
 झक फी  कुरैशी)  :  (क)  शौर  (ग)  लोहा।
 एक  विवरण  संलग्न  है  जिसमे  उनके  ज्ञापन
 में  लिखित  माने  बताया  गयी  हैं  ।  रेलवे

 टेलीग्राफिस्टों  की  मुख्य  माग  वेतनमान  पुरानी
 के  मामले  में  डाक  कौर  तार  विभाग  के  उनके

 समकक्ष  कर्मचारियों  के  साथ  समानता  के

 लिए  है  ।  तीसरे  बैअत  आयोग  ने  विशेष  रूप
 से  इस  माग  पर  विचार  किया  लेकिन  इसे
 उचित  नहीं  समझा  |  रेलवे  टेलीग्राफ  कर्मचारियों
 के  वेसन मानो  के  सम्बन्ध  में  तीसरे  वेतन  झा वोग
 की  सिक्रारणशों  को  स्वीकार  करने  का  सरकार
 ने  विनिश्चय  कर  लिया  है  भौर  इन  वेतन-
 मानो  को  घोषित  कर  दिया  गया  है  ।

 सिगनलों  सहित  लोसर  श्रेणी  के  रेल
 कर्मचारियों  को  कोशपति  सम्बन्धी  सम्भावनाओं
 में  सुधार  करने  के  प्रश्न  पर  ध्यान  दिया  जा

 रहा  है।  सिगनलरों  के  लिए  सागू  पाई मनी
 की  वर,  बतन  आयोग  के  सीमा  रिश  के  प्रतुसार
 दवी  कर  दो  गयी  है  t

 (@)  की  ह्
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 विवरण

 प्रतीत  भारतीय  रेलवे  तार  कर्मचारी

 परिषद्‌  से  प्राप्त  ज्ञापन  में  निहित  मांगें  इस
 पुकार  हैं:

 (७)

 (४)

 रेलवे  सिगनलरों  के  वेतनमान,
 काम  करने  की  शर्तें  शौर  पदो-
 पतियों  की  अन्य  सरदीयों  भ्र धिक
 प्रतिशतता  डाक  कौर  तार  विभाग
 के  सिगनलों  शौर  सहायक
 स्टेशन  मास्टरों  के  समान  होनी
 चाहिये  t

 रेल  टेलीग्राफ  सिगनलरों  से
 जब  कमी  प्राय  कोटियों  का
 काम  लिया  जाये,  दो  उन्हें
 पर्याप्त  रूप  से  मुआवजा  दिया
 जाना  चाहिये,  इस  तथ्य  को
 ध्यान  में  रखते  हुये  कि  उन्हें
 अन्य  कोटियों  मे  लगाया  जा
 सकता  है  लेकिन  न्य  कोटियों
 के  कर्मचारियों  को  सिगनलरों
 के  रूप  में  नहीं  लगाया  जा
 सकता

 (ut)  कल्याण  निरीक्षकों,  कंद्रोलरों.
 यातायात  निरीक्षकों  शौर  सकता
 निरीक्षकों  भारी  जैसी  कोटियों
 में  रेलवे  टेलीग्राफ  सिगनल
 उच्चनर  ग्रेड  के  वेतनमानों/
 पदोन्नतियों  के  हकदार  होने
 चाहते  |

 (av)  te  टेलीग्राफ  सिगनलों  को

 (०)

 प्रत्येक  प्रेम  वेतनमान  में  कम  से
 कम  45  प्रतिशत  उच्चत्तम  ग्रेड
 मिलने  चाहिये  ।  इसमे  सद्धता'
 झबरोध  नहीं  होगा  ।
 रेलवे  टेलिग्राफ  चपरासियों  के

 वेतनमान,  सेवा  को  शर्ते,  काम
 की  शर्तें,  शौर  पदोन्नतियों  की
 झड़प  सरणियां  डाक  तार  विभाग
 में  संवाहकों  के  समान  होनी
 आाहिये  ।
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 Setting  up  of  Thermal  Plant  by
 Hindalco

 8647,  SHRI  RANABAHADUR
 SINGH:  W:ll  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to
 state:

 (a)  whether  in  spite  of  the  variaus
 shortage  of  pawer  and  the  resultant
 tremendous  Joss  in  the  produciion  of
 Aluminium,  the  setting  up  of  HIND-
 ALCO  owned  thermal  plant  which  had
 been  agreey  to  in  prinaiple  by  Gov-
 ernment  has  been  held  up  due  to
 redtepe;  and

 tb)  if  so,  the  steps  Government  pro-
 pose  to  take  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTi:.Y  OF  IRRIGATION  AND
 POWER  (PROF.  SIDDHESHWAR
 PRASAD):  (a)  and  (b)  The  Hindus-
 tan  Aluminium  Corpn  Ltd  and  their
 subsidiary,  the  Renusagar  Power  Com-
 Pany  Ltd,  approached  the  Govt  for
 MW  captive  generating  plant  as  an
 permission  to  rmport  and  install  IX35

 extension  of  the  present  capacity  of
 the  Renusagar  Power  Co  After  care-
 ful  consideration  of  the  proposal,  they
 were  advised  that  they  could  install
 an  indsgenous  generating  plant  of  0
 MW  as  a  captive  plant,  and  that  per-
 mussion  could  be  given  to  them  for  set-
 ting  up  a  further  generating  capacity
 of  0/i20  MW  provided  they  agreed
 to  release  55  MW  of  Rihand  Power
 already  being  supphed  to  them  by  the
 UPSEB  under  a  long-term  contract.
 They  were  also  advised  to  obtain
 necessary  clearance  under  the  MRTP
 Act,

 The  Company  then  froposed  the
 import  and  installation  of  a  250  MW
 set.  This  proposal  was  discussed  with
 the  Company  and  it  was  found  that  it
 would  be  equally  advantageous  to
 install  x%200  MW  or  2xIl0  MW  sets
 which  would  be  indigenously  avail-
 able,  along  with  a  2  MW  _  imported
 back-presuze  turbine.  In  April,  1974,

 the  requirement  for  MRTP  clearance
 was  resolted  but  no  proposal  for  a
 3x200  MW  or  2x0  MW  sets  have  vat
 Yeen  recerved  from  the  Company  sor
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 has  it  agreed  to  release  the  55  MW  of
 (7)  गाड़ियों  कौर  रेल  परिसरों  में Rihand  power.  The  Company  has,  a

 few  days  back.  made  another  proposal  डकैती,  लूटपाट  तथा  न्य  गुणित  अपराधों
 for  imort  of  a  x66  MW  set.  This  pro-  की  रोकने  के  लिए  सतिम्ननिखित  उ  तय  किए
 posal  has  to  be  examined.  जा  रहे  ह  tee

 दूधियों  द्वारा  महिला  यात्रियों  से  धमा

 व्यवहार

 *8648.  श्री  चन्दू  लाल  बसाकर:  कया
 रल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  8  मार्च,  1974  को  हुई
 उक्त  दुर्घटना  की  सरकार  ने  जांच  करायी  है
 जिसमें  कुछ  दूधियों  ने  दिल्‍ली  और  गाजियाबाद
 के  बीच  मंडला  शटल  में  औरतों  के  साथ  अ्रभद्र

 व्यवहार  किया  तथा  मारपीट  की  थी  ;

 (ख)  यदि  हां,  तो  जांच  के  निष्कर्षों  की

 मुख्य  बात  क्‍या  है;  श्र

 (ग)  चलती  लों  में  भविष्य  में  ऐसी
 चुनावों  को  रोकने  के  लिए  सरकार  ने  क्‍या
 कदम  उठाये  है  ?

 रेल  मंत्रालय  में  उपमंत्री  (भी  मोहम्मद
 रफी  कुरेकरे) :  (क)  शर  (ल.)  8-3-
 974  को  दिल्‍ली  से  गाजियाबाद  जाने  वाली
 2  एटी  डी  गाड़ी  से  यात्रा  करने  वाले  दूधियों  ने
 महिलाओं  झोर  अन्य  यात्रियों  के  साथ  अभद्र
 व्यवहार  किया  ओर  बीच  बचाव  करने  पर
 2  एन  जी  सवारी  गाड़ी  के  ड्राइवर  को  बिना  |

 यह  घटना  होली  के  त्योहार  पर  हुई  भारतीय
 रेलवे  भ्र धि नियम  की  धारा  i20/:2:  के
 साथ  भारतीय  दण्ड  संहिता  की  घारा  347/
 323/427  332/354  /  353  “224/225/
 295  के  अन्तर्गत  सरकारी  रेलवे  पुलिस,

 गाजियाबाद  द्वारा  तीन  मामले  दर्ज  किये  गये
 ओर  जांच  शुरु  कर  दी  गयी।  इसके  फलस्वरूप
 एक  मामले  में  29  व्यक्ति  घटना  स्थल  पर  ही
 गिरफ्तार  किये  गये  शरीर  उन  पर  प्रभी  मुकदमा
 चल  रहा  है  शेष  दो  मामलों  में  भ्र भी  आंच
 का  काम  जारी  है  ।

 (7)  प्रभावित  क्षेत्र  में  या  करवा  की

 सुरक्षा  सुनिश्चित  करने  के
 लिए  रात  को  चलने  बाल;
 सभ  मतवरूर्ण  गाडियां  पर
 यथासमय  सरकारी  रेलवे

 पुलिस  द्वारा  मार्ग रक्षी  व्यवस्था
 की  जाती  हैं  ;

 (#)  रेलवे  सुरक्षा  दल  के  कर्मचारियों
 को  इस  आशय  की  हिदायतें  दी
 गयी  हैं  कि  रेलों  पर  इस  प्रकार
 के  अपराधों  के  लिए  उत्तरदायी
 भ्रपराधियों  का  पता  लगाने  मे
 सरकारी  रेलवे  पुलिस  कौर
 सिविल  पुलिस  के  साथ  सक्रिय

 सहयोग  करे  ;

 (ध।)  खंडों  में  सक्तिय  बदमाशों  पर
 ह...  निगाह  रखने  के  लिये
 सरकारी  रेने  पुलिस  ध्रौर
 सिविल  पुलिस  के  बीच  निकट
 सम्पर्क  सखा  जाता  है;

 सच  सरकारी  रेलवे  पुलिस  द्वारा
 प्रभावित  खण्डों  पर  छापे
 मारे  जाते  हैं  ;

 (०)  रेलवे  सुरक्षा  द।  द्वारा
 सरकारी  रेलवे  पुलिस  के
 साथ  सभी  स्तरों  पर  बार  बार
 बैठकों  की  जाती  हैं  ताकि
 बेहतर  समस्या  भ्र  र  भ्रपराधों

 त कॉर्गर  महंगे  पे  रोकना
 अर  सता  तगाना  सुनिश्चत
 किया  जा  सके



 4  Written  Answers  VAISAKHA  10,  898  (SAKA)  Written  Answers

 Detintion  made  to  the  putitical  parties
 by  the  companies

 9649.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to

 state:  ed.  tae

 (a)  the  particularg  of  the  compa-
 nies  which  paid  donations  to  the  Poli-
 tieal  Parties  during  the  last  three
 years,  party-wise;  and

 (b)  whether  Government  have  any
 proposal  to  amend  the  Companies  Act
 to  remove  ban  on  political  donations?

 Names  of  Companies

 50

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  Sub-section  qa
 of  Section  298A  of  the  Comanies  Act,
 ‘1956,  which  is  on  the  statute  from
 28th  May,  1969,  prohibits  a  company
 from  making  political  contributions.
 Therefore,  no  company  could,  there-
 after  make  contribution  to  political
 parties  without  rendenng  itself  liable

 to  prosecution  under  sub-section  (2)
 of  the  said  section,

 Whilst  some  instances  are  under

 examination,  the  details  of  the  cases

 of  violation  of  the  said  prohibition
 which  came  to  the  notice  of  the

 Department  of  Company  Affairs  are

 indicated  below:

 Names  of  the  Politucal  Party(ies)
 to  which  cortribution  was

 made

 (i)  Chatturam  Hortlram(P)  Ltd.,

 (ia)  Incustiial  Corporstion  Ltd.

 (iil)  Victoria  Iron  Works  Lul.,

 (iv)  Vazir  Glass  Works  Ltd.

 (vi  New  Rajpur  Mills  Co.  Ltd.

 (wi)  Eastern  Seafood  Exports  Ltd.

 (७)  No  Siz.
 cine  ०००  elon Pan  eomege

 Bihar  Pradesh  Congress  Committee.

 Congress  Mandat.

 Samy  ukta  Socialist  Party.

 3  Bhaorauya  Jansangh

 Forvard  Bloc.

 Shiv  Sena

 Ahmedabad  City  Zalla  Congress
 Sami.

 Kerala  Pradesh  Corgress  Com-
 mittee.
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 अध्य  प्रदेश  के  उद्योगों  के  लिए  सिटी  के  तेल
 की  कभी

 8650.  भरी  गंगा  शरण  दीक्षित  :  कया

 पेट्रोलियम  झोर  रसायन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  के  अनेक  भारी
 कर  आवश्यक  उद्योगों  पर  मिट्टी  के  तेल  की
 कमी  का  प्रतिकूल  प्रभाव  पड़ा  है  ;

 (छ)  यदि  हां,  तो  क्‍या  मध्य  प्रदेश  सरकार
 ने  मिट्टी  के  तेल  की  शिव  सप्लाई  का  प्रतिरोध
 किया  है;  और

 (ग)  क्‍या  सरकार  ने  इस  दिशा  में

 कई  कदम  उठाये  हैं  कौर  यदि  नहीं  तो  इसके
 चिया  कारण  हैं  ?

 पेट्रोलियम  कौर  रसायन  मंत्रालय  में

 राज्य  मंत्री  भी  शाहनवाज  जां)  :  (क)
 इस  मंत्रालय  में  इस  प्रकार  की  कोई  रिपोर्ट
 प्राप्त  नहीं  हुई  ।  मिट्टी  का  तेल  (प्रयोग  पर

 रतिबन्ध)  आदेश,  i968,  भी  मिट्टी  के  तेल
 को  केव  न  प्रकाश  करने  तथा  खाना  बताने  के

 कार्यों  तक  ही  सीमित  करता  है  जहां  राज्य

 सरकार  से  विशेष  अनुमति  प्राप्त  की  गई  है
 वहां  केवल  इसका  उपयोग  उद्योगों  तक  ही
 सीमित  रखा  गया  है  ।

 (ल)  उपभोकताओों/आम  जनता  को

 मिट्टी  के  तेल  के  वितरण  में  अनुभव  की  जा  रही

 जड़ी  असुविधा  के  कारण  मध्य  प्रदेश  सरकार

 ने  मिट्टी  के  तेल  के  कोटे  में  वृद्धि  करने  का
 प्रा ग्रह  किया  है  1

 ग)  त:  कृषि  तथा  परिवहन  क्षेत्रों  मे

 प्रयोग  किये  गये  डीज़ल  तेल  के  लिए  मांग  में

 बुद्धि  के  कारण  उन्हें  प्राथमिकता  देनी  होगी  ।

 राज्यों  के  मिट्टी  के  तेल  के  नोटों  में  कम  से  कम

 जून,  974  तक  कटौती  करनी  होगी  ।

 APRIL  30,  2974  Written  Answers  5a"

 Supply  of  Paraffin  Wax  for  Indusizies,’
 in  Andhra  Pradesh

 8652,  SHRI  Y.  ISWARA  REDDY:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to

 state:

 (a)  whether  there  87९  325  industrial
 unitg  in  Andhra  Pradesh  utilising
 paraffin  wax;

 (b)  if  ‘80,  how  much  wax  has  been
 allotted  by  the  Central  Government
 for  Andhra  Pradesh  during  the  last
 one  year;  and

 (c)  whether  in  view  of  the  fact  that
 the  total  need  for  wax  comes  to  6000
 metric  tonnes  per  annum  for  Andhra
 Pradesh,  Government  have  decided  to
 increase  the  allocation  of  paraffin  wax
 for  Andhra  Pradesh?

 THE  MINISTER  CF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Yes,  Sir,  as

 per  the  figure  furnished  by  the  State
 Government.

 (b)  874  tonnes  of  paraffin  wax  wae

 allotted  to  Andbra  Pradesh  during  the

 calender  year  1973,

 (९)  The  allocation  of  paraffin  wax
 is  made  on  the  basis  of  its  estimated
 availability  in  the  year  and  its  con-
 sumption  by  each  State  in  the  preced-
 ing  year.  Paraffin  wax  for  the  year
 974  has  already  been  allocated  to  the
 States  in  accordance  with  the  policy
 outlined  above.  There  is.  at  present,  no
 surplus  wax  available  for  additional
 allotment  to  the  States.  If,  however.
 at  a  later  stage,  some  quantity  of  wax
 becomes  available,  the  case  of  Andhra
 Pradesh  for  additional  supply  can  he
 considered  on  merits  along  with  the
 claims  of  other  States.
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 नंदा  नदी  में  बाढ़  आने  के  कारण  कपास
 तथा  गन्ने  की  पौध  को  हानि

 8653.  श्री  गंगा  चरण  दीक्षित  :

 क्या  सिचाई  और  विद्युत  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  नर्मदा  नदी  में  आई  बाढ़  के
 कारण  कपास  तथा  गन्ने  की  पौध  को  हानि

 हुई  हैं;  और

 (ख)  इस  बारे  में  केन्द्रीय  सरकार  का
 विचार

 क्या  कार्यवाही  करने का  है  ?

 सिचाई  और  विद्युत  मंत्रालय  में  उपमंत्री

 (श्री  सिद्धेश्वर  प्रसाद):  (क)  और  (ख).
 बाढ़  स्थिति  पर  रिपोर्ट  में  अथवा  973  में
 निंदा  नदी  द्वारा  बाढ़  हानियों  पर  गुजरात
 तथा  मध्य  प्रदेश  की  राज्य  सरकारों  द्वारा
 केन्द्रीय  दल  को  दिये  गये  ज्ञापन  में  कपास  और
 गन्ने  की  पौध  को  हानि  का  कोई  जिक्र  नहीं  है  ।

 Meetings  of  the  Shortages  Committee

 8654.  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  the  number  of  meetings  held  of
 the  Shortages  Committee  during  the
 last  one  year;

 (b)  the  persons  invited  to  the  meet-
 ings  of  this  Committee  and  the  broad
 features  of  the  discussions  held;  and

 (c)  whether  Government  will  lay
 a  copy  of  the  minutes  of  this  Com-
 ‘mittee  on  the  Table  of  the  House?

 THE  MINISTER  OF
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (c).  No
 “Shortages  Committee”  has  been  set
 up  by  Government,  Availability  of  raw
 materials|canalised  bulk  drugs  and
 drugs  intermediates,  packing  mate-

 ‘rials,  formulations  etc.  are  periodical-
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 ly  reviewed  ang  discussed  with  the
 representatives  of  the  industry,  S.T.C., various  concerned  organisations  of  the
 Government  viz.,  D.G.T.D.  D.G.HS.,
 Ministry  of  Agriculture  etc.,  and  ap- propriate  action  taken  wherever  cal- led  for.

 Activities  of  Multi-National  Drugs firms  affecting  Indian  Pharmaceutical
 Industry;

 8655.  SHRI  BHALJIBHA]  PAR- MAR:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  Pleased to  state:

 (a)  whether  the  Indian  Pharmaceu- tical  industry  hag  been  totally  curbed
 by  the  activities  of  multi-national  drug.
 manufacturing  firms  in  our  country; and

 (b)  if  so,  what  steps  Government.
 propose  to  take  to  restrict  their  acti-
 vities  and  to  encourage  the  Indian
 pharmaceutical  industry?

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  PETROLEUM AND  CHEMICALS  (SHRI  SHAH- NAWAZ  KHAN):  (a)  No,  Sir.
 (b)  The  following  steps  are  taken

 to  encourage  the  Indian  sector  of  the
 drug  industry:

 (i)  The  Indian  sector  of  the  indus-
 try  is  given  preference  in  ap-
 proval  of  manufacturing
 schemes;

 (ii)  Manufacture  of  increasing
 number  of  bulk  drugs  through
 public  sector  undertakings;

 (iii)  Industrial  licences  are  usually
 not  issued  to  foreign  firms  for
 producing  formulations  unless
 linked  with  the  production  of
 bulk  drugs;

 (iv)  They  are  asked  to  take  up
 production  of  bulk  drugs  from
 more  basic  stages  and  to  make
 available  a  suitable  portion  of
 their  bulk  drugs  production
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 to  non  associated  formulators
 in  the  country  as  a  condition
 for  being  permitted  expan-
 sion  in  capacity  or  for  taking
 up  new  activity.

 जुलाई,  973  में  जबलपुर  उच्च  ग्रंथालय में
 जीना  सुनवाई  पढ़े  पुकारें

 8657.  श्री  गंभगासरण  लोकित  :  क्या

 विधि,  स्याय झौर कम्पनी और  कम्पनी  कार्य  मंत्री यह (२)  Appropriate  export  obliga-
 ett  fi

 .
 बताने  की  झपा  करेगे  कि tions  are  imposed  as  a  condi-

 tion  for  permittmg  expansion
 in  capacity  or  taking  up  new
 activity,

 बुरहानपुर  से  पंजाब  मेल  के  त्ति  झारकाण
 का  कोटा

 8656.  भी  गंगा चरण  दीक्षित  :

 क्या  रेल  मंत्री  यह  बताने  की  पा  करेंगे
 किः

 (क  )  क्‍या  पंजाब  मेल  बरास्ता  ब्रहानपुर,
 जिला  पूर्वी  नीमड,  मध्य  प्रदेश  चलता  है  ;

 (@)  क्‍या  बुरहानपुर  से  यानी  द्वारा
 यात्रा  के  लिए  कोई  आरक्षण  कोटा  नियत  नहीं
 किया  गया  है  ;  और

 (ग  )  यदि  हा,  तो  उसके  क्‍या  कारण
 है  और  क्‍या  इस  गाड़ी  द्वारा  यात्रा  करने  के

 लिए  बुरहानपुर  से  कुछ  सीटों  का  आरक्षण
 कोटा  नियत  करने  के  प्रश्न  पर  विचार  किया
 जायेगा  ग्रोवर  यदि  हा,  तो  इस  बारे  में  निर्णय
 कब  तक  लिये  जाने  की  संभावना  है  ?

 रेख  मंत्रालय  में  उपमंत्री  (भी  मुहम्मद
 शफी  कुरेशा)  (कचलोहा।

 ख)  और  (7).  बुरहानपुर  से  रेल
 यात्रा  के  लिए  गझ्रारक्षण  का  कोई  कोटा  निश्चित

 बड़ी  किया  गया  है  क्योकि  बुरहानपुर  रेलवे
 स्टेशन  पर  सुरक्षित  स्थान  के  लिये  मांगे
 न  के  बराबर  है  ।

 (क  )  मध्य  प्रदेश  के  जबलपुर  स्थित
 उच्च  न्यायालय  में  जुलाई,  :9735  में  कितने

 मुकदमे  विचाराधीन  थे  ,

 (@)  क्‍या  इन  मुकदमों  में  शीध्र  निर्णय
 लिये  जाने  के  लिये  सरकार  का  विचार
 कोई  योजना  बनाने  का  है  ;  भोर

 (ग  )  यदि  हा,  तो  उसकी  मुख्य  बालें
 क्‍या  हैं?

 विधि,  थ्चाच  और  कम्पनी  कार्य  मंत्री  (at
 एच०  कार  गोखले)  :  (क)  जुलाई
 973  को  24  085  मामले  लम्बित  थे  !

 (ख)  और  (ग).  मामलों  को  शीघ्र
 निपटाने  के  लिए  किये  गये  उपाय  बताने  वाला
 विवर्ण  संलग्न  हे  |

 विवरण
 =

 1.  राज्य  प्राधिकारियों  को  सलाह  दी
 गई  है  कि  वे  सिविल  जौर  दाण्डिक  भ्रपराधों
 को  शीघ्र  निपटाने  की  दुष्टि  स ेसमझ-समय  प"
 प्रत्येक  उच्च  न्यायालय  में  न्यायाधीशों  की
 संख्या  का  पुनर्विलोकन  बे  ।

 2.  न्योायमूलि  जे०  सी०  शाह  की
 अ्रध्यक्षता  में  न्यायाधीशों  को  एक  समिति  ने
 प्रनिणोति  मुकदमों  की  सख्या  कम  करने  और
 न्याय  में  विलम्ब  कम  करने  के  लिए  अनेक
 सिफारिशें  की  हैं  ।  समिति  को  वे  सिफारिश,
 जो  पूर्णत  प्रशासनिक  प्रभार  की  है  और  जिनके

 लिए  नियम,  कानून  या  विधि  में  संशोधन
 करने  की  आवश्यकता  नही  है,  राज्य  सरकारों
 शौर  उच्च  न्याय/लयों  को  क्रियान्वित  करने
 के  लिए  भेज  दे  गई  हैं  7  जिन  सिफारिशों  में
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 कामुक  या  विधि  के  संशोधन  की  अपेक्षा  की  गई

 है  उनकी  जांच  की  जा  रही  है  ।

 3.  विधि  झा यंग  ने  सिविल  मुकदमे  बाजी
 में  विलम्ब  समाप्त  करने  या  कम  करने  और
 उस  द्वारा  खर्चे  घटाने  की  दृष्टि  a  सिविल
 प्रक्रि  संहिता  i908  में  कुछ  विशेष  प्रकार
 के  संशोधित  का  सुझाव  दिया  है  t  विधि
 आयोग  की  रिपोर्ट  की  जाच  कर  लो  गई  है
 शौर  सिविल  प्रक्रिया  सहित  में  संशोधन
 करने  के  लिए  एक  विधेयक  8अप्रैल,  1974
 को  लोक  सभा  में  पुनर्स्थापित  किया  गया
 था।

 4.  विधि  झ्रायोग  ने  दाण्डिक  मामलों  मे
 प्रक्रिया  सम्बन्धी  विधि  के  संशोधन  के  लिए
 भी  अनेक  स्िफारिग  की  हैं।  इन  सिफारिशों
 पर  आधारित  एक  नई  दण्ड  प्रक्रिया  सहित
 हाल  ही  में  श्रधनियसित  की  गई  है  |

 Formulation  manufactured  by  M/s.
 May  &  Baker,  Sandez  and  Cynamide

 8658.  SHRI  छू,  8.  CHAVDA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  what  was  the  formulations
 manufactured  by  M,s.  Muy  &  Baker,
 Sandoz,  Cynamide  based  on  permis-
 sion  letters  during  the  jast  three
 years;

 (b)  what  amount  of  raw  materials
 were  allowed  to  be  imported  by  three
 firms  (separately)  on  the  basis  of
 Permission  letters,  referred  to  above;
 and

 (c)  what  was  the  outflow  of  foreign
 exchange  due  to  this,  company-wise
 and  year-wise  ?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  A  statement
 indicating  the  formulations  manufac-
 tured  under  permission  letters  during
 the  past  three  years  by  M/s.  May  &
 Baker,  Sandoz  (India)  Ltd.,  and  M/s,
 Cynamide  (India)  Ltd.  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT/6874/74}.

 (b)  and  (c).  Raw  materials  to  drug
 units  including  these  three  compames
 are  allocated  on  the  basis  of  their
 past  consumption.  No  separate  data
 for  raw  materials  allocated  under
 various  approvals  including  permis-
 sion  letter  is  maintained.

 Proposals  from  different  institutions
 about  drag  industry  in  Fifth  Pian

 8659.  SHRI  K.  S.  CHAVDA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  salient  features  of  the  pro-
 posals,  submitted  to  his  Ministry  by
 DGTD,  DGHS,  IDMA,  OPPI  and  other
 institutions  in  regard  to  Drug  Plan
 for  the  Fifht  Five  Year  Plan;  and

 (b)  the  broad  cuthnes  of  dis-
 cussions  held  for  finalssation  of  the
 Drug  Plan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  and  {b).  The
 Task  Force  for  Drugs  ng  Pharma-
 ceuticalg  set  up  by  the  Planning
 Commission  which  drew  up  the  plan
 fer  development  of  the  drug  indus-
 try  in  the  Fifth  Five  Year  Plan
 meluded  the  representatives  of  DGTD,
 Ministry  of  Health,  IDMA,  OPPI,
 ete.

 The  discussions  held  with  the
 representatives,  of  JIDMA,  AIMO  and
 OPPI  covered  aspects  relating  to  the
 development  of  the  industry,  availe~
 bility  of  raw  materials,  pricing  policy,
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 R&D  efforts  and  quality  control  mea-
 sures  with  a  view  to  achieve  require-
 ments  of  drugs  during  the  Fifth  Plan
 period.

 Railway  line  between  ‘Silchar  and
 Jivibam

 866l.  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  the  progress  made  in  respect
 of  the  proposeg  construction  of  rail-
 way  line  between  Silchar  and  Jiri-
 bam;

 (b)  whether  the  Project  will  be
 completed  during  the  Fifth  Five  Year
 Plan;  and

 (c)  if  so,  the  expenditure  likely  to
 be  incurred  and  the  time  stipulated?

 THE  DEPUTY  MINISTRY  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (c).  Preliminary  Engineering  cum-
 Traffic  Surveys  for  a  new  line  from
 Silchar  to  Jiribam  have  been  com-
 pleted  and  the  reports  are  under  exa-
 mination.  A  decision  for  taking  up
 the  work  during  the  Fifth  Five  Year
 Pian  will  be  taken  after  the  examina-
 tion  of  the  reports  is  completed.

 Reservation  of  quotas  of  seats  in
 Assam  Mail  and  Kamrup  Express

 for  Manipur

 8662.  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  con-
 sidering  increase  in  the  quota  १६  seats
 in  Assam  Mail  and  Kamrup  Express
 for  Manipur;

 (b)  if  so,  salient  features  thereof;
 and

 (c)  if  not,  whether  Government  are
 aware  of  the  serious  difficulties  faced

 “py  passengers  from  Manipur  under
 the  existing  arrangements?

 HAT  Ti  VV,  aviz  YH  FUCLSTE  SLOW’  Uv

 THE  DEPUTY  MINISTRY  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI);  (a)  No.

 (b)  Does  not  arise.

 (c)  Imphal  Out  Agency  served  by
 Dimapur  Railway  Station  serves  the
 passengers  of  Manipur  State.  The
 Out  Agency  has  been  allotted  a  quota
 of  one  First  Class  berth,  one  Third
 Class  3-tier  sleeper  berth  and  two
 third  class  seats  in  a  2-tier  coach  by
 4  Dn  Assam  Mail.  A  quota  of  two
 third  class  3-tier  sleeper  berths  by

 6  Dn  Kamrup  Express  has  also  been
 allotted  with  effect  from  6-ll-973.
 The  quotas  allotted  to  the  Out  Agency
 are  not  utilised  fully.  There  is,
 therefore,  no  justification  for  increasing
 the  existing  quotas.

 Loktak  Multi-purpose  Iydro-Elvctric
 Project

 8663.  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  the  Loktak  multi-pur-
 pose  Hydro-electric  Project  is  not
 going  to  be  completed  according  to
 schedule;

 (b)  if  so,  the  reasons  therefor;

 (c)  the  schedule  as  it  stands  today
 after  necessary  revisions;  and

 (d)  the  steps  being  taken  by  Gov-
 ernment  to  complete  it  in  time?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (d).  The  first  unit
 of  35  MW  was  originally  scheduled
 to  be  commissioned  by  March  1975.
 However,  due  to  the  delay  in  the
 delivery  of  the  main  generating  unit
 which  is  being  imported,  the  first
 unit  is  now  expected  to  be  commis-
 sioneq  by  March,  1976.  All  other
 auxiliary  ang  balance  equipments  re-
 quired  for  commissioning  has  been
 ordered  and  partly  received  at  site.
 Progress  on  the  project  is  constantly
 under  review  to  ensure  completion  as
 per  revised  traget.
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 ek  wi  में  कर्मचारियों  के  लिस्ट
 विभागों  जांच

 8864.  थी  |...  कद  कछवाय
 क्या  रेल  मातें  यहं  बताने  की  क्षमा  करेंगे

 कि

 (क )  बाद  वर्षों  मे  पश्चिमी  क्लब  में

 कितने  रेलवे  कर्मचारियों  के  विरुद्ध  रेलवे
 अध्यक्षता की  चोरी  करने  के  अभियान  में

 विभागीय  जॉब  की  गयी  ;

 रहे  इस  सभ्य  कितने  कर्मचारियों  के

 पिछड़  विभागीय  जांच  चल  रही  है  ;  शौर

 (ग)  करने  कर्मचारियों  के  विरुद्ध
 केल्ली  जाच  ब्यूरो  हारा  जांच  को  गयी  ?

 रेल  अंतराल  में  उपमंत्री  (भी  मुहम्मद
 जड़ी  कुरेशी)  कोई  नहीं  t

 (सं)  कान  नहीं  उठता  ।

 (+)  कोई  नही  ।

 399  “7  3  के  |... ड  win  प्रदेश  सरोवर
 सखियों  का  निर्माण

 8665.  ्य  yen  जल्द  सलवान  :

 कया  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वितीय  बर्ष  1974-75  में

 आध  प्रदेश  मे  कितने  गर  मरीजों  के  निर्माण
 की  योजना  सरकार  के  विच  राधीन  है  ,

 (ख)  राज्य  सरकार  ने  राज्य  में  कितने
 गोबर  मरीजों  के  निर्माण  का  प्रस्ताव  केन्द्र

 सरकार  को  भेजा  है;  शौर

 (7)  नए  पुलों  कौर  डोगर  ब्रेकरों  के
 निर्माण  पर  केरलीय  सरकार  राज्य में  19746
 78  के  वित्तीय  चर्च-में  कितना  रूपया  हम  करने

 कॉणरहों  हैं  ?

 ह... ब  |... है  में  उपमंत्री  (भी  मोहम्मद
 1... | |  कुरेशी)  :  (क)  से  (4).  ब्यांध्
 627  L8—3

 प्रदेश  राज्य  में  राज्य  में  वर्तमान  समपारों  के
 बदले  8  नए  ऊपरी/  निचले  सड़क  |...  के  निर्माण
 के  प्रस्ताव  1974-75  के  निर्माण  कार्यो क्रम

 में  शामिल  कर  लिए  गए  हैं।  इसके  भ्र लवा
 1974-75  के  बजट  में  वर्तमान  समपारों के

 बदले  7  ऊपरी/निचले  सड़क  पुलों  का  निर्माण
 बकाया  निर्माण  कार्य  के  रुप  में  शामिल  किया
 गया  है  1

 जैसा  कि  ऊपर-  बताया  गया  है  पिछले
 वर्ष  के  बकाया  निर्माण  कार्यों  के  अलावा,
 राज्य  सरकार  की  ओर  से  8  शौर  उपरी/
 निचले  सड़क  पुलों  के  निर्माण  का  प्रस्ताव  है  1
 ये  प्रारम्भिक  जांच  और  योजना  के  विभिन्न
 चरणों  मे  हैं

 इसके  प्रतिदिन,  राज्य  सरकार
 सडक  प्राधिकरण  के  लागत,  पर  रनों
 द्वारा  4  करो  संचयी  सड़क  पूना  के  निर्माण
 ह...  निर्माण  कार्य'  के  रूस  में  किया  जाना
 है  |  ये  जाब  झोर  सीजनों  के  विभिन्‍न  चरणों

 मैंने।

 साशा  है,  974-75%  ईरान  आनन्द
 प्रदेश  मैं  ऊपर्र//निचले  सडक  पुलों  के  निर्माण
 के  &. ढ  में  रेलवे  के  हिस्से  6  रकम  0.23
 लाख  रुपए  होगी  t

 Preduction  of  F.A.C.T.  Udyog  Mandal
 and  Cochin  Fertilizer  Plant

 8666.  SHRI  VAYALAR  RAVI.  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state.

 (a)  the  production  of  PF.AC.T.
 Udyog  Mandal  and  Cochin  phase  I
 fertiliser  plant  during  December,
 2973  to  March,  1974,  month-wise;  and

 (b)  its  percentage  to  the  installed
 capacity  of  the  plant?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  and  (b).  The
 production  during  the  periog  and  its
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 percentage  to  the  total  nstelled  capacity  were  as  tinder:  at  ह...
 | मा

 Product  February  March
 3973  7974  .

 9974  274
 SRT  sates  etpto

 Prodan.  %  Prodn.  %  Prodn.  %  Prod.  %

 Udyogmandal
 Ammonmm  Sul-

 phate  7922°2  480  5636°5  342  कब33  45.0  Gags-3  378
 Ammonum  Phos-

 36 320  6006-0  $4°6  6562  2  g9°6  6008  3  546
 (8९

 rro
 20  120  2426  9  589  8:46°5  44°0  2029°8  So°y  7367  3  33k ४

 Superphosphate  4००77  97९7  40970  992  2945'S  WSs  0668  ays.

 Cochin  Phase  I  6  *  «  e
 Urea  1719°0  $°§  17300  5°6  xri2t4  0  40०0  8gd-0  A?

 ®Trial  producteon  hes  started,  but  the  unit  has  yet  to  stabilise  its  operations.

 8667  SHRI  G  Y.  KRISHNAN:  Wil
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state.

 (a)  whether  the  Planning  Cammis-
 sion  have  approved  the  scheme  for
 setting  up  of  a  power  station  at  the
 Linganmukk:  Dam  constructed  across
 the  Sharavathi  mver;

 (b)  i  the  estimated  cost
 thereof;

 (c)  whether  the  generating  plant
 and  equipment  will  be  imported;  and

 (d)  the  time  by  which  the  power
 station  is  likely  to  be  commussioned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (d).  Yes,  Sir.  The
 power  station  at  Linganmukki  Dam
 across  the  Sharavath:  River  envigaes
 msstallation  of  two  units  of  27.5  MW
 each  The  estimated  cost  of  the  pro-
 ject  ig  Rs.  987  lakhs.  The  generating
 units  are  proposed  to  be  imported.

 so,

 क
 है  is  expected  that  the  first  unit  of  ‘the
 power  Station  will  be  completed  by
 December,  976  and  the  second  unit
 by  June,  1977,

 Amendment  to  M.RB.T.P.  Act  with  a
 view  te  meeting  the  growing  demand

 of  cemsumer  geods

 8668  SHRI  C  K  #£JAFFER
 SHARIEF:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  relax  the  rules  and  restrictigns
 imposed  hitherto  under  Monopohes
 and  Restrictive  Trade  Practices  Act  in
 order  to  meet  the  growing  demand
 of  consumer  goods  in  the  country,

 (b)  if  ao,  the  salient  feature  there-
 of,  and

 (c)  the  salient  features  of  the
 measures  Government  propose  to  take
 in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  (a)  to  (७०).  Consi-
 deration  of  any  such  proposal  does
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 not  arise  in  as  much  as  existing  pro-
 visions  of  the  MRTP  Act  are  design-
 ed  to  meet  the  growing  demands  of
 the  consumer  goods  in  the  country.

 Inerease  in  prices  of  aviation  fuel  in
 Bombay

 8669.  SHRI  M.  M.  JOSEPH:  Will
 the  Minister  of  PETROLEUM  “AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Bombay  has  become
 the  most  expensive  city  in  the  World
 for  -aviation  fuel  whose  cost  has  re-
 gistered  an  increase  of  300  per  cent
 since  the  oil  crisis  last  year;  and

 (b)  if  so,  the  remedial  action  Gov-
 ernment  propose  to  take  in  this
 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MIINISTRY  OF  PETROLEUM
 AND  CHEMICALS  SHRI  SHAH
 NAWAZ  KHAN):  (a)  and  (b).  No,
 Sir,  This  is  not  so  after  the  prices  of
 Aviation  Turbine  Fuel  for  Interna-
 tional  Airlines  (including  Air-India)
 have  been  brought  down  by  Rs.  504.72
 per  KL  w.e.f.  16-4-1974,  at  all  Indian
 airports  serving  international  carriers.

 बिहार  में  बसों  क ेलिए  डीजल  की  कमी

 8670.  श्री  ज्ञानेश्वर  प्रसाद  यादव  :

 क्या  पेट्रोलियम  ओर  रसायन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  डीजल  तेल  की  अभूतपूर्व
 कमी  के  कारण  बिहार  राज्य  सड़क  परिवहन
 निगम  एवं  गैर-सरकारी  बस  मालिकों  की

 300  से  भ्र धिक  बसों  का  चलना  रुक  गया  है;

 (ख)  क्या  सरकार  का  विचार  जनता

 एवं  पर्यटकों  की  असुविधा  को  ध्यान  में

 रखते  हुए  डीजल  की.  सप्लाई  को  सामान्य

 बनाने  का  है;  और

 (ग)  यदि  हां,  तो  कब  तक  ?

 पेट्रोलियम  और  रसायन  मंत्रालय  में  राज्य

 मंत्रो  (श्री  शाहनवाज  खां):  (क-)  से  (ग).
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 पूर्वी  क्षेत्र  में  रेल  परिवहन  की  समस्याओं  के
 कारण  बिहार  के  लिए  हाई  स्पीड  डीजल
 आयल  के  लदान,  विशेषरूप  से  गत  दो  महीनों
 में,  पर  बुरा  प्रभाव  पड़ा  था  और  इसके  परिणाम-
 स्वरूप  स्थानीय  कमियां  हो  गई  थी।  तथापि,
 तेल  कम्पनियों  द्वारा  सड़क  परिवहन  का  अधिक
 से  अधिक  प्रयोग  किया  ग्या  था।  मोरीप्राथ
 राज बंध  उत्पाद  पाइपलाइन  के  चालू  हो
 जाने  तथा  रेल  परिवहन  में  सुधार  हो  जाने
 से  स्थिति  के  चालू  महीने  के  दौरान  सामान्य

 हो  जाने  की  आशा  है  बशर्ते  कि  इस  महीने
 रेल  प्रेषणों;  में  फिर  कोई  और  बाधा  उप-

 स्थित  न  हुई  ।

 अपर  इंडिया  एक्सप्रेस  द्वारा  यात्रा  करन  वाले

 एक  यात्री  की  मृत्यु

 867l.  श्री  चन्द्र  शैतानी  क्या

 रेलमंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क))  क्‍या  12  फरवरी  i974  को

 अपर  इंडिया  एक्सप्रेस  में  यात्रा  कर  रहे
 श्री  रंजीत  सिंह  सुपुत्र  श्री  दोली  राम,  निवासी

 चूना  भट्टी  ,  सराय  'रोहिल्ला,  नई  दिल्ली,

 शाहदरा  व  साहिबाबाद  स्टेशन  के  बीच  रेल

 दुर्घटना  में  घायल  हो  गए  थे  ;

 (ख)  क्‍या  अगले  दिन  श्री  रंजीत  सिंह
 की  नवीन  हस्पताल  में  मृत्यु  हो  गई  थी;

 (ग)  मृतक  के  उत्तराधिकारियों  को

 दिए  जाने  के  लिए  मुआवजे  की  कितनी  धन-

 राशि  स्वीकृत  की  गयी  है  और  वह  कब  तक

 उन्‍हें  मिल  जायेगी;  और

 (घ)  मृतक  के  उत्तराधित्वरियों  के

 नाम  क्‍या  हैं  और  उनका  मृतक  से  क्‍या  संबंध

 है?

 रेल  मंत्रालय  में  उपमंत्री  (श्री  मुहम्मद
 झा फो  कुरेशी):  (क)  और  (ख).  थीं  हां।

 (ग)  और  (घ).  अतिरिक्त  जिला

 मजिस्ट्रेट,  उत्तर  जिला,  दिल्ली  को,  जो  इस

 दुर्घटना  से  संबंधित  दावों  पर  निर्णय  देने  के
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 लिए  दावा  भ्ायुकत  के  रूप  में  काम  कर  रहे  हैं
 स्वर्गीय  श्री  रंजीतसिंह  से  रिश्तेदारी
 का  दावा  करने  वाले  तीन  व्यक्तियों  से
 खेदन-पत्र  प्राप्त  हुए  हैं  जो  इस  प्रकार  है  :-

 उत्तराधिकारियों  के  नाम  रिश्तेदारी

 (i)  श्री  बाबू  लाल  भाई

 (ii)  श्रीमती  कलावती  लिंधवा  बहन

 (iii)  भी  रामस्वरूप  उर्फ  पप्पू  दत्तक

 पुत्र

 भारत  य  रेल  अधिनियम  के  उ्रभूसार
 मृत्यु  के  लिए  देय  क्षतिपूर्ति  50,000  रु०
 अंती-यात्री  है।  यह  मामला  दावा  आयुक्त
 के  समक्ष  विचाराधीन  एवं  म्यायाधीन  2  ।

 Expansion  of  India  Pistons  Limited

 8672  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Monopolies  and
 Restrictive  Trade  Practices  Commus-

 sion  has  cleared  the  expansion
 proposals  of  India  Pistons  Limited
 stipulating  certain  conditions  regard-
 ing  dilution  of  equity  holding  and  75
 per  cent  export  obligation;  and

 (b)  whether  these  recommendawons
 have  been  received  by  the  Govert.
 ment  and  some  action  taken  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b).  The
 Commussion  has  submitted  its  report
 on  these  proposals  recommending  ap-
 proval  subject  to  certain  conditions
 regarding  dilution  of  equity-holding
 and  export  obligation  of  5  per  cent

 in  the  fifth  year.  These  recommenda-
 tions  are  under  consideration  of  the
 Government.
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 पत्र  को  चित  लेखा  परोसकर  कल्क

 जाने  का  प्रस्ताव
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 8673.  थी  हुकम  चन्द  कलक :
 क्या  विधि,  न्याय  कौर  कम्पनी  नोट
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  कश्मीर
 झ्रध्चनियम  के  झन्तगंत  उज्जैन  स्थित  श्री
 सिंथेटिक  सिक्स  के  सुलग  or  की  निकिल
 सेवा  परीक्षा  कराने  के  लिए  आदेश  औरी
 करने  का  है;  और

 (ख)  क्‍या  उक्त  कार खान  में  औरों
 धानी  को  दिखाने  ही  बष्टि  से  स्टोर्स  विस्तार
 में  22  लाख  को  खर्च  हुआ  बताया  गया  हैं?

 लिखी,  न्याय  झोर  कम्पनी  कार्य  1... औ
 में  'उयभत्री  (ली  बेंत  wear):  (क)
 कम्पनी  भ्र धि नियम  i956  की  धारा  2398
 के  भन्तगंत  विशेष  लेखा  परीक्षा  के  ह ...,
 देंगे  का  कोई  प्रस्ताव  विभाजित  नहीं

 है।

 (खि)  सूचना  संग्रह  की  जा  रही  है
 व  सदन  के  पटल  पर  प्रस्तुत  कर  दी  जायेगी  t

 Complaints  against  the  dsitributers  of
 India  Tube  Company  for  Northern

 india  with  MET.P  Commission

 8674.  SHRI  BISWANARAYAN
 SHASTRI:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  complaints  have  been
 lodged  with  the  Monupolies  and
 Restrictive  Trade  Practices  Commis-

 gion  against  the  distributors  of  India
 Tube  Company  for  Northern  India  as
 well  as  against  the  Company;  and

 (b)  If  so,  the  action  taken  theietn?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b),  Yes,
 Sir.

 On  3rd  November,  1972,  Delhi  Pipe
 Dealers  Association  filed  a  complaint
 before  the  Commission  alleging  that
 the  Indian  Tube  Co.  Lid,  and  its  3
 distributors  in  the  Northern  India
 Region  were  indulging  in  certain  res-
 trictive  Trade  Practices.  As  requir-
 ed  by  section  ll  of  the  M.R.T.P.  Act,
 1969,  the  Commission  referred  the
 matter  to  its  Director  of  Investiga-
 tion  for  preliminary  investigation  and
 report.  In  his  report,  the  Director  of
 Investigation  completely  exonerated
 the  Indian  Tube  Company  Ltd,  from
 the  allegations  of  indulging  in  any
 restrictive  trade  practices,  but  he
 found  that  the  three  distributors  in
 Northern  India  Region  were  indulg-
 ing  in  certain  restrictive  trade  prac-
 tices,  On  8th  January,  1974,  the
 Commission  initiated  an  inquiry  and
 issued  Notice  under  Regulation  7  of
 the  Restrictive  Trade  Practices  (En-
 quiry)  Regulations,  1970,  to  Indian
 Tube  Company  Ltd.  and  its  three
 distributors.  The  Indian  Tube  Com-

 pany  was  made  a  party  as  it  was  the
 producer  of  goods  in  respect  of  which
 the  restrictive  trade  practices  were
 allegeq  to  exist  and  in  any  Scheme  of

 distribution  which  might  ultimately
 be  framed,  its  presence  would  be,
 required.  Its  presence  was  also
 necessary  because  there  were  allega-
 tigns  against  some  of  its  officers.
 During  the  pendency  of  the  inquiry
 the  three  distributors  filed  an  applica-
 tion  under  Section  37(2)  of  the
 Monopolies  &  Restrictive  Trade  Prac-
 tices  Act  on  the  8th  March,  974  for
 the  approval  of  the  Commission  to
 the  Scheme  of  the  distribution  pro-
 posed  by  them  which  according  to  the
 distributors  would  eliminate  the  res-
 trictive  trade  practices  complained  of.
 The  Indian  Tube  Company  Ltd.
 agreed  to  supervise  the  implementa-
 tion  of  the  scheme.  The  Commission
 by  its  Order  dated  ilth  April,  3974

 POWER

 in  the  districts

 १०

 held  that  the  Scheme  did  ensure  that
 the  trade  practices  would  no  longer
 be  prejudicial  to  the  public  interest
 and  it  was  not  necessary  to  go  through
 an  enquiry  under  Section  37  rea)  and
 to  make  an  Order  thereoa.  The
 Commission  accordingly  approved  the
 Scheme  and  permit,it  to  be  imple-
 mented  with  effect  frem  Ist  May,
 1974,

 Rural  Engineering  Survey  in  West
 Bengal

 8675.  SHRI  5.  N.  SINGH  DEO:  Will
 the  Minister  of  IRRIGATION  AND
 POWER.  be  pleased  to  state:

 (a)  whether  any  rural  engineering
 survey  has  been  undertaken  in  West
 Bengal  during  the  last  three  years;

 (b)  if  so,  total  amount  sanctioned
 and  the  finding  of  this  rural  engi-
 neering  survey  during  the  last  three
 years;  and

 (c)  name  of  the  villages  covered  by
 the  survey  up-to-date,  district-wise
 and  year-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND

 (SHRI  SIDDHESHWAR
 PRASAD):  (a)  The  Rural  Engineer-
 ing  Surveys  scheme  was  sanctioned
 for  West  Bengal  in  October,  97  and

 ‘the  field  surveys  work  commenced  in
 1972-73,

 (b).  The  total  amount  of  grant-
 in-aid  released  to  the  State  Govern-
 ment  for  this  work  during  the  last
 three  years  was  Rs.  28.28  lakhs,  The
 villige-wise  engineering  surveys  and
 soil  surveys  have  been  taken  up

 of  Midnapore  and
 Purulia,  The  engineering  surveys
 have.  been  completed  in  456  villages
 and  soil  surveys  in  303  villages  in

 these  districts.

 (c)  The  names  of  villages  cover-

 ed,  district-wise  and  year-wise  by
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 engineering  surveys  are  given  in
 Statement-I  and  those  covered  by
 Soil  Surveys  are  given  in  Statement-II
 laid  on  the  table  of  the  House  [Placed
 in  library.  See  No.  LT  6875/74].

 Rural  Engineering  Survey

 8676.  SHRI  LUTFAL  HAQUE:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government  have
 undertaken  rural  engineering  survey
 during  the  last  three  years  in  the
 country;
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 (b)  if  sc,  the  progress  made  so  far
 and  the  amount  sanctioned  State-wise
 during  the  period;  and

 (c)  the  number  cf  villages  where
 the  survey  work  had  been  completed
 during  the  said  period  State-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Yes,  Sir.

 (b)  and  (c).  The  State-wise  pro-
 gress  of  survey  work  and  the  amount
 released  for  the  scheme  so  far  are
 given  below:

 Sl].  Name  of  State
 No,

 Amount
 Nd.  of  villages  where  released

 during
 Engg.  Soil  I97I-72,
 surveys  Surveys  1972-73

 have  been  have  been.  and  1973-
 completed  completed  74.

 (Rs.  in  lakhs)

 i.  Andhra  Pradesh

 2.  Assam  J

 3  Bihar  f  ‘  .

 4.  Gujarat]

 5.  tie  j

 6.  Himachal  Pradesh

 |  Jemmi
 &  Kashmir

 8.  Kerala

 g.  Madhya  Pradesh

 10.  Maharashtra

 I.  Karnataka

 42.  Orissa

 I3.  Punjab

 r4.  Rajasthan .

 ‘1§.  Tamil  Nadu

 16.  Uttar  Pradesht

 West  Bengal  .

 TOTAL  :

 I82  396  3729

 «  86  6°55

 .  .  3I  8  24°  6I

 I  5  9°85

 729  ३३37  Ige  79

 2  2072)
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 Theeet  to  Youth  Congress  Workers  of

 FACT.

 9677.  SHRI  VAYALAR  RAVI:
 SHRI  K.  P.  UNNIKRISHNAN:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  F.A.C.7.  manage-
 ment  has  threatened  the  Youth  Con-
 gress  workers  employed  there  with
 disciplinary  action;  and

 @)  if  so,  the  reasons  therefor?

 है:  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  and  (b).  An
 employee  of  the  Company  (who
 happens  ta  be  also  the  Secretary  of
 FACT  Youth  Congress  Unit)  issued

 &  pamphiet  in  March,  974  containing
 certain  sliegations  against  the  manage.
 ment  and  the  Managing  Director  of
 the  company.  As  such  action  amounts
 to  misconduct  under  the  certified
 standing  orders  of  the  company,  his
 explanations  has  been  called  for  by
 the  management.

 Perseus  prosecutea  for  vielating  Law
 Prohibiting  Dowry  and  Child  marriage

 during  last  two  years

 8678.  SHRI  9.  3B.  CHANDRA
 ‘GOWDA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  persons  prose~
 ‘cuted  for  violating  law  prohibiting
 dowry  and  child  marriage  in  various
 States  during  last  two  years;  and

 (b)  what  steps  Government  have
 proposed  to  educate  the  people  in  this

 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 NITIRAJ  SINGH  CHAUDHARY):  (a)
 The  information  is  being  collected
 from  the  Gtate  Governments/Union
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 territory  Administrations  and  will  be
 laid  on  the  Table  of  the  House,

 (b)  The  problems  of  dowry  and
 child  marriage  are  social  evils.  It  ३5
 hoped  that  with  the  spread  of  educa-
 tion  amongst  masses,  particularly  the
 womenfolk,  the  evil  of  dowry  and
 child  marriage  would  die  out.  Any
 further  information  received  in  this
 behalf  from  the  State  Governments
 and  Union  territory  Administrations
 will  be  laid  on  the  Table  of  the
 House.

 Fertilizer  Factory  set  up  at  Gua  by
 the  Birlas

 8679.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Birlas  have  set  up
 a  fertiliser  factory  with  foreign
 collaboration  at  Goa;

 (9)  whether  this  factory  has  started
 production  without  a  valid  licence;
 and

 (c)  if  so,  what  steps  Government
 have  taken  against  it?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  M/s.  Zuari
 Agro  Chemicals  Ltd,  have  set  up  a
 fertilizer  plant  with  foreign  financial
 partitipation  at  Goa.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Powers  vested  in  ESSO  in  terms  of  its
 take-over  agreement

 8680.  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  PETROLFUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  ESSO  take-over
 agreement  has  clauses  vesting  powers
 of  veto  in  ESSO;  and
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 (b)  if  so,  whether  these  powers  are
 on  the  assues  of  sale  of  assets  exceed~
 ing  Rs.  50  lakhs  of  the  new  corpora-
 tion,  diversification  to  any  other  fields
 and  making  any  change  in  the  debt
 equity  ratio?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  ang  (b)  Keep-
 ing  in  view  the  provisions  of  Indian
 Companies  Act,  1956,  certain  clauses
 have  been  incorporated  in  the  Part-
 cipation  Agreement  with  Esso  by
 which  the  consent  of  both  the  majo-
 rity  and  the  munority  shareholders
 namely  Government  of  India  and
 Esso  respectively  are  required  by
 special  reaolution  in  respect  of  the
 follow  ing:

 (a)  Any  wicrease  in  the  autho-
 rised  capital,

 (b)  Any  changes  in  the  debt
 equity  ratio  from  the  agreed  limits,

 (c)  Any  sale  of  individual  assets
 over  Rs  50  lakhs,

 (a)  Diversification
 Jines

 into  non-alhed

 Such  provisions  are  usually  incor-
 porated  in  sumlar  agreements

 Relaxation  gives  te  large  houses  and
 fereig,  firms  under  Industries

 Development  and  Regulation  Act

 868)  SHRI  K  S  CHAVDA  Wil!
 the  Manister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  relaxation  piven  under
 the  Press  Note  of  27th  May,  969  35
 one  of  the  exemptions  under  the  pro-
 visions  of  Industries  Development  &
 Regulation  Act  issued  by  Chemical
 mM,

 (b)  if  so,  whether  all  the  excmp-
 tions  have  been  withdrawn  from
 farge  houses  and  foreign  firms  on
 the  60  February,  1978;
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 (c)  if  not,  why  the  doveign  fine and  large  houses  have  been  given
 advantage  of  this  lacuna  when  all

 other
 exemptions  re  withdrawn;

 a

 (a)  whether  Government  have
 studied  the  impact  of  the  lacuna  and
 their  findings?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  to  (०),  As  al-
 teady  stated  in  reply  to  Lok  Sabha
 Unstarreq  Question  No  4548  dated
 the  26th  March,  3974,  the  examp-
 tion/relaxation  given  under  the  Press
 Note  of  27th  May,  4969  35  still  valid
 and  it  limits  the  formulations  to
 those  produced  from  the  basse  drugs.
 produced  by  the  concerned  compeny
 and  further  hmits  the  quantity  of
 formulations  to  be  produceg  there-
 under  to  the  quantity  of  the  basic
 drug  allowed  to  be  produced  and  to
 be  utilised  for  captive  consumption.
 Further  it  also  stipulates  that  the
 manufacture  should  not  involve  im-
 port  ०  any  raw  materals  or  equip-
 ment  It  was  issued  under  Section
 29B  of  the  Industries  (Development
 and  Regulation)  Act,  ‘1961,

 Firms  manufacturing  Drugs

 8682.  SHRI  BHALJIBHAI  PARMAR:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  07  on  the  27th  February,  2974
 regarding  permission  for  product-mix

 to  undertakings  and  state

 f(a)  the  names  of  the  firms  which
 were  manufacturing  theig  drugs  and
 were  alloweq  formulations  on  the
 same  bagis,

 (b)  the  difference  in  the  meaning
 of  ‘trade  mark'  and  ‘mark’;

 (c)  the  number  of  produst-mix
 lettera  issued  on  the  basis  of  basic
 drugs;
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 €@  whether  in  most  of  the  pro-
 dyat-mix  letters,  this  conditions  has
 not  been  observed  at  all;  and

 (e)  the  loss  of  foreign  exchange
 and  by  way  of  building  assets  by  the
 foreign  firms  during  the  last  three
 yratéd,  due  to  issue  of  product-mix
 jetters,  on  the  basis  of  which  they
 are  continuing  production  even  to-
 day?

 THE  MINISTER  OF  STATE  iN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  Almost  all
 drug  manufacturing  firms  manufac-
 ture  drug  formulations,

 (b)  For  the  meanings  of  “mark”
 end  “trade  mark”  reference  is  invit-
 ed  to  the  Trade  and  Merchandise
 Marks  Act,  1958.

 (ec)  to  (e).  Presumably  the  refer-
 ence  here  is  to  the  Ministry  of
 Petroleum  and  Chemicals  and  Mines
 ang  Metals  Notification  dated  27-5-
 १969  exempting  the  industrial  under-
 takings  licensed  to  manufacture  basic
 drugs  from  the  need  of  licences  for
 manufacture  of  formulations  of  those
 basic  drugs.  In  view  of  that  Noti-
 fication  no  issue  of  separate  letters
 Was  necessary.

 Setting  wp  of  a  Thermal  Power
 Station  at  Kota  (Rajasthan)

 8683.  SHRI  LALJI  BHAI:  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 ta)  whether  Government  of  Rajas-
 than  had  submitted  a  project  report
 on  getting  up  a  Thermal  Power  Sta-
 tion  at  Kota  fo  the  Planning  Com-
 mission  and  the  Central  Water  &
 Power  Commission;

 (b)  whether  National  Coal  Deve-
 lopment  Corporation  and  the  Rail-
 ways  had  assured  Government  of
 Rajasthan  in‘  १४]  for  adequate  supply
 of  coal  for  this  project;

 फ्री

 (९)  whether  Rajasthan  State  Flec-
 tricity  Board  has  already  acquired
 507  acres  of  land  from  the  State
 Government  for  this  purpose;  and

 (d)  if  so,  the  progress  made  in
 regard  to  this  project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  to  (d).  Yea,  Sir,  The
 project  report  is  under  examination.
 In  1971  the  National  Coal  Develop-
 ment  Corporation  had  indicateq  that
 coal  supplies  from  Chirmari  coal
 mines  could  be  made  available.  It  is
 understood  that  necessary  land  for
 the  project  has  been  acquired,

 सोडा  एच  तथा  सोडा  कारीगर  हंबंत्रों  के

 लिए  सियत  पड़े  क्ाधबगपत्र

 3684.  भी  महारौरव  सिह  साव :.
 क्या  पेट्रोलियम  शर  रसाग्रज  मंत्री  मह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  सोडा  एश  तथा  होड  कास्टिक
 संयंत्रों  की  स्थापना  के  लिए  कंपनियों  से
 जाये  कितने  भ्रावेदनपत  न्सग्कार  के  प्रस
 क्षमिर्योत  कहे है;

 (@)  क्या  उक्त  कंपनियों  ने  सभी
 अपेक्षित  शर्तों  को  पूरा  किया  था;  कौर

 (ग)  यदि  हां,  तो  लाइसेंस  जारी  किए
 जाने  में  बिलगाम  के  ही  क्राइम  हैं?

 पेट्रोलियम  और रसायन  मंत्रालय  में  राज्य
 मंत्री  (शी  काहू  याज  का:  (क)
 सोडा  राख  के  लिए  11  तथा  कास्टिक  सोडा
 संयंत्रों  के  लिए  3  प्रार्थना  पत्र  ।

 (ल)  सौर  (ग).  प्रार्थना  पत्रों  पर  विभिन्न
 चरणों  पर  विचार  हो  रहा  है  1
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 Damage  to  Electrical  Equipment  due
 to  Fluctuations  ip  Electricity  Supply

 in  Rajasthan

 8685.  DR.  KARNI  SINGH:  Wil  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government  are  aware
 ‘that  heavy  fluctuations  in  electricity
 supply  are  taking  place  in  Bikaner
 and  other  cities  of  Rajasthan,  resul-
 ting  in  heavy  damage  to  electrical
 equipment.  includmg  tubewell  mo-
 tors;  and  ‘

 (b)  the  steps  taken  by  Government
 in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  It  is  report-
 ed  by  the  Rajasthan  State  Electricity
 Board  that  there  are  voltage  fluc-
 tuations  in  the  power  supply  to
 Bikaner  and  north-Western  parts  of
 ‘Rajasthan.  These  areas  are  served
 by  the  Bhakra  Nangal  system.  The
 ‘fluctuations  are  due  to  heavy  loading
 of  the  long  transmission  lines  serv-
 ing  this  area.

 With  the  construction  of  additional
 transmission  lines  ang  erection  of
 (220/132,  kV  00  MVA  transformer  and
 installation  of  2X20  MVA_  syn-
 chronous  condensers  at  Jaipur  and  by
 arranging  operation  of  the  entire
 system  in  an  integrated  manner  with
 the  Bhakra  Management  Board  sys-
 tem,  it  is  expected  that  the  voltage
 conditions  in  these  areas  would  im-
 “prove  considerably.

 at  19734  sere  शेल  में  सी०  बौ०  कराई

 हारा  कज्टाजार  थ  गर्म  के  मामलों  को

 कांख

 8687.  शो गागिइयर  हिचकी:  कया

 रेस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  1973  8  उत्तर  रेलवे  में  कितने

 अत्याचार  व  गबन  के  मामलों  की  सी  ०

 यी०  एशाई  ने  जांच  की  ;  और

 APRIL  30,  974  Written  Answers  18  =  89

 (@)  इनमें  से  कितने  रेलवे  प्रशासन

 में  स्वत:  सी०  fro  भाई०  को  दिए  चीरे
 कितने  सी०  बी०  झाई०  से  प्रगति  सूचना
 पर  पकड़े  ?

 रेल  मंत्रालय  में  उप मंत्रो  (ी  मृ हम् भव
 धझ्फी  कुरैशी)  :  (क)  भोर  (जल).  1973  में

 केन्द्रीय  जांच  ब्यूरो  ने  उत्तर  रेलवे  से  संबंधित

 भ्रष्टाचार  इरादी  के  34  मामलों  की  जाच

 की  थी  t  इनमें  से  27  मामलों  की  जाच

 केन्द्रीय  जांच  ब्यूरो  द्वारा  उनकी  निजी  सूचना
 के  अधार  पर  की  गयी  थी  कौर  शेष  7  मामले

 रेल  प्रशासन  द्वारा  सोने  गए  थे।

 Agreemem  with  Iraq  fer  Supply  of
 Iraqi  Crude

 8688.  SHRI  SHRIKISHAN  MODI:
 SHRI  ए,  GANGADEB:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  any  agreement  has
 been  signed  with  Iraq  relating  to  the
 supply  of  Iragi  crude  recently;  snd

 (b)  if  sc,  whether  the  agreement
 follows  the  pattern  of  the  ail  agree-
 ment  signed  recently  with  Iran?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a  )and  (b).  Bula-
 teral  arrangements  for  the  supply  of
 crude  oil  have  been  entered  into
 with  Iran  and  Iraq  It  is  not  in  the

 public  interest  to  disclose  the  details
 of  these  arrangements.

 New  Fertiliser  Piant  of  Gujarat  State
 ‘  Fertiliser  Company

 3689.  SHRI  P  M.  MEHTA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  new  fertilizer  plant
 which  will  be  set  up  by  the  Gujarat
 State  Fertiliser  Company  at  an  esti-
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 mated  cost  of  Rs.  2]  crores  will  save
 foreign  exchange  to  the  tune  of  Rs.
 390  crores;

 (b)  if  80,  the  facts  thereof;
 (९)  whether  the  project  would

 fetch  Gujarat  Rs.  .5  crores  as  Sales
 Tax  and  Rs.  80  crores  for  the  Centre
 from  excise  duty,  annually;  and

 (a)  if  so,  when  the  project  is
 likely  to  be  completed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).
 The  Expansion  Scheme  of  Gujarat
 State  Fertilizer  Company  for  which

 @  letter  of  intent  has  recently  been
 granted  would  produce  about  5
 Jakh  tonnes  of  urea  per  annum.  On
 the  basis  of  a  price  of  300  per  tonne
 of  urea,  an  import  of  equivalent
 quantity  of  urea  would  cost  about

 $150  million  (or  Rs.  20  crores)  per
 annum  in  foreign  exchange.

 (९)  Anticipated  Sales  tax  reaisa-
 tion  to  the  Station  the  sale  of  5  lakh
 tonnes  of  urea  would  be  about  Rs.  .4
 crores  per  annum.  The  excise  duty
 realisation  to  the  Centre  on  the  said
 quantity  of  urea  would  be  about

 Rs,  6—6.5  crores.

 (d)  The  Expansion  Project  ls  ex-
 pected  te  be  completed  towards  the

 end  of  the  Fifth  Plan  period.

 ह...  क  increase  production  of
 Ammonia  jy  Udyog  Mandal  Unit  of

 FACT.

 8600,  SHRI  5.  Y.  KRISHNAN:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  ap-
 Proved  proposal]  for  diversificatio:  of
 manufacture  and  increasing  produc-
 hon  of  ammonia  in  the  Udyog  Mandal
 unit  of  F.A.C.T.  and

 (b)  if  so,  the  broad  features  re-
 Sarding  this  proposal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).
 Proposals  have  been  received  from
 FACT  for:

 {i)  diversification  of  production
 at  Udyogamandal;  and

 (ii)  expansion  of  Ammonia
 city  at  Cochin.

 No  decision  has  yet  been  taken  by
 Government  on  these  proposals.

 capa-

 भारतीय  उबर  निगम  का  लाम

 3691.  |  ओंकार  लाल थे  कथा:  क्या

 पेट्रीलियण  ौर  रसायन  मंत्री यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  भारतीय  3वेरका  निगम  ने  कर्ण
 972~73 %  बे्रक  को  बिक्री  से  कितना

 लाभ  कमाया  ;

 (ख)  क्‍या  इस  लाभ  को  देखते  हुए
 सरकार  का  विचार  सस्ते  मूल्य  पर  उर्वरक
 उपलब्ध  करने  का  है  ;  और

 (ग)  यदि  नहीं,  सो  इसके  क्या  कारण
 हैं?

 पंट्रोलियथिल  और  रसायन  मंत्रालय  में

 राज्य  मंत्री  (लो  फ्राहमबाज  खां):  (क)
 उर्वरकों की  बिक्री  से  50  लाख  रुपए  ;

 (ल)  इस  बारे  मे  इस  समय  किसी
 प्रस्ताव  पर  विचार  नहों  किया  जा  रहा

 है;

 (ग)  उबर कों  की  बिक्री  से  निगम  दारा
 अजित  लाभ  केवल  नाम  मात्र  है।  नाम-

 फ्रोजन  युक्त  उनको  के  प्रेषित  मुल्य इसी  किस्म
 के  आयातित  उबर कों  के  स्थल  मूल्यों
 की  तुलना  में  पहले ही  बहुल  कम  हैं  t
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 Criminal  Appeals  pending  with
 Supreme  Court  since  ६

 8692.  SHRI  K,  NARAYANA  RAO:
 Wil  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  the  number  of  criminal  appeals
 pending  in  the  Supreme  Court  since
 1970,  with  an  year-wise  break-up;

 (b)  whether  any  special  steps  have
 been  taken  to  expedite  the  disposal
 of  criminal  appeals  keeping  in  view
 the  fact  that  personal  liberty  is  the
 prime  concern  of  these  uppeals;  and

 sahent  features (c)  if  so,  the
 thereof?

 THE  MINISER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 प्  R.  GOKHALE):  (a)  The  number
 of  criminal  appeals  pending  in  the
 Supreme  Court  at  present  is  85l,
 Their  yeac-wise  break-up  33  as
 follows:—

 3970  45

 7977  227

 3972  हे  2I9

 1973  8

 3974  I$2

 Total  85I

 (b)  and  (c).  Apart  from  the  provi-
 sions  in  the  Supreme  Court  Rules  for
 expediting  crimuna!  appeals,  the
 following  other  steps  are  adopted  for
 the  purpése:—

 (3)  A  Bench  ig  always  provided  for
 euring  of  criminal  appeals,  either  ex-

 slusively,  or  for  the  hearing  of  such
 appeals,  interspersed  with  civi)  appe-
 als,  intersals,  which  are  specially  di-
 rected  to  be  heard  expeditiously;

 (7)  Appeals  involving  sentence  of
 death  are  brought  in  the  Daily  Board
 for  hearing  soon  after  they  become
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 ready  for  ‘hearing  with  a  weeks  notice
 to  the  parties;  time  Hmit  4s  fixed  for
 making  such  appeals  ready.

 (iii)  Specially  directed  criminal  ap-
 peals  get  priority  over  specially
 directed  civil  appeals.

 Rules  under  Inter-State  Water
 Disputes  Act,  856

 8693.  SHRI  K.  NARAYAN  RAO:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  any  rules  have  been
 frameg  under  section  B  of  the  Inter-
 State  Water  Disputes  Act,  1958;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDESHWAR  PRA-
 SAD):  (a)  Yes,  Su.

 (b)  The  Rules  provide  for—

 re5)  The  Form  and  manner  in
 which  a  complaint  as  to  any
 water  dispute  may  be  made;

 (2)  notice  to  parties  to  nominate
 representatives,

 (3)  procedure  if  representatives
 are  not  nominated;

 (4)  vemuneration,  allowanpeg  or
 fees  payable  to  the  Chaicman.
 Members  of  She  Tribunal  etc

 (5)  appointment  of  officers  of  the
 Tribunal,  and  their  termy  an‘
 conditions  of  service;

 (6)  expenditure  to  be  borne  by
 the  Central  Government;  and

 (7)  headquarterg  of  the  Tribunal
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 Sagi  Bely  Favoured  by  Kristina
 Water  Diuputed  Fribuna’  for  Control
 of  Tungabhadra  Dam  ang  Reservoir

 8604.  SHRI  K,  NARAY  ANA  RAO:
 Will  the  Minister  of  IRRIGATION
 AND  POWER  >de_  pleased  to  state:

 (a}  whether  Tribunal  on  the
 Krishna  River  Water  Dispute  favou-
 red  a  single  body  for  the  control  over
 the  muintenance  aid  operation  of
 the  entire  Tungabhadra  Dam  and
 Reservoir  and  spillway  gates  on  the
 left  and  right  sides;

 (b)  whether  it  considered  that
 suitable  legislationg  would  be  needed
 for  this  purpose;  and

 ६९)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDHESHWAR  PRA-
 SAD);  (a)  to  (c).  The  Krishna  Water
 Disputes  Tribunal  have  considered
 that  control  over  the  maintenance  and
 uperation  of  the  entire  Tungabhadra
 Dam  and  reservoir  and  spillway  gates
 on  the  left  and  right  sides  should  be
 vested  in  a  single  control  body,  but
 thig  may  be  done  by  suitable  legisla-
 tion.  Until  another  control  body  is
 established,  such  control  may  be
 vested  in  the  Tungabhadra  Board.  The
 matter  will  be  considered  by  the
 Central  Government  after  the  refe-
 rencés  under  section  5(3)  of  the
 Inter  State  Water  Disputes  Act,  956
 made  to  the  Tribunal  seeking  explana-
 ton/guidance  are  disposeq  of  by  the
 Tnbunal.

 Expansion  of  Gujarat  Refinery
 8086.  SHRI  RAJDEO  SINGH:

 SHRI  N,  SHIVAPPA:
 Will  the  Minister  of  29ETROLEUM

 AND  CHEMICALS  be  pleased  to
 State:

 (a)  whether  the  Central  Govern-
 ‘nent  have  sanctioned  she  expansicn of  the  Gujarat  Refinery  at  a  cost  of
 Rs  90  crores  making  it  the  biggest
 refinery  in  the  country;  and

 1B)  whéther  this  expansion  deci-
 sion  wag  taken  prior  to  crude  price
 rise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAHNA-
 WAZ  KHAN):  (a)  and  (b).  The  ache-
 me  for  the  expansion  of  the  Gujarat
 Refinery  from  4.3  MTPA  to  7.3  MTPA
 at  an  estimated  cost  of  Rs  28.08  crores
 Was  sanctioned  by  the  Government  in
 August,  ‘1973.

 Loss  to  Railways  due  te  wan  vfactare
 of  Monobleck  Concrete  Sjeepers

 8696.  SHRI  RAJ  DEO  SINGH-
 SHRI  M.  S.  PURTY:

 Will  the  Minister  of
 be  pleased  to  state:

 RAILWAYS

 .fa)  whether  orders  for  monoblock
 concrete  sleepers  which  are  suitable
 for  high  density  and  high  speed  traffic
 were  placed  with  two  firms;

 (b)  of  so,  whether  these  firms  efter
 consuming  time  submitted  sub  stand-
 ard  sleepers;  and

 (c)  if  so,  the  amount  of  losg  ६०
 Rajlways  and  the  action  taken  against
 the  defaulting  firms?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  Ordere
 for  manufacture  of  monoblock  con-
 crete  sleepers  were  placed  on  3  firms
 in  968  and  969  and  later  on  to  three
 firms  in  eddition.

 (9)  No  However,  the  firms  could
 supply  only  a  small  portion  of  the
 order,  some  of  which  are  being  accep-
 ted  at  reduted  price,  as  they  are  fit
 for  use  only  on  main  hneg  or  loop
 lines.

 (ce)  Does  not  arise.
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 Profit  earned  by  Gujarat  State
 Fertiliser  Company

 8697.  SHRI  N,  R.  VEKARIA:  Wil!
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  what  is  the  total  profit  earned
 by  Gujarat  State  Fertilizer  Company
 during  the  last  two  years.  year-wise;
 and

 (b)  how  much  dividend  has  been
 distributed  to  the  share-hoiders  per
 share?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN);  (a)  and  (b).  The
 profits  made  by  the  Company  and  the
 dividends  distributed  per  share  dur-
 ing  the  last  two  years  vtz.,  I97i-72  and
 ‘1972-93,  are  as  follows:

 Year  Net  Profit  Dividend  per  share

 ‘1971*72,  Rs  3y18,18,293,  Rs  16/-

 1972-73,  RS  3574,79.t24/~  Rs  20/-

 Gujarat  Government’s  Share  Capital
 in  GSFC.

 8698.  SHRI  VEKARIA:  Will
 the  Minster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Gujarat  Government
 has  proposed  to  increase  its  share
 capital  from  49  per  cent  to  81  per  cent
 in  Gujarat  State  Fertiliser  Company;
 and

 (b)  if  so,  the  reaction  of  the  Cen-
 tral  Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Yes,  Sir.

 (b)  No  decision  has  yet  been  taken
 by  Government  ia  the  matter,
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 Reopening  of  Railway  कलाल,  from
 Janagerh  to  Delwards

 8699.  SHRI  VEKARIA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  Railway  line  from
 Junagarh  to  Delwarda  has  been  closed
 down;

 (0)  if  so,  the  reasons  therefor;  and

 (c)  when  it  is  likely  to  be  re-
 opened?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No.

 (b)  and  (c).  Does  not  arise.

 Demand  for  upgradation  of  Posts  of
 Commercia}  Clerks  in  Dhanbad

 Division  (Eastern  Railway)
 8700.  SHRI  K.  M.  MADHUKAR:

 SHRI  RAMAVATAR
 SHASTRI:

 Will  thé  Minister  of  RAILWAYS  be
 pleased  to  state:

 {a)  whether  the  Railway  Board  by
 letter  No.  70/TC/RCC/IMP/426,  dated
 20th  June,  1970  advised  all  General
 Managers  for  implementation  of  the
 recommendation  of  the  One-Mana
 Expert  Committee  on  compensation
 Claums  and  institution  of  enquiries
 for  the  settlement  of  ciaum3  for  the
 missing  goods;

 (b)  if  so,  the  numbers  of  posts
 including  Commercial  Controllers,
 sanctioned  so  far,  Division-wise  in
 each  Railway  for  effective  functioning
 of  this  Organisation  as  per  Board's
 order,  and

 (c)  the  reasons  for  not  sanctigning
 the  posts  in  this  organisation  on  justi-
 fication  having  been  sent  by  Divisional
 Commercia]  Superintendent,  Dhanbad

 long  before  the  Railway  Authority?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  ¥es

 (b)  A  statement  giving  the  requir-
 ed  information  is  attached.

 (c)  One  past  has  been  sanctipned
 in  Dhanbad  Division.
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 ‘Didision-wise  break-up  of  number  of  posts  including  Commercial  Controllers  sanctioned  so  far
 Sor  fective.  of  the  orgamsation for  institution  of  |  कंडा in  cases  where  ci effective  functioning  of

 heb  rae  द्य  rcosirro  enqui  consignments
 Nason.

 Railway  Division  No.  of
 Posts

 Central

 Eastern

 Northern

 North  Eastern

 Bombay.
 Bhusawal

 Nagpur

 Jabalpur  है  .

 Jhansi

 Allahabad

 Bikaner

 Delhi.  न

 Ferozepore

 Jodhpur
 Lucknow

 Moradabad

 Headquarter  Office

 Izatnager
 Lucknow

 Varanasi  :

 Samastipur_.  न
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 Railway  Division  *  No.  of  Podts

 Northeast  Frontier.  Katiher  ee  ‘2

 Alipurduar  ss.  .  .  I

 Lumding  I

 Tinsukia  I

 Headquarters  office  2

 7

 Southern.  .  .  .  Madrss  .  X

 Olavakkor.  2

 Guntakal  t

 Mysore  .  I

 Maduras  न  .  3

 Tiruchirappalli  I

 Headquarters  Office  3

 8

 South  Central  Secunderabad.  r

 Sholapur  .  I

 Vijayawada.  नि  t

 Hubli  a.  .  I

 Headquarters  Office  !

 5

 South  Eastern  Adia  न  .  2

 Bilaspur  2

 Chakradharpur  2

 Kharagpur  2

 Khurde  Road  2

 Nagpur  2

 Waltair  2

 Headquarters  Office  नि  2



 Written  Answers 93  VAISAKHA  10,  896  (SAKA)  Written  Answers  94

 Railway  Division  No,  of  Posts

 Western  Baroda.

 Ajmer

 Rajkot:

 Bhavnagar

 Bombay  Centra]

 Jaipur.

 Kota
 Ratlam
 Headquarters  Office

 Increase  in  Upgradation  of  Posis  of
 Commercial  Clerks

 ser

 8701.  SHRI  K,  M.  MADHUKAR:
 SHRI  RAMAVATAR
 SHASTRI:

 Will  the  Minister  of  RAILWAYS
 De  pleased  to  state:

 (a)  whether  the  All  India  Railway
 Commercial  Clerks  Association  repre-
 sented  to  increase  the  percentage  of
 up-gradation  of  the  Commercial
 Clerks  from  45  per  cent  to  75  per  cent
 alongwith  other  demends  in  Novem-
 ber,  1973;  and

 (by  if  so,  the  action  taken  thereon

 by  the  Railway  Administration?

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI

 MOHD;  SHAFI  QURESHI):  (a)  Yes.

 .  (b)-  Action  has  been  initiated  to  re-

 distribution  of

 with  a
 of

 wiew  the  gradewise
 posts  in  various  categories
 view  to  examine  the  possiblity
 impreving  promotional  prospects.

 Increase  in  Promotional  Quota  of  Class
 I  Ministerial  Staff

 8702.  SHRI  K.  M.  MADHUKAR:
 SHRI  RAMAVATAR

 SHASTRI;
 +t.

 Will  the  Minister  of  RAILWAYS
 be:  pleased  to  state:

 (ay  whether  the  representatives  of
 All  India  Railway  Ministerial  Staff
 Association  during  the  course  of  dis-
 cussion  with  Member,  Staff,  Railway
 Board  on  l2th  November,  973  sub-
 mitted  a  note  regarding  the  problems
 of  Ministerial  staff  including  imme-
 diate  implementation  of  commitment
 of  Shri.  C.  M.  Poonacha  to  increase
 promotional  quota  of  Class  III  Minis-
 terial  Staff;  and

 (b)  if  so,  the  action  taken  to  imple-
 ment  each  items  of  the  notes  for  up-
 gradation  of  Ministerial  Staff?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD:  SHAFI  QURESHI):  (a)  Yes.

 (b)  Action  has  been  initiated  to  re-
 view  the  gradewise  distribution  of
 posts  in  various  categories  with  a  view
 to  examine  the  possibility  of  improv-
 ing  promotional  prospects.
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 Demonstration  by  Ministerial  Staff  of
 Eastern  and  North  Eastern  Zones  in

 December,  973

 8703.  SHRI  K.  M.  MADHUKAR:
 SHRI  RAMAVATAR

 SHASTRI:

 Will  the  Mimster  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  Ministerial  Staff  of
 Eastern  and  North  Eastern  Zones
 demonstrateg  before  Head  of  the
 Offices  from  3rd  December,  973  to  7th
 December,  973  and  submitted  a
 charter  of  demands  through  mass
 deputation  to  communicate  the  senti-
 ments  and  feelings  to  the  Railway
 Board;  and

 (b)  ff  so,  the  salient  features  of  the
 demands  and  action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.
 The  Ministerial  Staff  of  Eastern
 Railway  demonatration  at  the  Divi-
 sionay  Office  Asansol  and  submitted
 8  memorandum,  where  at  certain
 other  places  only  the  charter  of  de-
 mands  were  submitted.

 (b)  The  various  demands  raised  in
 the  memorandum  are  as  under:—

 (i)  Ninety  six  per  cent  upgradation,

 (2)  Need  based  minimum  wage,

 (3)  Bonus  to  all  railway  staff

 (4)  Augmentation  of  staff  strength
 in  all  offices,

 (5)  Withdrawal  of  EB  test  suitabi-
 lity  test/selection  and  promotion  ac-
 cording  to  seniozity.

 (6)  Waival  of  ban  on  recruitment,

 (7)  Yard  stick  for  all  grades  of
 Ministerial  Staff  department-wise,

 (8)  Leave  percentage  to  be  fixed
 afresh  in  the  different  clerical  grades
 and  segregation  of  leave  reserve
 strength  from  working  strength,
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 (9)  Party  in  the  working  hours  of
 the  ministerial  staff  employed  in  Ad-
 muinistrative/Divisional  Offices  and
 workshops/sheds,

 (10)  Payment,  of  overtime  on  hour-
 ly  basis  after  completion  of  normat
 days  work,  etc.  etc,

 Such  sssues  are  raised  from  time  to
 time  by  recognised  labour  organisa-
 tions  and  are  settleg  through  discus-
 sions  m  the  meetings  of  the  PNM  and
 the  JCM  at  different  levels.  Further,
 cepresentations  coming  from  any
 source  including  un-recognised  uni-
 ons,  are  given  due  consideration  and
 action  as  deemed  fit  is  taken.  What-
 eve.  demands  are  presented  to  the
 administration  are  given  due  conside-
 ration  with  the  utmost  sysmpathy
 taking  into  consideration  factors  like
 financial  resources,  framework  of
 rules  and  regulations  justification  for
 accepting  the  demand  ang  the  repre-
 cussions  of  their  acceptance,

 Alleged  theft  of  Coal  and  Alluminium
 from  Loco  Shed  and  Yard  at  Chopan

 (Eastern  Railway)

 8704  SHRI  RAMAVATAR
 SHASTRI:

 SHRI  K  M  MADHUKAR:

 Will  the  Minister  of  RAJLWAYS
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  sorous
 cases  of  theftg  of  Coal  and  Alluminium
 from  Loco  Shed  and  Yard  of  Chopan
 (Eastern  Railway);  and

 (b)  if  so,  whether  Government
 propose  to  get  the  matter  probed  into
 by  C.B.E?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No
 case  of  theft  of  coal  and  alluminium
 from  loco-shed  and  yard  of  Chopan
 hag  been  reported  during  the  years
 973  and  upto  I5th  April,  1974.

 (b)  Does  not  arise.
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 Proposal  for  taking  away  offshore

 operations  from  O.&N.G.C,

 8705.  SHRI  P  GANGADEB:
 SHRI  D.  D.  DESAI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  there  is  any  move  to

 take  away  offshore  operations  from
 0.  &  N.G.C.;  and

 (b)  if  so,  reasons  therefor?

 STATE  IN
 PETROLEUM

 SHAH-

 THE  MINISTER  OF
 THE  MINISTRY  OF
 AND  CHEMICALS  (SHRI
 NAWAZ  KHAN):  (a)  No,  Sir.

 <b)  Does  not  arise.

 Railways  to  suffer  in  Diesel  Supply

 8706.  SHRI  P.  GANGADEB:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  Railways  are  to  suffer
 ,  in  diesel  supply;  and

 (b)  if  so,  whether  its  increasing  use
 in  the  Railways  is  to  be  slowed  down?

 ‘THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  The  Railways’  traction  program-
 me  during  the  Fifth  Plan  takes  into
 account  the  optimum  rate  of  electrifi-
 cation  and  maximum  use  of  the  avai-
 lable  steam  locomotives.  The  balance
 requirement  of  power  has  to  be  found
 by  resort  to  dieselisation.

 In  order  to  enable  the  Railways  to
 meet  the  anticipated  traffic  target,  the
 railways  requirement  of  diesel  oil  will
 be  met  on  ६  priority  basis.

 Compensation  ip  Exchange  Rate  for
 Import  of  Crude  from  Iran

 8707.  SHRI  P.  GANGADEB:
 SHRI  ANADI  CHARAN

 DAS:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  _  to
 state.

 (a)  whether  Iran  has  indicated  that
 the  compensation  in  the  price  of  crude
 for  exchange  rate  would  not  apply  to
 the  new  iransf2r  price;  and

 (b)  if  so,  whether  India  has  been
 disappointed  oevr  thi3  stand?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Black  Marketing  of  Kerosene  Oil
 supplied  at  Petrol  Pumps

 8708.  SHRI  P.  GANGADEB:
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  supply  of  Kerosene
 at  petrol  pumps  is  not  fair  in  the
 country  particularly  in  Delhi  and
 Orissa;

 (b)  if  so,  whether  many  unscrupuious
 persons  manage  to  get  a  large  quantity
 and  sell  it  at  much  higher  rates;  and

 (c)  the  steps  taken  by  Government
 in  this  direction?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Dispensing  of
 kerosene  through  petrol  pumps  has
 not  yet  been  started  in  Orissa.  In
 Delhi  kerosene  supplies  both  from
 petrol  pumps  and  otherwise  are  re-
 gulated  by  the  Delhi  Administration
 On  ration  cards.
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 <b)  ang  (ce),  State  Governments  are
 empowered  under  the  Essential  Com-
 modities  Act,  955  to  take  action
 against  black  marketing  or  other
 Offences.  Whenever  report  are  recei-
 ved  to  this  effect  necessary  action  is
 taken  by  the  State  Governments

 Seazure  of  Indian  Oil  Tanker
 ‘Bailadila’  by  Italian  Authorities

 8709.  SHRI  PURUSHOTTAM
 KAKODKAR:

 SHRI  P.  GANGADEB:

 Wili  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Italian  authorities
 seizeg  the  Indian  oil  tanker  ‘Bailadila’
 on  the  4th  January,  4974  in  the  Port
 of  Flumicino  near  Rome;

 (0)  if  so,  reasons  for  the  seizure;

 (c)  whether  there  was  any  leakage
 of  crude  oil  into  th®@  sea;  and

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF
 THE  MINISTRY  OF
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (d).  In  this
 conrection  reply  given  by  the  Deputy
 Minister  in  the  Ministry  of  Shipping
 and  Transport  to  the  Lok  Sabha  Un-
 starreq  Question  No.  676  on  25-2-74
 may  he  referred  to.

 STATE  IN
 PETROLEUM

 U.S.  Interest  in  Extraction  of  Crude
 छा  from  Coal  in  India

 8710.  SHRI  N.  SHIVAPPA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased_  te
 state:

 (a)  whether  U.S.A,  has  shown  inte-
 rest  in  Indian  bid  for  extraction  of
 crude  from  coal;  and

 APRIL  30,  974  written  Answers  I0Q

 (b)  which  other  countries  have
 approached  Government  of  india  for
 its  exploration?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).  This.
 Ministry  has  not  received  any  propo-
 sal  from  U.S.A.  regarding  extraction.
 of  crude  oil  from  coal.  Two  Japanese
 firms,  Mitsui  Company  and  Mitsubi-

 _shi  Company  have  given  their  ideas:
 to  the  Department  of  Mines  for  the

 “setting  up  of  a  coal  liquification  plant,
 Tests  on  Indian  coal  with  the  assis-
 tance  of  experts  from  the  two  com-

 panies  are  in  progress.

 Setting  up  of  a  High  Court  at  Panaji:

 87il.  SHRI  PRABODH  CHANDRA:
 SHRI  M.  SUDARSANAM:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 been  urged  to  set  up  a  high  court  for
 Panaji;  and

 (b)  if  so,  the  decision  of  Govern--
 ment  thereon?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS:
 (SHRI  H.  R.  GOKHALE):  (a)  Yes,
 Sir.

 (b)  The  matter  is  being  examined
 in  consultation  with  the  Goa  Admi--
 nistration.

 Proposal  to  Indianise  Business  of
 Lubrication  to  avoid  Import

 8712.  SHRI  PRABODH  CHANDRA:
 SHRI  R.  S,  PANDEY:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  _  pleased  to:
 state:

 (a)  whether  there  is  a  proposal  to
 Indianise  the  business  of  lubrication
 to  avoid  its  imports;  and
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 (bh)  if  sa,  the  broad  features  there-
 ol  ?

 Titik  MiNISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 ANB  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).  The
 lubricating  oils  are  made  out  of  Jube
 base  stocks  and  additives.  The  coun-
 try  produces  over  80  per  cent  of  the
 base  stocks  and  the  rest  are  imported.
 When  the  lube  sector  of  the  Haldia
 Refinery  goes  on  stream  at  the  end
 af  this  vear,  the  import  of  base
 stocks  will  be  reduced  to  about  45  per
 cent.  Efforts  are  also  being  male  to
 conserve  lubricating  alls  with  —  re-
 refining  and  re-cycling  of  used  oils.

 दिल्ली  बाढ़  नियंत्रण  विभाग  में  रजिस्टर

 ट्रेड  यूनियन

 8713.  श्री  हुकम  चन्द  कछवाय  :  क्या

 सिचाई  और  विद्युत  मंत्री  यह  बताने  की  रूपा

 करेंगे  दि:

 (=)  दिल्‍ली  चाई  नियंत्रण  विभाग  में

 काम  करने  वाले  कमरा  रियो  की  किलनी

 रजिस्टर्ड  यूनियन  हैं  और  उनके  नाम

 क्या-क्या  हैं;

 (ख)  उनको  सदस्य  संख्या  करा  अलग-

 अलग  पीरा  क्या  है;

 (ग)  मुख्य  अभियन्ता,  वाह  तलिशंव्रत

 ने  अब  तक  किस  यूनियन  को  मान्यता  दी  है  :

 और

 (4)  वाद  नियंत्रण  में  कार्य  प्रभारी

 करमचारियों  को  राहत  और  सुविधायें  देने
 के  लिए  क्या  कार्यवाही  की  जा  रही  है  ?

 सिचाई  और  विद्युत  मंत्रालय  में  उपमंत्री

 (श्री  सिद्धेश्वर  प्रसाद)  (क)  से  (7).
 दिल्‍ली  वाद  नियंत्रण  स्कंध  में  केवल  एक
 पंजीकृत  ट्रेड

 नियत  नामक  :  “दिल्ली

 फ्लड  कन्ट्रोल  मैकेनिकल  चर्कर्म  यूनियन
 -है।  इसमें  (05 सदस्य  हैं  और  इसको  मुख्य
 त्प्रभिषता,  बाढ़  नियंत्रण,  दिल्ली  प्रशासन,
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 प्रदान  नहीं  को  गई  हैं  ।

 (घ  Tsar  ATT  ते  ANAL  EGP
 q  ta  4  चवकचाणग  स्ट  tides! fa  en  Bian  3  "

 EWI  देव  सनी  सत्र  Tats

 Memand  to  attach  an  Additional  Third
 Class  Coach  from  Delhi  to  Sikara  in

 9i/92  Bikaner  Mail

 évid.  SHRI  8.  N.  SINGH:  Wali
 Minister  cf  RAILWAYS  be  please.
 state:

 (a)  Whether  persistent  demand  5३
 been  made  tor  an  additional  Third

 3 Crass  Coach  trom  Delhi  to  Sikar  be:
 uttached  in  91/92  Bikane;  Mail  an¢
 so.  the  reaction  of  Government  therte-
 to:

 for  Delhi  from  the  Railwav  Statiin:
 between  Sikar  and  lohara  and
 eset  Gad

 (c)  the  capacity  of  the  present
 coaches  plying  between  Delhi  enc
 Sikar?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHEL
 MOHD.  SHAFI  QURESHI):  (a)  Ye
 Running  of  an  additional  TIL  cis
 coach  between  Delhi  and  Sikar
 neither  justified  on  traffic  consider:
 tions  nor  feasible  operationally
 want  of  reom  on  9]  9२2  Bikaner  ane  is
 fo  haul  an  extra  couch.

 (b)  and  (¢).  During  fhe  ple.  t
 April  973  to  March  I974  the  Geis
 average  number  of  tickets  scold  lene
 stations  between  Sikar  and  Leharu  :
 Delhi  and  vice  rersa  has  been  69  at
 76  respectively  by  all  classes.  Ti
 much  traffic  can  be  adequately  clez:-
 ed  by  existing  2  through  coaches  7  2
 one  composite  first-cum-second
 coach  and  one  yartial
 coach,  running  between  Sikar  ४
 Delhi  via  Loharu.  The  agercgat2
 capacity  of  these  coaches  is  0  first
 class  berths.  24  Second  class  sleep:r
 berths  and  66  seats  or  a  total  of  2५3
 berths’  seats.

 cles
 3-tier  sleeper
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 Werision  io  gtart  g  Flag  Station  near
 raharsar  of  Sadulpar-Hanuman  Garh

 Section

 SHIVNATH  SINGH 675  SHRI
 of  RAILWAYS Will  the  Munster

 be  pleased  to  state

 (a)  whether  a  decision  was  taken  to
 start  a  flag  station  near  village  Pahar-
 sar  on  Sadulpur-Ranuman  Garh  Sec-
 tion  and

 (b)  if  so,  way  the  same  hag  not
 been  started  so

 tr?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)  and
 (b)  No  decision  has  been  taken  to
 Open  a  flag  station  near  village  Phar-
 sur  However  the  question  of  open-
 rg  a  halt  at  this  point  33  under  active
 consideration

 Sanction  of  rural  electrification  sche-
 mes  for  Rajasthan  for  1973-74

 876  SHRI  SHIVNATH  SINGH
 Wil,  the  Mimster  of  IRRIGATION
 AND  POWER  be  pleased  to  state

 (a)  what  schemes  of  Rural  Electri-
 fication  have  been  sanctioned  by  the
 Rural  Electrification  Corporation  for
 Rajasthan  durmg  the  year  ‘1973-74

 nd  how  many  are  still  pending,  and

 (b)  whether  work  on  the  sanctioned
 schemes  ig  not  in  good  progress  and
 if  so  what  steps  are  being  taken  to
 Speed  up  the  work?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  The  Rurel  Flec
 tification  Corporation  has  sanctioned
 5  schemes  of  the  Rajasthan  State
 Electicity  Board  during  the  year
 173-74  These  shemeg  involve  a  loan
 assistance  of  Rs  6i9  croreg  for  elec-
 trification  of  709  villages  and  energi-
 Sation  of  22507  pumpsets

 358  more  echemes  costing  Rs  740
 crores  were  sponsored  by  the  State
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 Electricity  Board  Two  of  these  sche-
 mes  have  been  returned  to  the  State
 Electricity  Board  for  revision  in  ac
 cordance  with  the  guidelines  prescribe-
 ed  by  the  Corporation  The  remain-
 ing  schemes  costing  Rs.  6.03  crores
 are  under  consideration  of  the  Corpo-
 ration

 (b)  The  schemes  sanctioned  by  the
 Corporation  are  phased  for  comple-
 tion  over  a  period  ranging  upto  5
 years  These  schemes  having  been
 sanctioned  in  ‘1973-74  are  only  at  the
 initial  stages  of  umplementation

 Demand  for  High  Court  Bench  at
 Jaipur

 87357  SHRI  SHIVNATH  SINGH
 Will  the  Minister  of  LAW,  JUSTICL
 AND  COMPANY  AFFAIRS  be  pleased
 to  state

 (a)  whether  a  deputation  of  over
 one  thousand  people  including  advo
 cates  met  him  and  the  Prrme  Munster
 for  having  a  High  Court  bench  at
 Jaipur,

 (b)  whether  they  were  assu-ed  thit
 an  early  and  sympathetic  decisior
 would  be  taken  in  the  matter,  and

 (c)  ४  so,  the  progress  made  80  far
 in  this  regard  and  the  time  by  which
 the  decision  will  be  taken?

 THE  MINISTER  OF  LAW,  JUSII
 AND  COMPANY  AFFAIRS  (SHRI
 H  R  GOKHALE)  (a)  Yes  Sir

 (b)  and  (५)  A  number  of  represen
 tations  and  memoranda  have  been
 reccived  fo:  the  restoration  of  _  the
 Tigh  Court  Bench  at  Jaipur  As  the
 question  whether  a  High  Court
 should  have  a  Bench  at  a  place  other
 than  its  principal  seat  hag  प्रा  the  first
 instance  to  be  considered  by  the  State
 Government  in  consultation  with  the
 High  (ourt  the  memoranda  ana  th‘
 representations  have  been  forwarded
 to  the  State  Government  for  their
 views  The  reply  from  the  State
 Government  38  awaited.
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 Remittances  by  fercign  drug  firms

 ‘8718.  SHRI  GAJADHAR  MAJHI:
 SHRI  BHALJIBHAI  PARMAR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  how  much  foreign  exchange
 has  been  sent  out  by  foreign  firms
 (wi'h  over  26  per  cent  foreign  equity)
 during  the  last  three  years,  due  to
 unauthorised  production  of  bulk  drugs
 and  formulations;

 (b)  the  details  of  the  items,  com-
 pany-wise,  the  quantum  of  unautho-
 tised  production  and  the  foreign  ex-
 change  repatriated;

 (c)  whether  Government  propose  to
 ask  these  foreign  firms  to  pay  back
 the  foreign  exchange  to  the  Reserve
 Bank  of  India;  and

 (dy  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN:  (a)  to  fd):  of  5
 not  possible  to  compile  the  requisite
 information  as  no  specific  study  in
 this  regard  has  been  made,  Excess
 production  of  Drugs  by  both  Indian
 and  Foretgn  has  resulted  in  reduc-
 ion  of  imports  of  such  bulk  drugs  and
 formulations.

 Permission  for  sharing  of  accommo-
 dation  with  allottee  parents

 ‘BTI9.  SHRI  BHALJIBHI  PARMAR
 Wil)  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  permission  for  sharing
 government  accommodation  is  not
 given  to  the  Railway  employees  whe
 share  the  accommodation  with  their
 allottee  parents  in  Kishenganj  and
 other  Railway  colonies  in  Delhi;

 (b)  ig  so,  the  reasons  therefor;  and
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 (c)  number  of  such  Railway  em-
 ployees  who  are  living  with  their  al-
 lottee  parents  in  accommodation  allo-
 tted  by  the  Railway  Housing  Commit-
 tee  and  are  not  being  paid  House
 Rent  allowance  because  they  87४  shar-
 ing  accommodation  with  their  parents?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  to  fc):  Information  is  being  co-
 lected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Amount  provided  for  flood  contr¥
 measures  in  Orissa

 8720.  SHRI  ARJUN  SETHI:  Will  the

 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  amount  provided  outside
 the  Fourth  Five  Year  Plan  Ceilings  to
 take  up  the  Flood  Control  measures
 in  the  river  Baitarni  (Orissa)  by
 coustrueting  a  reservoir  on  the  river;
 and

 (b)  the  amount  provided  in  the
 Fifth  Five  Year  Plan  to  complete  the
 flood  control  measures  there?

 THE  DEPUTY  MINISTER  IN  १  HE
 MINISTRY  OF  IRRIGATION  AND

 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  The

 Bhimkund  reservior  project  on  the
 Battarni  has  not  yet  been  approved
 for  implementation  No  Central  fin-

 ancial  assistance  was  provided  for
 the  project  during  the  Fourth  Plan.
 The  scheme  is  not  included  in  the  V

 Plan  of  the  State.
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 Isvigating  facilities  fer  Bihar  in  ist
 year  of  Fifth  Plan

 872l.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Mimster  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  whether  the  irrigation  facilities
 extended  to  the  State  of  Bihar  during
 the  lst  year  of  the  5th  Five  Year  Plan
 have  been  finalised;  and

 (b)  ig  30,  the  main  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Yes,  Sir.

 (b)  4  major  and  26  medium  conti-
 nuing  as  well  as  new  irrigation  sche-
 mes  have  been  included  in  the  first
 year  of  the  Fifth  Year  Plan  of  Bihar.
 The  approved  outlay  on  these  sche-
 mes  in  (1974-75.  is  Rs,  36.39  crores.
 These  are  expected  to  create  an  addi-
 tional  irrigation  potential  of  5  lakh
 hectares

 लघु  उद्योगों  को  मट्टी  के  तेल  के  वितरण  के
 मामले  पर  राज्य  सरकारों  से  परामर्श

 +8722.  श्री  बेबस  सिह  गरचा  :
 शी  धा सन कर  :

 क्या  पेट्रोलियम  शरीर  सख़ावत  मती
 यह  रहे  लकी कृपा  करेंगे  चि

 (क)  क्या  संगठित  उद्योगों  तथा  लख
 चरागों  को  भट्टी  के  तेल  का  वितरण  कोर्ट
 द्वारा  विनियमित  किया  जायगा  ;

 (ख)  कया  1... 2  उद्योग  में  इस  सेल
 का  विवरण  करने  के  बारे  में  राज्य  सरकारों
 से  सहयोग  के  लिए  परामर्श  किया  गया  है,
 और

 (ग)  केसर  तथा  राज्यों  द्वारा  सफल  के

 लिए  कितने  तेल  'की  श्राजयश्कता  है  शोर
 कितने  तेल  का  उत्पादन  देश  में  पिता  है  ?
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 सै ट्र लियम  और  ह...  'लेपालक  में
 राज्य  मंगी  ुश्ली  शाह तब राज  कांड:  (क)
 इस  समय  तेल  कम्पनियां  रक्ष  7973  की
 अति  कुल  शरीद  के  झा शार  प्र  बतान
 उपभोकताशों  की  90  प्रतिकार  'ग्रावश्यक्ता्ों
 की  सप्लाई  करता  है।  भट्ट  तेल  की  स्थायी
 समिति  द्वारा  प्रस्तावित  सिद्धांतों  के  श्ाधघार
 पर  भारी  सप्लाई  व्यवस्थित  को  जाएगी

 (a)  जी,  हा।

 (ग)  1974-75  के  दोरान  भट्टी  तेज

 सहित  हेवी  ऐडस  के  लिए  लगभग  8मिलियन
 मोटरी  टन  की  कुल  अनुमानित  भाग  मेस
 देशज  उत्पादन  का  झूमा  5  00  मिलियन
 मारी  टन  है  ।  इस  वर्ष  के  दौरान  उच्च
 तेल  भौरपंट्रालिमरम  उत्पादों  ध्रायाल  क

 लिए  यह  विदेशी  मुद्रा  वी  उपलब्धता  के
 ग्रीम  सकता  के  प्रनुसार  है।

 Assistance  to  Maharashtra  for  Anti-
 Sea  Eresion  Schemes

 8722  SHRI  SHANKERRAO  SA-
 VANT  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleaseg  to
 state

 (a)  whether  the  Central  Govern-
 ment  has  given  any  help  to  the  Gov-
 ernment  of  Maharashtra  for  anti-sea
 erosion  schemes  during  the  Fourth
 Five  Year  Plan;

 (b)  if  so,  how  much  and  on  which
 projects;

 (c)  whether  Government  propose
 to  give  any  help  to  the  State  of  Maha-
 rashtra  for  anti-sea  erosion  during
 the  Fifth  Plan  Period;  and

 (ad)  if  a0,  how  much  and  for  which
 projects?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD).  (a)  No,  Str.

 (b)  Dees  not  arise.
 (९)  There  ६  no  such  proposal.
 (a)  Doeg  not  arise.
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 डोल,  किसीे  लेबर  डीजल  के  लेख  का

 उपयोग  शौर  भ्राधात

 8725.  थी  फूल  चन्द  बर्मा :  क्या

 चेट्रोलियणम  कौर  रसायन  मंत्री  यह  बताने

 की  कृपा  करेगे  कि  :

 (क)  वर्ष  I97I-72,  972-73
 और  973-74  मे  देश  में  पेट्रोल,  मिटी  के

 सेल  शर  डीजल  की  कितनी  खपत  हुई  ;

 (ख)  उन  देशों  के  नाम  क्‍या  है  जिनसे
 भारत  ने  इन  उत्पादों  का  रायात  किया  था

 कौर  इनमे  से प्रत्येक  देश  से  इसका  कितनी
 माता  मे  ह. 11:11. ल  किया  गया  ,  और

 (ग)  इनमें  से  प्रत्येक  उत्पाद  के  लिए
 प्रत्येक  देश  की  बैरन  कितना  मूल्य
 दिया  गया  ?

 पेड़ी लियम  कौर  रसायन  मंत्रालय  में

 राज्य  मंत्री  (भी  'झा हमन बाज  जा)

 (क)  से  (ग).  प्रत्येक  पैट्रोलियम  उत्पादन
 की  खपत  उपलब्धता  आयात  कौर  हत्या  के

 ग्रावड़े  जनहित  में  देना  ठीक  नहों  हो  सता  हुह
 है।  तथापि  मिट्टी  का  तेल  कौर  डीजल  आयल

 मध्यवर्ती  रातों  की  श्रे,  में  पाते  है
 और  इस  अवधि  के  दौरान  मध्यवर्ती  झाकुनों
 की  कुल  खपत  निम्न  प्रकार  है  —

 (were  1000  मी०  टन  मे)

 wa  मध्यम  ज्ासबनों  को  कल  खपत

 l97I-72  9978  0७

 1972-73  0750  6

 1973-74  (अनुमानित)  0933.3

 सन  देशों  से  डीजल  म्  मिटटी  के  तेल
 ऋ'  झा याल  किया  जाता  है  उसके  नाम
 नीचे  दिए  मा  है  ।

 (1)  रूस  (2)  कुर्बत  (3)  ईरान  (4)
 सऊदी  शराब  (5)  सिंगापुर  (6)  जापान

 (7)बहरीन  (8)  थो  लंका  शौर  (9)
 ग्रीन

 rio

 wat  प्रवेश  के  जुराबों  के  रौशन  सरकार,
 उम्मीदवारों  का  राजनीतिक  दलों  हारा

 किया  गया  ह ।

 8726.  श्री  जगन्नाथ  राब  जोशी  :

 शी  पटल  बिहारी  वाजपेयी  :

 क्या  विधि,  न्याय  शौर  कम्पनी  कार  7(+)।
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  उसर  प्रदेश  में  हाल  ही  में  /ये
 चुनावों  के  दौरान  सरकार,  चर्म्प "दवारा
 तथा  राजनैतिक  दलों  द्वारा  पृथक्-पथिक
 कितनी-कितनी  धनराशि  खर्च  की  गई
 शर

 (@)  चुनावों  को  कम  खर्चीला  बनाने
 के  लिये  सरकार  न  क्‍या  उपाय  किये  है  शार
 उसके  परिणामस्व्प  कितनी  बचत  हुई
 है  7

 विधि,  न्याय  और  कम्पनी  कार्य  मंत्रालय  मे
 राज्य  मंत्री  (धी  नीति राज  सिह  चौधरी)  :

 (क)  ना  हाल  ही  में  हुये  निर्वाचनों  पर

 सरकार  दारा  3  49  00  000  रुपये  (लगभग  )
 व्यय  कपि  गये  |

 जहा  तक  अभ्ययिपं  ट्र  किये  गये  व्यय
 का  सम्बन्ध  हैं,  निर्वाचन  का  संचालन  नियम,
 1961  के  नियम  89  वे  अघोष  रिपोर्ट  सभी
 जिला  निर्वाचन  झभ्रधिकारिया  से  अभी  प्राप्त
 नही  हुई  है  t

 विधि  में  ऐसा  कोई  उपबन्ध  नही  है
 जिसके  द्वारा  राजनीतिक  दलों  में  यह  अपेक्षा
 की  जाये  कि  थे  निर्वाचनों  के  सम्बन्ध  में  उनके
 द्वारा  किये  गये  व्यय  की  रकम  की  सूचना
 ्

 (खरे)  किसी  राज्य  में  शिव  चिन  के  सम्बन्ध
 में  व्यय  निम्नलिखित  कारणों  से  होता  है
 मुख्य  निर्वाचन  अाफिसर  के  कार्यालय  झोर
 जिला  कार्यालयों  में  निर्वाचन  कर्मचारियों
 का  नियोजन,  निर्वाचन  नामावलियों  का
 सैयार  किया  जाना  शौर  उनका  पुनरीक्षण.
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 मतदान  पेटियों  और  न्य  निर्वाचन  सामग्री
 का  भंडारकरण  और  उनका  परिरक्षण  जौर

 जर्वाचतों  का  वब तविक  संचालन,  इस
 व्यय  में  निर्वाचन  कर्ष  में  लगाए  गए  सरदा  र'

 बीमारियों  और  ग्रन्थ  को  भत्तों  का  संदाय

 भी  सम्मिलित  है  ।  अत:  उस  व्यय  की  रकम

 में  कमी  करने  के  लिये  कोई  उपाय  करना  न

 व्यवहार  ही  है  और  न  समीचीन  ही,  जो  किसी

 राज्य  में  निर्वाचन  कराने  के  सम्बन्ध  में,  विशष

 रूप  से  जनसंख्या  के  तब  वृद्धि,  अपेक्षित  सामग्री

 के  खर्च  में  सामान्य  वृद्धि  ओर  निर्वचन-कार्य

 में  लगाये  गये  कर्मचारियों  को  सदत्त  की  जाने

 वाली  उपलब्धियों  को  ध्यान  में  रखते  हुये,
 आवश्यक  और  अनिवार्य  रूप  से  किया  जाना

 होगा  ।  यह  सामान्य  तथ्य  उत्तर  प्रदेश  में

 अभी  हाल  में  हुये  निर्वाचनों  के  मामले  में  भी

 समान  रूप  से  लागू  होता  है  1

 तथापि,  निर्वाचनों  को  कम  खर्चीला

 बनाने  की  दृष्टि  से,  निर्वाचन  विधियों  के  लिये

 नियुक्त  संयुक्त  समिति  ने  अपनी  रिपोर्ट  के

 भाग  t  में  यह  सिफारिश  की  है  कि  लोक

 प्रतिनिधित्व  अधिनियम,  i95i  को  शोधितस

 किया  जाना  चाहिये  ।  तदनुसार,  लाक

 प्रतिनिधित्व  (संशोधन)  विधेयक,  973

 पुरःस्थापित  कर  दिया  गया  है  और  वह  लोक

 सभा  में  विचाराधीन  है  ।

 Proposals  to  levy  a  cess  60  power  rates

 Will  the 8727.  SHRI  B.  V.  NAIK:
 4ND Minister  of  IRRIGATION

 POWER  be  pleased  to  state:

 (a)  whether  Government  have  re-

 ceiveg  any  proposals  to  levy  a  cess
 on  power  rates  and  plough  it  back
 into  areas  where  hydro-electric  power
 is  generated  to  and  development;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 APRIL  30,  974  Written  Answers  8  &  4

 THE  DEPUTY  MINISTER.IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shortage  of  Kerosene  Oil  in  Dadra  ang
 Nagar  Haveli

 8728.  SHRI  R.  R,  PATEL:  WI  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  there  is  an  acute  shor-
 tage  of  Kerosene  oil  in  the  Dadra  and
 Nagar  Haveli;

 (b)  if  so,  what  steps  Government
 are  taking  to  supply  kerosene  accord-
 ing  to  their  need;  and

 (c)  whether  Government  will  ins-
 truct  the  local  authorities  to  distri-
 bute  kerosene  on  ration  cards?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMIALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).  Due  to
 the  inrease  in  demand  of  diesel  oil,
 production  of  kerosene  oil  had  to  be
 curtailed  from  the  refineries  in  order
 to  maximise  the  production  of  diese!
 oil.  Kerosene  quotas  to  the  States  had.
 therefore,  to  be  curtailed.  For  April
 25  per  cent  cut  had  to  be  imposed  on
 quotas  allocated  to  all  States.  Cuts
 in  Kerosene  quotas  are  likely  to  re-
 main  upto  June  ‘1974.

 (९)  State  Governments  have  been
 advised  to  regulate  the  distribution
 of  kerosene  oil  equitably  in  view  of
 the  cuts.  Arrangements  in  this  re-

 gard  are,  however,  to  be  decided  up-
 On  by  the  concerned  State  Govern-
 ments.
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 Amoun,g  Sanctioned  for  Improvement
 of  Power  Position  in  Dadra  and  Nagar

 Haveli  during  Fifth  Pian

 8729.  SHRI  R.  R.  PAEEL:  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  the  total
 amount  sanctioned  for  the  improve-
 ment  of  power  position  in  Dadra  and
 Nagar  Haveli  during  the  Fifth  Five
 Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  The  size  and  content  of
 the  Fifth  Pan  is  under  finaisation.

 Closure  ef  Industries  in  Dadra  and
 Nagar  Haveli  gue  to  Power  Shertage

 8730.  SHRI  R.  R.  PATEL:  Will  the
 Ministe~  of  IRRIGATION  AND
 POWER  be  pleaseg  to  state.

 (a)  whether  there  is  an  acute  short-
 tage  of  power  in  Dadra  and  Nagar
 Haveli  and  due  to  that  many  indus-
 tries  have  been  closed  down;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  to  increage  the  power
 in  that  territory?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  No,  Sir.  A  compliant
 ubout  low  voltage  conditions  was,
 however,  received.

 (by  The  voltage  situation  would

 improve  with  the  commissioning  of
 a  432  KV  sub-station  at  Atul  near

 Vap!t.

 lig

 बिजली  को  प्रा वद यकता  शौर  उसके  उत्पादन
 के  बारे  में  सर्वेक्षण

 87314  शी  श्रीकृष्ण  प्रग्रवाल  :  क्‍या
 सिचाई  और  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  उनके  मंत्नालय  ने  हाल  ही
 में  देश  में  बिजली  की  भ्रावश्यकता  और  उसके
 उत्पादन  के  बारे  में  एक  सर्वेक्षण  किया  है  ;

 (ख)  यदि  हां,  नो  तत्सम्बन्धी  मुख्य
 बाते  क्‍या  हैं  ,  और

 (ग)  सम्बन्धित  राज्यों  में  इस  कमी
 का  दुर  करने  के  लिये  क्‍या  उपाय  किये  जा

 रहे  है  ?

 सिलाई  झर  बहुत  मंत्रालय  में  उपमंत्री

 (गयी  सिद्धदबर  प्रसाद:  (क)  से  (ग).
 अन्तिम  रूप  दिये  जा  रहे  पांचवीं  योजना

 के  प्रस्तावों  के  आधार  पर  98  विधिक  बिजली

 सर्वेक्षण  के  तत्वावधान  में  एक  व्यापक  अ्रध्ययन

 किया  जा  रहा  हैं।  इस  अध्ययन  से  छोटी

 अवधि  के  लिए  तथा  i0-:5  वर्ष  की  अवधि

 के  लिये  विद्युत  की  आवश्यकता  तथा  उपलब्धता

 का  पता  चलना  अपेक्षित  है।  इस  प्रयत्न

 से  भावी  योजनाओं  को  इस  लग  से  तैयार

 किया  जाना  सम्भव  होगा  जिससे  विद्युत  की

 कमी  को  यथाज्यवहायं  जी घ्ातिशीघ्र  समाप्त

 किया  जा  सके  ।

 पांचवी  योजना  को  आ्ावश्यकतामों  को

 पूरा  करने  के  लिए  i6.55  मेगावाट  (शद्ध )
 के  योग  का  लक्ष्य  रखा  गया  है  तथा  इस  न्नुद<८

 की  प्राप्ति  सुनिश्चित  करने  के  लिये  सभ!

 सम्भव  उपाय  किये  जा  रहे  हैं  ad



 साप  Wrrten  Answers

 सैनी  और  मंजिल  अलबल  को  ऋष्थयरकता
 शौर  उपलब्धि

 8732.  ह , |  | क  कृष्ण-अग्रवाल  :  क्‍या

 पेट्रोलियम  और  साधन  मनी  यह  बताने  को

 कृपा  करेगे  कि

 (क)  देश  में  डीजल  और  मोबिल  घायल
 की  कुल  कितनी  झावश्यकतः  है  ,

 (ख)  क्‍या  विमान  उपलब्धि  हमारी
 आवश्यकता  के  लिये  पर्याप्त  है  ;

 (ग)  यदि  नहीं,  तो  इसकी  पूति  के

 लिये  क्या  कार्यवाही  की  गई  है  ,  कौर

 (घ)  उक्त  पदार्थों  की  वितरण  पद्धति

 कया है।

 फेट्रोलिक्म  और  स्वामी  1... ड  म  राज्य

 जंत्री  (ओ  शाहाबाद  wi):  (क)
 देश  में  प्रत्येक  पैट्रोलियम  उत्पादों  के  उत्पादन,

 उपभोग,  भारी  के  बारे  में  कोई  सूचना  बताना

 जन-हित  में  नहीं  होगा  ।

 (ख)  भोर  (ग)  वर्ष  1974-75  के

 दौरान  अशोधित  कच्चे  तेल  तथा  प्रिय  पैदा-
 लियम  उत्पादों  को  प्रख्यात  करने  हे  विदेशी

 मुद्रा  क॑  उपलब्धि  के  बेईमान  सकेतो  के  आधार

 'पर  मध्यवर्ती  झास्तुझो  की  उपलब्धि  क्‍्लावश्यक्ता
 से  कार  होगी  ।  इसलिये  खपत  में  ठोस  कटोती

 करने  के  लिये,  इन  उत्पादों  के  प्रयोग  में  अधिक

 से  भ्र धिक  बचत  करनी  होगी  ।  खाना

 बनाने  के  लिये  सोफ्ट  कोक  के  प्रयोग  तथा

 रोशनी  के  लिये  गावों  में  मिली  लगाने  के
 कार्य  को  बढ़ावा  देकर  मिट्टी  के  सेल  के

 प्रयोग  में  सशक्त  कमी  करनी  होगी  ।  जहा
 तक  सुब्िकस्ट्स  का  प्रश्न  है केस  झा यलो,
 योगजो,  शादी  के  योजनाबद्ध  प्राचीन  द्वारा,
 किसी  भी  प्रकार  की  कमी  उत्पन्न  होने  के
 तराशा  नहीं  है  ।

 (घ)  समस्त  देश  में  तेल  कम्पनियों  के
 फैले  फुटकर  विक्रेताओं  द्वारा  हाई  स्पीड  डीजल

 APRIL  80,  l0%¢  Written  Answers  a6

 आल  की  बिक्री  को  जाती  @  t  कृषि  कोल
 को  पण्माप्व  माला  में  एच  एस०  Ato  की
 उपलब्धि  सुनिश्चित  करने  हेतु  कुछ  राज्य
 सरकारी  द्वारा  लगाये  गये  अतिचन्धी  क॑
 अतिरिक्त  इन  फुटकर  पम्पो  द्वारा  एच०  एस०
 Sto  की  बिकी  करने  मे  किलो  प्रकार  के  प्रति-
 बन्ध  नहीं  खगापे  गये  है।  तेल  कम्पनियां
 बडे  और  छोटे  उपभोक्ताओं  को  उत्तरी  विशिष्ट
 आवश्यकता शो  के  प्रसार  अपने  वितरिका
 तन्ना  रुठकर  विजेताओं  द्वारा  लुब्रिकेटिंग
 अम्यल की की  अध्यक्ष  रूप  शव  बिक्री  करती  है  ।

 Advance  Technology  for  Development
 of  Water  Resources

 8733  SHRI  RAMACHANDRAN
 KADANNAPPALLI.

 SHRI  K  P  UNNIKRISH-
 NAN:

 Will  the  Mhnister  of  TRRIGATION
 AND  POWER  be  pleased  to  state

 (a)  whether  any  effort  has  been
 made  to  develop  the  Water  resouices
 using  the  advance  technology  whith
 has  been  successfully  introduced  व
 several  developed  nations,

 fb)  ॥  ‘$0,  what  23  the  result  of  the
 attempt  made  in  this  regard,  and

 {c)  the  extent  to  which  it  ca:  be
 introduced  nm  India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHW AR
 PRASAD):  (a)  Yes,  Sir

 (b)  and  (c)  To  suit  the  Indian
 conditions  the  advanced  technology
 of  developed  nations  needs  to  be
 suitably  modified  This  is  being  done
 As  a  result  thereof  bigger  water  :e-
 sources  projects  are  being  planned

 and  these  are  technically  and  econe-
 mically  more  sound
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 Irrigation  and  Power  Projects  in  West
 Bengal

 8734.  SHRI  GADADHAR-  SAHA:
 will  the  Minister  of  IRRIGATION
 A  D  POWER  be  pleased  to  staie:

 (a)  the  names  of  various  irrigation
 and  pewer  projects  run  by  Central
 Government  in  West  Bengal  at
 present:

 (b)  the  number  of  irrigation  and
 power  pojects  for  West  Bengal  under
 consideration  of  Central  Government
 at  present;

 (c)  the  total  amount  of  financial
 assistance  given  to  West  Bengal  State
 Government  during  the  last  two  years
 as  against  the  amount  sought  by  the
 State  Government;  and

 (d)  the  total  amount  of  assistance
 proposed  to  be  given  to  the  State  Gov-
 ernment  during  the  financial  year
 ‘1974-752

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  There  is  no  irrigation
 or  power  project  in  West  Bengal
 which  is  being  run  by  the  Central
 Government.

 (0)  There  is  no  proposal  under
 consideration  of  the  Central  Govern-
 ment  for  a  Central  irrigation  project
 in  West  Bengal.  A  Thermal  Power
 Pioject  at  Farakka  is  contemplated
 during:  the  Fifth  Plan  in  the  Central
 Sector.

 (c)  and  (d).
 Assistance  for  State
 in  the  Fourth  Plan  was_  given
 in  the  form  of  block  loans  and
 grants  for  the  State  as  a  whole  and
 it  was  not  relatable  to  any  particular
 project  or  head  of  development.  How-
 ever,  the  assistance  given  to  the
 Govt.  of  West  Bengal  for  their  Annual
 Plans  1972-73  and  1973-74  was’  Rs.
 46.84  crores  and  Rs.  44.94  crores  res-
 pectively.  The  assistance  proposed  to
 be  provided  for  their  Annual  Plan
 1974-75  is  Rs.  44.94  crores.

 The  Central
 Plan  Schemes

 Written  Answers  {I8:

 Decentralisation  of  Powers  of  Railway
 Administration

 8735.  SHRI  ANADI  CHARAN  DAS:
 SHRI  D.  D.  DESAI;

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 for  decentralisation  of  Railway  Ad-
 ministration  and  pruning  of  the  Rail-
 way  Board;  and

 (b)  if  so,  broad  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 No  such  proposal  is  under  considera--
 tion.

 (b)  However,  a  proposal  to  dele--
 gate  additional  Powers  to  the  Gene--
 ral  Managers  is  under  examination.

 “Potential  Oil  deposits  in  Bombay.
 High  and  Cambay  Region”

 8736.  SHRI  D.  0.  DESAI:
 DR.  LAXMINARAIN

 PANDEYA:

 Will  the  Minister  of  PETROLEUM,
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  statement  of  Professor
 Kalinin,  Soviet  Geologist  and  oil  spe-
 cialist  that  studies  both  on  land  and
 off-shore  in  the  Cambay  region  have
 established  that  this  area  was  very
 promising  for  India;

 (b)  whether  he  had  suggested  that
 bolder  efforts  should  be  made  to  ex-
 Plore  new  areas  and  new  types  of
 deposits;  and

 (c)  if  s0,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Yes.  Sir.

 bo)  Yes,  Sir.
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 (c)  Government  ig  seized  of  the
 matter  and  every  effort  is  being
 made  to  explore  for  oil.

 Target  fer  Power  Genetatie,  in  Assam
 during  Fourth  Pian

 8737.  SHRI  TARUN  GOGOI:
 SHRI  NIHAR  LASKAR:

 Wul  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state

 (a)  whether  the  target  for  power
 generation  in  Assam  has  not  deen
 achieved  during  the  Fourth  Five  Year
 Plan;

 (b)  if  so,  the  reasons  therefor;  and

 (९)  to  what  extent  it  was  short  of
 the  targets?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (c).  The  achieve-
 ment  by  the  end  of  the  4th  Plan  has
 been  77]5  MW  against  the  target  of
 445  MW.

 (b)  The  reason  for  he  short  fall
 has  been  the  delay  in  the  supply  of
 the  equipment  for  the  Namrup  Ther-
 mal  Station  Extension  (80  MW)  Pro-
 ject.

 New  Railway  Lines  in  Amam  during
 Fourth  Five  Year  Pian

 8738.  SHRI  TARON  GOGOI:
 SHRI  NIHAR  LASKAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  what  was  the  total  number  of
 new  railway  lines  undertaken  during
 Fourth  Five  Year  Plan  in  Assam  State;
 and

 (5)  how  many  of  them  ४7९  ¢till
 pending  completion?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  ta)
 No  railway  line  was  undertaken  in
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 the  Assam  State  during  the  Fourth
 Five  Year  Pian.

 (b)  Does  not  arise.

 Demonstration  by  Raillwaymen  on
 2i--974  before  Deputy  Commissioner,

 Dhanbad

 8739  SHRI  RAMAVATAR
 SHASTRI:

 SHRI  K.  M.  MADHUKAR:
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:

 (a)  whether  there  was  massive  de-
 monstration  of  Railwaymen  on  the
 2ist  January,  974  before  Deputy
 Commussioner,  Dhanbed  and  memo-
 randum  was  submitted;  ard

 (b)  if  so,  what  were  therr  demands
 and  the  action  taken  thereon  by
 Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  fa)
 and  (b)  Information  is  being  collec-
 ted  and  will  be  laid  on  the  table  of
 the  Sabha.

 Refusal  to  accept  memorandum  from
 Employees  Co-ordination  Committee,

 Dhanbad  by  Divisional  Superin-
 tendent,  Dhanbad

 8740,  SHRI  RAMAVATAR
 SHASTRI:

 SHRI  K.  M.  MADHUKAR:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  a  telegram  dated  the
 18th 80  January,  974  from  Sri  Chinmoy
 Mukherjee,  ML.A.,  Dhanbad  was  re-
 ceived  regarding  refusal  by  the  Deputy
 Divisional  Superintendent,  Dhanbad
 to  take  the  Memorandum  of  Divisional
 Railway  Employees’  Co-ordination
 Committee,  Dhanbad  in  courte  of  mas-
 sive  demonstration  of  thousands  of
 Reailwaymen  on  7th  January,  974
 and  the  memorandum  was  ultimately
 submitted  to  S.D.0.,  Dhanbad;
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 (b>)  if  2,  the  broad  outlines  of  the
 incident  and  the  report  and  remarks
 of  S.D.O.  and  Deputy  Commissioner,
 Dhanbad;

 (c)  the  policy  of  Government  re-
 garding  the  acceptance  of  the  Memo-
 randum  relating  to  the  grievances  and
 demands  of  the  employees;  and

 (d)  action  taken  by  Government  on
 each  item  of  the  demands  contained
 in  the  aforesaid  Memorandum?

 HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes.

 ib)  There  was  a  violent  demuns-
 tration  in  front  of  Divisional  Office,
 Dhanbad  by  a  group  of  Railwaymen.
 The  group  wag  provocative  and  was
 abusing  the  officers.  They  had  also
 brought  an  effigy  of  an  officer  with
 an  indecent  garland  etc.  Since  the
 Divisional  Superintendent  was  away
 from  the  station,  the  District  Engi-
 neer  went  to  meet  the  staff.  They
 did  not  hand  over  any  memorandum
 to  him  and  instead  insulted  him
 using  unfortunate  language.  Then
 followed  complete  chaos  in  the  build-
 ing  aS  a  result  of  which  the  iocal
 Magistrate  had  also  to  intervene  with
 the  help  of  police.

 The  report  of  the  S.D.O.  and  De-
 puty  Commissioner,  Dhanbad  are  not
 uvailable  with  the  Railway.

 (c)  The  memoranda  from  recogni-
 sed  Unions  are  received  and  dealt
 with.  Their  demands  are  also  4:s-
 cussed  through  the  various  tiers  of
 the  Permanent  Negotiating  Machi-
 nery  ang  the  Joint  Consultative  Ma-
 chinery

 Memoranda  received  from  unre-
 cognised  Unions  are  given  due  con-

 ,Sideration  and  such  action  as  is  feasi-
 ‘ble  is  taken.  They  are  not  normally
 ‘received  by  hand.
 |  (d)  As  already  stated,  the  memo-
 Tandum  was  not  given  to  the  Ad-
 ministration,
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 Funds  aocateg  and  spent  for  Railway
 Hospital  ang  Health  units  of  Dhanbad

 Division

 ‘8741.  SHRI  RAMAVATAR  SHAS-
 TRI:

 SHRI  K.  M.  MADHUKAR:

 Will  the  Minister  ef  RAILWAYS
 be  pleased  to  state:

 (a)  the  policy  followed  regarding
 allocation  of  fund  to  Railway  Hospital
 and  Health  Units;

 (b)  the  funds  allocated  and  spent
 for  Railway  Hospital  and  the  respec-
 tive  Health  Unite  of  Dhanbad  Division
 separately  in  97l,  ‘1972,  and  1073;

 (c)  total  number  of  Outdoor  pati-
 ents  registered  in  each  Health  Unit
 and  Railway  Hospital  of  Dhanbad
 Division  in  ‘1971,  4972  and  ‘1973;  and

 (8)  total  number  of  Railway  em-
 ployees  and  their  dependants,  residing
 within  the  jurisdiction  of  Railway
 Hospital  and  respective  Health  Units
 and  the  procedure  followed  for  taking
 correct  census  in  Dhanbad  division?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Funds  are  allocated  on  the  basis  of
 local  eyadations,  requirement  of  the
 place  and  people  besides  bed  stren-
 gth  of  the  Hospital  ang  case  load

 ab)  Statement  I  showing  the  allo-
 cation  and  expenditure  of  the  Dhan-
 bad  Division  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT  6876/74].  The  funds  to  indi-
 vidual  health  units  are  not  allocated
 85  such  by  the  Division.  The  staff  is
 sanctioned  according  to  needs  and
 the  drugs  and  stores  are  also  provi-
 ded  accordingly.

 (०)  Statement  If  is  laid  on  the
 Table  of  the  House.  {Placed  in  Lib-
 vary.  See  No,  LT-6876/74).

 (a)  Statement  Tr  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-6876/74}.  The  pro-
 cedure  followed  for  estimating  Rail-
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 way  population  catered  for  in  Dhan-
 bad  Division  as  elsewhere,  is  that
 the  number  of  Railway  employees  at
 a  station  is  multiplied  by  five,  i.e.
 average  family  size.

 5@  per  cent  cut  in  Supply  of  Furnance
 Ol  to  Industry

 8742  SHRI  NIHAR  LASKAR:

 SHRI  NAWAL  KISHORE
 SHARMA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  40  per  cent  cut  in
 furnace  oi]  consumption  by  industry
 is  hkely  to  be  raised  to  20  per  cent  in
 view  of  increased  difficulty  in  its  pur-
 ehase  in  the  international  market;

 (b)  if  so,  the  facts
 thereabout;  and

 (€)  to  what  extent  it  will  affect  our
 industrial  production?

 and  reasons

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAHNA-
 WAZ  KHAN)  (a)  Cuts  in  fornace  oit
 supr'ies  are  being  decided  on  a  month
 to  month  basis  taking  into  account
 the  hkely  availability  during  the
 month

 (b)  ang  (c)  Since  January,  974  oil
 companies  are  supplying  upto  90  per
 cent  of  consumer  demands  based  on
 thei:  973  offtakes.  The  balance  0
 per  cent  was  expected  to  be  saved
 by  adopting  measures  of  economy  in
 the  use  of  fue]  without  affecting  pro-
 duction  However,  in  view  of  the
 anticipated  fall  in  availability  of
 furnace  0]  in  the  coming  months  the
 cut  for  certain  specified  industries
 will  have  to  be  enhanced  by  addi-
 tional  0  peffir  cent  from  May  i974.
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 Maharashtra  crushing.  Units  faciag
 Wagonyg  Shortage

 8743.  डप्तप्ा  DHAMANKAR:  Wil
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state;

 (a)  whether  due  to  non-availahility
 of  wagons  to  carry  cotton-seed  of]  and
 cake,  the  Maharashtra  crushing  units
 are  fecing  a  crisle;  and

 (b)  if  so,  whether  some  tmmetiiate
 steps  will  be  taken  to  provide  the  re-
 quired  wagons  to  carry  of]  and  cakes
 worth  Rs.  5  crores  to  Delhi,  Kanpur
 and  Calcutta?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)
 No

 ’
 tb)  Does  not  arise.

 Saving  of  Power  Drive  Launched  by
 DAE.S.G.

 8744.  SHRI  DHAMANKAR:  Wil!
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state

 (a)  whether  the  drive  launched  by
 DESU  to  aave  power  has  not  yielded
 the  required  results;  and

 (b)  af  not,  what  is  the  net  saving  hn
 power  and  the  quantity  supplied  t:
 Haryana  per  day?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K  C  PANT)
 (a)  and  (b).  The  various  measures
 adopt.d  by  DESU  for  =  conservini
 powe;  in  the  Union  territory  of  Delhi!
 were  to  yield  a  saving  of  about  ont
 lukh  units  per  day  It  has,  however
 nut  been  possible  to  assess  the  exact:
 quantum  of  saving.

 During  the  month  of  April  (apt
 2cnd  instant),  the  DESU  have  bee!
 able  to  supply  about  i4  lakh  unit
 per  day  to  Haryana  over  and  =  «bo
 their  share  {in  the  Indraprasth'
 Station.
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 Avajarat  Government  proposal  for  new
 allway  Lines  im  Gujarat  State  हर

 Fifth  Five  Year  Pian

 8745.  SHRI  P,  M.  MEHTA:  Wil,  the
 Minister  of  RAILWAYsg  be  pleased  to
 state:

 (a)  whether  Gujarat  Government
 had  given  number  of  proposals  for
 setting  up  new  railway  lines  in  the
 State  of  Gujarat;

 (b)  if  £0,  whether  most  of  them
 have  been  rejected  by  the  Union
 Government;

 (९)  if  so,  how  many  new  railway
 Times  will  be  set  up  nm  the  State  du-
 ring  the  Fifth  Five  Year  Pian;  and

 (d)  how  many  were  undertaken
 during  the  Fourth  Five  Year  Pian?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes.

 (b)  The  recommendations  of  the
 Gujarat  State  Government  for  new
 limes  and  gauge  conversion  projects
 in  the  State  are  receiving  considera-
 tion.  The  position  in  respect  of  the
 important  proposals  is  given  below:

 (i)  Bhavnagar-Tarapore  B.  G—
 provision  has  been  made  in
 the  Budget  for  carrying  out
 engineering-cum-traffic  sur-
 veys  for  this  line.  The  pro-
 posal  will  be  further  consi-
 dered  after  the  proposed
 surveys  are  completed.

 (in)  Gandhidham-Lakhpat  B.  G.—
 Engineering  and  traffic  sur-
 अश  for  this  B.G./M.G.  link
 have  been  carried  out  and
 reports  are  under  examina-
 tion.

 (tiny  Dethi-Ahmedabad  M.G.  to
 BG  conversion—turveys
 have  been  carried  out  and
 reports  afte  under  examina-
 tion.
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 (iv)  Ankleshwa.-Rajpipla  N.  G.  to
 8.  G.  conversioun—Considera-
 tion  to  the  proposal  will  be
 given  as  and  when  requisite
 information  regarding  the
 transport  requirements  of
 Nawagaon  Dam  project.  de-
 tails  of  which  have  been  as-
 ked  for  from  Gujarat  Gov-
 ernment  are  furnished  by
 them,

 (v)  Bhavnagar-Mahuva  N.  G.  to
 B.  G.  conversion—The  Un-
 economic  Branch  Lines  Com-
 mittee  has  recommended  a
 survey  for  thig  conversion.
 The  question  of  carrying  out
 a  survey  will  be  considered
 after  the  cases  of  2  sections
 for  which  surveys  were  ini-
 tially  carried  out  as  sugges-
 ted  by  the  Uneconomic
 Branch  Lines  Committee  are
 finally  decided.

 (vi)  Chhota  Udepura-Pratapnagar
 and  Chhuchhapura-Tankahala
 N.G.  to  B.G.  conversion—a
 survey  has  been  carried  out
 and  the  report  is  under  exa-
 mination.
 Nadiad-Kapadvanj  N.  G.  to

 BG.  and  extension  upto
 Modasa  and  Shamlaji  Road—
 a  survey  is  in  progress  for
 this  conversion  and  extension
 upto  Modasa,  and  alternati-
 vely  for  a  metre  gauge  line
 from  Shamilafi  Road  to
 Modasa  and  Kapadvanj.

 (९)  Proposals  for  new  lines  to  be
 constructed  during  the  Fifth  Five
 Yea,  Plan  as  a  whole  have  not  yet
 been  finalised  It  fis  therefore  diffi-
 cult  to  indicate  which,  if  any,  new
 lines  will  come  up  in  the  State  dur-
 ing  the  Fifth  Five  Year  Pian.

 (d)  The  following  projects  were
 taken  up  during  the  Fourth  5  Year
 Plan  in  Gujarat:

 (i)Conversion  of  Viramgam-
 Okha/Porbandar  M.G.  to  BG,
 (length  557  kms;  cost  Rs,
 42.92  crores).

 (vn)
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 (ii)  A  new  B.G.  line  between  Sa-
 barmati  and  Gendhinagar
 (length  27.85  kms.;  cost  Rs.
 2.85  crores).

 Lost  suffered  by  Gujarat  State
 Fectilizer  Company

 8746.  SHRI  P.  M.  MEHTA:

 SHRI  NAWAL  KISHORE
 SHARMA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state.

 (a)  whether  a  loss  of  Rs.  5  crores
 within  a  short  span  of  about  two
 months  has  been  incurred  by  the  joint
 sector  concern,  Gujarat  State  Fertili-
 zer  Company;

 (b)  whether  this  loss  has  been
 suffered  due  to  the  alleged  negligence
 and  incompetence  of  high  technical
 officers  and  it  is  feared  that  a  further
 loss  of  Rs,  5  crores  would  be  added
 during  the  next  two  months  before
 these  technical  defects  are  repaired,
 taking  to  the  loss  to  Re.  70  crores  in
 four  months;

 (c)  if  a0,  the  facts  thereof;  and

 (d)  what  steps  are  being  taken  in
 this  regard  by  the  Central  Govern-
 ment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  and  (b),  The  Company
 which  is  a  jomt  sector  undertaking
 with  equity  participation  by  the  State
 Government  and  the  public,  has  been
 incurring  a  production  loss  of  about
 800  tonnes  of  utfea  per  day  due  to
 the  shut  down  of  the  second  Urea
 Plant  from  Sth  February,  1974,

 (c)  and  (d).  This  shut  down  had  to
 be  taken  due  to  leakage  in  the  urea
 reactor  caused  by  corrosion  in  the
 Titanium  lining  of  the  equipment.
 The  damage  was  fairly  extensive  in-
 volving  ermplex  repairs  calling  forth
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 speciat  skill  and’  expertise  and  the
 services  of  experts  from  the  suppiidrs
 of  the  equipment  from  Japan  have
 been  requisitioned.  These  experts  are
 now  engaged  in  locating  and  rectify-
 ing  the  defects.  The  work  in  this
 connection  35  expected  to  be  com-
 pleted  by  end  of  May,  1974,

 At  the  company’s  request  prompt
 assistance  was  given  by  the  Geyt.
 of  India  in  securing  the  services  of
 the  Japanese  technicians,  The  pro-
 gress  in  regard  to  the  repair  work  is
 being  closely  watched  by  Govern-
 ment

 Agitation  threat  by  Power  Euginaws

 £747.  SHRI  P,  M.  MEHTA:

 SHRI  दि  MAYAVAN:

 Will  the  Minister  of  IXRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  whether  the  power  engineers  in
 the  country  have  threatened  a  fresh
 agitataon  to  demand  parity  with  the
 IAS  and  better  working  conditions;

 (०)  whether  Al]  India  Power  Engi-
 neers  Association  hag  submitted  8
 memorandum  to  Prime  Mimister  in
 this  regard:  and

 (९)  af  80,  the  step  being  taken  to
 settle  the  issue  amicably?

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (SHRI  K  C  PANT)
 (a)  to  (९),  The  AU  India  Power  En-
 gineers’  Federation  have  addressed
 the  Prime  Minister  of  India  on  ist
 April,  974  urging  that  the  disparities
 between  the  ‘Engineers’  and  ‘IAS’
 be  removed.  They  have  also  stated
 that  their  letter  may  be  teated
 as  a  notice  of  their  decision  to
 take  such  action  as  they  may  consider
 necessary  including  mage  casual  leave,
 cease  work  and  0  ह... ६  ४0  secure
 parity  with  the  IAS.  The  matter  is
 receiving  attention.
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 Bhortage  of  Power  iy,  Gujarat

 8748,  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  a  shortfall  of  400  M.W.
 in  power  generation  target  highlights
 the  official  review  of  the  Fourth  Plan
 performance  released  by  the  Gujarat
 Government;

 (bh)  if  so,  to  what  extent  the  short-
 age  of  power  wae  felt  by  the  Gujarat
 State  in  the  Fourth  Five  Year  Flan;

 (c)  the  target  fixed  and  to  what
 extent  it  was  achieved;  and

 fa)  the  reasons  for  the  shortfall?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  Yes,  Sir.

 (b)  ang  (c).  An  additional  installed
 capacity  of  754  MW  was  targetted
 dunng  the  IVth  Plan  out  of  which  a
 target  of  334  MW  could  be  achieved.

 (ad)  This  was  due  to  delay  in  the
 commissioning  of  Ukai  Hydro  and
 Uka:  Therma!  Projects.  This  delay
 wus  caused  due  to  late  supply  of
 eyuuipment  to  these  projects.

 e.pansion  Plan  of  Gujarat  5030९
 Fertilizer  Company

 4750  SHRI  YAMUNA  PRASAD
 MANDAL:

 SHRI  R.  8.  PANDEY:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to  atate

 (a)  whether  Governmen:  have
 approved  the  expansion  plan  (  the
 Gujarat  State  Fertilizer  Company;  and

 (b)  it  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  Yes,  Sir,  M/s.
 Gujarat  State  Fertilizer  Company
 Limited  have  been  given  a  letter  of
 intent  for  the  substantial  expansion
 of  their  existing  fertilizer  plant  at

 r30

 Baroda  for  development  of  the  fol-
 lowing  additional  capacities:

 Product  Capacity  (in
 tonnes  per  annum)

 Ammonia  4,45,500
 Urea  5,28.000

 The  expansion  scheme  will  have
 fuel  ot]  as  the  feedstock.
 Supply  of  Iranian  Crude  ना  to  Haldia
 Refinery  through  French  Suppliers

 8751.  SHRI  YAMUNA  PRASAD
 MANDAD:  Wil  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  Haldia  refinery  is  like-
 ly  to  get  Iranian  Crude  through
 French  suppliers;

 (b)  if  80,  the  reasons  for  not  cbtain-
 ing  the  crude  from  Iran  directly;  and

 (c)  the  estimated  price  of  the  crude
 demanded  by  the  French  suppliers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  The  contract  for
 the  supply  of  crude  oil  by  the  French
 oi]  company  M/s.  Total  International
 (Private)  Ltd.  was  signed  by  the
 Indian  0)  Corporation  on  29th  Sep-
 tember,  1967.  Since  then  far  reaching
 changes  have  taken  place  in  the
 crude  oi  supply  situation  as  well  as
 its  price.  This  has  necessitated  re-
 negotiation  of  the  pricing  clause  with
 the  French  company.  Pending  the
 renegotiations  of  this  clause,  small
 quantities  of  Light  Iranian  crude  oil
 recently  contracted  for  direct  pur-
 chase  from  the  National  Iranian  Oil
 Company  have  been  obtained  for
 Haldia  Refinery  only  as  an  ad  hoe
 measure  so  that  there  may  be  no
 delay  in  its  commissioning.

 Private  and  Public  Limited  Companies
 in  West  Bengal  and  Assam  during

 1971-72  ang  ‘1998-18

 8752,  SHRI  A  ्  M.  ISHAQUE:
 SHRI  LUTFAL  HAQUE:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:
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 (a)  the  names  of  private  and  public
 Hmited  companies  functioning  in  West
 Bengal  and  Assam  during  1971-73  and
 ‘1072-73  together  with  the  amount  in-
 vested  in  each  of  them  and  also  the
 number  of  such  companies  and  firms
 as  were  registered  during  the  same
 period  indicating  the  working  capital
 in  each  case;  and

 (b)  the  number  of  companies  which
 weie'closed  down  or  wound  up  during
 the  satne  périod  indicating  the  work-
 ing  capital  im  each  case?

 iHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 CUMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  AS  per  the
 Statutory  Reports  laid  before  the
 Parhament  under  the  provision  of  the
 Ci.“panmies  Act,  ‘1956,  the  number  of
 Pvate  and  public  compames,  lmi-
 ted  by  shares  with  their  paid  up
 cezital  m  the  States  of  West  Bengal
 and  Assam  as  on  3lst  March,  2972
 and  3lst  March  i973  are  given  be-
 kw
 ee  a  2

 Ay  on  33.3  72  West  Assam
 Bengal

 Pubhe  Led.  Companies  2485  95

 Private  Ltd.  Com-~
 panies  6847  २१०

 TOTAE  9332  445

 Paid-up  Capital  Rs.
 in  crores;  667  3  $4  $

 Pubidle  Lid.  Compan-
 cs  25I5  95

 Private  Ltd.  Comp-
 anies  7795  37०

 Torat  9770  465

 Paid-up  Capital  (Rs.
 30  crores  674  2  $73

 The  compilation  of  the  mmformation
 regarding  names  of  private  and

 public  limited  companies,  limited  by
 shcreg  registered  and  at  work  in  the
 Stztes  of  West  Bengal  and  Assam  as
 on  3ist  March,  1972  and  ist  March,
 1973  and  their  individual  paid  up
 capita]  would  involve  considerable
 time  and  labour.  The  Department
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 has  however  prepared  an  alphabetical
 list  of  companice  in  India  as
 on  3ist  March  2070  and  the  said  Jist
 is  at  present  under  print.

 The  information  regarding  number
 of  companies  limited  by  shares,  both

 public  limited  and  private  limited,  re-

 gistered  under  the  Companies  Act,
 i956  in  the  States  of  Weat  Bengal
 and  Assam  during  the  years  !97l-72
 and  1972-73  is  given  below:—

 पक्गानय४ड  72972०73

 West  Bengal  337  445

 Assam  32  26

 The  names  and  authorised  capital
 of  each  of  these  companies  are  given
 in  the  Statement  I  38  laid  on  the

 Table  of  the  House.  {Placed  भा  Lib-

 rary  See  No.  LT-6877/74}

 Ag  regards  firms,  no  information  i»

 available  stnce  they  form  the  State
 subject

 (b)  The  information  regarding
 number  of  companies  ceased  func-
 tioning  either  by  going  into  liquida-
 tion  or  being  stfuck  off  under  Sec-
 tion  560(5)  of  the  Companies  Act

 1956,  in  the  States  of  West  Bengal
 and  Assam  during  the  years  1971-72

 and  1972-78  is  given  below:—

 कढ़ाहन2 . व्िए2नाा

 West  Bengal  &  60

 Assam  3  §

 The  names  and  paid-up  capital  of

 these  cumpames  are  sven.  in  the

 Statement  U  ४४  laid  on  the  Table  of

 the  House  [Placed  in  Library.  Sex

 No  LT—6877/74].

 Manufacturing  Compenicu  in  ‘West
 Rangal  and  Maharashtra

 3  RI  8.  ४.  M.  IBHAQUE
 wat  tse  Sntaliter  of  LAW,  JUBTICE
 AND  COMPANY  AFFAIRS  be  pie
 fo  state  the  names  of  manufacturing
 companies  in  West  Bengal  and  Mahe
 rashtra  with  paid  up  capital  of  Rs

 one  crore  and  above  which  fall  under

 MRTP.  Act?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  A  Statement  35
 daid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No.  LT-6878/
 74).

 Joint  Stock  ComPaniecs  in  West  Bengal
 and  Maharashtra  at  the  end  of

 ‘1992-78  and  ‘1918-14

 8754.  SHRI  A.  K.  M.  ISHAQUE:
 Wil)  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  picased
 io  state:

 (a)  the  total  number  of  joint  stock
 companies  functioning  in  West  Bengal
 and  Maharashtra  at  the  eng  of  1972-
 73  and  1973-74;

 (9)  the  total  paid  up  capital  of
 these  companies  at  the  end  of  each
 vear;  and

 (c)  the  joint  stocle  companies  set  up
 during  that  period  along  with  the
 particulars  of  their  paid  up  capital?

 IHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  ang  (b).  The
 total  number  of  joint  stock  companies
 timated  shares  both  public
 linited  and  private  limited,  registered
 under  the  Companies  Act.  1956,  and
 at  work  in  the  States  of  West  Ben-
 gal  and  Maharashtra  as  on  3ist
 March,  978  together  with  their  total
 Paid  up  capita,  as  per  the  Statutory
 Report  presented  in  the  House  under
 the  Companies  Act,  1956,  are  given
 below:—

 ARs.  in  crores)

 I972-73  as  on  है 1 क
 73

 West  Bengal
 Maharashtra

 9779

 7676

 674  a

 oles
 धा

 734

 Information  for  the  period  ‘1973-74
 is  not  yet  available.

 (c)  The  ३०४६  stock  companies  lim-
 ted  by  shares  both  public  hmited
 and  private  limited  registered  under
 the  Companies  Act,  4956  in  the
 States  of  West  Benga)  and  Maharash-
 tra  during  the  years  ‘1972-73,  and
 1973-74  (upto  30th  September,  i974),
 together  with  their  authorised  capi-
 tal  are  given  below:—

 (Rs.  in  lakhs)

 972-73  1973-74
 {upto  30-9-74,
 Auth.  No.  Auth

 capital  Capra)
 Na.

 West  Bengal
 Maharashtra

 445

 Joo

 4947

 3699d

 267  25276

 425  Stat

 Undertakings  in  West  Bengal  and
 Maharashtra  with  Capital  Investmeat

 of  Es.  9  crores  and  above

 755  SHRI  A.  K.  M.  ISHAQUE:
 SHRI  DEBENDRA  NATH

 MAHATA,;

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  names  of  undertakings  in  West
 Bengal  and  Maherashtra  with  a  capi-
 tal  investment  of  Rs.  0  crores  and
 above;  and

 (b)  number  of  shares  held  by  Go-
 vernment  in  each  of  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b).  In-
 formation  is  being  collected  and  it
 will  be  laid  on  the  Table  of  the
 House.
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 Approval  for  twe  Giant  Fertilizer
 Projects  in  Private  Sector

 8756.  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  explored
 the  posmbility  of  setting  up  fertilizer
 projects  in  the  public  sector  before
 approving  two  giant  prayects  in  the
 private  sector,  and

 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SIiAH-
 NAWAZ  WHAN):  (a)  Yes,  Sir  Five

 projects  have  already  been  approved
 wm  principle  for  implementation  in  the

 public  sector  during  the  Fifth  Plan

 period

 (b)  Does  not  arise.

 Malpractices  and  Corruption  in  Rail-
 way  Commission  at  Muzaffarpur

 (North  Eastern  Railway)

 8757.  SHRI  JYOTIRMOY  BOSU
 Will  the  Muniste:  of  RAILWAYS  be

 pleased  to  state.

 (a)  whether  Government  are  aware
 of  the  maipractices  and  corruption
 prevailing  in  the  Railway  Commission
 at  Muzaffarpur  (North  Eastern  Rail-
 way),

 (b)  if  so,  whether  Government  have
 investigated  into  the  charges  against
 the  Chairman  of  this  Commission;

 (c)  what  are  the  criteria  for  ap-
 pointment  of  Chairman  of  Railway
 Commussion,  and

 (a)  whether  these  criteria  are
 fulfilled  in  the  case  of  the  present
 incumbent?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  A
 complaint  purporting  to  be  from  some
 residents  of  Muzaffarpur  and  other
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 adjoining  areas  alleging  malpractices
 and  corruption  againgt  the  Chairman,
 Railway  Service  Commission  Muza-
 ffarpur,  has  been  received  recently.

 (b)  As  per  rules  no  investigations
 are  being  conducted  on  thig  pseudon-
 ymous  complaint.

 ६९)  In  accordance  with  the  Railway

 Service  Commisison  (Chdirman,
 Member-Secretaries  and  Assistant
 Secretaries  )  Recrunstment  Rules  1970,
 the  post  of  Chairman  in  the  Railway
 Service  Commissions  is  to  be  filled—

 qa)  Either  by  direct  recruitment
 from  among  a  panel  of  names
 of  persons  with  details  of
 educational  qualifications,  ex-

 perience  etc.,,  who  are  consi-
 dered  suitable.  furnished  tu
 the  Union  Public  Service
 Commission  who  eelect  and
 recommend  a  candidate  from
 the  panel  The  field  of
 choice  will  consist  of  Retired

 Raitlway/Government  offi-
 cers,  ex-Members,  Member,
 of  Parliament  and  men  of  re-

 pute  eg  educationssts,  emi-
 nent  lawyers  etc.

 Or  by  transfer  on  deputation
 of  officers  of  the  Central  or

 State  Governments  or  Rail-
 ways,  the  selection  being
 made  in  consultation  with

 the  Union  Pubhe  Service
 Commission

 Whichever  the  mode  of  selection
 the  appointment  is  made  in  consults-
 tion  with  and  on  the  basis  of  the  re-

 commendations  of  Union  Public  Ser-

 vice  Commission.

 (d)  Yes.

 (np
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 Taking  over  Of  ytfling  of
 zroancts  ot

 6758.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Mis  Larson  and  Toubro
 are  taking  over  the  entire  selling  of
 important  products  of  Mjs  Hindustan
 Brown  Boveri,

 (b)  if  s0,  the  salient  features  there-
 of;  ang

 (c)  whether  Government  propose  to
 stop  this  transfer  in  the  public  in-
 terest?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  to  (c).  The  In-
 formation  is  being  collected  and  will
 be  Elaced  on  the  Table  of  the  House.

 Termination  of  services  of  Khalasis
 uuder  AEN/M,  Dornakat

 8759  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minster  of  RAILWARS  be
 Plensed  to  state:

 (a)  whether  services  of  22  CMR
 Khalasis  under  AEN'M,  Dornakal  were
 abruptly  terminated  after  they  had
 put  in  8~-l0  years  continous  service
 and  attained  temporary  status;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MUNISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI).  (a)  and
 (b),  These  casual  tubourers  were  in
 employment  continuausly  from  W117.
 They  were  discharged  on  18-9-1973,
 due  tu  decrease  in  the  tempo  of  work,
 When  new  works  gre  taken  up  in  the
 area,  they  will  be  given  nreference
 for  engagement
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 Asian  Cables  OCorgoration  Limited

 8760.  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  on  what  date  exactly,  the  con-
 trolling  interest  of  Asian  Cables  Cor-
 porétion  Limited  passed  into  the
 hands:  of  the  Goenkag  of  Duncan
 Brothers;

 (b)  composition  of  the  Board  of
 Directors  of  the  Asian  Cables  Corpora-
 tion  0)  on  the  eve  of  take-over  by
 Duncan  Brothers  (f)  immediately
 after  take-over  and  (ii)  at  present;

 (c)  principal  share-holders  of  Asian
 Cables  and  number  ang  value  of
 shares  heig  by  each  (i)  before  its
 take-over  by  Duncan  Brothers  (ii)
 immediately  after  take-over  and  (iii)
 at  present;

 (d)  whether  the  Company  referred
 to  above  wag  at  any  time  charged
 with  violation  of  the  Provisions  of  the
 Companies  Act  and  Monopolies  and
 Restrictive  Trade  Practices  Act  and

 (e)  if  so,  the  nature  of  violations
 committed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  Some  of  the
 shares  of  M's.  Asian  Cables  Corpora-
 tion  Limited  hate  been  acquired  by
 the  Goenka  Group  on  or  before  13-6-
 66  as  under:

 Sone

 S.  No  No.  of  Shares  Ay  of
 total

 3.  Duncan  Brothers
 &  Co.  Led.  20,000  9°82

 a,  K.  P.  Goenka  &
 Sons  Ltd.  {t4,700  7°20

 JaipuriInvest- a
 ee  are  Led.  16050  7°98

 atebonn

 (b)  The  composition  of  the  Board
 of  Directora  on  2i-4-2906  reity  imme-
 diately  after  21-4-1968  end  <i)  at

 we
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 present  is  given  in  statement  .c  isid
 the  Table  of  the  House.  [Placed  in
 Library  See  No.  LT-6879/74).

 (c)  The  required  information  is
 given  in  statement  II  [Placed  in  Lib-
 rary  See  No.  LT-6878/74.}

 (d)  Information  available  with  the
 Registrar  of  Companies,  Maharashtra
 shows  that  the  Company  has  not  been
 proceeded  against  so  far  under  the
 Compames  Act.  According  to  the  in-
 formation  furnished  by  the  company  to
 the  Registrar,  Restrictive  Trade  Agree-
 ment,  it  has  no  agreement  so  far  with
 any  agent  or  distributor  which  could
 come  within  the  purview  of  the  MRTP
 Act,  1969.

 (७)  Does  not  arise

 ग्रामों  के  विद्युतीकरण  के  लिए  राजस्थान  को
 वित्तीय  सहायता

 876i.  भी  लाल की  भाई  :  क्‍या  सिचाई
 जौर  विद्युत  मंत्री  ग्रामों  क  विद्युतीकरण  के  लिये
 राजस्थान  को  झा धिक  सहायता  के  बारे  में

 i8  दिसम्बर,  973  के  भताराकित  प्रश्न

 संख्या  5270  के  उत्तर  के  सबंध  में यह  बताने
 की  कृपा  करेंगे  कि

 (क)  उन  39  ग्रामों  के  नाम  क्या  हैं
 जिनके  लिये  ग्राम  विद्युतीकरण  निगम  द्वारा
 राजस्थान  बिजली  बोर्ड  को  घन  दिया  गया

 था,  और

 (ख)  इन  ग्रामों  का  विद्युतीकरण  कब
 तक  कर  दिया  जायेगा  2

 सिलाई  और  विद्युत  मंत्रालय में  उपयंत्री

 (श्री  सिद्धेश्वर  असद)  (क)  ग्राम  विद्युत-
 करण  निगम  30-11-1  तक  राजस्थान
 राज्य  बिजली  बोड  की  39  कोमो  को  स्वीकृति
 प्रदान  कर  चुका  है।  इन  स्कोर  के  ब्यौरे
 सभा  पटल  पर  रखे  ग्रंथ  विवरण  में
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 दिये  गये  हैं  ।  [ग्रा न्या लय  मे  रक्षा  बया 1
 देखिये  सख्या  एल०  टी०  6880/74]  ।

 (ख)  ग्राम  विद्युतीकरण  निगम  द्वारा
 स्वीकृत  स्कीमों  मे  2203  गांगो  मे  बिजली
 लगाने  की  परिकल्पना  की  गई  है  स्कीमों
 के  चरणबद्ध  कार्यक्रम  के  अनुसार,  इन  गांवों
 के  1975-76  के  अन्त  तक  विद्युतीकृत
 हो  जाने  की  सम्भावना  है  ।

 राजस्थान  में  तहसीलों  का  विघुतीकरण

 8762.  थ्री  लालजी  भाई:  क्‍या  सिचाई
 कौर  चित्त  मो  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  राजस्थान  को  कुल  तहसीलों  मे  से
 जब  तक  कितनी  तहसीलो  का  विद्युतीकरण  हो
 चुका  है  ,  शौर

 (ख)  कितनी  तहसीलों  के  विद्युतीकरण
 के  लिये  मजूरी  दी  जा  चुकी  है  ?

 सिचाई  और  विद्युत  मंत्रालय  में  उपमंत्री

 थी  सिद्धेश्वर  प्रसाद)  :  (क)  राजस्थान
 में  l96  तहसील  मुख्यालय  हैं । झब  तक
 i85  का  विद्युतीकरण  किया  जा  चुका

 है

 (ख)  राजस्थान  राज्य  बिजली  बोर्ड
 ने  एक  ओर  तहसील  मुख्यालय  का  विद्युत-
 करण  करने  हेतु  संस्कृति  दे  दी  है

 उदयपुर  और  जितौड़चढ़  &  तय  जलन  यानी

 गाड़ियों  का  रह  किया  जाना

 8763.  भरी  लाल  थी  भाई  :  कया  रेल
 मती  यह  बताने  की  कृपा  करेगे  कि  .

 (क)  क्‍या  उदम ग्र पुर  से  सुबह  ७  अज कर
 45  मिनट  पर  रवाना  होने  थाली  गाडी

 विज्तौड़-गढ़  से  उदयपुर  के  सिये  शाम  को
 3  बज  कर  4s  मिनट  पर  हवाना  होने  बाली

 गाड़ी  तीन  महीने  से  बन्द  पढ़ी  है  ;  कौर
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 (a)  यदि  at,  तो  इसके  थ्या  कारण  हैं

 और  यह  यानी  कंब  तक  चालू  हो  जिनी  ?

 रेल  मंत्रालय  में  उपमंत्री  (भी  भु हस् भव
 जकी  कुरेशी)  :  (क)  जी  हां  1

 स्)  कोयले  को  कठिन  स्थिति  के

 कारण  गाड़िया  रह  की  गया  हैं  शौर  जब

 कोयले  का  पर्याप्त  स्टाक  जमा  हो  जायेगा  तथा

 इस  सम्बन्ध  में  स्थिति  सुधर  जलीय।  सब  इन

 गाड़ियों  को  फिर  से  चलाने  पर  विचार  किया

 जायेगी  |

 Oring  Concrete  Products  Limited

 8764.  SHRI  SAKTI  KUMAR
 SARKAR:

 SHRI  LUTFUL  HAQUE:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  the  composition  of  Board  of
 Directors  of  Orissa  Concrete  Products

 Limited;

 (b)  the  names  of  the  principal
 shareholders  ang  value  and  number
 ‘of  shares  held  by  each;

 (c)  whether  any  enquiry  has  been
 made  into  the  affairs  of  the  Company;
 and

 (d)  if  so,  the  findings  of  the  en-
 quiry?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a),  Information  is
 being  collected  and  will  be  laid  on

 the  Table  of  the  House.

 (b)  The  names  of  the  shareholders
 58  available  from  the  Annual  Return
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 made  upto  30-9-1973,  filed  by  the
 company  are  as  follows:

 i.  Government  of  Orissa
 &  its  nominees  :  13705000

 2.  Sh.  Sudhakar  Das  20,000,
 3.  Sh.  B.  P.  Rungta  1,029,000,
 4.  Smt.  Vidya  Rungta  W/o Sh.  8.  P.  Rungu  .  $3000

 Smt.  Lata  Rungta  D/o
 Sh.  B,  P.  Ruhgta  5,000

 Total  3300,;000 —

 The  nominal  value  of  each  shareg  is
 Ra.  Af.

 (c)  and  (d).  Though  no  investigation
 Was  made  into  the  affairs  of  the
 company,  certain  complaints  by  Shri
 Sudhakar  Das,  erstwhile  Managing
 Director,  were  looked  into,  in  consul-
 tation  with  the  State  Government  and
 by  the  Registrar  of  Companies  by
 undertaking  a  limited  inspection  under
 section  209(4)  of  the  Companies  Act.

 Ananda  Basar  Patrika  Private
 Limited,  Calcutta

 8765.  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  the  composition  of  Board  of
 Directors  of  Ananda  Bazar  Patrika
 Private  Limited,  Calcutta;

 (b)  the  names  of  the  principal  share-
 holders  and  value  and  number  of
 shares  heid  by  each;

 (c)  whether  any  enquiry  has  been
 made  into  the  affairs  of  the  Company;
 and

 {d)  if  so,  the  findings  thereof?

 THE  DEPUTY  MINISTEX  IX  THE
 MINISTRY  OF  LAW  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  to  (d).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.
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 Change  in  the  ewnership  of  Balmer
 Lawrie  &  Ce.  Ltd,  Calontta

 a7et.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  ownership  of
 Balmer  Lawrie  &  Co,  Ltd.  (Calcutta)
 has  been  changed  recently;

 (b)  the  particulars  of  the  present
 largest  share  holding  group  of  Balmer
 Lawrie  Co.  Ltd.;  and

 (c)  whether  any  complaints  have
 been  lodged  with  the  Department  of
 Company  Affairs  against  that  group?

 THE  DEPUTY  MINISIL!  iN  THE
 MINISTRY  OF  LAW  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b)  Yes,
 Sir.  Balmer  Lawrie  &  Co,  Utd  has
 recently  become  a  Government  com-
 pany  as  defined  in  Section  677  of  the
 Companies  Act,  4956  According  to
 the  latest  available  information,  out
 of  the  total  number  of  1,44,030  shares
 of  Ra.  100/-  each  of  Balmar  Lawrie  &
 Co  Ltd,  Indo-Burma  Petroleum  Co,
 lid.  a  Government  Company,  holds
 1,15,306  shares  singly  and  250  .hares
 jointly  with  the  directors  of  the
 Balmer  Lawrie  &  Co,  Ltd.

 (c)  Does  not  arise.

 Major  and  medium  irrigation  gchemcs
 for  Rajasthan  in  Fifth  Plan

 8767.  SHRI  SHRIKISHAN  MODI.
 Will  the  Minister  of  IRRIGATION
 AND  POWER
 be  pleased  to  state:

 (a)  the  major  and  medium  irrigation
 schemes  proposed  to  be  taken  up
 during  the  Sth  Five  Year  Plan  period
 in  the  State  of  Rajasthan;  and

 (b)  the  allocations  made  for  the
 purpose?

 APRIL  30,  074  Written  Answers  I4¢.

 THE  DEPUTY  MINISTEN  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a).  The  details  of  the
 major  and  medium  schemes  to  be  taken
 up  during  the  Fifth  Five  Year  Pim
 period  in  Rajasthan  are  yet  to  be
 finalised.

 (b)  The  tentative  outlay  on  these
 schemes  for  the  Fifth  Plan  is  likely  to
 be  about  Rs.  33.95  crores.

 Electrification  of  villages  in  Rajas-
 than  in  1973-74  and  1074-75

 8768.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  IRRIGATION
 AND  POWER
 be  pleased  to  state:

 (a)  the  number  of  villages  electri-
 fied  in  the  State  of  Rajasthan  during
 ‘1973-74  and  the  number  of  villages
 proposed  to  be  electrified  in  1074695;
 and

 (b)  the  time  hy  which  the  program-
 me  of  electrification  of  all  the  villages
 in  Rajasthan  will  be  completed?

 THE  DEPUTY  MINISTER  दूह  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESH  WAR
 PRASAD):  (a).  879  villages  were
 electrified  in  Rajasthan  during  ‘19T3-
 74.  About  :0u0  more  villages  are

 proposed  to  be  electrified  during
 ‘1974-78,

 (b)  There  are  32,24  villages  in

 Rajasthan.  5,79i  villages  have  already
 been  electrified,  The  total  ig  likely
 to  reach  8742  by  the  end  of  the  Fifth
 Five  Year  Plan  While  the  remaining

 villages  will  be  progressively  electri-

 fied,  it  ig  not  possible  to  indicate  the

 time  by  which  electrification  of  all  the

 villages  in  Rajasthan  will  be  complet-
 ed.
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 New  Railway  tines  in  Hilly  areas
 during  Plans  ang  Fifth  Five  Year

 Pian

 8769.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  RAILWAYS  be
 plewsed  to  state:

 (a)  the  milage  of  railway  lines  laid
 in  the  hilly  areas  of  the  country
 State-wise  during  the  last  fourth  Five
 Year  Plan  periods,  ang  programme,  it

 any,
 under  the  5th  Five  Year  Plan;

 an

 (b)  tts  percentage  m_  relation  to
 the  lines  laid  during  the  above  period,
 separately,  throughout  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  *nd
 (b)  A  statement  is  laid  on  the  Iable

 of  the  House  [Placed  an  Library.  See
 No.  LT-683i/74].

 Quota  of  Petrol  and  Diesel  for  differ-
 ent  States

 8770  PROF  NARAIN  ~CHAND
 PARASHAR  Will  the  Munster  of
 PETROLEUM  AND  CHEMICALS  ००
 pleased  to  state

 (a)  what  is  the  existing  quota  in
 fespect  of  petrol  and  Diesel  in  case  of
 each  one  of  the  States  and  Union
 territories  as  on  ist  January,  ‘1974;

 (b)  whether  the  quota  of  any
 States  Union  Territory  has  been  re-
 duced  recently  in  respect  of  any  one
 ef  these  commodities  and  if  so,  the
 namte  of  States  concerned  along  with
 the  extent  of  reduction;

 (c)  whether  any  acute  shortage  of
 these  commodities  has  been  reported
 from  any  of  these  States  Union  Ter-
 titories,  and

 408)  the  action  taken  by  the  Gevern-
 ment  to  relieve  the  shortage?

 THE  MINISTER  OF  STATE  IN  TIE
 MIN‘STRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  No  state-wise
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 quotas  of  petrol  ang  Diesel
 fixed  by  the  Government.

 (०)  No  reports  have  been  received
 from  any  State/Union  territory  about
 petrol  shortage.  Reports  have  however
 been  received  froom  some  parts  of  the
 country  about  Diesel  shortages  in  view:
 of  the  sharp  increase  in  demand  of
 Diesel  Ol.

 Ol  are

 (d).  Q  Kerosene  ,production  has
 been  reduced  to  maximise  the
 production  of  Diesel  Oi]  for
 meeting  the  additionay  demand.

 (ii)  Certain  specifications  of  diesel
 oils  have  been  relaxed  tempora-
 rily  to  ensure  maximum  produc-
 tion.

 Construction  of  new  Railway  Meusing
 Colonies  for  Clam  IV  staff  during

 Fifth  Five  Year  Pian

 877.  PROF.  NARAIN  CHAND
 PARASHAR:  च्  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  there  is  any  plan  to
 construct  new  Railway  Housing  Colo-
 nies  in  place  of  the  old  and  out-moded
 colonies  which  are  used  by  Class  IV
 Railway  staff;  .

 (b)  if  so,  whether  any  phased  pro-
 gramme  has  been  drawn  up  for  this
 purpose  during  the  Fifth  Five  Year
 Plan;

 (c)  the  year-wise  target  fixed  in
 this  regard;  and

 (d)  the  total  cost  involved  in  each
 case?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFT  QURESHI):  (a)  to
 (a).  Railways  Fifth  Five  Year  Plan
 Provides  for  an  outlay  of  Rs  40  crores
 under  the  Plan  Heag  ‘Staff  Quarters’
 which  includes  Rs  Bt  crores  towards
 construction  of  staff  quarters  of  all
 types  in  replacement  of  old  quarters
 that  have  out-lived  their  normal  life
 and  are  beyond  economic  repairs.
 Within  the  above  ceiling,  quarters
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 will  be  constructed  on  a  programmed
 basis  during  the  Fifth  Plan.  About

 5,000  umitg  are  expected  to  be  comple-
 ted  on  replacement  account  and  appro-
 ximately  75  per  cent  of  these  are  likely

 +o  be  made  available  for  housing
 Clasg  IV  staff.

 Foreign  Financial  Assistance  sought
 for  generation  of  Hydel  Power

 in  Fifth  Plan

 8772.  PROF.  NARAIN  CHAND
 PARASHAR  Will  the  Mununister  of
 IRRIGATION  AND  POWER  be  pleased
 to  state:

 (a)  whether  any  foreign  collabora-
 tion  in  the  form  of  financial  assistance
 hag  been  sought  for  the  generation  of
 Hydel  Power  in  the  Fifth  Five  Year
 Plan  so  as  to  step  up  the  power  pro-
 duction,

 (9)  xf  so,  the  break-up  of  the  likely
 financial  assistance,  source-wise,  and

 (९)  the  break-up  of  the  assistance
 for  the  various  projects,  State-wise  in

 India?

 THE  DEPUTY  MINISTER  IN  TITE

 MINISTRY  OF  IRRIGATION  AND

 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  Yes,  Sir

 (b)  (0)  USSR  Deferred  Terms  of

 Payment  and  Indo-USSR  Trade  Agree-
 ment  Rs  32  crores  approx  (cif)

 Ui)  Canadian  Loan  and  Grant-Cana-

 dian  $4972  million  (fa.s.).

 (०)  a  Linganmakki  Hydro  Electric

 Project  (Karnataka)  Rs  32  cRrores

 approx.  (c.i.f,).

 Qi)  Kundab  Hydro  Electric  Project
 Stage  IV  (Tamil  Nadu)  Canadian

 $  4972  million  (fas)
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 Plastic  Quote  for  Small  Scale
 Industries

 8773  SHRI  D.  P  JADEJA,
 SHRI  ARVIND  M.  PATEL

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state,

 (a)  whether  there  are  certain  small
 scale  industries  which  ase  producing Plastic  goods  ang  have  not  been  re-
 gistereq  with  the  Directorate  of  Small Scale  Industries,  aie  getting  the  Plas-
 tic  quota  from  the  manufacturers
 and  are  selling  it  in  open  market
 while  other  concetns  which  are  re-
 gistered  are  ignored  in  the  matter  of
 such  facilities  due  to  which  they  are
 facing  great  hardships  for  getting  the
 raw  material,

 (b)  whether  in  view  of  that  Gov-
 ernment  are  considering  to  take  over
 the  distmbution  of  raw  plastic  in  its
 cwn  hands;  and

 (०)  if  so  when  and  if  not  the  :ea-
 song  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN).  (a)  There  are  smali  scale
 Plastic  processing  umts  who  are  not
 registered  with  the  State  Directur  of
 Industries  and  are  getting  the  raw-
 materials  from  the  indigenous  raw-
 material  manufacturers  If  the  units
 do  not  require  any  imported  ‘controll-
 ed  raw  materials  they  need  not  nece-
 searily  get  themselves  registered  with
 the  State  Director  of  Industries  Since
 there  is  no  control  over  the  dist!  ibu-
 tion  of  plastic  raw  materials,  :t~  quite
 possible  that  there  are  units  who  are
 not  registered  with  the  Director  of
 Industries  and  are  getting  the  raw
 material  Government  is  not  aware  of
 the  sale  of  raw  materials  in  the  pen
 market  by  these  units

 (b)  and  (ec)  There  is  no  proposal  to
 take  over  the  distribution  of  plastic
 resins  The  Government  is,  however,
 examining  certain  arrangements  to
 ensure  that  all  new  processing  units
 (ie,  units  registered  on  ang  after  lat
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 January,  970)  in  the  small  scale  sec-
 ter,  ate  enabled  to  get  a  part  of  indi-
 genous  production  of  thermoplastic
 resins  viz.,  PVC  and  polyethylene.
 Trains  cancelled  in  Saurashtra  Region

 during  the  last  Six  Months

 8774.  SHRI  D  P  JADEJA:
 SHEI  ARVIND  M.  PATEL:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  number  and  routes  of  trains
 cancelled  in  Saurashtra  region  during
 the  last  six  months,

 (b)  the  reasong  for  the  cancellation;
 and

 (९)  when  they  are
 restored?

 THE  DEPUTY  MINISTER  iN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b),  09  pairs  of  trains  have  been  can-
 celled  in  Saurashtra  region  for  varying
 periods  during  the  last  six  months  due
 to  the  difficult  coal  position  A  list  of
 the  sections  affected  is  attached

 (७)  Some  trains  have  since  been  res-
 tored,

 likely  to  be

 Restoration  of  other  trains  will  be
 considered  when  adequate  stocks  of
 coal  have  been  bujlt  up  and  the  posi-
 tlon  cases  in  this  regard.

 Statement

 List  showing  sections  on  =  which
 trains  have  been  cancelled  during  the
 है  six  months  in  Saurashtra  regton.
 Ah  redabad-Botad-Bhavnagar.
 Surendranagar-Palitana.
 Bhavnagar-Paltana.
 Porbandar-Jetalsar-Dhola.
 Rajkot-Junagadh-Veraval.
 Maluva-Dhasa
 Mahuv  a-Rajula  Ja.-Victor.
 Kh  jadiya-Dhan-Veraval.
 Junagadh-Delvada.
 Ver  aval-Delvada.
 Dhari-Junagadh.
 Gadhada  Swaminarayan-Ningala.

 Iso

 Bagasra-Kunkavav-Derdi.
 Saradiya-Shapur-Junagadh,
 Kodinar-Prachi  Rd.
 Botad-Jasdan,
 Wankaner-Morbi-Navlakhi,
 Sikka-Kanalus.
 Dahinsara-Maliya  Miyana,
 Dhrangadhra-Surendranagar,
 Than-Chotila
 Khambhiliya-Salaya
 Mehsana-Rajkot-Okha.
 Mehsana-Rajkot-Veiaval,

 Mehsana-Surendranagar-Bhavnagar.
 Mortri-Tankara.
 Morbi-Ghantila
 Joravarnagar-Sayla

 Proposal  to  set  up  a  Plastic  Industry
 in  Gujarat

 8775.  SHRI  D.  ए  JADEJA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state

 (a)  whether  there  35  any  proposal  to
 instal  a  plastic  manufacturing  indus-
 try  in  Gujarat  State,  ang

 (b)  if  3०,  the  site  selected  therefor?
 THE  MINISTER  OF  STATE  IN  THE

 MINISRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN).  (a).  There  ts  no  proposal  for
 setting  up  anew  unit  in  Central
 public  sector  for  manufacture  of  any
 thermoplastic  resin  in  Gujarat  State

 (b)  Does  not  arise.

 Fewer  production  in  Gajarat  during
 last  six  months

 ‘8776,  SHRI  D.  P.  JADEJA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  IRRIGATION"
 AND  POWER
 be  pleased  to  state  the  progress
 achieved  in  the  field  of  power  produc-
 tion  in  Gujerat  State  during  the  last:
 six  months?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  The  power  production  in
 Gujarat  was  2991  million  units  from

 ‘October  973  to  Ma:ch,  974  as  com-
 pared  with  2605  million  unitg  from
 Aprii,  973  to  September,  1973,  The
 Power  supply  position  will  further
 improve  with  the  commissioning  of
 the  Ukai  Hydro  Project  (4x75  MW)
 and  the  Ukai  Thermal  Project
 (2xi20  MW)  which  are  in  an
 advanced  stage  of  construction

 Negotiations  with  Rallway-men
 Federationg  to  avoid  Nation-wide

 strike

 8/77.  PROF,  MADHU  DANDAVATE.
 Will  the  Mimster  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  negotiations  were  con-
 ‘ducted  with  Federations  of  Railway-
 men  with  a  view  to  avoid  the  nation-
 wide  strike  of  railway-men;  and

 (b)  if  so,  what  is  the  outcome  of
 these  negotiations?

 THE  DEPUTY  MINISTER  Lx  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  and
 (b)  Discussions  are  still  being  held
 with  the  representatives  of  labour  with

 view  to  avert  the  strike.

 Differences  between  Railway  Ministry
 and  Railway  Board  on  threatened

 Nation-wide  Rallway  strike

 8778,  PROF.  MADHU  DANDAVATE:
 Will  the  Minster  of  RAILWAYS  be
 be  pleased  to  state:

 (a)  whether  there  are  differences
 between  the  Union  Ministry  for  Rail-
 Ways  and  the  Railway  Board  on  the
 issues  arising  out  of  the  threatened
 nation-wide  Railway  strike;

 (b)  if  90,  what  is  the  nature  of  the
 differences;  and

 (c)  whether  it  is  true  that  because
 of  these  differences  the  Lakour  Minis-
 try  has  been  asked  to  initiate  talks  to
 avert  the  proposed  Railway  strike’
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 THE  DEPUTY  MINISTER  IN
 rH MINISTRY  OF  RAILWAYS  (S

 MOHD  SHAFI  QURESHI):  (a)  No.
 (b)  and  (c).  Do  not  arise.

 Scheme  for  rationing  of  furnace  oil

 8779.  PROF.  MADHU  DANDAVATE:

 SHRI  dD  B.  CHANDRA
 GOWDA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  propose  to
 introduce  a  scheme  of  informa)  ration-
 ing  of  furnace  oil;  and

 (b)  if  so,  the  sahent  featu-es  of  the
 scheme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b)  At  present,  there
 is  no  proposal  for  rationing  furnace
 oil.  The  oil  companies  wil)  however
 issue  cards  to  all  furnace  oil  customers
 and  supplies  made  to  them  =  every
 month  will  be  entered  on  this  card

 ave  fewer  act  में  कोयले  का  संकट

 8780.  भी  वॉकर  बचाव  सिह  :
 क्या  सिचाई  और  चिखुर  मणी  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  गत  छ  महीनों  के  प्रकार  कोयले
 की  कमी  के  कारण  किन-किन  लाख  बिजली
 घरों  को  सीट  का  सामना  करना  पा  ;
 दौर

 ख्)  इस  कठिनाई  को  दूर  करने  के
 लिये  सरकार  क्या  कार्यवाही  कर  रही
 है  ?

 सिचाई  और  विद्युत  भंसाली में  उपमंत्री

 फी  सिद्धेश्वर  प्रसाद)  (क)  पिछे  छ

 महीनो  के  रौशन  कोयले  की  कमी  के  कारण
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 थोड़ी  जोड़ी  प्रवृत्ति  के  लिये  निम्नलिखित
 ताप  बिचुतू  केन्दों  को  बन्दर  करता  पड़ा  se

 केन्द्र  क्षमता

 .  मऊ  (उत्तर  प्रदेश)  «5  ०  To

 2  1  ate  (पंजाब)  है हैक  म  ना०

 3.  चन्दौली  (उत्तर
 प्रदेश  )  75.  60  म  Wo

 4.  गोरखपुर  (उसर

 प्रदेश  )  35.00  ह. 2  ह 1

 5.  सूरजपुर  (हरियाणा)  6.8  म०  या

 इनके  अतिरिक्त,  कोयले  को  कमी  के
 कारण  थोड़ी  भगवान  के  लिये  निम्नलिखित  ताप

 विद्युत  केन्द्रों  मे  भार  शेडिंग  करनी  पढ़ो
 थी  —

 केश  क्षमता

 1,  कानपुर  (  चार

 एस०)  (Soe)  87.5  ई.  बाठ

 2  सोहराब  (छत्तर

 प्रदेश  )  4,5  म०  वा०

 3  प्राग रा  (उत्तर
 प्रदेश  )  19.  6570  बाक

 4.  शाहपुर  (गुजरात)  6.0  म०  व/०

 (a)  बिचुतू  केन्द्रों  को  कोयले  की
 सप्लाई  को  बनाये  रखने  के  लि.  खान  विभाग
 और  रेल  मानव  के  साथ  सुनते  रूप  से

 "आधा

 है  निरंतर  किये  जा  रहे

 (4)  कियु  केन  को  कोयले  के  मासिक
 भाजबटत  का  पुनरीक्षण  करने  के  लिए

 खान  विभाग  में  एक  स्थायी  सम्पर्क
 समिति  का  गठन  किया  गया  है  1

 (2)  विभिन्न  विद्युत  केन्द्रों  में कोयले  की
 प्रति  दिन  की  सप्लाई  व  भण्डार  का

 पुनरीक्षण  करने  के  लिए  रेल  पद्मालय
 में  एक  नियंत्रण  कक्ष  की  स्थापना  व"

 गई  है  t

 लीप  fe  ey  केन्द्रों  को  कोयले  के  पार

 बहन  के  लिये  माल  वाहक  डिब्बा  के
 आवंटन  तथा  दुलाई  का  पुनरीक्षण
 करने  के  लिये  कलकत्ता  में  एक  सगृकग
 सेल  की  स्थापना  की  गई  है  t

 अनेक  शाप  बिद्युत  केन्द्रों  में  कोयले  के
 कम  भण्डार  के  बावजूद,  उपयुक्त  प्रयास  ताप
 शौर  निरर्थक  प्रनुक्वण  से  यथा  सम्भव  झपक-
 तम  बनाये  रखा  गया  है  1

 Inter-state  River  disputes

 878]  SHRI  SAT  PAL  KAPUR.  Will
 the  Minister  of  IRRIGATION  ANU
 POWER  be  pleased  to  state:

 ta)  how  Tong  the  present  inter-state
 river  disputes  have  been  pending  with
 the  Centra]  Government;

 (७)  the  total  number  of  projects
 under  these  inter-State  river  disputes;
 and

 (९)  the  total  cost  of  construction  of
 these  projects,  amount  spent  and  prog-
 ress  meade  eo  far  and  the  ratio  of  cos
 sharing  between  the  Centra]  and  State
 Governmenta?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  The  following  rivers
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 water  disputes  are  pending  with  the
 Tribunals  as  indicated  against  each

 vu)  Godavan  April,  7969
 (u)  Narmada  October,  7969

 (au)  Krishna  The  dispute  was  reter-
 rea  to  the  Tribunal  in
 aspial  4469.  The  re-
 port  of  the  Tribunal
 with  the  decisions  wzs
 received  on  24  I2  973
 The  reference  made
 by  the  States  /  Centre
 on  he

 Aeon
 are

 now  pending  with  the
 Tribunal.

 The  Cauvery  waters  dispute  is  under
 active  consideration  of  the  Cential
 Government  since  the  discussions  by
 the  Chef  Ministers  of  Karnataka,
 Kera.:a  and  Tamil  Nadu  with  the  Union
 Munster  for  Iragation  and  Power  m
 May  i972  The  consensus  at  this  meet-
 Ing  waas  to  settle  the  dispute  by  nego-
 tiat  on

 (b)  ३7  majo.  and  87  medium  tects
 gation  projects  unde;  these  inter  State
 Tiver  disputes  arc  pending  clearance
 by  the  Government  of  India

 (९)  The  total  estamated  cost  of  these
 pro,scts  38  about  Rs  580  crores
 Since  the  projects  are  not  yet  appro-
 ved  by  the  Planning  Commussion,  the
 work  on  these  projects  and  the
 expenditure  thereon  in  geneia]  have
 mot  been  very  substantaal,

 lrigation  projects  are  financed  enti-
 rely  by  the  State  Governments,  hence
 the  question  of  sharing  of  cost  with
 the  Centre  does  not  arise

 Loss  in  supply  of  irrigation  water
 through  canals  and  seepage

 8782  SHRI  SAT  PAL  KAPUR  Wil
 the  Munister  of  IRRIGATION  AND
 POWER  be  pleased  to  state.

 (a)  whether  Government  have  made
 any  estimates  of  the  percentage  loss  of
 irrigation  water  supplied  through
 canals  due  to  seepage,  and
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 (b)  whether  any  scheme  is  contem-
 Plated  to  cut  down  this  loss  of  water
 through  seepage  by  adopting  the  sys-
 tem  of  canal  lining;  and

 (e)  if  so,  the  main  features  thereof’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND

 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  The  seepage  losses  in
 canal  systems  very  widely  depending
 upon  various  factors  such  as  soil
 churacteristics  climate,  canal  section
 and  length,  life  of  the  canal  ete  It  is,
 therefore,  not  possible  to  make  any
 firm  estimates  of  such  losses,  These
 losses  in  altuvial  soil  are  generally
 about  45  per  cent  of  the  discharge
 at  the  canal  head,  but  are  much  less
 in  retentive  souls

 ‘

 (b)  The  lining  of  canal  is  being
 done  wherever  it  is  economically  and
 technically  justified,

 (c)  A  study  to  evolve  economical
 type  of  limng  for  adoption  in  various
 situations  33  being  carried  out

 Declaration  Of  water  resources  Bs  2
 National  asset

 8783  SHRI  SAT  PAL  KAPUR  Will
 the  Minister  of  IRRIGATION  ANI
 POWER  be  pleased  to  state

 (a)  whether  Government  have  “been
 considering  the  question  of  declaring
 the  water  resources  in  the  country  a‘
 a  nationa)]  asset  and  Central  subject
 and

 (b)  whether  some  of  the  States  ar
 opposing  the  move  and  if  so,  the  parti
 culars  thereof?

 THE  MINISTER  OF  STATE  IN  THI
 MINISTRY  OF  IRRIGATION  ANI
 POWER  (SHRI  SIDDHESNW AI
 PRASAD):  (a)  and  (b).  A  }  fo:
 constituting  a  high  powered  Nationa
 Water  Resources  Council  to  evolve  |
 national  water  policy  and  guide  #
 implementation  and  to  resolve  inter
 State  water  disputes  expeditiously  hat
 been  under  consideration  for  som
 time  As  a  first  step,  proposals  fo!
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 amendments  to  some  provisions  in  the
 Constitution  were  referred
 States  for  they  comments,  While  a  few
 States  expressed  themselves  against
 the  amendments,  most  of  the  States
 felt  that  the  seope  of  the  amendments
 should  be  limited  to  disputes  on  inter-
 State  river  waters  only  and  thst  the
 euisting  powere  of  the  States  in  regard
 te  the  use  and  conte!  of  water  should
 eontinue  as  heretofore.  The  matter  is
 under  further  study  in  the  light  of  the
 ‘lew  expressed  by  the  State  Govern-
 qments.

 Setting  up  of  26  new  Raral  Electrifica-
 tion  Projects  during  Fifth  Pian

 8784.  SHRI  VIKRAM  MAHAJAN:
 Will  the  Munister  of  (RRIGATION
 AND  POWER  be  pleased  to  state  the
 names  of  the  States  where  the  26  new
 Rural  Blectrificatio,  Projects  are
 Proposed  to  be  set  up  during  the  Fifth
 Five  Year  Plan  and  the  area  to  be
 served  by  them  and  the  funds  allotted
 fur  the  purpose?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  Six  of  the  proposed  20  new
 Rural  Electric  Cooperatives  woulg  be
 in  the  States  of  Andh:a  Pradesh,
 Bihar.  Madhya  Pradesh,  Rajasthan  and
 Orissa  In  Andhra  Pradesh  the  coope-
 patives  will  be  in  Cudappah  and  Visa-
 khapatnam  Districts.  The  loan  assts-
 tence  for  these  two  schemes  is
 Rs,  9.86  lakhs  and  Rs,  5.60  lakhs
 réspectively.  Location  and  financial
 allocation  for  the  remaining  Coopera-
 tives  have  not  yet  been  finalised.

 इंजीनियरों  की  हड़ताल  के  फालस्थरप  परिचय
 बंगाल  हारा  मांगी  गई  सहायता

 8785.  ली  महानायक  सिंह  वाक्य  :

 क्या  सिलाई बौर  चिखुर  मंत्रों  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  पश्चिम  कमाल  के  मुख्य  मतों

 इंजीनियरों  की  हड़ताल  के  फलस्वरूप
 स्थिति  जिसने  पर  खेद  ब्र कद  किया  है  झोर

 627  L.S—6
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 स्थिति  पर  काबू  पाते  के  लिये  केन्द्र  से
 सहायता  की  याचना  की  है  ;  शौर

 (ख)  यदि  हा,  तो  दो  जाने  बाली
 सहायता  का  ब्यौरा  कया  है  ?

 सिंचाई  झीर  बिद्युत  मंत्रालय  में  उपमंत्री
 (भी  लिदेश्यर  आसाद )  (क)  शरीर  (ख)
 पश्चिम  अगाल  सरकार  में  बलाया  है  कि  जैसा
 कि  प्रश्न  में  पूछा  गया  है,  पश्चिम  बंगाल  के

 मुख्य  मंत्री  ने  खेद  प्रकट  नहीं  किया  है  ।  बहर
 हाल,  परिचय  बंगाल  के  बहुत  मंत्री  7  सिचाई
 और  विद्युत्‌  मंत्री  को  पत्र  लिख  कर  हडताल की
 स्थिति  के  दौरान  विद्युत्‌  शक्ति  की  सप्लाई  को
 कायम  रखने  के  लिये  प्रशिक्षित  अभियन्ताझों
 की  प्रतिनियुक्ति  के  रूप  मे  उनकी  सहायता
 मानी  है।  इसे  सोच,  राज्य  सरकार

 -  का  अभिवन्साओों  के  ग्स्थ  समझौता  हो  गया
 और  हडताल  समाप्त  हो  गई  t

 Unrealised  amount  Vi
 charges  during  igit-72,  4972.78  and

 ‘1973-74

 8786.  SHRI  NAWAL  KISHORE
 SINHA  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  total  unrealised  amount  of
 demmurage  charges  during  0  0८
 1972-73  and  ‘1973-74,  year-wise:

 (b)  the  total  amount  of  unrealised
 siding  charges  during  these  three
 years,  year-wise;

 (९)  the  reasons  for  not
 them;  and

 {d)  the  steps  taken  to  realise  these
 unrealised  amounts?

 realising

 MIN'STRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)  and
 MOHD,  SHAFI  QURESHI):  (a)  and
 (b).  The  amounts  of,  demurraze  char-
 ges  and  siding  charges  outetending  at
 the  end  of  1971-72  end  1972-78  are
 as  under:
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 Poor  quality  of  coal,  the  generation  in
 Denuerra;  S
 Charge  Chen mote

 the  Bandel  Station  of  West  Bengal  and

 Rs.  347  lakhs  Rs.  29  lakhs
 Ry».  579  lakhs  Rs.  24  lakhs

 397f-72
 1972°73

 The  figures  at  the  eng  of  ‘1973-74
 are  not  yet  ready  and  the  same  will
 be  placed  on  the  Table  of  the  Sabha
 @g  soon  as  they  are  complied,

 (c)  A  large  part  of  the  outstandings
 ye  due  to  Siding  holders  raising  some
 disputes  or  seeking  remission;  of
 demurrage  charges.  These  take  time
 for  finalisation.

 (d)  Each  item  of  outstanding  is  re-
 viewed  and  efforts  are  made  to  clear
 the  same  by  correspondence  and
 personal  contacts,  Disputed  itemg  are
 discussed  in  meetings.  In  some  cases,
 amounts  due  to  the  consigness  are
 withheld  for  adjustment  agains:  the
 Railway  dues.

 Supply  of  power  to  West  Bengal  from
 Santaléth  Power  Station

 8787.  SHRI  N.  K.  SANGHI  Will  the
 Minister  of  IRRIGATION  AND  POWER
 De  Pleased  to  state’

 (a)  whether  even  after  commis-
 sioning  of  the  Santaldih  Power  Sta-
 tion,  the  supply  of  power  to  the  in-
 dustries  in  West  Bengal  has  not  im-
 proved,

 (b)  whether  the  situation  has  re-
 corded  further  deterioration  and  a  25
 per  cent  cut  in  power  supply  is  now
 being  planned;  and

 (e)  if  so,  the  causes  therefor  and
 measures  being  taken  to  remedy  the
 situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (ce),  The  20  MW
 unit  at  Santaldih  has  not  been  able
 to  stabilise  its  generation  because  of
 teething  troubles.  In  the  lest  few
 days,  due  to  cutages  and  supply  of

 the  power  station  of  Durgapur  Pro-
 jects  Limited  has  declined.  The  genera-
 tion  in  the  D.VC  =  system  has  also
 been  low  As  a  consequence  of  these
 reductions,  the  power  shortage  situa-
 tion  has  deteriorated  resulting  in  an  ed-
 verse  effect  on  industries  in  the  State.
 The  West  Bengal  Government  have
 not  indicated  about  any  25  per  cent
 tut  in  power  supply  being  planned
 by  them.  They  have,  however,  reported
 that  loag  shedding  has  been  resorted
 to  in  the  State  from  time  to  time,  to
 match  the  loag  with  the  actual  avall-
 ability  of  power  This  is  in  addition
 to  the  I5  per  cent  cut  which  has  been
 in  operation  for  quite  some  time  Con-
 certed  efforts  are  being  made  to  im-
 prove  the  availability  of  power  of  the
 power  stations  in  the  State  and  to
 stabilize  the  operation  of  Santaldih
 unit  by  deputing  experts  from  BH  EL.

 Shortage  of  mall  packs  ef  life  saving
 drugs

 3788  SHRI  N  K.  SANGHI  Wil  the
 Ministe-  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state

 (a)  whether  small  packs  of  many
 life  saving  drugs  are  not  being  manu-
 factured  by  the  drug  companies  be-
 cause  they  sell  slightly  cheap  and  the
 patients  are  being  forced  to  buy  costly
 bigger  packs;

 (b)  whether  small  packs  of  00
 tablets  of  ‘Sorbitrate’  are  available  in
 the  market  and  if  not,  whether  Gov-
 ernment  have  inquired  into  the  causes
 of  their  non-availability;  and

 (c)  whether  the  non-availability  ls
 due  to  suspension  of  production  of
 small  packs  by  the  company  and  if
 so,  the  reasons  adduced  by  the  com-
 pany  for  the  same  and  the  steps  pro-
 posed  to  be  taken  to  ensure  that  pati-
 ents  are  not  pit  to  difficulty  by  paying
 more  for  bigger  packs?
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 है ५;  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Government  have  not
 received  any  complaints  about  non-

 availability  of  small  packs  of  life-sav-
 ing  druga.  Normally  the  prices  of
 small  packs  are  proportionately  higher
 than  the  price  of  bigger  packs  of  the
 same  drug.

 (ob)  Packs  of  Sorbitrate  containing
 300  tableta  aré  available  in  the  market.

 (c)  Does  not  arise.

 Los,  suffered  due  to  running  ef
 Rajdhani  Express  from  New  Delhi  to

 Howrah

 8789.  SHRI  C.  हू,  CHANDRAPPAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  running  of  Rajdhani
 Express  from  New  Delhi  to  Howrah
 results  in  a  loss  to  the  tune  of  Rs,  5
 lakhs  to  Government;

 (b)  if  so,  the  reasons  therefor;

 (ec)  whether  Government  have  to
 face  direct  and  indirect  expenses  for
 sunning  the  Rajdhani  Express  on  this
 ime;  and

 (d)  if  ao,  salient  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD,  SHAFII  QURESHI):  (a)  to
 (d).  I¢  is  not  possible  to  work  out  the
 loss  or  profit  in  operating  any  single
 train  because  expenses  are  not  booked
 train-wise.  However  the  direct  ex-
 penses  of  running  the  pair  of  Rajdhani
 Expresses  between  New  Delhi  and
 Howrah  are  estimated  to  be  Ra.  37.22
 lakhs  for  the  year  ‘1973-74,  These
 direct  expenses  include  cost  of  diesel
 on,  engine  crew,  train  staff  etc,  and
 also  interest,  maintenance  and  depre-
 uation  of  coaches  and  engines  but
 exclude  cost  of  provision  and  mainte-
 nance  of  Permanent  Way,  Signal  and
 Tele-communication,  overheads,  etc.
 ‘The  total  sale  proceeds  from  tickets  in
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 this  pair  of  trains  during  ‘1973-74
 amounted  to  Rs.  one  crore  and  thirty
 two  thousand.

 Exploration  fer  ofl  in  Himachal
 Pradesh

 8790.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Ministes  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  0.  &  N.  G.  C.  is  con-
 ducting  exploration  for  oil  in  Hima-
 chal  Pradesh;  and

 (b)  if  so,  the  results  thereof  so  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN);  (a)  Yes;  Sir.

 (b)  In  the  three  deep  and  five  struc-
 tural  wellg  drilled  so  far  in  the  Jwala-
 mukhi  area  no  oil  or  gas  of  commer-
 cial  significance  has  been  encountered,
 Two  more  locations  have  been  releas-
 ed  for  drilling  at  Changar  Talai  and
 Ram-shahr  areas  of  Himachal  Pradesh.

 चोबी  झोर  पांचवी  योजना  में  उत्तर

 प्रदेश,  मध्य  बुझ,  राजस्थान  झोर  बिहार  में

 लिखित  भूमि

 B79i.  wt  भार।  सिह  चौहान  :

 ब्या  सिंचाई  झोर  चीची  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  चोथी  पंचवर्षीय  योजना  की

 समाप्ति  पर  उत्तर  प्रदेश,  मध्य  प्रदेश,  राजस्थान

 घोर  बिहार  में  किल  भूमि  में  मिठाई  होती

 थी  ;  झर

 (ख)  पांचवी  पंचवर्षीय  योजना  के  मस्त

 में  इन  राज्यों  में  सीमित  भूमि  का  क्षेत्रफल

 क्या  होगा  ?

 सिंचाई  झोर  चिचूतू  मंत्रालय  में  उपभो

 [सी  सिडेश्वर  प्रसाद)  :  (क)  झोर  (व).
 चौथी  योजना  के  दन्त  तक  कौर  पांचवीं  पंच-

 वर्षीय  योजना  के  अन्त  तक  सम्मानित  सीमित
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 भूमि  का  क्षेत्रफल  उत्तर  प्रदेश,  मध्य  प्रदेश,  राज-
 स्थान  कौर  बिहार  मे  निम्न  प्रकार  है

 चौथी  योजना  पांचवी राज्य
 ———~  योजना

 (सीमित  भूमि  हजर
 हैक्टेयर  में)

 उत्तर  प्रदेश  30603  4478
 मध्य  प्रदेश  2094  3324

 राजस्थान  ५  2935  3470

 बिहार  3705  4985

 हड़तालों  पर  रोक

 8792  ्य  चम्पू  लाल  चलाकर

 क्या  शल  मंत्री  यह  बताने  कौ  क्या  करेंगे

 कि:

 (क)  क्या  रेलवे  कर्मचारियों  की  हड-
 सालो  के  परिणामस्वरूप  जो  अभाव  की  स्थिति

 चंदा  हुई  है  शर  सारे  देश  में  जो  ब्र सन्तोष

 वा  वातावरण  बना  हैं  उसको  ध्यान  में  रखते

 हुये  सरकार  न  भविष्य  में  ऐसी  हड़तालों  को

 रोकने  के  लिए  कोई  योजना  बनाई  है  ;

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  संक्षिप्त

 ब्यौरावया  है  ,

 (ग)  क्या  कर्मचारियों  में  देश  अमित

 की  तथा  उन  यह  भावना  जगाने  की  कि  यह

 राष्ट्र  की  क्षति  है,  सरकार  ने  कोई  योजना

 तैयार  की  है  ,  कौर

 (घ)  यदि  हा  ,  तो  उसकी  मुख्य  बाते

 बया  है  ?

 रेल  मंत्र सय  में  उपभो  (ओ  मुहम्मद
 डफी  करकी)  (क)  और  खि)  सभी

 कोटियों  के  कर्मचारियों  की  बैध  मांगों  पर

 विचार  किया  जाता  है  और  उनमें  उन्हें  सामूहिक
 समझौता  तत-स्थायी  बाताविव  तथा  संयुक्त
 साहकार  तंत्र  के  विभिन्न  स्तरों  के  माध्यम
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 से  निपटाया  जाता  है  a  यह  तंत्र  बहुत  अधिक
 समय  के  संवैधानिक  देस  से  धीर  उ्दे्यपूण
 रोति  से  काम  करते  चले  करा  रहे  है।  इसके
 अंबाला,  किसी  भो  स्रोत  से  आने  बाले  भ्रमणा-
 बदनों  पर,  जिनमें  मान्यता  रहित  बुनें
 भी  शामिल  ह  विधिवत  विचार  किया  जांता
 है  शौर  प्रत्येक  मामले  में  उपयुक्त  कारवाही
 की  जाती  है।  जहा  शिकायतें  करने  कौर
 उनके  निराकरण  के  लिये  इतनों  गुम्णाहइश
 हो  तो,  वास्तव  में  हड़तालों  के  समात
 भड़क  उठते  का  प्रामीत्य  नहीं  होता  ।

 2.  हृ हु तालों  कौर  आन्दोलनों  को  अंक-
 साने  वाले  तत्वों  को  निश़्चित  करने  के  लिए
 'काम  नही  तो  वेतन  नही'  के  सिद्धान्त  को  लागू
 करने  का  विनिश्चय  किया  गया  हैं  ।

 3  निष्ठ  कर्मचारियों  की  उत्कृष्ट  सेवाओं

 को,  सेवाकाल  में  वृद्धि,  पुरस्कार  तथा  प्रजनित

 बाधित  वेतन  वृद्धि  देकर  मान्यता  प्रदान  करते

 का  भी  विनिश्चय  किया  गया  हैं  ।  प्रशासकीय

 नियमों  के  प्न्तर्गेत  निष्ठावान  कर्मचारियों  के

 बच्चों  कौर  प्राणियों  क॑  नियुक्ति  के  सम्बन्ध  में

 प्रतिकूल  विचार  किया  पेंग  ।

 (ग)  धौर  (घ)  स्वतन्त्र  देश  के  लागा

 में  देशभक्ति  का  होना  स्वभाविक'  है  जब  कि

 झ्रभिष्रे  रमाये  राज्यों  में भ्र या लिस  लिए।  प्रणासी

 की  देन  होती  है।  करमचारियों  को  सदूमाग
 पर  लाने  के  अनुशासन  को  भो  कमी  नहीं
 है ।

 चरण  देशों  को  बोगस  के  बदले  तेल  ह,  की

 वेलकम

 8793.  थी  श्चम्कू  लाख  आकर  :

 क्या  वेड्रोलियम  बौर  रसायन  |  यह  बीतने

 की  कृपा  करेंगे  कि

 (क)  क्या  अरब  देशों  से  गोमांस  के

 बदले  भारत  को  खनिज तेल देने तेल  देने  की  पेशकश की.
 थी;
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 (ख)  यदि  हां,  तो  इसके  तथ्य  क्या  द्  ;

 और

 (ग)  इस  सम्बन्ध  में  सरकार  की  क्‍या

 प्रतिक्रिया  है  ?

 पेट्रोलियम  और  रसायन  मंत्रालय  में

 राज्य  मंत्री  (श्री  शाह  नवाज  खां)  :  (क)
 जी  नहीं  ।

 (ख)  और  (ग).  प्रश्न  नहीं  उठता।

 “दिल्ली  में  और  अन्य  राज्यों  में  बिजली  की

 बचत  करन  संबंधी  योजना

 8794.  को  चन्दू  लाल  चलाकर:

 श्री  विभूति  सिश्र  :

 क्या  सिंचाई  और  विद्युत्‌  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  दिल्‍ली  और  अन्य  राज्यों

 में  बिजर्तः  की  बचत  करने  के  बारे  में  सरकार

 ने  कोई  योजना  बनाई  है  ;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य
 बातें  क्या  है  ;

 (ग)  इसके  परिणामस्वरुप  कितनी

 बिजली  की  बचत  होगी  ;  और

 (घ)  बचाई  गई  बिजली  का  किन  कार्यों

 करे  लिए  उपयोग  किया  जाएगा  ?

 सिंचाई  ओर  विद्युत्‌  मंत्रालय  में  उ  मंत्रो

 (श्री  सिद्धेश्वर  प्रसाद)  :  (क)  और  (ख).
 देश  में  विद्युत  की  कमी  को  ध्यान  में  रखते  हुए,

 विद्युत  का  प्रभावकारी  राशन  करने  के  लिए

 “कुछ  मार्गनिर्देशन  तैयार  किए  गए  हैं  अर

 उन्हें  विभिन्न  राज्यों,  सरकारों  स्कोर  राज्य

 “बिजली  बोर्डों  को  परिचित  कर  दिया  गया  है।
 अन्य  बातों  के  साथ-साथ  इन  मार्गनि्देशनों

 में  शिवोन  साधनों  ,  सजावटी  रौशनी,  शादियों

 “और  अन्य  उत्सवों  में  सजावटी  रौशनी

 तथा  दुकानों  आदि  के  कार्य  समय  को  रूम

 करने  आदि  सम्बन्धी  सुझाव  दिए  गए  हे
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 (7)  ओर  (घ).  यह  सही-सही
 जानना  सम्भव  नहीं  है  कि  इससे  कितनी  विद्युत्‌
 बचाई  जा  सकेगी,  परन्तु  इस  तरह  से  बचाई

 गई  विद्युत्‌  के  कर्म:  वाले  राज्यों  के  लिए

 समु यप योजन  किया  जाएगा  |

 Completion  of  irrigation  projects  of
 Fourth  Plan  in  Fifth  Plan

 8795.  DR.  KARNI  SINGH:  Wil!  tae
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  the  names  of  the  irrigation
 projects  which  have  been  carried  over
 from  the  Fourth  Plan  to  the  Fifth
 Plan;

 (b)  the  time  by  which  each  of  them
 is  likely  to  be  completed;  and

 (c)  their  original  and  revised  esti-
 mates?

 THE  DEPUTY  MINISTER  IN  TH:
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (०),  The  names
 of  major  and  medium  irrigation  pro-
 jects  which  have  been  carried  over
 from  the  Fourth  to  the  Fifth  Pian
 indicating  their  original  and  reviz2d
 costs  are  given  in  Statement  १
 2  respectively,  laid  on  the  Table  of
 the  House.  [Placeg  in  Library.  Sze
 No.  LT-6882/74].

 (b)  The  draft  Fifth  Plan  envisag-
 es  completion  of  all  medium  projects
 which  are  carried  over  and  all  76३27
 projects  which  are  in  advanced  siaze
 of  construction.  The  following  pzo-
 jects  are  Jikely  to  be  carried  over
 to  the  Sixth  Plan:—

 (i)  Upper  Krishna  in  Karnataka

 (ii)  Kallada  in  Kerala
 (ili)  Warna  and  Krishna  in  Maha-

 rashtra

 (iv)  Rajasthan  Canal  Stage  II  in
 Rajasthan  and

 (v)  Sarda  Sahayak
 Uttar  Pradesh,

 Project  in
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 Review  Petition  Filed  by  Karanataka
 before  Krishna  Water  Dispute  Tribunal

 8796  SHRI  A  K  KOTRASHETTT:
 Wil  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 {a)  whether  there  is  a  provision  to
 review  the  decision  of  the  Tribunal
 on  Krishna  Water  Dispute  if  any  of
 the  contesting  parties  pray  for  review,
 and

 (b)  if  so,  whether  Karnataka  has
 filed  any  review  petition  before  the
 Tiibunal  to  review  the  allocation
 of  water  to  Karnataka?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  (a)  and  (b)  The  deci-
 sion  of  the  Krishna  Water  Dispute
 Tribunal  shall  be  final  and  binding
 on  the  parties  to  the  dispute  and
 shal]  be  given  effect  to  by  them  in
 accordance  with  the  provision  of
 section  6  of  the  Inter-State  Water
 Disputes  Act,  1958,

 Section  5(3)  of  the  Act  however,
 provides  that  if  the  Central  Govern-
 ment  or  any  State  Government  8  of
 the  opimon  that  anything  contained
 zn  the  Tribunal’a  decision  requires
 explanation  or  that  guidance  is  need-
 €a  OM  any  potnt  not  orginally  refer-
 red  to  the  Tribunal  the  matter  may
 be  again  referred  to  the  Tribunal  for
 further  consideration  The  Tribunal

 may  torm  a  further  report  giving  such
 explanation  or  guidance  as  it  deems
 fit,  and  m  such  a  case  the  decision  of
 the  Tribunal  shall  be  deemed  to  be
 modified  accordingly

 Such  a  reference  has  been  made  by
 the  Karnataka  Government  to  the
 Krishna  Water  Disputes  Tribunal

 Non-payment  of  TA/DA  to  Hony.
 Railway  Magistrates  in  Karnataka

 8797.  SHRI  A,  K  KOTRASHETTI:
 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state;

 (a)  whether  some  Honorary  Railway
 ‘agistrates  in  Karantaka  have  not
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 been  paid  their:  TA  and  DA  for  over
 a  year;

 (b)  if  so,  the  reasons  therefor,  and

 (c)  what  are  the  earnings  to  the
 Railways  by  way  of  fines  and  penal-
 ९३  ag  a  result  of  working  of  Mobile

 Railway
 Magistrates  courts  in  Karna-

 taka?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b)  TA  and  DA  have  been  paid

 to  all  Magistrates  in  Karnataka
 However,  as  the  rates  have  been
 revised,  arrangements  are  being  made
 to  pay  the  difference  between  the
 amount  paid  and  amount  payable,
 wherever  due

 (c)  Amount  realised  through  Hono-
 rary  Railway  Magistrates,  in  Karna-
 taka  during  973  is  as  follows

 Q)  Far  &  |  5६५३५  Charges  Rs.  4,265.
 (Credited  to  Railways)

 qu)  Judiral  Eine  Pa  Rs  ३38,  3B (Credited  to  State  Gov  .)

 Seats  of  Judges  vacant  in  Calcutta
 High  Court

 8799  SHRI  S,  N  SINGH  VEO

 SHRI  DEBENDRA  NATH
 MAHATA

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state’

 (a)  whether  ax  geats  of  judges
 have  been  lying  vacant  in  Calcutta
 High  Court  for  a  long  time:

 (b)  whether  more  than  66  thousand
 cases  are  pending  fn  that  High  Court
 and  if  so,  for  how  long;  ard

 (c)  whether  theag  seats  are  propos
 ed  to  be  filled  up  shortly?
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 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.R.  GOKHALE):  (a),  No,  Sir.  At
 present  there  are  only  three  vacan-
 cies  in  the  Calcutta  High  Court,

 (b)  At  the  end  of  1978,  66,588  cases
 were  pending  in  the  High  Court  and
 out  of  these  33,828  were  pending  for
 more  than  8  years,  19,526  cases  were
 pending  fo:  more  than  5  years  and
 5,600  cases  were  pending  for  more
 than  0  years,

 (०)  Proposals  for  filling  the  vacan-
 cies  have  already  been  approved  and
 appointments  will  be  notified  shortly.

 B.  N.  Ellas  and  Company  Private  Ltd

 8800,  SHRI  8.  N  SINGH  DEO:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  the  compotion  of  the  Board  of
 Directors  of  B  N.  Elias  and  Company Private  Limited,

 (b)  names  of  principal  shareholders
 of  the  Company  and  the  value
 shares  held  by  each;  and

 and

 (0)  the  main  line  of  business  and
 the  total  paid  Up  capital  and  assets  of
 the  Company  at  present?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  to  (c).  Infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House,

 Closure  of  Steel  Ro-relting  Unite  tn
 U  ह  dug  te  Power  Shortage

 860i.  SHRI  RAM  BHAGAT
 PASWAN:  Will  the  Minister  of  IRRI-
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 GATION  AND  POWER  be  pleaseg  to
 state:

 (a)  whether  the  acute  shortage  of
 power  in  U  P.  State  has  resulted  in  the
 closure  of  all  steel  re-rolling  units  in
 the  State  and  consequently  rendermg
 more  than  a  million  jobleas;  ang

 (b)  if  so,  the  remedial  measures
 proposed/taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  (a).  The  UP.  State  Elec-
 tricity  Board  has  informed  that  power
 supply  which  was  stopped  to  re-rolling
 mills  from  the  6th  March,  974  was
 restored  from  the  l6th  Apri],  974  and
 that  supply  is  being  given  from  9  A.M.
 to  6  PM  for  5  days  in  a  week.

 (9)  Power  position  ig  likely  to  im-
 Prove  further  with  the  following  new
 generating  capacity  expected  to  be
 commissioned  in  U.P  during  1974-
 i5-—

 Shra  Extension  —2xl00  MW
 Yamuna  IV  —lxl00MW

 YAMUNA  II  (Chibro)—4x60  MW
 Rehef  is  also  being  given  to  U.P.
 from  the  neighbouring  power  systems
 to  the  extent  possible

 Manufacture  of  Chikiets  by  Warner
 Bindestan

 8802.  SHRI  K.  S.  CHAVDA;  Will  the
 Minster  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  M/s.  Warner  Hindustap
 are  manufacturnng  Chiklets  under
 diversification,  if  ao,  reference  num-
 ber  and  date  when  the  Ministry  refer~
 red  It  to  DG.T.D.  and  the  broad
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 features  of  the  reply  ef  D:G.T.D.  ac-
 cepting  diversification  for  Chicklets;

 (b)  which  were  the  machineries
 allowed  to  M/s.  Warner  Hindustan  for
 this  project

 {eo}  whether  this.  Firm  has  been
 manotvering  to  continue  with  the
 impotation  of  Bitapicoline  in  our
 country  for  the  manufacture  of  Nia-
 cynamide;  and

 (d)  whether  some  small  scale  manu-
 facturers  who  want  to  invest  in  bulk
 drug  manufacturing  are  prevented  to
 do  so  by  such  multi-national  firms  in
 our  country  and  if  so,  the  steps  taken
 to  check  this?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  QF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House.

 (c).  No,  Sir.
 (d).  Under  the  Industrial  Licensing

 Policy,  no  industrial  licence  is  requir-
 €8  by  smal)  scale  manufacturers.
 Comparative  Stady  of  Price  Control  on

 different  Sectors  of  Drug  Industry
 8803,  SHRI  K.  S.  CHAVDA:  Will  the

 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  have  made
 a  comparative  study  of  the  effect  of
 price  control  on  foreign  sector,  Indian
 sector  and  smal]  scale  sector  of  the
 drugs  industry  during  the  last.  three
 years;

 (b)  whether  price  control  has  hit
 hard:  the  smal)  scale  sector,  because  in
 package  deal  for  a  number  of  items
 the  foreign  firms  have  taken  great
 advantage;  and

 (ec)  #  so,  what  steps  Government
 have  taken  of  propese  to  take  to  do
 away  with  package  deal  in  price  con-
 trol?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KRAN):  Ya).  The  study  made  in  res-
 pect  of  8  foreigh  and  5  other  com-
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 panies’  revealed  that  the  profitability
 on  turn-over  of  formulations  declined:
 from  4.72  per  cent  in  '19060/89-70  धक
 7.54  per  cent  in  1992/72-78  for  foreign
 compasies  and  from  42.48  per  cent  to
 7.00  per  cent  for  other  companies.

 (b).  No,  Sir.  The  prices  of  formu-
 lations  produced  by  the  small  scale
 sector  were  fixed  in  १9७0  under  the
 Drugs  (Prices  Control)  Order,  1970
 after  taking  into  account  the  prices  of
 comparative  products  produced  by  the
 firms  in  the  organised  sector  and  8
 few  other  firms  in  the  medium  and
 smal]  scale  sector.

 (ey  Does  not  arise.

 Implementation  of  Subarnarekha  ,
 Embankment  Scheme

 8804.  SHRI  RON.  BARMAN,  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  progress  made  in  the  imple-
 mentation  of  the  Subarnarekha  Em-
 bankment  Scheme  during  ‘1973-74;  and

 (b)  the  time  by  which  it  will  start
 functioning?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND

 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  There  was
 no  progress  on  the  implementation  of

 the  Subarnarekha  Embankment  Sche-
 mes  of  Orissa  and  West  Bengal  during
 ‘1978-74  These  schemes  are  to  be  re-
 vised  taking  into  account  the  recom
 mendations  made  by  the  Subarnare-
 kha  Committee  constituted  hy  the
 Ministry  of  Irrigation  and  Power  for

 evplving  a  comprehensive  flood  control.
 plan  of  the  basin.  The  revised  sche-
 mes  have  not  yet  been  finalised  ‘by  the
 State  Governments  of  ‘West  Benge)
 and  Orissa.
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 imposition  ef  Restrictions  on
 Miuminations

 6805,  SHRI  KR.  N.  BARMAN:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government  have
 advised  the  States  to  impose  restric-
 tions  on  illuminations  due  to  acute
 power  shortage  in  the  country;  and

 {b)  what  action  Government  pro-
 pose  to  bring  uniformity  in  imposing
 the  restriction  On  IMumination
 throughout  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  Certain
 genera]  guidelines  for  effective  power
 ratiuning  have  been  evolved  and  cir-
 culated  to  the  varioug  State  Govern-
 ments  and  State  Electricity  Boards
 These  recommend  curbing  of  wasteful
 and  conspicuous  consumption  of  elec-
 tricity  including  decorative  illumina-
 tion,  lumination  of  hoarding,  use  of
 neon-signs,  use  of  electricity  for
 window  display  in  commercial  areas,
 decorative  illumination  on  marriages
 ung  other  functions  illumination  in
 parks  and  other  public  places  etc
 The  restrictions  sre  however  to  be
 imposed  by  the  States.

 Fish  Plates  missing  from  Railway
 Tracks  between  Jalipaiguri  and
 Rangapani  Stations  (N.E.  Railway)

 8806.  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  recently  the  fish  plates
 were  found  removed  frem  the  Railway
 tracks  between  New  Jalpaigurl  and
 Rangapant  Stations  in  West  Bengal;

 fb)  whether  an  enquiry  into  this
 incident  was  made;  and

 (c)  if  go,  the  results  of  the  enquiry
 and  if  not,  reasons  thetefor?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a).  Yes.
 These  two  stations  are  located  an  the
 N.F.  Railway  and  not  NLE.  Railway.

 (9)  and  (c).  On  29-8-I974  at  about
 08/15.  hours,  Railway  Engineering
 mate  reported  theft  of  8  pairs  of  fish
 plates  and  32  numbers  of  bolts  near
 Mahananda  Bridge  between  Rangapani
 and  New  Jalpaigur:  stations,  On  re-
 ९7०६  of  this  information.  Officer-in-
 Charge,  Government  Railway  Police,
 Silhgur,  Town,  reached  the  spot  and
 with  the  help  of  Railway  Protection
 Force  dog  squad  arrested  one  person.
 The  case  has  been  registered  by  Gov-
 ernment  Railway  Police,  Siliguri
 Town  and  investigations  are  in  pro-
 press,

 Assistant  Sfation  Masters/Statien
 Masters,  Bikaner  Division  Charge-

 sheeted  for  Wrong  Booking  of
 Salt  during  972

 8807,  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  RAILWAYS  be
 vieased  to  state:

 (ai  the  number  of  Assistant  Station
 Masters  and  Station  Masters  on  Bika-
 ner  Division  charge-sheeted  for  wrong
 booking  of  sah  during  1972;

 (७)  numbe  of  charge-sheets  since
 finalised  ard  the  number  still  pend-
 Ing;

 (c)  the  reasons  for  not  finalising
 those  charge-sheets;  and

 (da)  what  action  is  being  taken  by
 Government  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b),  Twenty  four  Station  Masters  and
 Assistant  Station  Masters  of  Bikaner
 Division  of  Northern  Railway  were
 charge-sheeted  for  wrong  booking  of
 salt  during  1972.  Out  of  these  twenty
 four  cases,  four  cases  have  since  been
 finalised  and  twenty  cases  are  still
 pending.
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 (c)  It  hag  not  been  possible  to
 fimalise  these  cases  for  various  reasons
 such  as  the  delinquent  employees  not

 coopersting  m  _  the  departmental
 mquiry  ang  adopting  dialatory  tactics.
 The  delinquent  employees  not  tuitung
 up  for  inspection  of  documents  and
 sometames  due  to  the  absence  of  the
 Assisting  Railway  Servants  nominated
 by  the  delinquent  employees

 (a)  Every  effort  is  being  made  to
 finabse  the  pending  cases  as  early  88
 possible.

 Complaint  made  against  British  Firms
 by  their  Employees  to  M.R.TP.

 Commission

 6808  SHRI  SHASHI  SHUSHAN:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  a  delegation  of  Indian
 employees  of  some  British  firms  in
 Calcutta  recently  waited  in  g  deputa-
 tion  on  the  Chairman  of  the  MRT  P
 Commission  ang  complained  that  the
 British  employers  were  disposing  of
 properties  through  secret  deals  and

 ab)  if  so,  the  steps  taken  or
 proposed  to  be  taken  in  thig  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA)  (a)  Certain  repre-
 sentatives  of  M/s  Hindustan  5B:  »wn
 Bovery  Employees  Fedeartion  had
 called  on  the  Chairman  of  the  ह: के थी
 P  Commussion  and  complained  re-
 garding  transfer  shares  of  Hindustan
 Brown  Voveri  to  M/s  Larsen  and
 Toubro  Ltd

 (by  The  Ministry  of  Finance  who
 are  administrative  concerned  with  the
 administration  of  the  Foreign  Ex-
 change  Regulations  Act,  4973  has
 stated  that  no  foreign  company  can
 hold,  acguire  or  dispose  of  property
 an  India  without  the  prior  approval
 of  the  Reserve  Bank  of  India.  The
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 applications  for  disposal  है  |... 2०
 are  scrutinised  with  regards  to  the
 valuation  of  the  assets,  ete;  and  per-
 muassion  given,  These  powers  came  to
 be  acquired  from  Ist  January,  974  and
 are  adequate.  While  Finance  Ministry
 have  not  come  across  any  instances  of
 clandestine  deals  further  investiga-
 tions  could  be  instituted  by  them  in
 specific  instances  involving  violation
 of  Foreign  Exchange  Regulation  Act
 could  be  supplied  to  them

 Irrigation  Canal  in  Orissa

 8809  SHR{  SHYAM  SUNDER
 MOHAPATRA  Will  the  Minister  of
 IRRIGATION  AND  POWER  be  pleased?
 to  state

 fa)  the  mileage  in  irrigation  cana!
 tn  Orissa  since  First  Five  Year  Plan,
 plan-wise,  and

 (b)  the  estimated  plan  for  construc-
 tion  of  irrigation  canals  in  the  Fifth
 Five  Year  Plan  with  particular  refer-
 ence  to  Balasore  and  Mayurbhan;
 Districts?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  (4)  2  major  projects  riz
 Hirakud  and  Saland:  and  6  medium
 schemes  iz.  Salla  Salk:  StageI
 Budhabudhiam,  Dhane)  and  Hiradhar-
 bati  which  were  taken  up  in  different
 Plans’  and  have  since  been  completed
 involved  a  length  of  about  433  km  of
 main  canals  and  branches

 3  major  and  32  medium  projects
 now  in  various  stageg  of  construction,
 would  on  completion  add  another  000
 kms  of  canal.

 (b)  The  Fifth  Plan  proposals  have
 yet  to  be  finalised,
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 Gaillway  Mileage  added  in  Orissa  since
 First  Five  Year  Pian

 880  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  railway  mileage  added  in
 Orissa,  Plan-wise  since  First  Five  Year
 Pian,

 (b)  how  does  it  compere  with  West
 Bengal,  Bihar,  and  Maharashtra;  and

 ट)  what  is  the  percentage  of  load
 of  goods  traffic  in  South  Eastern  Rail-
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 way  as  compared  to  all  India  level
 and  what  is  the  percentage  of  Oriya
 employees  in  South  Eastern  Railway
 and  Eastern  Railway  from  Grade  IV
 onwards?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)  and
 (b)  Railway  ‘kilometrage  for  each
 State  is  not  available  for  the  period
 earlier  than  3ist  March  1959.  Further
 the  boundaries  of  some  of  the  States
 have  also  changed  from  time  to  time,
 so  that  whatever  data  are  available
 should  be  viewed  in  that  light,  The
 available  figures  for  the  four  States
 in  question  are  furnished  below: —

 Rouse  Kilometres  of  Government  Railways  as  on  37  March

 State  79९9  7967  7966  7969  3973

 Orissa  7368  7445  कदा  1872  7876
 West  Bengal  3045  3057  3475  3667  3702

 Bihar  4809  4953  $206  5747  5766

 Maharashtra  539  5206  5201  $228

 (९)  The  proportion  of  goods  traffic
 carried  by  the  South  Eastern  Railway.
 in  terms  of  tonnes  originating  and  not

 tonne  kilometres  to  the  total  traffic
 on  the  Indian  Railways  for  the  year
 i972-73  is  as  under;

 Tonnes  Onginstung
 Tonnes  Kilometres

 South  Eastern  Total  Indian  Percentage  of
 Ratlway  Railways  @  South  East-
 \Muallons)  (Mullion,  =  ern  Riy.  to

 Total

 59°3  20I-  3  29°5

 26,657  3  36544.  ०  9  5

 Statistics  of  number  of  employees  on
 the  basig  of  language  or  region  of
 ougin  are  not  maintained

 Supply  of  Power  to  Industries  in
 Ortsea

 1:18 ह  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 IRRIGATION  AND  POWER  be  pleased
 to  state:

 (a)  what  ig  the  position  of  power

 supply  to  industries  in  Orissa  at  pre-
 gent:

 (b)  whethey  it  is  able  to  cope  up
 with  demand,  and

 (6)  if  not,  how  long  the  shortage
 will  continue  and  Government's  policy
 in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  and  (b).  The  position
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 of  power  supply  to  industries  in  Oris-
 sa  is  satisfactory  at  present  as  the
 generation  is  adequate  to  meet  the
 load  demand.

 (c)  Does  not  arise.

 Alleged  Malpractice;  im  regard  to
 Pricing  and  Marketing  of  Products

 indulged  by  Foreign  Companies

 8812.  SHRI  dD,  3B.  CHANDRA
 GOWDA;  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  malpractices  being  indulged
 into  by  foreign-owneg  companies  in
 regard  to  pricing  and  marketing  of
 their  products;

 {b)  whether  Government  have
 ordered  any  investigation  into  their
 functioning;  and

 (c)  if  so,  the  findings  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  Government
 have  reasons  to  believe  that  three
 companies,  namely,  the  Cadbury  Fry
 (India)  Private  Ltd.,  the  Colgate—
 Palmolive  (India)  Private.  Ltd,  and  the
 Coca-Cola  Export  Corporation  Luimit-
 @d  are  indulging  in  monopolistic  trade
 practices  and,  therefore,  references
 were  made  under  Section  3h  of  the
 MRTP  Act  to  the  MRTP  Cormission
 for  an  inquiry  and  report.  The  Reports
 of  the  Commission  m  these  cases  are
 awaited.  The  details  of  the  certain
 studies  undertaken  by  the  MRTP  Com-
 mission  in  certain  fields  were  given
 to  the  House  in  reply  to  Unstarred
 Question  No.  5400  on  the  2nd  April.
 ‘1974,  A  list  of  foreign  controlled
 andertaking  or  companies  in  whitch
 there  is  a  high  percentage  of  foerign
 equity  participetion,  in  respect  of
 which  there  are  charges  that  they  ere
 indulging  in  restrictive  trade  practices,
 which  are  being  tnquired  ints,  was
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 laid  on  the  Table  of  the  House  in  reply
 to  Unstarred  Question  No.  888  on  the
 26th  February,  i974.  The  suggestion
 made  in  part  (a)  of  Unstarred  Ques-
 tion  No.  7867  answered  in  the  House
 on  the  3370  April,  3974  has  been
 brought  tothe  notice  of  the  MRTP
 Commission  for  its  consideration  as
 to  whether  it  would  hke  to  initiate
 suo-motu  inquiries  in  respect  of  the
 companies  cited  therein,  along  with
 those  initiated  by  the  Commission  as
 indicated  in  paragraph  5  of  Chapter
 IV  of  the  Commission’s  Annual  Ad-
 ministrative  Report  on  the  Working
 of  the  MRTP  Commission  for  the  year
 ended  3lst  December,  ‘1972,

 (b)  Only  in  the  case  of  the  Cadbury”
 Fry  (India)  Private  Limited,  Govern-
 ment  had  appointed  Inspectors  under
 Section  44  of  the  MRTP  Act  foi  mak-
 ing  an  investigation  into  the  Aff.urs
 of  the  Company.

 (९)  The  Commission's  views  thit
 the  studies  undertaken  by  it  are  quite
 tame  consuming  and  it  would  not  be
 in  the  interest  of  investigation  to
 disclose  details  about  such  :tudic,  till
 sufficeng  matetrial  has  been  collected
 and  the  Commission  takes  a  deciuon
 to  institute  formal  proceedings  was
 brought  to  the  notice  of  the  Hous:  in
 reply  to  Unstarred  Question  Ni  3400
 on  the  2nd  April,  1974.

 Availability  and  consumption  of
 Petrel,  Diesel  and  Kerosene  Oil

 8813,  SHRI  D  B  CHANDRA  GOWDA
 Will  the  Minster  of  PETROLEUM
 AND  CHEMICALS  be  pleased  ६0  state

 (a)  the  actual  availability  and  con-
 sumption  in  the  country  of  petrol,
 diesel  and  kerosene  of]  as  on  Ist
 March,  1974;  and

 (b)  whether  efforts  are  being  made
 to  meet  the  requirement,  of  diesel,
 Kerosene  oj]  ang  petrol  through  éadi-
 genous  production  and  supplementing
 the  production  capacity  with  the  help
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 of  friendly  countries,  if  a0,  the  facts
 thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  The  actual
 figures  of  availability  and  consumption
 Of  individua]  petroleum  products  can-
 Mot  be  disclosed  in  the  public  interests.
 Availability  of  Motor  Gasolene  (Pet-
 rol)  is  at  présent  adequate  to  meet
 the  current  demands  in  full.  Availa-
 bility  of  all  petroleum  products  includ-
 ing  diesel  and  Kerosene  Oil  in  ‘1974-
 35  will  however  depend  upon  the
 foreign  exchange  which  can  be  spared
 during  the  year  for  import  of  crude
 oi}  and  other  deficit  products.  Based
 on  the  present  indications  of  foreign
 exchange  availability,  it  would  not  be
 possible  to  meet  the  full  requirements
 of  kerosene  and  diesel  oil  in  the  coun-
 try  unless  utmost  economy  is  exercis-
 éd  in  their  use  to  achieve  substantial
 rurbs  in  the  consumption

 Release  of  Water  by  Andhra  Pradesh
 for  Karnataka

 एके,  SHRI  K  MALLANNA;
 SHRI  rom  K.  JAFFER

 SHARIEF;

 Will  the  Manster  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (al  whether  the  Andhra  Pradesh
 Government  has  released  water  for
 diinking  purposes  for  people  in  the
 State  of  Karnataka  after  the  Krishna
 Water  Dispute  Tribunal  was  set  up:
 and

 (b)  if  20,  the  quantity  of  water  so
 far  released?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD}:  (a)  and  (b).  According
 to  the  enquiries  made  with  the  States,
 after  the  Krishna  Water  Dispute  Tri-
 bunal  wag  set-up,  the  question  of
 Andhra  Pradesh  Government  agree-
 ing  to  release  water  for  drinking  pur-
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 poses  for  the  people  in  the  State  of
 Karnataka  did  ont  arise.

 Lesg  to  Petro-Cheimical  Industry  due~
 to  increate  in  Price  of  Naphtha

 8815,  SHRI  K.  MALLANNA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  there  hag  been  any
 loss  in  the  petro-chemical  industry
 between  March  2,  974  when  the  price
 of  naphtha  was  reised  from  Rs.  445  to
 Rs.  2320  per  tonne  and  25th  March
 4974  when  the  price  was  reduced  to
 Rs.  1,000;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  Govenment  do
 not  have  any  information  on  this
 sub;ect,

 Fake  YT.  Deduction  Certificates
 (Hubli-Mysore)  Signed  by  Subordinate

 88i6,  SHRI  K.  MALLANNA:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state.

 (a)  whether  officialg  of  the  Central
 Bureau  of  Investigation  and  the
 Income-tax  have  found  a  nationwide
 racket  to  defraud  the  -I.T.  Department
 of  lakhs  of  rupees  by  the  creation  of
 fake  IT.  Deduction  Certificates
 (Hubli-Mysore):

 (b)  whether  many  LT.  certificates
 which  ought  to  have  been  signed  by
 the  divisional  level  railway  officer,
 had  been  signed  by  subordinate  clerk;
 and

 (९)  if  so,  the  salient  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (ec).  The  inofremtion  is  being  collect-
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 ed  and  wil  lbe  placed  on  the  table  of
 the  House

 Amount  sanctioned  by  B.E.C.  in  Orissa
 during  1973-74

 3818.  SHRI  GAJADHAR  MAJHI:
 Will  the  Munister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  total  amount  of  money
 Sanctioned  for  the  works  taken  up
 with  the  assistance  of  the  Rural  Blec-
 ‘trification  Corporation  in  the  State  of
 ‘Orissa  during  1973-74  and  the  parti-
 ‘culars  of  the  works  completed  so  far
 -and

 (b)  the  works  in  Orissa  which  are
 -still  under  consideration  by  the  Rural
 Electrification  Corporation  for  finan-
 cial  assistance?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  The  Rural  Electrifi-
 cation  Corporation  has  sanctioned  4
 Schemes  of  the  Orissa  State  Electn-
 city  Board  during  1978-74  These
 schemes  involve  a  loan  assistance  of
 Rs.  4.74  crores  for  electrification  of
 972  village  and  energisation  of  8  409
 pumpsets  These  schemes  are  phased
 for  completion  in  a  period  ranging
 upto  5  years  and  are  stall  in  the  initial
 stages  of  implementation.

 (b)  Ten  schemes  of  the  Orissa  State
 Electricity  Board,  costing  Rs  357
 crores,  are  at  present  under  conside-
 ration  of  the  Rural  Electrification
 Corporation

 Proposal  to  abolish  Compulsory  Filing
 of  election  returns  by  candidates

 8819.  SHRI  GAJADHAR  MAJHI:
 SHRI  M.  S  PURTY:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleaser
 to  state:

 (a)  whether  Government  ate  con-
 sidering  any  proposal  for  abolishing
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 returns  by  the  candidates;  and
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 (b)  if  80,  the  salient  features  there-
 ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITI-

 ing
 SINGH  CHAUDHARY):  (a)  No, ir,

 (b)  Does  not  arise

 Request  by  Chairman  ef  Electricity
 Boards  for  implementation  ef  Fower

 Production  Schemes

 8820.  SHRI  G  Y  KRISHNAN  will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Chairman  of  Electrici-
 ty  Board  from  several  States  in  the
 country  have  requested  the  Central
 Gqvernment  that  power  production
 schemes,  submitted  by  the  States  to
 tie  Central  Government  during  the
 current  year  be  approved  expedi-
 thously;

 (b)  whether  they  have  also  reques- ted  Central  Government  to  help  those
 States  which  financially  are  not  in  a
 position  to  amplement  the  approved schemes  during  the  current  year;  and

 (c)  if  so,  the  decision  taken  by
 Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD)  (a).  All  schemes  included
 m  the  State  Sector  of  Filth  Plan  ex-
 cept  a  few  which  total  up  to  about
 690  MW,  have  been  sanctioned  These
 schemes  have  been  held  up  either  be-
 cause  of  inter-State  aspects  or  because
 arrangments  for  fuel  have  yet  to  be
 finalised.  Chairman  of  a  few  State
 Electricaty  Boards  have  been  pressing
 for  the  clearance  of  thes  schemes,  a3
 well  as  of  some  others  which  are  not
 included  in  the  Fifth  Plan.
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 (b)  and  (c).  Requests  have  been
 recetved  for  additional  allocations  for
 power  projects  from  some  States.
 These  would  be  examined  in  the  con-
 text  of  the  availability  of  resources
 and  the  progress  of  implementation
 achieved  during  the  course  of  the

 year.  .  #  #  a

 Supply  ef  Diesel  Oil  and  other  Lubri-
 cants  to  N.C.D.C.  Coal  Fields

 882l.  SHRI  RANA  BAHADUR
 SINGH:  Wil)  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased

 to  state:

 (a)  the  quantity  of  daly  consump-
 tion  of  the  N.C.D.C.  coal  fields  of
 Sangrauli  in  Madhya  Pradesh  of  diesel
 oi]  and  lubricants  in  their  total  ope-
 rations;

 (b)  the  Depot  from  which  thig  large
 demand  is  being  met  at  present;

 (c)  the  distance  of  this  depot  from
 these  coal  mines;

 (d)  whether  Government  propose
 to  open  a  depot  at  Morwa  in  Sangrauli
 oal  field;  and

 (e)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Daily  consumption  of
 high  speed  diesel  oil  and  jubricants
 for  Jhinggrdah  and  Gorb:  mines  in

 Sangraull
 coal  fields  has  been  as  un-

 rr.

 HSD.  O  8,533  litres

 Lubricants  1,408  litres

 (b)  These  supplies  are  made  at
 present  from  Mughalsarai  depot.

 te).  About  75  kilometers.

 (d)  and  (e).  The  consumption  in
 Sangrauli  coal  fields  is  not  large  enou-
 जीप  as  yet  for  opening  a  new  depot. Coal  Mining  Authority  has.  however,
 Suggested  setting  up  a  depot  in  San-
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 grauli  area  in  the  IOC  which  is  re-
 ceiving  TOC’s  consideration.

 Production  of  Raw  Petroleum  Coke  in
 Barauni  Refinery

 8822.  SHRI  TRIDIB  CHAUDHURI:
 SHRI  N.  SREEKANTAN

 NAIR:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS
 be  pleased  to  state:

 (a)  the  total  annual  production  of
 raw  petroleum  coke  in  the  Barauni
 Refinery  in  1972,  973  and  during  the
 Ist  quarter  of  ‘1974;

 (b)  what  is  the  total  annual  capa-
 city  of  production  of  calcinated  pet-
 roleum  coke  in  the  calcination  plant
 of  IOC  at  Barauni  and  the  quantity
 of  calcined  petroleum  coke  actually
 produceg  there  in  1972,  973  and  974
 (ist  quarter);

 (९०)  total  accumulated  stock  or  raw
 petroleum  coke  lying  wunutilised  at
 Barauni;  and

 (d)  whether  more  than  40,000  ton-
 nes  of  the  accumulated  stocks  of  raw
 petroleum  coke  in  Barauni  have  be-
 come  highly  contaminated  and  cannot
 be  utilizea  for  any  purpose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  The  total  annual  pro-
 duction  of  raw  petroleum  coke  (in-
 cluding  the  Raw  petroleum  coke  pro-
 cessed  in  the  Coke  Calcination  Plant
 at  Barauni  Refinery)  since  972  is  as
 follows:

 Year  Total  production
 Raw  petroleum
 Coke  (in  tonnes)

 w972.  37057

 3973  837२0

 Ist  quarter  of  7974  (January-
 March)  25028
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 (b)  Barauni’s  Coke  Calcination
 Plant  is  designed  to  process  60,000
 tonnes/vear  of  raw  petroleum  cole.
 The  design  guarantees  a  yield  of  66.6
 per  cent  to  75  per  cent  of  calcined
 petroleum  coke,  an  don  this  basis  the
 yield  works  out  to  40,000  to  45,000
 tonnes/year,  depending  on  the  quality
 of  feed  The  nef  produtcion  of  calcin-
 ed  petroleum  coke  since  972  is  as
 under:

 सनम

 Year  Net  producton  of
 Calcined  petroleum
 Coke  (in  tonnes)

 3972  22603
 7973  ¥6204
 Ist  Quarter  ot  3974  (January-

 March)  T00%3

 (c)  The  total  stock  of  raw  petro-
 leum  coke  at  Baraum  5  50000  to
 60.000  tonnes  at  present.

 (d)  No  छाए  In  view  of  the  high
 imventory  of  coke  at  Baraun:  Refinery,
 raw  petroleum  ccke  had  to  be  stocked
 at  several  places  on  the  ground  besid-
 es  the  pucea  platform,  The  bottom
 lavers  of  some  heaps  on  ground  are
 hkely  to  get  contaminated  with  mud,
 dust  etc,  but  thie  quantitv  3°  consi-
 dered  to  be  smal]  It  may  however
 be  mentioned  that  while  ash  content
 stipulations  are  stringent  m  case  of
 raw  petroleum  coke  required  for  cal-
 cina‘  on  purposes,  the  limit  of  ash
 acceptable  for  many  other  industrial
 uses  like  cartnde  industrv  38  much
 Ingher.

 घाधरा  नदी  पर  मांझी  तथा  तुर्कों  (र  रेलवे

 पुल  का  बनाया  जानता

 8823.  भी  चण्डिका  प्रसाद:  क्‍या  रेख
 सली  यह  बताने  की  कृपा  करेंगे  कि

 (फ)  उत्तर  प्रदेश  और  बिहार  की  सीमा
 पर  घाघरा  नदी  पर  स्थित  मालिनी  तथा  तुर ती पार

 का  रेलवे  पुण  कितने  वर्ष  पुराना  है  ;
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 (छ)  क्‍या  राज्य  सरकार  इलाको,  रेल

 ब  सडक  पुल  में  बदलने  की  मांग  कर  रही  है;
 कौर

 neem

 (ग)  यदि  हां,  तो  इस  पुल  का  विस्तार
 करने  में  रेल  मंत्रालय  को  क्या  कठिनाई है  अथक

 बिहार में  अनेक  पुत्र  पहले  ही बनाये  जा  चुके  हैं
 ?

 रेल  संजा लय  में  उपनी  (जी  शाहिद
 हमको  कुरैशी):  (क)  माझी  कौर  बुलबुला
 स्टेशनों  क ेबीच  घाघरा  नदी  पर  रेलवे  पुल  62
 बचे  पुराना  है।  सुर्ती पार  और  बेचारा  रोड
 स्टेशनों  के  बीच  इसी  नदी पर  दूसरा  पूल  7
 वर्ष  पुराना  है।

 (ख)  और  (ग)  रेलवे  फुलों  का  निर्माण

 मुख्यत  रेल  यातायात  के  लिए  किया  जाता  है।
 इन  पुलों  के  ऊपर  सड़क  या यात  पार  करने

 की  सुविधा  सामान्यता  नहीं  बल्कि  केवल

 आपवादिक  मामलो  में  प्रदान  की  जाती  है  जब

 कि  सड़क  प्राचीन  रंग  ।  राज्य  सरकार  द्वारा

 बिजेश  रूप  से  इस  प्रक।र  व  सुविधा
 के  जिए  शतक  या  कता  हैं  शार

 लागत  का  वा  थ  ना  हिस्सा  बहन  बने  वा

 बचन  दिया  जाता  है  बीते  ऐसी  व्यवस्था  झम्यथा

 व्यावहारिक  पायी  काएं  |  माझी  शोर

 बुनुल्हा  के  बीच  तथा  तुर्तीोपार  =  शौर

 मे  तथा।  राह  स्टेशन  कब्र  थ  ब्रा  नंद,

 पर  दोनो  पुलों  का  निर्माण  केबल  रेस  यातायात

 ढोने  के  लिए  ही  रेख  के  रूप  में  किग्रा  गया  है।

 इसक  भ्रतिरिक्न  सड़क  यातायात  इन  पूला

 से  नही  हो  सहता  t  अन्यथा  इन  दोनों  पुल।

 की  हालत  दुरस्त  है घौर  इन  समय  ये  डरो  के

 बदलने की  आवश्यकता  सहीं  है।  राज्य  सरकार
 को  इस  स्थिति  से  क...  करा  दिया  गया  है!
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 were  प्रदेश  के  |  जिलों  में  छोटी  लाइनों
 को  बड़ी  लाइनों  में  बदलना

 8824.  भरी  असिक  पसार  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गया  उत्तर  प्रदेश  के  पूर्वी  जिले
 विशेषकर  वाराणसी  कौर  छपरा  में  छोटी
 लाईनां  में  बदलने  का  इस  वर्ष  कोई  प्रस्ताव  है  ;

 (ख)  इन  छोटी  लाइनों  को  बड़ी
 लाइनों  मे  कब  बदला  जायगा  ;

 (गे)  क्या  उत्तार  प्रदेश  के  पूर्वी
 जिलों  के  दौरों  के  समय  उन  के  सामने  यह
 बात  उठायी  गयी  थी  कि  बेलसरा  रोड  से

 सिकंदरा पुर  होकर  मनिन्दर-बिलिया  तक  नई
 रेल  लाइन  बिछाई  जानी  चाहिए  तथा  बेलसरा
 रोड  से  नगरा  होकर  रसरा  तक  दूसरी  लाइन
 बिछाई  जानी  चाहिए;  और

 घ)  क्या  उन्होंने  इस  बारे  में  कोई
 झाएवासन  दिया  था  और  यदि  हां,  तो  सब  तक

 इन  लाइनों  को  न  बिछाये  जाने  के  क्‍या  कारण

 हैं  ौर  इन  लाइनों  को  कह  तक  बिछ  था  जाएगा

 रेल  मंत्रालय  में  उपमंत्री  (श्री  सम्भव
 शफी  कुरेशी )  (क)  भर  ख)  “इस  क्षेत्र
 में  रेलवे  वी  मीटर  लाइन  ब्रिघछी हे  लगी  छोटी
 दिन  1  बाराबकी-समस्तीपुर  लाइन  जिसका

 झधिवाश  भाग  पूर्वी  उत्तर  प्रदेश  मे  पढता  है
 और  जो  छपरा  से  हू  र  गुजरती  है,  के  सामान-
 परिवर्तन  का  काम  पहले  से  ही  हो  रहा  है।
 आशा  है,  यह  काम  अप्रेल,  2977  तक  पूरा
 हो  जाएगा।  वाराणसी-चटनी  मीटर  लाइन
 खण्ड  को  बड़ी  लाइन  में  बदलने  के  प्रश्न  पर
 भी  विचार  किया  गया  था  लेकिन  सर्वक्षण
 रिपोर्टों  की  जाच  से  पता  चला  था  कि  इस
 सामान-परिवर्तन  की  तत्काल  झ्रावश्यकता  नहीं
 है।  इलाहाबाद-बाराणसी मीटर  इन  खण्ड
 को  बड़ी  लाइन  मे  बदलने हेतु  इंजीनियरिंग  एवं
 यातायात  सर्वेक्षण  के  लिए  i974-75  के
 बजट  में  व्यवस्था  की  गयी  है।  प्रस्तावित
 सर्वेक्षणों  के  पूरा  होने  पर  इस  योजना  पर  धागे
 विदा  र  किया  जाएगा।  घन  की  कठिनाई  के
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 कारण  केवल  उन्ही  प्रमुख  मीटर  लाइन  खडों
 के  आमान  परिवर्तन  पर  विचार  किया  जा  रहा
 है  जो  संतृप्त  अवस्था  में  पंहुच  चुके  है।  प्रति
 इस  क्षेत्र  के  वाराणसी-फंफना-बालिया-छपरा
 कौर  इन्दिरा-बलिया  जसे  अन्य  खण्डों  के सामान
 परिवर्तन  पर  भ्र भी  विचार  नही  किया  गया  है।

 (ग)  कौर  (च)  इस  क्षेत्र  में बैल से रे रोड
 ग्राम  का  कोई  स्थान  नही  है।  सब्भतः  भ्रामक
 बिल थारा  रोड  स्टेशन  से  हैं  जो  पूर्वोत्तर  रेलवे
 के  वाराणसी-चटनी  मीटर  लाइन  खण्ड  पर
 स्थित  है।  इस  क्षेत्र  में  रेलवे  लाइनों  विशेष
 रुप  से  नगारा  के  रास्ते  बिलथारा  रोड  से
 रिसड़ा  तक  एक  नयी  लाइन  बनाने  के  लिए
 अभ्यावेदन  प्राप्त  हुए  है।  लेकिन  नयी  लाइनों

 के  लिए  उपलब्ध राशि  बहुत  कम  है  कौर  वह  बड़ी
 मुश्किल  से  चालू  कामों  को  पूरा  करने  और

 महत्वपूर्ण  क्षेत्र  से सम्बन्धित  अन्य  परियोजनाओं
 के  लिए  ही  पर्याप्त  होगी,  इसलिए  इस  क्षेत्र  की
 प्रस्तावित  लाइनों  को  बेहतर  दिनों  की  प्रतीक्षा
 करनी  होगी।

 चुकी  नगारा  के  रास्त  वीरज़ारा  रोड  और
 रसाले  बीच  इब ट्री  1  लाइन  बनाने
 पर  भी  विवार  नहा  किया  जा  रहा  हे,  इसलिए
 इन  स्टेशनों  क  बोच  दोहरी  लादन  बिछाने  का
 प्रश्न  नहीं  उठता।

 पूर्व  रेलवे  के  स्थानों  पर  पेय  जस  की
 व्यवस्था

 8825.  शमी  अमरीका  प्रसाद  :  क्या  रेल

 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  पूर्व  रैना  के  प्रत्येक  स्टेशन
 पर  पेय-ऊ  े  एवं  पानी  पिलाने  वालों  की  पर्याप्त
 व्यवस्था  नहीं  है  श्लोक  यदि  हम  तो  ऐसी  व्यवस्था
 बर्ने  का-ए  ब्या  बार्यबाही  की  जा  रही  है?

 रेल  मंत्रालय  में  उप मंत्रो  (भी  भस्म
 फी  कुरेझनी): पव |  रेलवे  के  सभी  स्टेशनों

 पर  पेय  जिसकी की  पर्याप्त  व्यवस्था  है।
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 बलिया  (पूर्वोत्तर  रेलवे)  में  रेलवे  सींग  पर

 झावर  ब्रिज  तथा  अन् डर  ब्रज  का  निर्माण

 8826.  श्री  चन्द्रिका  प्रसाद  :क्या  रेल

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उनके  मंत्रालय  में  आज  से  पांच

 वर्ष  पूर्व  पूर्वोत्तर  रेलवे  के  बलिया  रेलवे  +  नर्सिंग

 पर  ओवर  ब्रिज  और  अंडरब्रिज  बनाने  की

 स्वीकृति  दी  थी  और  राज्य  सरकार  ने  भी  अपना

 हिस्सा  देना  स्वीकार  किया  था  ;  और

 (@)  उक्त  पुल  कब  तक  क्‍यों  नही  बने

 और  उनके  कब  तक  बन  जाने  की  सम्भावना

 है?

 रेल  मंत्रालय  में  उपमंत्री  (श्री  मुहम्मद
 शफी  कुरेशी)  :  (क)  जी  नहीं।

 (@)  प्रश्न  नहीं  उठता  |

 Boycot  of  Sessions  Courts  by  Advo-
 cates  in  Delhi

 8827.  SHRI-  NAWAL  KISHORE
 SHARMA:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  the  advoctes  in  Delhi
 Courts  have  boycotteq  Sessions  Courts
 in  Delhi;

 (b)  if  so,  their  main  demands  and
 he  extent  to  which  Government  are
 sonsidering  to  meet  them;

 (c)  whether  such  demands  have  also
 been  received  from  the  advocates  from
 the  various  parts  of  the  country;  and

 (a)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 मे.  R.  GOKHALE):  (a)  and  (b).  It
 is  understood  that  the  advocates  boy-
 cotted  the  District  and  Subordinate
 Courts  of  Delhi  on  6th  April  and  20th
 April,  1974,  which  were  Saturdays.
 The  Delhi  Bar  Association  passed  a

 fat  ibis  OV,  Avist  WF  eee  satlboweiu  a  i  rd

 resolution  on  29th  March,  1974,  ask-
 ing  for  the  observance  of  Saturdays
 as  complete  holidays  and  intimated
 that  if  their  demand  was  not  conced-
 ed  by  the  5th  April.  1974,  the  mem-
 bers  of  the  Bar  will  abstain  from
 putting  in  appearance  before  the
 Courts  on  Saturdays  thereafter.  After
 the  resolution  of  the  Delhi  Bar  Asso-
 ciation  was  requested  in  the  circums-
 Court  and  some  representatives  of  the
 said  Association  had  met  the  Chief
 Justice,  Delhi  High  Court,  the  Presi-
 dent  of  the  said  Association  was  in-
 formed  by  the  High  Court  that  the
 matter.  requires  to  be  examined  in
 the  context  of  the  huge  arrears  and
 old  cases  pending  in  Courts  and
 heavy  fresh  inStitutions  ang  that  it  is
 likely  to  take  some  time.  The  Asso-
 ciation  was  requested  in  the  circums-
 tances  to  reconsider  their  decision.
 As  the  matter  involves  a  question
 of  general  policy  having  far  reaching
 implications,  it  is  being  considered  by
 the  High  Court.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 Tamil  Nadu  Government  request  for
 Sethusamudram  Scheme  in  Fifth  Plan

 8828.  SHRI  B.  S.  MURTHY:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  Tamil  Nadu  Gov-
 ernment  is  pressing  the  Centre  to  take
 up  the  Sethusamudram  Scheme  in
 the  Fifth  Five  Year  Plan;

 (b)  whether  any  discussions  have
 been  held  with  the-  State  Government
 on  this;  and

 (c)  if  so,  the  results  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  There  has  been  no  meeting
 recently  between  the  officials  of  the
 State  Government  and  the  Centre.

 (९)  Does  not  arise,
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 Representation  from  Finger  Print
 Examiners  of  Railways  for  better

 scales  of  Pay

 8829.  SHRI  PANNA  LAL  BARU-
 PAL:  Will  the  Minister  of  RAIL-
 WAYS  ‘be  pleased  to  state:

 (a)  whether  Railway  Board  have
 received  representations  from  the  va-
 rious  Finger  Print  Examinerg  of  the
 Railways  in  the  year  974  for  better
 scales  of  pay;  and

 (b)  if  so,  what  action  has  been  taken
 by  the  Railway  Ministry  ang  the  pro- bable  date  by  which  final  decision

 “will  be  taken?

 THE  DEPUTY  MINISTER  IN’  THE
 MINISTRY  OF  RAILWAYS  (SHRI MOHD.  SHAFI  QURESHRI):  (a)  Yes.

 (b)  The  revised  Pay  scales  recom- mended  by  the,  Pay  Commission  for
 Finger  Print  Examiners  have  been
 accepted  by  Government.  It  is  not
 proposed  to  modify  these  scales,  which have  been  already  notified.

 Agreements  with  different  countries
 for  Crude  Oil

 8830.  SHRI  SAMAR  GUHA:  wil
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  facts  about  recent  asreements
 entered  into  with  different  oil  produc-
 ing  countries  fo;  import  and  payment for  crude;

 (b)  whether  the  extent  of  pressure on  Indian  fereiga  exchange  will  be
 Jessened  during  the  years  1974-75
 and  1975-76;

 (c)  the  extend  of  expenditure  for
 crude  export  likely  to  be  reduced
 due  to  such  agreements  with  Iran,
 Iraq  and  other  countries;  and

 “(d)  whether  price  of  crude  products
 ‘will  be  revalued  on  the  basis  of  such
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 relief  on  foreign  exchange  expendi-
 ture?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF.  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN):  (a)  Bi-lateral  arrangements
 have  been  entered  into  with  Iraq  and
 Iran  for  the  supply  of  crude  oil  on
 deferred  payments  basis.  It  is  not  in
 the  public  interest  to  disclose  the  de-
 tails  thereof.  .

 (b)  and  (c).  There  is  no  reduction
 in  the  expenditure  on  crude  imports.
 However  for  the  period  for  which
 deferred  payment  facilities  have  been
 provided  the  pressure  on  foreign
 exchange  resources  will  be  lessened
 to  the  extent  of  credit  facilities
 available.

 (d)  The  price  of  petroleum  products will  not  be  affected  on  this  account.

 Amount  of  demmurage  paid  to  Rail-
 Ways  during  97l—%73

 883l.  SHRI  SAMAR  -GUHA:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  the  total  amount  of  demmurage
 paid  to  the  Railways  for  delay  in
 ur‘eading  of  goods  wagons  curing  the
 years  97l—73;

 (bd)  whether  any  action  is  being
 ta’cen  for  delay  due  to  deliberate  ma-
 nipulation  by  traders  and  business-
 men;.

 (c)  if  80,  the  salient  features  there-
 of:

 (d)  whether  other  causes  of  bottle-
 necks  regarding  movements  of  rail-
 way  wagons  have  been  ascertained;

 (e)  if  so,  the  gist  thereof;  and

 (f)  measures  adopted  to  ensure  free
 movements  of  wagons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYs  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  The
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 information  is  being.  collected  and
 will  be  laid  no  the  table  of  the  Sabha.

 (b)  and  (c).  (i)  The  rates  of
 demurrage  charge  have  been  enhanced
 with  effect  from  1-12-1972  to  make
 them  more  stringent;

 (ii)  The  Indian  Railways  Act  has
 been  amended  to  reduce  the  Railways’
 liability  as  a  ‘bailee’  for  loss  and
 damage  from  30  days  to  7  days  after
 termination  of  transit.

 (iii)  The  consignees  are  contacted
 and  persuaded  to  take  delivery  and  to
 remove  the  goods  from  stations.

 (d)  Yes.

 (e)  and  (f).  (i)  Temporary  bottle-
 necks  are  created  as  a  direct  result
 of  accidents,  breaches,  civi]  distur-
 bances  and  strikes  etc.  These  are
 removed  soon  after  the  cause  is
 eliminated.

 (ii)  A  change  in  pattern  of  move-
 ment  can  result  in  transport  bottle-
 necks  due  to  inadequate  line  capacity.
 Plenning  end  execution  of  line  capacity
 works  to  cater  for  such  additional
 movements  is  a  continuous  feature  of
 railway  working.

 Setting  up  of  a  High  Power  Committee
 on  power  crisis

 8832.  SHRI  SAMAR  GUHA,.  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleaseg  to  state  :

 (a)  whether  any  high-power  com-
 mittee  hag  been  set  up  to  find  out  the
 basic  causes  for  the  existing  power
 crisig  in  the  country;

 (b)  if  not,  whether  Government
 have  made  such  assessment;  and

 (c)  if  so,  the  facts  about  the  basic
 causes  loading  to-the  present  power
 crisis  in  the  country?
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 THE  DEPUTY  MINISTER  IN  THB.
 MINISTRY  OF  IRRIGAION  AND
 POWER  (SHRI  SIDDHESHWAR  PRA-
 SAD):  (a)  No,  Sir.

 (b)  and  (c).  The  Ministry  of  Irri-
 gation  and  Power,  in  consultation.  with
 the  CW&PC,  is  constantly  reviewing
 the  power  supply  position  in  the
 country,  assessing  the  causes  for  power
 shortages  and  devising  remedial.
 measures.  The  basic  causes  for  the
 present  power  shortage  are:

 (l)  Shortfall  of  54%  in  achieving
 IV  Plan  target  for  additional
 generating  capacity;

 “
 (2)  Reduced  plant  availability  due-

 to  non-availability  of  spare  parts
 appropriate  quality  of  coal  and
 trained  technical  personnel;

 (3)  Delay  in  completion  of  some
 of  the  inter-State  and  other  trans-
 mission  lines;  and

 (4)  Failure  of  rains  in  the  catch-
 ment  areas  of  some  hydro-electric
 projects.

 Coordination  betwee,  the  Ministries
 ५६  RailWays  and  Transport  and  Ship-

 ping

 8833.  SHRI  B.  S.  MURTHY:  Will
 the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  any  steps  are  being
 considered  jointly  by  his  Ministry
 with  Transport  and  Shipping  Depart-
 ments  for  coordination  wherever  it  is-
 possible;  and

 (b)  if  so,  the  results  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI.
 MOHD.  SHAFI  QURESHI):'  (a)  and:
 (b).  Some  of  the  steps  suggested  by
 the  Ministry  of  Railways  to  the  Mi--
 nistry  of  Shipping  and  transport  for
 the  purpose  of  achieving  Rail-Road.
 Coordination  which  are  at  present
 under  their  consideration  are  indicated
 below:—
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 (1)  State  Governments  being
 asked  to  give  priority  to  the
 provisions  of  link  roads  to  connect
 Railway  Stations  with  the  interior
 areas.—The  Ministry  of  Shipping
 and  Transport  have  written  to  the
 State  Governments  accordingly.

 (2)  Action  being  processed  to
 amend  Section  44(2)  of  the  Motor
 Vehicles  Act  39  to  permit  represen-
 tation  of  Central  Government  (Rail-
 ways)  in  the  Regional/  State
 Transport  Authorities,

 (3)  Securing  by  the  Railways  of
 representation  on  some  ०0  the
 Transport  Advisory  Committees/
 Boards  formed  by  some  of  the  State
 Governments.

 (4)  State  Governments  being
 asked  to  form  Transport  Develop-
 ment  Councils  at  the  State  level  on
 the  lines  of  the  Transport  Develop-
 ment  Council  at  the  centre,  in  which
 Railways  should  also  get  representa-
 tion.  The  Ministry  of  Shipping  and
 Transport  have  advised  the  State
 Governments  in  this  case  also.

 (5)  Strengthening  the  Inter-State
 ‘Transport  Commission  and  _  dele-
 gating  to  it  powers  to  grant,  revoke,
 or  suspend  or  counter-sign  any
 permit  under  Section  63  A(2)  (d)  of
 Motor  Vehicles  Act.  This  is  being
 opposed  by  the  State  Governments.

 Railway  lines  in  Andhra  Pradesh
 conforming  to  All  India  average

 8834.  SHRI  8.  5.  MURTHY:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state.

 (a)  whether  all  railway  lines  in
 -Andhra  Pradesh  conform  to  the  all-
 India  average;  and

 (b)  if  not,  the  reasons  for  the  same
 and  the  steps  to  be  taken  to  clear
 the  backlog?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 ‘MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.  The  route  kilometres  of  Railway
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 lines  per  lakh  of  population  in  Andhra
 Pradesh  is  0.9  as  against  the  all-India
 average  of  ‘11.0.

 (b)  Does  not  arise.

 Extension  of  Railway  line  from
 Gandhidham  to  Lakhpat  via  Mandvi
 and  conversion  of  Gandhidham  to

 Bhuj  metre  gauge  tg  broad  gauge

 8835.  DR.  MAHIPATRAY  MEHTA:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  whether  surveys
 for  extension  of  railway-line  from
 Gandhidham  to  Lakhpat  via  Mandvi
 and  conversion  of  metre-gauge  +o
 broad-gauge  railway  line  from
 Gandhidham  to  Bhuj  wil]  be  comple- ‘ted  long  before  and  when  these  pro-
 jects  will  be  taken  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  Surveys
 reports  for  the  construction  of  Gandhi-
 dham-Lakhpat  new  M.G./B.G.  railway
 line  via  Mandvi  including  an  alerna-
 tive  involving  conversion  of  Gandhi-
 dham-Bhuj  M.G.  section  to  B.G.,  are”
 under  examination.  A  final  decision
 regarding  taking  up  of  the  projects  for
 construction  will  be  taken  after  the
 examination  of  the  reports  is  comple-
 ted.

 Petroleum  deposits  in  Masulipatam
 and  Repalle  areas

 8836.  SHRI  8.  5.  MURTHY:  Will  the
 Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state:

 (a)  whether  any  scientific  study
 has  been  made  to  find  out  petroleum
 deposits  in  Masulipatam  and  Repalle
 areas  and  the  Sea  coast  in  these  areas;
 and

 (b)  if  so,  the  results  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN):  (a)  Yes,  Sir.
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 (b)  The  geological  and  geophysical
 surveys,  shallow  drilling  and  gravity
 magnetic  surveys  conducted  have  not
 so  far  led  to  the  discovery  or  possible
 presence  of  petroleum  deposits  in  these
 areas.  The  work  for  oil  exploration  is
 continuing.

 Report  of  Russia  offshore  Seismic  ex-
 pedition,  967

 8837.  SHRI  8.  S.  MURTHY:  Will  the
 Ministery  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state

 (a)  whether  the  Report  of  Russian
 Offshore  Seismic  Expedition  967  has
 been  critically  studied;  and

 (b)  if  so,  the  important  areas  selec-
 ted  for  further  seismic  investigation
 for  digging  wells  for  extraction  of  oil
 and  gas?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN):  (a)  Yes,  Sir.

 (b)  Further  seismic  investigation
 using  modern  and  sophisticated  tech-
 niques  hag  been  carried  out  in  the
 southern  part  of  the  Guif  of  Cambay
 and  its  adjoining  Arabian  sea  where
 structural  indications.  were  obtained
 during  the  Russion  offshore  seismic
 during  the  Russian  offshore  seismic
 expedition.  Several  locations  for
 exploratory  drilling  have  been  released
 based  on  the  results  of  these  surveys,
 two  of  which  have  already  been
 drilled.  The  other  important  areas
 which  would  need  further  seismic
 investigation  on  the  basis  of  the
 results  of  the  Soviet  seismic  expedition
 in  the  Indian  Continental  shelf  are,  the
 western  part  o:  the  Gulf  of  Cutch  and
 the  adjoining  Arabian  sea,  the  area  oif
 Kathiawar  Coast,  the  area  south  of
 Bombay  in  the  Arabian  sea,  the  Palk
 Strait,  the  area  off  the  Coromondal
 coast  and  the  Bengal  and  Mahanadi
 shelf  area.  To  carry  out  these
 investigations,  ONGC  have  already
 ordered  a.  ‘fully  equipped  seismic
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 survey  ship  which  is  expected  to  be
 delivered  in  early  1975.

 Relief  to  Appendix  2  IREM  staff
 reverted  in  excess  of  quota  (Western

 Railway)

 8838.  DR.  KARNI  SINGH  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 ‘state:

 (a)  whether  as  a  consequence  of
 promotion  of  senior  suitable  staff  in
 25  per  cent  quota  against  leave  vacan-
 cies,  in  the  posts  of  Clerks  grade  I  in
 the  Traffic  Accounts  Office  and  F.T.A.
 Office,  Western  Railway,  Ajmer  and
 Delhi  respectively  Appendix  2  IREM
 qualified  staff  promoted  in  their  own
 quota  from  1-4-68  onwards  were  re-
 verted  On  expiry  of  leave  vacancies;

 (b)  whether  the  above
 has  since  been  stopped
 from  what  date;  and

 irregularity-
 and  if  so,

 (c)  what  relief  has  been  given  to  the
 Appendix  2  IREM  staff  reverted  in
 excess  of  their  quota?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No
 reversions  have  taken  place  as  a  con-
 sequence  of  promotion  of  senior  suit-
 able  staff  in  25%  quota.

 (b)  and  (c).  Do  not  arise.

 Entry  of  R.P.F.  Personnel  into  Parcel
 clerks  residences  at  Kalka  Station

 8839.  SHRI  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  some  R.P.F.  Personnel
 entereg  into  the  residences  of  some
 Parcel  Clerks  at  Kalka  station  dur-
 ing  January-February,  974  and  for-
 cibly  removed  some  valuable  articles;

 (b)  whether  representations  by
 such  -staff  to  higher  authorities  were
 lodged  by  telegrams!Memorandum,
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 (c)  if  so,  whether  Government  pro-
 pose  to  order  institution  of  criminal
 proceedings  against  such  R.P.F.  Per-
 sonnel;  and

 (d)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN.  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (0).  A  Complaint  has  been  received
 that  on  the  night  of  25/26  January,
 i974  lwo  R.P.F.  Rakshaks  who  had
 apprehendeg  Shri  Ghanshyam  Nath
 Parcel  Clerk  of  Kalka  while  he  was
 illegally  carrying  Railway  coal  stolen
 from  an  engine,  accompanied  him  to
 his  residence  and  extorted  two  wrist
 watches  and  gold  ear  rings  to  let  him
 off.

 [ORY  and  (d).  Unfortunately,  no
 crimina]  proceedings  could  be  insti-
 tuted  on  account  of  inadequacy  of
 evidence  against  the  Rakshaks.  How-
 ever,  on  the  basis  of  enquiries
 conducted  by  a  Superior  Officer  of  the
 RPF,  charge  sheets  for  imposition  of
 major  penalities  have  been  ordered  to
 be  issued  against  one  Sub-Inspector
 and  three  Rakshaks.

 छतर  पुर  जिला  (स०  प्रणय  में  रंगवान  बांध

 से  नहर  के  विस्तार  का  कार्य

 8840.  श्री  नाथू  राम  अहिरवार  :  क्‍या

 सिचाई  और  विद्युत  मंत्री  यह  बताने  की  कना

 करेंगे  कि  :

 (क)  छतरपुर  जिला  मध्य  प्रदेश  में

 रंग वान  बांध  से  नहर  के  विस्तार  के  कार्य  की

 क्या  प्रगति  है;  और

 (ख)  इस  नहर  का  निर्माण  कार्य  कब

 तक  पूरा  हो  जायगा  ।

 सिंचाई  और  विद्युत  मंत्रालय  में

 उपमंत्री  (श्री  सिद्धेश्वर  प्रसाद)  :

 (क)  और  (ख).  यह  परियोजना  अभी

 निर्माण  की  प्रारम्भिक  अवस्था  में  है  और

 इसके  पांचवी  योजना  के  अंत  तक  पूर्ण  होने

 की  संभावना  है  t
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 Construction  of  Upper  Sakri  Dam  in
 Bihar

 8841.  SHRI  CHAPALENDU  BHAT-
 TACHARYYIA:  Will  the  Minister  of
 IRRIGATION  AND  POWER  be  pleased
 to  state:

 (a)  the  objectives  for  which  the
 scheme  of  Upper  Sakri  Dam  ip  P.S.
 Ganwan,  Bihar  was  originally  framed,
 the  agency  through  which  the  Dam
 is  going  to  be  constructed  and  its  esti-
 mated  cost;

 (b)  the  total  area  in  acres  in  Gaya
 and  Monghyr  Districts  which  will  be
 benefited  by  the  scheme;  and

 (c)  the  total  area  in’  acres  and
 number  of  villages  and  number  of
 mica  mines  which  wil)  be  submerged
 by  this  proposed  Dam  and  number  of
 estimated  oustees  as  a  result  thereof?

 THE  DEPUTY  MINISTER  IN
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR
 PRASAD):  (a)  During  the  Hathia

 THE

 “periog  there  is  shortage  of  water  in
 the  present  Sakrt  Irrigation  system.
 In  order  to  solve  this.  problem  and
 also  to  provide  assured  irrigation  ta
 additional  areas’  the  Government  of
 Bihar  -are  investigating  a  storage
 scheme.  Field  investigations  for  the
 Upper  Sakri  Reservoir  Scheme  are  in
 progress  and  are  expected  to  be  com-
 pleted  early  next  year.  The  esti-
 mated  cost  of  the  scheme  is  about
 Rs.  2  crores.

 (b)  The  net  area  likely  to  be
 benefited  in  Gaya,  Patna  and  Monghyr
 districts  would  be  about  40,000  ha,

 (c)  Detailed  information  about  the
 area,  number  of  villages  and  mica
 mines,  if  any,  to  be  submerged  by  the
 proposed  reservoir  and  the  number  of
 oustees  will  be  known  only  after  the
 field  investigations,  including  geological
 investigations,  have  been  ‘completed
 and  the  detailed  report  finalised.
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  ISSLE  OF  NEWSIKINT  QLOTAS
 TO  FICTITIOUS  NEWSPAPERS  AND  PLRIODI-

 CALS

 MR.  SPEAKER’  Shri  Atal  Buhari
 Vajpayee

 SHRI  SAMAR  GUHA  (Conto)  Su,
 we  have  not  recerved  the  statement

 MR  SPEAKER  It  is  not  with  me
 also  नै

 शी  झील  बिहारी  वाजपेयी  (ग्वालियर)  -

 स्टेटमेंट  नहीं  मिना  हैँ  ।

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  I
 K  GUJRAL)  On  my  file  I  have  get
 a  cyclostyled  copy

 MR.  SPEAKER  Our  offie  has  not
 received  st  Perhaps  it  35  stall  in  your
 Ministry

 SHRI  I  K.  GUJRAL  I  am  very
 sorry  Sir  What  happened  was  that
 at  was  received  last  mght  and  we  could
 finalise  it  only  in  the  morning  The
 copies  maj  have  been  submitted  १  few
 minutes  ago

 MR  SPEAKER  There  is  no  use  the
 copies  being  submitted  just  now  At
 least  3६  should  come  ty  the  Speaker
 The  statement  hag  come  too  Jate

 SHRI  SAMAR  GUHA  It  can  be
 taken  up  in  the  afternoon

 MR  SPEAKER  Mr  Vajpayee

 भी  ह... द  बिहारी  बाजपेयी  :  में

 झविलस्लतीय  स्मोक  महत्व  के  निम्न  विषय

 की  और  सूचना  और  प्रसारण  मंत्री  वा

 पान  दिलाता  ह  कौर  प्रियंका  बरता  हूं  कि

 यह  हस  बार  में  एक  वक्तव्य  हें

 नेक  जाली  समाजारपत्ोों  तथा

 पत्रिकाओं  को  झल तारी  काम  का  कोटा
 दिये  जाने  के  समाचार”
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 SHRI  I.  K,  GUJRAL-  Newsprint
 quota  to  new  newspapers|periodical
 is  allotted  only  after  it  has  completed
 certain  formalities  These  are:
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 Firstly,  it  has  to  get  the  proposed
 title  of  the  publication  cleared  accord-
 ing  to  procedure  laid  down  in  the
 Press  and  Registration  of  Books  Act
 by  making  an  application  through  the
 district  authorities  in  whose  jurisdic-
 tion  the  place  of  publication  comes
 After  the  title  has  been  cleared,  the
 intending  publisher  has  to  file  a  dec-
 laration,  again  through  the  district
 authority  concerned,  for  bringing  out
 the  pubhcation

 Newsprint  allocation  to  newspaperal
 periodicals  ig  made  by  the  Chief  Con-
 troller  of  Imports  and  Exports  on  the
 recommendation  of  the  Registrar  of
 Newspaperg  in  accordance  with  the
 Newsprint  Allecatuon  Policy  announ-
 ced  in  the  form  of  a  Public  Nouce
 each  year  The  Registrar  of  News-
 papes  before  recommending  the
 newsprint  quota,  ensures  that  the
 Pitss  and  Registration  of  Books  Act
 formalities  have  been  crmpleted  No

 newsprint  quota  ह ल  alloted  to  &  newk-

 paper  periodical  until  these  formalitre  5
 have  been  completed

 Subject  to  the  provisions  of  the
 Newsprint  Allocation  Policy  in  a  given
 heensing  period,  the  presen*  practice
 33  to  allot  an  instsal  quota  of  news

 print  to  a  publisher  for  qa  proposed
 publication  also  In  the  case  of  2

 new  newspaper,
 equivalent  to  75  per
 of  the  fimported  newsprint
 tor  ia  to  be  furnished  by  the  publl-

 Where  a  publisher  applies  for  $

 हम  of  4000  tonnes  of  newsprint  oF
 wore.

 2  Receipt  for  a  valve
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 lisher  has  also  to  furnish  an  Income-

 tax  Verification  Certificate  or  Exemp-
 tion  Number  obtained  from  the  proper
 authority.

 Where  the  circulation  of  a  news-

 “paper  has  been  checkeg  by  a  Circula-
 tion  Team  of  the  Registrar  of  News-

 papers  and  assessed  at  a  figure  lower

 than  what  is  claimed,  the  lower  asses-

 ‘sed  circulation  is  taken  into  account

 in  calculating  its  newsprint  quota.
 Quota  already  issued  to  a  newspaper
 during  the  previous  two  licensing  pe-
 riods  is  also  readjusted  on  that  basis.

 It  hag  come  to  Government’s  notice
 that  some  publishers,  who  have  ob-

 tained  newsprint  quota  after  complet-
 ang  the  required  formalities,  have  not

 ome  out  with  their  publications.
 There  have  also  been  instances  of

 publications  in  receipt  of  quota  having

 been  subsequently  foung  to  be  non-

 existent.  Such  mal-practices  get

 -deteched  only  when  a  circulation
 4eam  of  the  Registrar  of  Newspapers
 undertakes  a  periodic  check  of  the

 place  of  publication  and  makes  a  ye.

 port,  or  a  specific  complaint  with:  do-

 -eoumentary  support  is  received.  When

 8  case  is  detected.  the  publisher  con-

 cerned  is  asked  to  account  for  the

 newsprint  quota  he  has  obtained,  If

 he  is  not  able  to  do  so,  the  case  is  re-

 ferred  for  investigation  to  the.  Enforce-~

 ‘ment  Branch  of  the  Office  of  the  Chief

 Controller  of  Imports  and  Exports.

 If,  in  order  to  prevent  such  mal-

 practices,  a  decision  were  to  be  taken

 not  to  issue  newsprint  quota  until

 -after  a  proposed  publication  has  been

 proved  to  be  in  existence  for  a  pres-
 _eribed  minimum  period,  bonafide  pub-

 lications  would  also  be  affected,  They

 would  have  a  genuine  grievance  that,
 -without  an  initial  allocation  of  news-

 -print,  it  would  not  be  possible  for

 them  to  come  -into  existence.  How-

 ever,  in  view  of  complaints  of  misuse,

 ‘the  procedure  for  allotment  of  news-

 ‘print  to  new  publications  is  under  re-

 -view  and  will  be  announced  in  the

 Newsprint  Allocation  Policy  for  the

 1974-75  licensing  year.

 VAISAKHA  10,  896  (SAKA)  fictitious  news-
 papers  etc.  (C.A.)..

 I  shoulg  like  to  assure  the  Honour-
 able  Members  that  Government  are
 painfully  conscious  of  the  resort  to
 misuse  of  newsprint  by  unscrupulous
 elements.  Instances  of  such  misuse,
 when  they  come  to  the  notice  of  Gov-
 ernment,  are  taken  up  for  appropriate
 investigation  and  action.  The  circula-
 tion  teams  of  the  Press  Registrar  are
 limited  in  number  and  normally  a
 place  of  publication  can  be  visited  and
 checked  only  once  in  three  years  or
 so.  To  make  the  circulation  cheeks
 more  effective,  it  was  decided  recently
 to  decentralise  the  system  ang  circu-
 lation  officers  have  now  been  posted
 one  each  at  the  regional  centres  of
 Bombay  (covering  the  western  region)
 Madras  (covering  the  Southern  re-

 gion).  Calcutta  (covering  the  eastern
 region)  and  Delhi  (covering  the  nor-
 thern  region).
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 The  evil,  however,  can  be  effectively
 checked  only  with  the  co-operation  of
 the  newspaper  industry  itself,  News-

 print  quotas  are  allotted  only  to  news-
 papers,  including  proposed  publica-
 tions,  and  any  misuse  of  quota  can
 enly  be  with  the  connivance  of  pub-
 lishers.  I  may  also  add  that  the  news

 published  in  ‘Economic  Times’.of  yes-
 terday  hag  been  taken  notice  of  and
 C.BI.  has  been  asked  to  conduct

 necesSary  investigation.

 SHRI  SAMAR  GUHA:  On  a  point  of
 order.  In  the  last  sentence,  it  has

 been  said....

 MR,  SPEAKER:  I  am  not  allowing
 any  point  of  order  during  call  atten-
 tion.  Your  name  is  already  there.
 When  your  turn  comes,  you  can  speak
 On  it.

 SHRI  SAMAR  GUHA:  This  is  quite
 relevant.

 MR.  SPEAKER:  When  your  name
 is  there  amongst  the  Members,  you
 can  put  forward  that  point.

 SHRI  SAMAR  GUHA:  I  want  to
 make  a  submission.  It  is  not  a  point
 of  order.  The  news  referred  to  other
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 {Shri  Samar  Guha]

 Officials  also  in  the  Ministry  of  Com-
 merce  as  also  of  the  STC  in  Bombay
 and  Delhi.  This  is  not  concerned
 only  with  the  Registrar  of  News-
 papers.  I  am  telling  that  this  does
 not  concern  only  the  Minister  of  In-
 formation  and  Broadcasting,  it  con-
 cerns  the  Minister  of  Commerce  also.
 That  is  my  point.

 MR.  SPEAKER:  Please  do  not  take
 the  time  of  the  House.

 SHRI  SAMAR  GUHA:  The  officials
 of  the  STC  and  the  Ministry  of  Com-
 merce  are  also  most  concerned.  You
 please  consider  whether  this  is  rele-
 vant  or  not.  He  is  concerned  only
 uptc  the  point  of  Registrar  of  News-
 papers.

 MR.  SPEAKER:  I  have  made  ob-
 servations  on  previous  occasions.  The
 only  Minister  to  whom  it  is  addressed
 replies  to  it.  The  Minister  who  _  ig
 addressed  in  the  present  case  is  Mr.

 I.  K.  Gujral.

 Now,  Shri  Vajpayee

 श्री  अटल  बिहारी  वाजपेयी.  गर

 कमसे  मिनिस्टर  यहां  होता  तो  अच्छा  होता  |

 अध्यक्ष  महोदय,  देश  में  अखबारी  कागज

 की  भारी  कमी  हो  गयी  है  1  परिणामस्वरूप

 एक  शौर  अखवार  अपनी  कीमतें  बड़ा  रहे  हैं

 दूसरी  और  अपने  पृष्ठों  की  संख्या  कम  करने  के

 लिए  विवश  हो  रहे  हैं।  जहां  तक  अखबारी
 कागज  का  सवाल  हैं  उस  का  उत्पादन  बढ़ाने  और

 आयात  इन  दोनों  क्षेत्रों  में  पूरी  तरह  पे

 विफल  रह  है।  म  उत्पादन  का  मामला

 इस  समय  उठाना  नहीं  चाहता  क्योंकि  वह  इस

 ध्यानाकर्षण  सूचना  से  जुड़ा  हुआ  नहीं
 हैं  ।

 लेकिन यह  स्पष्ट  है  कि  हम  अखबारी  कागज

 की  पैदा  वार  जितनी  बढानी  चाहिए  थी  अपने

 देश  में  उतनी  नहीं  बढा  सके  vl  जब  प्रश्न  जाता

 है  विदेशों  से  मांएं  जाने  वाले  कागज  का  और

 कागज  को  अपने  देश  में  ठीक  तरह  से  बांटने  का  t

 हम  लोगों  को  यह  पढ  कर  बड़ा  ताज्जुब

 हुआ  है  कि  कनाड़ा  के  बन्दरगाहों  पर  अखबारी

 करना  पड़ा  हुआ  है।  हजार  टन  और  शिपिंग

 APRIL  30,  974  fictitious  newspapers  203
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 का  रोटेशन  उसे  उठाने  से  इकार  कर  रहा  है

 क्योंकि  अखबारी  कागज  लाना  सस्ता  पड़ता

 है  ।  देश  में  अखबारों  कागज  की  कमी  है
 कौर  भारत  सरकार  के  मंत्रालय  इस  बारे  में

 कोई  एक  मिति  नहीं  भरथना  पा  रहे  हैं  यह
 बडे  खेद  का  विषय  है।  मैं  मंत्री  महोदय  से

 जानना  चाहूंगा  कि  यह  कहां  तक  ठीक  है  कि
 कनाडा में  खरोदा  हुआ  शअ्रखवारी  कागज  पड़ा

 हुआ  है  कौर  शिपिंग  कारपोरेशन  और  स्टेंट

 ट्रेडिंग  कारपोरेशन  आपस  में  झगड  रहे  हैं
 उधर  रोज  हमें  डेमेज  देना  पड  रहा  है  जो,

 महीने  में  2  लाख  रुपये  होगा  फोरन  एक्सचेन्ज
 के  रूप  में  ?

 अब  सवाल  यह  है  जो  कागज  देश  में
 आता  है  उसका  वितरण  कैसे  किया  जाता  है?
 मंत्री  महोदय  ने  कहा  कि  उसकी  प्रक्रिया  है।

 हम  उस  प्रक्रिया  के  अ्रनुसार  चलते  हैं।  उन्होंने

 यह  भी  माना  कि  इस  में  धांधलियां  हो  सकती  हैं
 लेकिन  मेरा  निवेदन  यह  हैं  कि  धांधलियों  के

 लिए  दरवाजा  तो  उन्होंने  ही  खोल  रखा  है।
 QL  फरवरी  973  को  एक  सवाल  के  ज्विाव

 में  सरकार  की  ओर  से  बताया  गया  था,  मैं  उद्धृत
 कर  रहा  हूं  :

 Newspapers  claiming  circulation
 of  2,000  copies  are  not  required  to
 submit  a  Chartereq  Accountant’s
 certificate  in  support  of  their  claim.

 आज  के  बयान  में  यह  वात  छिपाई  गई  है।
 इतना  ही  नहीं  यह  कहां  गया  है

 The  Bank  guarantee  ig  released
 only  after  the  publisher  has  furni-
 shed  performance  particulars  for  the
 first  three  months  of  publication
 certified  by  a  chartered  accountant.

 मंत्री  महोदय  के  ये  दोनों  वक्तव्य  परस्पर

 ब्रिरोधी  हौ।  आप  एक  सवाल  के  जवाब  में  कह

 चुके  हैं  कि जितने  सर्कुलेशन  2  हजार  तक  है
 उन  चार्टेड  एकाउंटेट  का  सर्टिफिकेट  नहीं  मांगा

 जाता  और  राज  आप  कह  रहे  हैं  मांगा

 जाता  है।  सदन  इसमें  से  कौन  सा  सवाल  ढीक़

 समझे  ?
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 ऐसे  प्रकार  जिनका  अस्तिव  नहीं  है
 जो  निकलते  नहीं  हैं  या  कभी  कभी  दर्शन  देते

 हैं,  बाद  में  ग्रन्तर्ष्यान  हो  जाते  हैं  व  न्यूज प्रिन्ट
 श्रान्त  कर  रहे  हैं,  अपना  न्यूज  प्रिन्ट  वे  ब्लैक  में

 बेच  रहे  हैं।  उनके  लिए  चो बाज़ारी  में  अज वारी
 कागज  बेचना  एक  धन्धा  वन  गया  है  और

 इस  में  आपके  रजिस्ट्रार  न्यूज  पेस
 का  अाफिस,  एस०  टी०  सी०  के  कार्यालय  के

 लोग  शीर  वाणिज्य  मंत्नालय  के  झ्र धि कारी  भी
 शामिल  हैं।  यह  एक  बड़ा  भारी  रैकेट  बन
 गया  है।  यह  ठीक  है  कि  छापने सी  ०  बी  ०  कराई
 से  कहा  है  कि  वह  जांच  करे  लेकिन  जो  प्रा रोप

 हैं  बह  निश्चित  आरोप  हैं।  इंसीडेंट्रली  में

 कौन  मिक  ट  शम्स  से  उद्धृत  करन  चावला  हूं  :

 Incidentally  malpractices  incdulg-
 ed  in  by  certain  individuals  in  the
 Bomiay  Office  of  the  State  Trading
 Corporation  have  also  been  urear-
 thed  Here  it  is  allged  that  two  offi-
 cials  handiing  allocation  of  news-
 print  set  up  an  agency  of  their  own
 and  suld.  newsprint  for  a  premium.
 The  agency,  it  ig  stated,  operated
 from  the  STC  office  itself,

 एस०  दी  सी०  के  दपार  में  हो  यह  एजैन्सी
 काम  ब  रसी  है।  जिन्हे  कागज  की  जरूर  है
 व  उन  से  सम्पर्क  करते  हैं  7  वे  उसे  लिखते  हैं  कि

 हमारा  एस०  टी०  सी०  से  नाता  है,  अगर
 श्राप  चाहे  तो  हम  आपके  लिए  कागज  मना
 सकते  है,  आपको  का  गज  पिता  सकतें  है  इतना
 बड़ा  गोलमाल  चल  रहा  है।  मैं  स्त्री

 महोदय  से  जानना  चाहता  हूं  कि  क्‍या
 उन्होंने  इस  सम्बन्ध  में  एस०  टी०  सी०  शरीर
 वाणिज्य  संग्रहालय  स  चर्चा  की  है  ?

 उन्होंने  यह  दबा  किया  है  कि  रजिस्ट्रार
 न्यूजपेषसे  के  दफ्तर  मे  एक  टोम है  जो  देखता  है
 जा  कर  कि  किस  अ्रखबार  का  सर्कुलेशन  कितना  है
 मैं  जानता  चाहता  हूं  कि  कभी  तक  इस  टीम  ने
 कोई  मामला  पता  लगाया  है  कि  जिसमें  सर्कुलेशन
 जितना  है  उससे  ज्यादा  दावा  किया  गया है  कौर
 उस  के  आधार  पर  न्क्जप्रिट लिया  नका  है  !

 VAISAKHA  oy  3888  (SAKA)
 !  -ffa.
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 श्री  गुजराल  ने  2  7-  7  3  को  एक  चेतावनी
 दी  थी।  समाचार  पत्नों  में उस  को  चेतावनी
 छपीयी  :

 270

 “Mr.  Gujral  saiq  that  the  Govern-
 ment  woulq  launch  prosecution
 against  those  indulging  in  malprac-
 tices  with  the  newsprint  circulation.
 Checking  will  be  stricter.”

 यह  2  जुलाई  973  का  इन  का  बयान

 है,  इम  की  चेतावनी है  कौर  आज  फिर  ये  अप्रैल
 974  4  जाकर  कह  रहें  हैं  कि  हम  देखना

 चाहते  हैं  कि  सर्कुलेशन  के  झांकने  टीक  दिए  जाते

 हैं  या  नहीं  दिए  जाते  है?  मैंपूछना  चाहता  हूं
 किसी  भी  मामले  में  कभी  तक  मुकदमा  चलाया
 गया  &  1  केवल  छोटे  रखवार  ही  नहीं,  बड़े  बड़े
 अखबार भी  इस  धंदे  में  लगे  है।  दिल्ली
 का  गव  अखबार  है  जिस  को  मैं  जानता  हूं
 5  हजार  से  ज्यादा  नहीं  छपता  लेकिन  जो
 50  हजार  सरकुलेशन  दिखा  कर  कागज  ले
 रहाहै।.  ee

 wt  ज्योतिर्मय  बसु  (डायमंड  हार्बर)  :
 कौन  सा  अखबार  है  ?

 न  अटल  बिहारी  वा  जलेबी  :  अखबार  का
 नाम  छोड़  दीजिए  t  कोई  देश  भक्त  होगा  ।  मैं
 नाम  नहीं  लिया  करता  ।  मेरा  शौर
 ज्योतिर्मय  बसु  का  तर्र/का  प्रति  अलग  है  t

 मैं  जानना  चाहता  हुं  कि  क्या  सरकार  कानून
 में  परिवर्तन  करके  सरकुलेशन  के  आंकड़ों  को

 इन्पलेट  करना  कागनिजेबल  प्रोफेसर  बनाने  के

 लिए  तैयार  है?  जो  भी  ख़बर  इन्फ्लेटेड  फिगर
 दिखाकर  उस  आधार  पर  न्यूज प्रिंट  लेगा  वह
 एक  दण्डनीय  भ्र परा धी  माना  जाएगा  और

 उसे  करी  सजा  (ल  जायेगी,  क्या  ऐसा  वह
 करने  के  लिए  तैयार है  ?  मैं  पूछना  चाहता  हूं
 कितनों  पर  केस  चले  है  ?  हस  के  बारे  में  यह
 बयान  बिलकुल  चुप  है।

 पह  भी  मंत्री  महोदय  बताएं  कि  न्यू जर प्रिट

 के झागात  फौरक्िशराण  के  बारेमें  उसके  मंत्रा-
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 रजिस्ट्रार  न्यूज पो  पर,  ब्यावर  मिनिस्टरी

 झोर  एस०  fo  सी०,  इनकी  ग्र ति विधियों  में

 तालमेल  बैठाने  के  लिए  कोई  समिति  कोई  शैल

 कोई  व्यवस्था  है  या  नहीं  ?  शिपिंग  कारपोरेशन

 - न्यूज्रिट  लाएं  था  न  लाए  ,  एस०  ढी०  सी०

 पूरा  आजाद  जो  चाहे  करे,  कौर  न्यूज प्रिन्ट
 के  बारे  में  जो  न्यू अपे पर्स  के  रजिस्ट्रार

 सिफारिश  करते  हैं  उस  पर  अमल  होता  है  या

 नहीं  होता  है,  इन  सारी  बातों  का  कोई  पता.

 नहीं  है,  बिना  तालमेल  के  यह  गम्भीर  मामला

 किस  तरह  से  चल  रहा  है  यह  सदन  इसे

 :  समझने  में  असमर्थ  है  कौर  मैं  चाहता  हूं  कि

 मंत्री  महोदय  इस  पर  प्रकाश  डालें  t

 ,  ett  झाई०  Wo  गुजराल  :  अध्यक्ष  महोदय
 यह  जो  भारी  कागज  के  मुताल्लिक  वाजपेयी
 जी  ने  बात  उठाई  उस  के  मुताल्लिक़  मैं  ने  कुछ
 दर्ज  करने  की  कोशिश  की  थी  |  मुश्किल  थोड़ी
 सी  आती  कि  सर्कुलेशन  टीम  जब  चेकिंग  करती

 है,  एक  ता  हमारे  पास  चार  ऐसी  टीमें  हैं  जो
 चार  जगह  चैकिंग  करती  हैं  लेकिन  फिर  भी

 कोशिश  हम  करते  हैं  कि  ज्यादा  से  ज्यादा
 अखबारो की  मेकिंग  की  जा  सके  ।  i972
 में  करीब  9  प्रकार ऐसे  थे  जिनमें हमने  देखा
 कि  ओ  स्टेशन  की  फिगर  दी  थी  यह

 ठीक  नहीं  थी  और  उस  वक्‍त  बह  किया  गया  था

 कि  उस  का  सर्कुलेशन  रिवाइज  किया  गया

 “और  उन  का  स्यूजप्रिन्ट काटा  गया  ।  इस  तरह
 सेक रोब  500  टन  न्यूज प्रिन्ट हम  ने  सेब  किया

 क्योंकि  उन् हूं ति  ग्रोवर  स्टेट  किया  था  t

 लेकिन  सबसे  बड़ी  मुश्किल  यही  थी  कि  प्राणी-

 ट्यूशन  सब  से  ज्यादा जरूरी  है  क्योंकि  जब

 -सक  प्रासिक्यूशन नहीं  किया  जाता  तब  तक  यह
 :  बीमारी कई  दफा  बच्  जाती  हैं।

 जैसा  मैंने  कहा  हमारा  प्रोसिजर  यह  &  ह;

 +हुम  इनफोसेसेम्ड  शाइरेक्टोरेट  को इम्पोर्ट  बन्ट्रोत

 जांच  कर  सकत  कुछ  कैसी  में ख्होनि प्रासीगंषू, प्रा  ta
 we  जांच  भी  किए  हैं।  लेकिन यह  फैसला  भी
 करते  के  लिए  कहा  है  कि  इसमें  हम  खुद
 झपने  ऊपर  सारी  पावर्स  खेलें  अजय  इसके-कि
 हम  इन्फोर्स्मेन्ट  डायरेक्टोरेट  के  जरिए  च्य्ें।
 झगर  यह  पावर  मिनिस्ट्री  साफ  इन्फॉर्मेशन
 में  हम  खेलें  खुद  प्रासिक्यूशन  शुरू  करें तो  शायद
 उसका  असर  पढ़ें  ।  इसके  लिए  जो  झील  जी  “ने

 सुझाव  दियाहै  बह  मैं  ठीक  समझता  हूं  ।  इसके
 लिए  ला  मिनिस्ट्री  के  साथ  बात  करके  हम
 जल्दी  से  फैसला  करना  चाहते  हैं  कि.  इसके

 मुताल्लिक  हम  क्या  करें।

 कनाडा  से  कागज  बेमौके  मुताल्लिक
 उन्होंने  ज्यादा  जिक्र  विश  ;  इस  वक्त  सारी

 दुनिया  में  दो  तरह  की  मुश्किलें  हरा  रही  हैं  q

 एक  तो  न्यूजप्रिस्ट  की  कमी  और  दूसरे
 शिपमेंट  की  कमी  उससे  भी  ज्यादा  है।  पहले
 जितने  'एप्रीमेन्ट  कबाड़ा  बोहरा  के  साथ

 रहते  थे बहू  एफ०  शोट  बी  होते  थे  यानी
 सिजलिंग  की  रिस्पांसिबिलिटी  बेचने  वाले  की  होती
 थी  लेकिन  पिछले  वर्ष  जबसे  तंगी  हुई  है  ,  उन्हें ने
 कहा  किसी  हद  तक  हम  मदद  तभी  कर  सकते

 हैं  जब  एग्रीमेंट  को  बदलिए  शौर  एफ  एनएस
 कीजिए  यानी  फ्री  एलॉयसाइड  शिप,  ताकि

 शिपि यं  की  जिम्मेदारी  उनकी  समाप्त  हों  जाए

 हमारे  सामने  कोई  चारा  नहीं  था  सिवाय

 इसको  मानने  के  ।  ह" 6  कबाड़ा  का  जो  ईस्ट
 कोर्ट  है  वहां  से  उतनी  दिक्कत  नहीं  हो  रही
 है  लेकिन  बैस्ट  कोस्ट  से  बहुत  तकलीफ  हो  रही

 है।  हमारे  जहाज  जाते  हैं  लेकिन  भाष  जानते

 हैं  हमारी  शिपिंग  इतनी  बड़ी  नहीं  है  कि  वह
 अपनी  तमाम  शिरीश  को  पूरा  कर  सके  t  फिर

 भी  हमने  शिपिंग  मिनिस्ट्री  से  बात  बीत  की  है
 खत  भी  लि  है  , मिनिस्टर  को  कि  किसी  न

 किसी  तरह  से  यह  जो  हमारा  कान  जाना

 eS coven? -मुश्किल  नजर  झा  रही  है  हम

 यह  मान  wre  चलते  हैं  कि  खून  जुलाई  के  महीने
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 बडे  संकट  के  होंगे  न्यूज प्रिन्ट  के  नुक्ते-नजर  से

 यहां  भी  न्यूज प्रिट  की  तंगी  है  और  सीमेन्ट  की

 डिसलोकेशन  है  सौर  बिजली  की  तंगी  की

 वजह  से  कल  पर्सो  से  हम  देख  रहे  हैं  नेपा  के

 प्रोडक्शन  में  भी  तंगी  ञ्  रही  है।  इस  लिए  दो

 तीन  महीनों  में  न्यूजग्रिट  की  पोजीशन  बहुत

 मुश्किल  होने  वाली  है  ।

 जिन  अखबारों  को  हम  कागज  देते  हैं
 वे  बाद  में  निकलते  हैं,  यह  पालिसी  बदलने  के

 लिए  हम  सोच  रहे  हैं।  नयी  पालिसी  दो,  चार,
 दस  दिन  में  आने  वाली  है।  मेरे  ख्याल  में  बेहतर

 यह  होगा  कि  जो  नये  अखबार  निकलते  हैं  वे

 पहले  निकाल  लें  फिर  न्यूज प्रिन्ट  ले  लें  उसमें

 ज्यादा  आराम  रहेगा  ।  आपने  सवाल  किया

 कि  मैंने  पहले  एक  दफा  कहा  कि  छोटे  अखबारों

 को  चार्टेड  अ्रकाऊंटट  का  सार्टिफिकेट  नहीं
 देना  पड़ता  हैं  और  फिर  मैंने  कहा
 कि  देना  पडता  है--इस  में  कोई  दो  गलत

 बातें  नहीं  कहीं  है।  जो  अख़बार  चल  रहे en
 gaat  2  हज़ार  से  नीचे  है

 उन  से:  के  वे  साबित  करें

 कि  जो  कागज  उन्होंने  लिया  है  वह  इस्तेमाल
 n

 किया  है  या  रहीं

 4

 हैं  उप  वक्त  हम
 डिजिकैम  मांग पति हैं

 एस०  टी०  सी०  के  फसरों  के  मुताबिक
 जो  वाजपेयी  जी  ने  कहा,  जब  अ्रखबार  में  खबर
 छपी  थी  तो  हमने  कॉन्टैक्ट  किया  था  और

 वहां  से,  जो  नोट  आया  है  उसमें  लिखा  है  :

 “Necessary  action  igs  being  taken
 by  the  STC  to  investigate  whether
 the  concerned  officials  in  the  Bom-
 bay  branch  are  in  any  way  involved.
 But  in  the  mean  time  the  officers
 have  been  transferred  from  that
 Section  so  that  they  can  look  into
 it.  The  gentleman  who  made  alle-
 gations  to  the  STC  has  made  only

 VAISAKHA  10,  896  (SAKA)  fictitious  news-
 papers  etc.  (C.A.).

 oral  allegations  although  he  proniis-
 sed  0  give  documentary  evidence.
 He  has  not  done  so  ag  yet.  I  hope
 the  gentleman  will  do  so  at  an.
 early  date.”

 24

 जो  तालमेल  की  बात  वाजपेयी  जी  ते

 कही  हैं,  एक  कमेटी  हमारी,  है  न्यूज प्रिन्ट
 एडवाइजरी  कमेटी  जिसमें  एस  ०  टी०सी०  और

 इन्फोरमेशन  मिनिस्ट्री  मिलती  रहती  हैं  भर

 जिसमें  हम  न्यूजपेपर  इडस्ट्री  क ेलोगों  का  थ्ग्थ

 बिठाते  हैं  यह  ज्वाइन्ट  कमेटी  है  जिसमें

 सारी  पालिसी  पर  गौर  किया  जाता  है  और

 इस  बात  का  ध्यान  रहता  है  कि  कितनी'

 खरीद  होगी  कितना  शिपमन्ट  होगा  |

 श्री  मधु  लिमये  (बांका)  :  अध्यक्ष

 महोदय,  इकोनोमिक  टाइम्स'  में  जो  खबर

 छपी  थी  उसके एक  हिस्से  की  ओर  मैं  मन्त्री  जी

 का  ध्यान  दिलाना  चाहता  हूं  ।  इसमें  कहा
 गया  है  :

 “At  least  25  per  cent  of  about  3000
 ewspaperg  ang  periodicals  recom--

 mended  to  the  Government  for  issue
 sta  are  stated  to  be

 arties  or  those  who
 are  hand  in  glove  witn  certain  cor-
 rupt  elemenis  in  officials  agencies

 ho  are  adept  in  circumventing
 resulations  and  exploiting  loopholes
 thereof  to  make  quick  money

 मैं  सबसे  पहले  मन्त्री  महोदय  से  कहूंगा
 कि  इसमें  जो  बहुत  ही  गम्भीर  आरोप  किया:

 गया  है,  25  प्रतिशत  कोई  मामूली  चीज  नहीं"

 है,  अगर  25  प्रतिशत  न्यूज प्रिट  बोगस  अखबारों

 को  दिया  जाता  है  और  इसको  यदि  प्रकार

 रोकती  है  तो  बहुत  कुछ  ह॒द  तक  न्यूजरप्रिंट  की

 जो  कमी  है,  उसका  जो  अभाव  है  वह  दूर  हो
 सकता  है

 इनकी  जो  “प्रैस  इन  इंडिया,  i972”

 रपट  है  उसमें  एक  मजेदार  बात  मैंने  देखी

 इसके  प्रथम  चैप्टर  में  ही  दूसरे  अनुच्छेद  में

 कहा  गया  है  :
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 श्री  मधु  लिमये]

 “During  1971,  there  was  a  record
 increase  of  26  in  the  number  of
 dailies  or  8,l  per  cent.  The  num-
 ber  of  periodicals  went  up  by  7482
 or  0.7  per  cent  during  the  year.”

 th  आपका  जो  गरीबी  हटाओ-कार्यक्रम

 शुरु  हुआ  971  में  क्या  उसके  चलते  आप

 लोगों  ने  बिना  जांच  किए  इस  तरह  बड़े  पैमाने

 पर  लोगो  को  न्यूज प्रिट  देने  का काम  किया

 (लि  क्‍-,  इ.  तरह  बिना  छान-बीन  किए,
 बित्ता  जांच  किए  अखबारों  को  जो  न्यूज प्रिंट
 दिया  गया  उसी  के  चलते  यह  25  प्रतिशत  तक

 बोगस  अखबारों  की  संख्या  बढ़  गई  ?  इस

 चाल  वर्ष  के  बारे  में  भी  एक  प्रश्न  के  उत्तर  में

 मन्त्री  महोदय  ने  कहा  है  कि  22  नये  समाचार

 पत्नों  को  हम  लोगों  ने  अनुमति  दी  है  और

 उनको  कोटा  भी  दिया  e——5  हजार  कापियों
 से  लेकर  2  हजार  कापियों  तक  का  यह
 मामला  है।  तो  में  मन्त्री  महोदय  से  जानना

 चाहुंगा  जिन  लोगों  न ेइस  तरह  बोगस  अखबारों
 को  न्यूजपग्रिंट  देने  के  बारे  में  सरकार  को  सीमा-

 रिश  की  है-मैं  ग्र धि कारियों  की  बात  कर  रहा

 हूँ-क्या  सरकार  के  पास  इसको  कोई  जानकारी

 हैकि  इस  गलत  हग  से  बोगस  अ्रखवारों  को

 न्यूज प्रिट  देने  के  वारे  में  जिन्होंने  सिफारिश
 गे  है  ऐसे  अधिकारियों  को  कोई  सजा  दी

 गई  है  ?  क्योंकि  अगर  कड़ा  दण्ड  ऐसे  ata

 कारियों  शाप  देते  तो  भविष्य  में  ay  लोग

 हिम्मत  नहीं  करते  बोगस  अखबारों  की

 सिफारिश  करने  की  i  तो  इसका  भी  खुलासा
 मन्नी  महोदय  करें  ।

 कुछ  साल  पहले  जब  बजट  कोलमैन  का

 मसला  आया  था  शरार  SFT  शमीन  की

 रपट  में  कई  किस्म  के  आ  रोव  प्त  गए  थे,  शांति
 प्रसाद  जन  के  गुट  ने  न्प्रयप्रिंट  और  रही
 की  बड़े  पैमाने  पर  चोरी  की,  उनको  किसी

 तरह  की  सजा  आपने  नहीं  दी,  इतना  ही
 नहीं,  फिर  उस  गुट  के  साथ  हम  लोगों  के

 विरोध  के  बावजूद,  970  में  आप  लोगों  ने

 समझौता  किया  था  और  आज  चूंकि  दो

 APRIL  30,  974  fictitious  newspapers
 etc,  (C.A.).

 कांग्रेस  के  डायरेक्टर्स  इस  कम्पनी  के  बोर्ड  पर

 हैं  इस  लिए  उनके  द्वारा  जो  गलत  काम  किए
 जाते  हैं  उनकी  ओर  भी  ध्यान  नहीं  देते

 हैं  उस  समय  आप  लोगों  ने  आश्वासन  दिया
 था  कि  जो  कर्मचारी  हैं,  समाचार-पत्रों  में

 काम  करते  वाले  पत्रकार  हैं  उनको  भी

 बोर्ड  आफ  डायरेक्टर्स  में  प्रतिनिधित्व  दिया

 जयेगा  लेकिन  आपने  प्रतिनिधित्व  [केस्को

 दिया  ?  रजनी  पटेल  को,  माधवराय  परांजये

 को  जो  बाम्बे  प्रदेश  कांग्रेस  कमेटी  के  अध्यक्ष

 और  आपके  उम्मीदवार  भी  थे  मृणाल  गोरे  के

 खिलाफ  |
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 तो  यह  इसलिये  रेलीवेंट  है  कि  बोगस

 न्यूज  पेपर्स  की  मैं  चर्चा  कर  रहा  हूं  -  तो

 इनक्वायरी  कमीशन  में  जो  मामले  सिद्ध  हो
 जाते  हैं  तो  बड़े  लोगों  के खिलाफ  आप  जब:

 तक  कार्यवाही  नहीं  करेंगे  तो  छोटे  लोगों

 के  खिलाफ  कार्यवाही  करने  की  अधिकारियों

 की  क्या  हिम्मत  होगी?  इसलिए  बड़े  मगरमच्छ

 लोगों  से  ही  प्रारम्भ  करता  चाहिए।  “जनता”

 “साधना”  प्रतिपक्ष”  जैसे  जो  अखबार  हैं
 उन  को  न्यूज प्रिट  देने  में  आ्राताकानी  करते  हैं

 लेकिन  बोगस  को  तत्काल  मिल  जाता  है
 क्योंकि  उन  के  पीछे  प्रभाव  रहता  है  तो

 इस  के  बारे  में  मंत्री  सहोदर  को  कुछ
 सोचना  चाहिए  ।

 अन्त  में  में  मंत्री  महोदय  वेग  ध्यान  इसी

 समाचार  से  पूना  के  एक  इडास्ट्रसल  हाउस
 की  और  पार्लियामेंट  के  एक  सदस्य  की  भी

 चर्चा  की  गई  है,  इस  की  शोर  दिलाना  चाहता

 हूं  -  मुझे  पता  नहीं  हि  iaaras  का

 कौन  एसा.  सदस्य  है  जो  दैनिक  पत्र  निका-

 लता  a  गुटकों  बड़ी  सकता  हुई,
 मेरे  सामने  माननीय  अनन्त राव  पाटिल

 दिखाई  दे  रह  हैं,  लेकिन  वह  तो  काफी  शक्ति-

 शाली  आदमी  हैं,  ती  उनको  अगर  तकलीफ

 हुई  होगी  तो  मैं  उन  से  अपील  करूगा  कि

 इस  तरह  का  एस०  टी०  सी०  में  जो  रैकेट
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 है  उस  को  खत्म  करने  में  वह  सामने  आयें  और
 सारो  जानकारी  सरकार  को  दें  ताकि  बोगस
 जो  समाचार-पत्न  हैं,  काफी  चल  रहे  है,  वह
 खत्म  हो  जायें  और  जो  असली  समाचार-
 पत्र  अच्छा  काम  कर  रहे  हैं  उन  को  पर्याप्त
 मात्रा  में  कोटा  मिल  जाएगा  ।

 SHRI  I,  K.  GUJRAL:  I  have  seen
 the  allegation,  as  my  hon.  friend,  Shri
 Madhu  Limaye,  has  pointed,  that  25
 per  cent  of  the  papers  allocated  news-
 print  are  fictitious  papers.  I  think  it
 may  be  a  hurried  statement  pecause
 Ido  not  think  the  situation  is  that  bad
 or  the  dimensions  of  the  problem  that
 serious.  There  is  malpractice,  as  I
 have  said  in  my  statement.  Now  it
 is  being  inquired  into.  My  dilemma  is
 this.  This  House  rightly  has  always
 been  very  much  concerned  about  the
 freedom  of  the  press  and  rightly  it
 has  always  emphasised  that  any  paper
 which  is  brought  out  should  be  given

 its  quota.  Even  the  Supreme  Court
 thas  said  that  under  art,  9(l),  natu-
 tally  anybody  hag  the  right  to  bring
 out  a  newspaper  and  therefore,  he

 ‘should  be  given  his  quota  for  bringing
 ‘out  the  paper.  Our  difficulty  is  that
 if  we  do  not  follow  that  strictly  of
 giving  newsprint  to  ‘anybody  who
 ‘comes  out  with  a  paper,  we  are  accus-
 ed  that  we  are  trying  to  suppress
 freedom  of  the  press;  but  if  we  give
 newsprint  like  this,  some  malpractice
 takes  place.  Then  again  my  hon.
 friend,  Shri  Madhu  Limaye,  thinks
 that  we  are  at  fault.

 श्री  साधु  लिमये :  दलों  बातें  अवनी

 जगह  पर  दुरुस्त  हैं।  फ्र/डम  आफ  प्रेस  और
 फ्रीडम  आफ  बोगोसिर्ट:  में  वड़ा  फर्क  है।

 SHRI  I.  K.  GUJRAL:  Therefore,  in
 regard  to  both  things,  the  position
 becomes  very  delicate.  At  one  stage
 we  had  thought  and  we  were  follow-
 ing  for  some  years  the  practice  that
 whenever  a  new  paper  was  started,  we
 asked  them  first  to  start  it  and  then

 ‘come  to  ug  after  three  months  or  six
 ‘months  for  the  newsprint.  Then  they
 ‘ame  with  the  complaint  as  to  on
 what  they  should  print  their  paper  for
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 the  first  three  or  six  months.  So  we
 changed  the  policy.  We  said  we  will
 give  it  from  the  very  beginning.  When
 we  give  it  from  the  very  beginning,
 this  happens.  If  you  will  read  the
 allegation  in  the  Economic  Times,  you
 will  see  that  basically  it  is  against
 those  papers  which  have  got  newsprint
 quota  as  new  papers.  Therefore,  that

 Now  we  are
 again  thinking  of  revising  the  policy
 and  coming  back  to  the  original  policy
 that  we  do  not  give  newsprint  in  the
 beginning.

 Now  Shri  Piloo  Mody  ,  does
 agree.

 snot

 SHRI  PILOO  MODY  (Godhra):  Of
 course,  not.

 SHRI  I.  K.  GUJRAL:  I  am  quite
 willing  to  sit  with  my~  friends  from
 the  Opposition  and  discuss  this  issue
 as  to  what  should  be  our  policy  in
 Tegard  to  the  newspapers.

 SHRI  PILOO  MODY:  See  me  at  one
 O'clock.

 SHRI  I.  K,  GUJRAL:  It  is  not  very
 safe  to  see  him  at  one  O'clock;  he  is
 not  very  sane  at  that  time,

 Therefore,  I  would  submit  that  this
 is  the  dilemma  we  are  faced  with.

 So  far  as  the  officials  are  concerned,
 I  do  not  think  my  friend  is  right  be-
 cause.  no  Official  ever  recommends
 allocation  of.  newsprint.  The  policy
 is  very  clear.  We  follow  that  but  if
 any  official  is  found  guilty,  I  can  only
 assure  the  House  that  he  will  not  be
 spared.

 My  friend  Shri  Madhu  Limaye  then
 pointed  out  certain  things  in  respect
 of  Bennett  Colemian.  The  Boarg  of
 Directors  of  Bennett  Coleman  7  has
 been  constituted  by  the  High  Court
 of  Bombay  and  not  by  the  Govern-
 ment  of  India.  Therefore,  these  gene-
 ral  allegations  have  to  be  viewed  in
 that  context.

 श्री  मधु  लिमये  :  कांग्रेस  के  दो  डायरेक्टर

 हैं  t
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 श्री  आई०  के०  गुजराल  :  कांग्रेस  के

 नहीं,  गवनेमेंट  के  दी  डायरेक्टर  हैं  ।

 My  friend  has  also  pointed  out  that
 papers  like  Pratipaksh  are  not  given
 newsprint.  I  think  there  he  ig  not
 right.

 श्री  मघ  लिमये  :  मेंने  कहा  आनाकानी

 करते  हैं

 श्री  आई०  के०  गुजराल  :

 नहीं  करते  हैं,  जो  होता  है  वह  देते  हैं  और

 कोशिश  करते  हैं  कि उन  को  7  आना  दे  चाहे
 प्रतिपक्ष!  हो  और  चाहे  पीलू  मोदी  का  अखबार

 हो  ।  यह  तो  गला  दबा  कर  एक  आना
 ज्यादा  लेते  हैं,  कम  थोड़े  ही  लेते  हैं  1

 SHRI  ANANTRAO  PATIL  (Khed):
 Sir,—(Unterruptions)—as  my  name
 has  been  taken  by  Shri  Madhu
 Limaye,  I  would  like  to  make  a  clari-
 ficati  r  the  information  of  the
 House  and  the  Governmert  alse,  as
 far  88  the  STC,  Bombay,  is  concerned,
 ine  authorisations  are  issued  by  the
 Press  Registrar  on  STC,  Bombay.  Tho
 newsbap  0०  20  to  the  xe:
 for  4  Some  cf  the  0  5
 do  have  with  the  clearing  a  ts
 @s  weel  a3  the  import  houses,

 Suppose,  if  I  am  to  get  iny  news-
 print  quota  on  Monday,  then  I  am
 asked  to  come  on  Tuesday  or  Wednes-
 day.  I  have  to  stand  in  the  line  for
 three  days,  because  I  am  not  clearing
 my  gocds  through  their-  clearing
 house.  That  is  what  is  happening  in
 Bombay.

 SHRI  DHAMANKAR  (Bhiwandi):
 Mr.  Speaker,  Sir,  it  wag  very  shocking
 to  read  in  the  Economic  Times  about
 the  racket  in  newsprint  which  ig  being
 indulged  in  by  the  press  people  the
 publishing  houses  and  the  press  itself.
 Up  till  now,  we  were  thinking  that
 the  press  is  above  board,  and  it  was
 expected  to  prepagate  eows  and  curb
 this  blackmarketing  and  racketing
 practice  but  actually  when  we  find  out
 parctice  but  actually  when  We  find
 that  the  press  in  also  indulging  in
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 racketing  and  blackmarketing,  it  shows.
 how  things  are  happening  in  this  coun-
 try.
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 I  have  read  the  statement  of  the.
 hon.  Minister  very  carefully  and  I  fail
 to  understand  how  in  spite  of  checks
 and  counterchecks  in  the  Ministry  of
 Commerce  and  the  office  of  the  Regis
 trar  of  Newspapers,  this  blackmarket-
 ing  continues  to  go  on,  On  a  very
 large  scale.  i

 _In  spite  of  restrictions  of  newsprint,
 some  English  newspapers  from  Delhi
 and  Bombay  continue  to  have.  eight
 pages  for  nearly  fiveg  days  a_  week,
 while  others  have  enforced  a  restric-
 tion  to  only  four  pages;  ang  not  only
 that;  they  drop  one  issue  in  a  week,
 It  seems  that  the  affluent  newspapers.
 owned  by  monopolists  have  cither
 hoarded  huge  stocks  of  newsprint  or
 they  have  some  sort  of  arrangement
 and  understanding  with  the  Registrar
 of  Newspapers  and  the  Ministry  of
 Commerce  by  which  they  manage  to
 get  surplus  newsprint  beyond  _  their
 quotes.  Those  newspapers  and  periodi-
 cats  such  as  Sadhana  and  Antar  Bha-
 rati  in  niarathi  and  cther  English  pa-

 80  by  regula-
 suffer  while  those  who
 to  malpractices  rnanage

 newsprint  for  their~
 as  special  numbers,

 Magazines.  ang  periodicals  specialised
 in  cinema  film  stars  do  not  find  any
 dearth  of  newsprint  and  they  continu-
 ously  issue  special  numbers  on  vari-
 ous  occasions.  If  we  are  really  short
 of  newsprint,  then  the  Government
 must  see  that  the  regulations  are
 strictly  enforced  and  there  are  no
 loopholes  left  either  with  the  Regis-
 trar  of  Newspapers  or  with  the  Min-
 istry  of  Commerce  and  plug  all  the
 loopholes.

 ecourse
 to  get  enough
 dailies  as  well

 In  this  context,  I  would  like  to  ask
 the  following  questions;  whether
 newsprint  quota  is  allotted  on  the
 circulation  basis  or  on  the  basis  of
 pages  the  newspaper  was  issuing  until
 the  date  of  enforcement  cf  regula-
 tions;  have  the  Government  examined:
 the  credibility:  and  bona  fides  of  alk
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 the  newspapers  and  periodicals  who
 ate  allotted  newsprint  quota;  is  it  a
 fact  that  some  big  units  have  hoard-
 ed  newsprint  and  are  supplying  it  to
 newspapers  and  periodicals  professing
 a  particular  ideology;  is  the  Govern-
 ment  aware  that  blackmarketing  in
 newsprint  is  rampant  and,  if  so,  what
 steps  Government  intends  to  take  to
 curb  blackmarketing  in  newsprint.
 The  hon,  Minister  has  stated  that  CPI
 enquiry  will  be  instituted.  Till  it  is
 over  this  racket  would  continua  Is
 the  Government  thinking  of  importing
 more  newsprint?  What  it  the  ton-

 ‘nage  and  when  is  it  expected?  Is  the
 Government  envisaging  new  units  to
 be  put  up  in  the  country  to  meet  the
 shortage?  What  steps  does  the  Minis-
 ter  intend  to  take  to  enquire  into  the
 racket  which  hag  recently  come  to
 limelight?  Do  the  newspapers  and
 periodicals  which  have  stopped  pub-
 laction  still  continue  to  get  their
 quota?  What  immediate  steps  the
 Minister  will  take  to  curb  malprac-
 tices?  There  is  one  more  malpractice.
 Newsprint  is  imported  in  rolls  and
 some  surplus,  admittedly  is  there,  for
 damages  on  the  surface,  cuttings,  etc.
 That  newsprint  is  sold  in  the  black-
 market.  I  would  request  thé  Minister
 to  take  proper  steps  to  check  those
 malpractices.

 SHRI  I.  K,  GUJRAL:  Allocation  of
 newsprint  for  the  current  period  is  on
 the  basis  of  perfomance  for  the  last:
 year,  circulation  as  well  as  nages.
 The  policy  was  on  the  total  perfor-
 mance  minus  thirty  percent.  This
 was  allotted  to  the  newspapers  and
 periodicals.  I  do  not  know  what  my
 hon.  firend  means  by  bonafides.  So
 far  as  managerial  bonafides  are  con-
 cerned  we  try  to  get  the  ABC  certi-
 ficate  or  the  Chartereq  accountants
 certificate  or  a  certificate  on  circula-
 tion.  One  of  these  three  things  is
 taken  into  account.  Even  then  there
 are  certain  malpractices.

 SHRI  DHAMANKAR:  They  are  re-
 gistered,  but  they  are  not  published.

 SHRI  I.  K.  GUJRAL:  We  take  strict
 action  in  cases  that  come  to  our  notice.

 627  LS—8.
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 We  have  sent  some  cases  to  CBI  en-
 quiry  also.  About  hoarding,  I  do  not
 think  that  there  is  any  hoarding.  But
 a  stage  has  come.  There  was  buffer
 stock  available  with  big  papers  some
 years  ago;  that  buffer  stock  is  taken
 account  of  ana  the  whole  quantity  is
 Made  good.  About  the  import  of  more
 paper,  I  wish  we  could  it  is  just  not
 available:  About  setting  up  of  manu-
 facturing  capacities  I  have  said  ear-
 lier  in  the  House  that  some  factories
 are  being  set  up.  If  there  ig  some
 damage  to  newsprint,  that  is  damaged
 at  the  cost  of  newspaper.  It  is  be-
 cauSe  we  give  a  certain  percentage
 only  for  damage  as  damages  in
 printing;  if  there  is  anything  over  and
 avobe  that,  that  is  on  the  account  of
 the  newspaper  itself.

 SHRI  DHAMANKAR:  The  surface
 of  the  roll  is  damaged.  More  quan-
 tity  is  sold  under  that  name.

 SHRI  I.  K.  GUJRAL:  It  is  not  for
 Me  to  decide.  Suppose  a  newspaper
 is  entitled  to  00  tonnes.  What  we
 do  is  this.  We  calculate  their  allo-
 cations.  We  calculate  their  quota  and
 allow  cutting  damage,  etc.  which  is
 called  genuine  damage  during  transit.
 during  printing,  etc.  Sometime  before
 it  used  to  be  ten  per  cent  and  we
 have  now  reduced  it  to  6  or  7  per
 cent,  if  I  remember  right.  That  is
 what  is  generally  done.

 SHRI  JYOTIRMOY  BOSU:  This
 racket  is  widespread.  The  shortage
 to  my  mind  is  very  marginal.  But
 artificially  it  is  being  magnified  in
 order  to  enable  blackmarketeers  to
 meke  hay  while  the  sun  shines.  Today
 I  am  told  the  control  price  is  Rs.  2800
 per  tonne  and  in  the  blackmarket  it
 goes  to  4500  or  even  Rs,  6000  per
 tonne.  Malpractices  are  done  through
 four  broad  counts  and  they  are  known
 to  the  Government  for  years.  They
 are  fully  informed  of  it.  They  have
 done  it  with  a  purpose  in  mind  be-
 cause  the  biggest  newspapers  are  in
 connivance  with  some  corrupt  officials
 in  the  Office  of  the  Registrar  of  News-
 papers.  Secondly  it  ig  done  through
 STC,  thirdly,  through  inflated  circu-

 222



 223  Newsprint  to

 {Shri  Jyoturmoy  Bosu]}
 Jation  ang  fourthly  by  malpractices
 adopted  by  private  importers  who
 number  about  twelve.  Talk  of  world
 shortage  creates  pani¢  and  there  also
 the  Government  cannot  get  out  of  the
 responsibilty.  The  Government  have
 encouraged  blackmarketters  in  every
 sphere  of  life.  Therefore,  Sir,  they
 have  deliberately  bungled  in  the  im-
 yortation  of  newsprint  and  kept  the
 production  of  Nepa  to  a  fraction  of  the
 built  in  capacity.  Since  the  allot-
 ment  and  distribution  system  has
 been  deliberately  kept  in  an  extremely
 complicated  ang  unclean  manner,  the
 Registrar  of  Newpapers  fixes  the
 annual  quota  on  a  theoretical  circu-
 lation  basis  and  the  influential  news-
 papers  manipulate  the  circulation
 figures  ang  take  the  maximum  news-
 print  quota  that  they  can  get.  They
 have  been  talking  about  diffusion  of
 ownership  for  the  last  so  many  years,
 But  we  understand  their  kindness.
 sympathy  and  friendliness  to  the  big
 tyeons  who  are  the  biggest  consumers
 of  newsprint  They  are  aot  coming
 forwerd  because  they  do  not  want  to
 disturb  the  set-up  for  their  very  poli-
 tieal  existence.  Unless  they  can  con-
 trol  the  mass  media,  they  cannot  curb
 the  activities  of  the  Opposition  They
 are  doing  this

 Now,  Sir,  they  are  allowing  new
 editions  from  new  places  Mr  Gujral,
 will  you  be  able  to  tel}  us,  if  you  have
 real  shortage  of  newsprint,  how  new
 editions  are  being  alloweq  to  be  taken
 out  and  will  you  also  be  able  to  en-
 lighten  the  House  how  too  many
 newspapers  are  being  allowed  to  take
 out  many  editions  from  the  same  city
 throughout  24  hours?  This  is  possible,
 because  there  is  no  real  intensive
 physical  check  of  the  circulation.
 There  ts  the  Circulation  Officer  whom
 Y  call  the  VIP  in  the  newspaper
 world  |  have  known  Circulation
 Officers  being  put  up  in  Grant  Hotel,
 Calcutta  at  the  cost  of  big  tycoons
 owning  néwspapers.  In  regard  to
 each  Circulation  Officer,  if  you  carry
 out  a  probe  of  his  assets;  you  will
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 fing  out  what  he  bes  acquired.  The
 Question  is,  some  26  per  cent  of  the
 $,000  छह  हम  fictitious  news-
 Pring  quota,  ay  quoted  by  Mr,  Madhu
 Limaye  from  the  Keonomic  Times.
 There  is  also  inflated  circulation.
 Who  are  responsible  for  this  inflated
 circulation?  The  hon.  Speaker  him-
 self  would  be  able  to  make  out  from
 the  press  report,  officially  circulated.
 This  is  up  to  1972,  ७  do  not  have
 anything  after  that.  On  page  I,  it
 says;

 “The  newsprint  allotted  to  daily
 newspapers  in  1971-92  amounted  to
 1,838,000  MT  forming  87  per  cent  of
 the  total  allocation.”

 This  is  to  daily  newspapers,  So,
 this  certainly  is  one  of  the  biggest
 trades  ang  the  Government  3  fully
 aware  of  this.  I  can  assure  about
 this  I  am  not  exaggerating  at  all
 We  are  told,  somebody  in  Bombay,
 somebody  who  75  interested  posted
 some  letters  to  some  of  the  genuine
 allottees,  genuine  in  the  sense  ls‘ed
 allottees,  and  those  letters  came  back
 with  a  marking  ‘addressee  not  known,
 addressee  not  traceable’  Sir,  the
 corrupt  officials  with  the  collabora
 tion  of  dis-honest  businessmen—again
 they  ere  very  close  to  the  rul.ng
 party;  most  of  them  are—produce
 fictitioug  allocation  and  get  quotas  re-
 leased  from  the  Government.  Two
 STC  officials  from  Bombay  were
 sending  letters  to  genuine  allottecs
 stating  ‘we  can  give  you  more  of
 newsprint  provided  you  give  us  the
 business  of  handling  your  newsprint’.
 Sir,  with  all  their  professed  dis-
 approval  of  black-marketing  and  evo-
 nomic  offences,  so  far,  what  they
 have  done  is,  transferring  these  two
 STC  offictals  This  is  like  what  hap-
 pened  in  the  case  of  Mr.  Baleshwar
 Prasad  After  all  this,  he  ix  going
 on  leave  He  should  be  sent  to
 Simla  so  that  he  can  cool  his  heels
 This  is  what  the  Government  Is  cap?-
 ble  of  doing.  I  am  coming  back  0
 STC  officials,  I  have  travelied  be-k
 from  @:misa.  They  talk  about  dit
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 approval  of  bleck-marketing.  Byt,
 wi  they  ‘caught  these  two  STC
 officials  more  or  less  red-handed,
 Anstead  of  getting  them  arresteq  and

 pane
 them  behind  the  bars  pend-

 in  al..this  is  what  they  do  with
 us  all  the  time—all  that  they  did  was
 to  transfer  them  because  some  big
 elephant  must  have  come  in  support
 of  them.  I  am  charging  the  Govern-
 ment  that  they  do  not  want  to  curb
 blackmarketing  in  newsprint,  be-
 cause  they  want  political  dividend  out
 of  newspapers.
 38  hee

 Take,  for  example,  the  case  of
 Ananda  Bazar  Patrika,  which  was
 caught  red-handed  blackmarketing  in
 4,500  maunde  of  newsprint.  Shri
 Gujral’s  letter  is  still  with  me.  Why
 do  you  not  prosecute  them?  If  you
 prosecute  them,  Apanda  Bazar  Patrika
 having  the  largest  circulation  in  eas-
 tern  India,  they  would  not  say  good
 things  about  the  Congress.  So,  they
 hesitate  to  take  action.

 Again,  take  the  cave  of  Basumati  of
 Shri  A.  K.  Sen  It  was  detected  in
 ‘1967.  The  prosecution  order  came
 only  in  i974,  and  that  too  because
 Pressure  was  coming  from  West  Ben-
 a3]  Congress  that  Shri  A  K  Sen  ws
 creating  trouble,  could  you  prosecute
 him.  From  4967  to  974  Basumat:
 was  doing  blackmarketing  in  news-
 print,  and  Shri  Gujral  knew  it  fully
 well.  But  the  whole  thing  was  kept
 pending  till  such  time  when  Shri
 Siddhartha  Shankar  Ray  wrote  that
 Shri  A.  K,  Sen  is  creating  political
 problems  in  West  Bengal,  s0  why  not
 Prosecute  him.  I  want  answers  to
 all  my  questions.

 SHRI  I.  हू,  GUJRAL:  Sir,  you  and
 T  have  known  Shri  Jyotirmoy  Bosu
 for  a  long  pertod.

 MR.  SPRAKER:
 Well  by  now.

 SHRI  I.  K.  GUJRAL:  Mast  of
 what  he  says  naturally  needs  no
 feply.  In  order  to  coinvince  him-

 I  know  him  too
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 self,  he  keeps  on  repeating  things
 which  he  knows  are  patently  wrong.

 SHRI  JYOTIRMOY  BOSU:  Re-
 garding  Ananda  Bazar  Patrika  I  will
 supply  all  the  papers  tomorrow.  He
 Was  caught  red-handed.

 MR,  SPEAKER:  Let  the  Minister
 reply;  have  the  patience  to  listen.

 SHRI  I.  K.  GUJRAL.  For  instance,
 he  is  very  much  concerned  about
 Basumati  today  and  he  is  very  happy
 it  is  being  prosecuted.  But  ]  think  he
 will  remember  that  he  was  more  keen
 than  Shri  Siddhartha  Shankar  Ray,
 that  no  action  should  be  taken

 SHRI  JYOTIRMOY  BOSU:  Sir,  may
 I  point  out....

 MR.  SPEAKER:  I  would  request
 him  to  resume  his  seat.  He  speaks
 so  much  and  when  a  reply  comes,  he
 tries  to  contradict  every  minute.  He
 has  to  get  the  habit  of  listening.
 Why  does  he  not  have  the  patience
 to  listen?  Why  has  he  developed
 this  habit  recently?  This  was  toier-
 able  to  some  extent,  but  not  on
 every  occesion.

 SHRI  ATAL  BIHAR!  VAJPAYEE:
 Sir,  when  we  speak,  we  do  not  mus-
 leadj  others  We  speak  about  facts

 MR.  SPEAKER:  That  you  cannot
 understand  yourself.  We  understand
 it  very  well

 SHRI  JYOTIRMOY  BOSU:  Sir,  an
 a  point  of  submission.  I  have  made
 two  categorical  allegations.  Firstly,
 though  Shri  A.  K.  Sen  was  caught
 red-handed,  why  no  action  was  taken?
 he  was  not  prosecuted  for  seven
 years?  Secondly,  even  though
 Ananda  Bazar  Patrika  was  caught
 redhanded,  why  no  action  was  taken?

 SHRI  I.  हू,  GUJRAL.  So  far  as
 Basumati  is  concerned,  my  ftom.
 friend  knows  that  the  enquiry  was
 going  on.  He  also  knows  that  under
 the  system  of  enquiry  that  we  follow
 in  this  country,  we  do  not  prosecute
 ह...  Hill  we  have  sufficient  grounds
 to  prosecute,  and  this  takes  time.
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 So  far  as  the  Ananda  Bazar  Patrika
 is  concerned,  I  have  written  to  him
 that  the  case  does  not  lend  itself  to
 prosecution.  That  is  why  we  did  not
 proceed  with  the  prosecution,

 SHI  JYOTIRMOY  BOSU:  What  he
 says  is  untrue.

 MR.  SPEAKER:  My  trouble  is
 that  you  are  too  near  me.

 SHRI  JYOTIRMOY  BOSU:
 shift  somewhere,  if  you  want.
 seat  was  allotted  to  me.

 I  can
 This

 MR.  SPEAKER:  It  does  not  mean
 that  you  keep  on  shouting  all  the
 time.

 SHRI  JYOTIRMOY  BOSU:  Shout-
 ing  ig  the  last  thing  I  do.

 SHRI  I.  K.  GUJRAL:  Now,.  Sir,
 you  will  agree  with  me,  on  the  basis
 of  this  statement,  how  truthful  he  is
 in  making  the  statements.

 MR.-  SPEAKER:
 any  opinion.
 yourself.
 about  him.

 SHRI  I.  K.  GUJRAL:  He  has  ask-
 eq  me  a  question  regarding  new  edi-
 tions  and  new  papers  which  have
 been  published  by  some  chain  news-
 papers  in  the  ‘course  of  this  year.
 This  is  not  for  the  Government  to
 decide.  The  Government  has  no  po-
 wers  to  decide  whether  the  papers
 will  have  now  editions  or  not.  The
 Supreme  Court  judgment  is  there.
 It  has  given  these  powers  to  them.
 It  is  not  a  question  of  my  reaction,
 my  liking  or  disliking,  and  to  see
 whether  they  are  printing  new  edi-
 ions  within  the  newsprint  allocated
 to  them  although  it  has  meant  also
 that  some  of  their  papers,  old.  edi-
 tions,  are  suffering.  For  instance,  one
 paper  which  has  publisheq  new  edi-
 tions  is  mow  finding  itself  in  a  gzeat
 deal  of  difficulty—it  is  the  Bombay

 I  cannot  express
 You  can  answer  him

 I  have  any  own  opinions
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 edition—and  they  feel  that  they  may
 not  be  able  to  coninue  that  edition.
 I  think,  it  is  not  a  good  managerial
 policy  on  their  part  to  over-stretch
 themselves  and  to  think  that,  later
 on,  the  Government  will  come  to
 their  rescue  which  the  Government
 finds  it  very  difficult  to  do  although
 we  would  like  all  the  papers  to  con-
 tinue.  In  spite  of  the  difficulties  of
 newsprint,  we  have  not  allowed  a
 single  paper  to  close  down  in  the
 course  of  the  year  and  we  have  not
 allowed  a  single  journalist  to  he
 retrenched  in  the  course  of  this  year.

 Everything  else  that  my  _  hon.
 friend  has  said  is  not  very  much  re-
 lated  to  the  issue  before  us,  whe-
 ther  the  newsprint  shortage  is  a
 bogey  or  not,  whether  the  diffusion
 will  come  or  not,  and  there  will  be
 other  occasions  -for  me  to  reply  to
 these  things.

 ~  SHRI  SAMAR  GUHA:  Sir,  the
 news-item  that  appeared  in  the  Eco-
 nomic  Times  at  least  exposed  a  big
 scandal,  a  big  racket,  in  newsprint
 and  also  black-marketing  in  news-
 print.  If  the  report  is  correct  which
 says  that  out  of  3000  newspapers  and.
 periodicals,  about  25  per  cent  of
 them  are  either  bogus  or.  non-
 existent,  it  means  about  750  of  these
 newspapers  and  periodicals  are  either
 bogus  or  non-existent.  If  it  is  so,  it
 can  be  asumed  that  as  regards  the
 import  allocation  of  newsprint,  near
 about  25  per  cent  of  this  allocation
 goes  into  the  black  market,  and  it
 can  also  be  assumed  that  this  is  ०06
 of  the  reasons  for  scarcity  of  news-
 print.

 There  ig  another  aspect  also.  It  is
 known  to  the  hon.  Minister  that  all
 the  big  newspapers  particularly,  not

 the  monhtlies
 ang  weaklies,  get  a  certificate  from
 the  Audit  Bureau  of  Circulation  and,
 on  the  basis  of  that,  the  Government
 just  accepts  the  circulation  and,  on
 the  basis  of  their  circulation,  the  Gov-
 ernment  gives  them  a  quota  of  news-
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 print.  It  is  also  known  that  most  of
 the  big  newspapers  and  a  number  of
 weeklies  also  indulge  in  black-market-
 in  newsprint.

 Now,  on  the  basis  of  newsprint
 imported  and  also  on  the  basis  of  in-
 flated  circulation  shown  by  the  A.B.C.,
 On  these  two  counts,  we  find  that
 the  scarcity  of  newsprint  created  in
 this  country  is  considerably  artificial.
 On  the  basis  of  that  artificial  scarcity,
 there  is  a  rise  in  the  prise  of  news-
 papers,  These  newspapers  aTe  eX-
 ploiting  the  common  people  because
 it  is  We  who  have  to  pay  for  the
 rise  in  newspaper  price,  it  is  the
 common  people  who  have  to  pay  for
 the  rise  in  price  of  newspapers.

 I  would  like  to  know  from  the  hon.
 Minister,  firstly,  whether  they  have
 published  the  names  of  newspapers  in
 India  and  their  circulation  alsuv.  [
 also  want  to  know  from  the  hon.
 Minister  whether  the  allecation  of

 quota  of  newsprint  to  each  and  every
 periodical  and  also  to  each  newspaper
 will  be  published  so  that  it  can  be

 brought  before  the  scrutiny  of  the
 public  at  least.

 Secondly,  I  want  to  know  from
 the  hon.  Minister  about  the  ABC,
 whether  the  Government  has  some

 vigilance  or  some  machinery  to  go
 into  the  report  of  ABC.  ABC  can  be
 influenced  as  the  big  newspapers  do
 it  very  easily.  Why,  even  small
 newspapers  also  do  it  very  easily.  So,
 I  want  to  know  whether  the  Govern-
 ment  has  any  machinery  whatsoever  to
 check  the  figures  that  are  being  certi-
 fied  by  the  ABC.

 Thirdly,  I  want  to  know  one  thing.
 The  hon.  Minister  has  at  three  places
 said—the  Government  are  painfully
 conscious  of  the  misuse  and  secondly,
 taerg  are  reports  of  non-existent  and
 bogus  newspapers  and  thirdly  of  the
 misuse  of  the  quota  and  finally.  the
 Minister  has  also  accepted  the  basis
 for  the  report  in  the  Economic  Times
 as  actually  correct.  If  it  had  been
 otherwise,  the  Government  would
 not  have  instituted  a  CBI  inquiry.
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 On  the  basis  of  this  information
 given  in  this  reply,  I  want  to  know
 from  the  hon.  Minister  some  clarifi-
 cation,  According  to  the  reply  g.ven,
 in  the  month  of  December  two  Bom-
 bay  STC  officials  were  transferred
 from  one  Department  to  another
 which  shows  clearly  that  at  least  the
 STC  knew  about  the  matter  of  cer-
 tain  black-marketing  and  racketeer-
 ing  in  newsprint  as  early  as  Decem-
 ber.  If  it  was  so,  I  want  to  know
 from  the  hon.  Minister  whether  this
 racketeering  and  blackmarketing  on
 the  basis  of  bogus  newspapers  came
 to  the  attention  or  knowledge  of  the
 Minister  of  Information  and  Broad-
 custing  in  the  month  of  December.
 If  it  was  done  in  the  month  of  De-
 cember  (Interruptions)  There
 were  some  reports  that  some  STC
 officials  in  Bombay  were  indulging  in
 blackmarketing.  On  the  basis  of  that
 report,  Delhi  STC  officials  took  cer-
 tain  steps  against  them.  And,  these
 steps  were  very  lightly  taken.  What
 diq  they  do?  Then  only  transferred
 them  from  one  Department  to  an-
 other  in  the  same  place.  I  want  to
 know  from  the  hon,  Minister  whe-
 ther  this  information  was  communi-
 cateq  to  the  Ministry  of  Information
 and  Broadcasting  by  the  Ministry  of
 Commerce  in  the  month  of  Decen.-
 ber.  If  he  was  informed,  what  steps
 did  the  hon.  Minister  take  in  the
 month  of  December?  I  also  want  to
 know  when  the  CBI  inquiry  has  been
 instituted.
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 As  I  raised  the  point  earlier,  in
 this  whole  big  racket  of  scandal,  one
 person  is  the  Registrar  of  News-
 papers.  He  is  also  not  responsible
 because  he  acts  on  the  basis  of  the
 recommendations  of  the  _  officials.
 Then  some  authority  in  the  Com-
 merce  Ministry  makes  the  allocation
 of  the  quota,  either  of  indigenous
 production  or  of  imports.  These  allo-
 cations  are  operated  by  the  STC  offi-
 cials  in  Bombay  and  Calcutta.  I  do
 not  know  whether  the  STC  officials
 are  there
 quota.

 to  deal  with  the  STC
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 Thirdly,  not  enly  irregularities  but

 certain  serious  charges  came  to  the
 notuce  of  the  Delh:  STC  which  00०४
 it  hghtly  and  ordered  the  transfer  of
 the  officials  from  one  Department  to
 the  other  What  a  horrible  thing  38
 it?  The  charge  is  that  25  per  cent
 of  the  newsprint  has  been  misused

 Ths  25  only  one  part.  The  other
 part  is  that  the  STC  officials  at  Bom-
 bay  as  also  STC  officials  at  Delhi
 and  officals  of  the  Commerce  Muin-
 istry  are  also  responsible  and  with-
 out  getting  their  explanation  and
 without  getting  the  information  fiom
 the  Mimstry  of  Commerce,  I  go  not
 know  how  we  can  pinpoint  who  are
 really  responsible  for  this  black-
 marketing

 For  that  reason  I  want  to  know
 when  he  came  to  know  of  it,  whe-
 ther  he  was  informed  in  the  month
 of  December  and  whether  he  ingutt-
 ed  why  such  light  action—it  is  not  a

 punishment—such  as  transferring  the
 officials  from  one  Department  to  tne
 ether  was  taken  and  lastly  why  the
 matter  was  taken  so  hghtly  I  also
 want  to  know  whether  you  got  this
 information  from  the  Murustry  of
 Commerce  and  if  so,  what  steps  were

 taken  Finally,  what  steps  are  you

 going  to  take  in  cooperation  with

 the  Ministry  of  Commerce  to  take

 serious  steps  against  the  Registrar,
 the  authority  who  approved  this  lst

 and  also  the  Bombay  and  Delhi  SIC

 officials

 SHRI  |  K  GUJRAL  As  a  sati  in

 the  begining,  ६०  far  as  I  am  aware.
 the  Munistry  of  Commerce  has  told

 us  that  they  have  already  init.ated
 snvestigations  ino  the  allegations
 made  against  the  STC  officials  and  es

 a  preliminary  step  only,  they  have

 transferred  the  officials  When  there
 8  the  deeper  probe,  they  will  be

 able  to  look  into  the  whole  thing

 So  tar  as  the  Ministry  of  Informe-
 fion  and  Broadcasting  ig  concern-

 ed,  we  do  not  have  any  safermation
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 ven  to  us  in  the  month  of  Decenm-
 er  99  the  Ministry  of  Commence  or

 anyhody  So,  the  question  af  our
 taking  action  goes  not  arise.  I  do
 not  know  if  any  action  was  taken  or
 even  whether  the  Ministry  of  Com-
 merce  knew  of  it  in  December  or
 not,  I  cannot  vouch  for  it.  I  think
 my  hon  friend  may  ssk  them  this
 question  or  I  will  pass  on  this  infor-
 mation  to  the  Ministry  of  Commerce

 SHRI  SAMAR  GUHA:  You  have
 said  that  in  the  month  of  December
 there  were  reports.

 SHE]  I  K  GUJRAL,  That  ७  why
 they  passed  on  this  note  to  me  on
 the  basis  of  the  action  they  have  ai-
 ready  initiated

 At  the  moment,  as-I  already  told
 you,  every  year  the  lst  of  news-
 papers  in  India  is  approved  by  the
 Registrar  of  Newspapers  The  Re-
 gistrar’s  report  comes  in  two  volumes
 There  :s  another  volume  which  gives
 details  of  al]  the  newspapers  and
 periodicals  pubhshed  in  India  Out
 of  these,  approximately,  we  have  35
 India  about  11,000,  newspapers  and
 periodicals,  but  only  700  newspapers
 and  3800  periodicals  apply  for  news-
 print  and  get  the  newsprint.  Oth-r-
 do  not  apply

 The  mam  difficulty  that  has  arl.en
 m  this  story  which  हुअ  also  the  allega-
 tion  is  that  new  papers  indulge  25
 this  more  That  is  why,  as  I  sai
 the  policy  needs  a  re-thinking  bc-
 cause  even  last  years  268  new  papers
 got  themselves  registered  and  obvi-

 263  papers  get  them
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 A  word  about  ABC.  ABC  is,  by

 and  large,  discharging  its  responsi-
 bility  well.  I  do  not  think  my  hon.
 frend  should  be  in  a  hurry  to  make
 allegations  against  the  ABC  because.
 uptill  now  no  such  malpractices  have
 come  to  our  notice  where  ABC  has
 not  discharged  the  responsibility  they
 are  calleg  upon  to  do.....

 SHRI  SAMAR  GUHA:  If  you  per-
 mit  me,  Sir...

 MR.  SPEAKER:  Please  have
 patience.  You  are  a  fally  mature
 gentleman.  Kindly  have  patience,  4
 am  not  prepared  for  interruption
 every  now  and  then.

 SHRI  हथ  K.  GUJRAL:  I  very  much
 regret  to  say  and  I  say  it  with  a  great
 deal  of  pain  that,  by  and  large,  the
 complaints  are  against  small  papers
 and  the  Registrar  of  Newspapers  is
 taking  action.  Most  of  the  mal-practi-
 ces  we  have  found  in  the  case  of  smal!
 newspapers.  I  say  it  with  a  great
 deal  of  pain  and  anguish  because  our
 policy  ety  to  help  the  small  news-
 paperg  and  unfortunately,  this  is
 what  is  happening.  That  is  why  we
 will  need  more  vigijance  in  that  sec-
 tor.  It  38  no  use  applying  the  vigi-
 lance  to  the  other  sector,  whatever
 be  the  views  of  others  There,  the
 aifticulties  may  be  lesser  and  |  ignore
 that  area  where  difficulty  has  not
 become  visible.  Even  the  story  of
 the  Economic  Times  is  based  on  that
 sector  more  to  which  we  cannot  afford
 to  close  our  eyes  any  more.

 wane
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 RE  STRIKE  BY  RAILWAY  EMPLO-
 YEES

 SHR]  S  M.  BANERJEE  (Kanpur):
 We  have  already  given  notices...

 जी  copes  हिलेरी  arate  (ग्वालियर):
 प्रधान  महोदय,  हम  लोगों  दाप  को

 रेने  हड़ताल  के  बरमे में  लिखा  है।  शझाजगक

 अखबारों  मे ंयह  खबर  छपी  है  कि  प्रधान

 मी  जी  ने  सभी  मुख्य  मंत्रियों  को
 लिख
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 दिया  &  कि  रेल  कर्मचारियों  को  बोनस  नहीं
 मिल  सकता  है।  अगर  यह  बात  है,  तो  फिर
 वात्तयीत  चलाने  का  कोई  धर्य  नहीं  है  ।

 यहां  रेल  मंत्री  कहते  हैं  कि  हम  खले  दिमाग
 से  चर्चा  करन  के  लिए  तैयार  है  और  वहां
 प्रधान  मंत्री  ने  अपना  दिमाग  बना  लिया  है
 गिरफ्तारियों  के  समाचर  भा  रहे  है  ।

 SHRI  s.  M.  BANERJEE:  You  kindly
 hear  us  for  two  minutes.

 aft  मधु  लिमय  (बाका):  गिरफ्तारियां

 हो  रही  हैं।  एक भोर  बातचीत  श्र

 दूसरी  ओर  जल  ।  प्रत्यक्ष  महोदय,  श्राप  सब

 सदस्यों  को  दो  दो  मिनट  के  लिए  सुन  लोजिक  '

 हाय  महोदय  :  प्री  प्रस्ताव  मंत्री

 है,  जो  उनकी  पालिसी  है,  जो  उनकी  हिदायतें
 हैं,  उनका  एडमिनिस्ट्रेशन  है,  वह  लिख  सकती

 है।  यह  कौन  सा  तरीका  है  ?  किसी  बात

 की  हद  होनी  चाहिए  ।  बाप  की  इजर्ननट
 जब  जायेगी  बाप  प्रधान  मंत्री  बनेंगे  तब  बाप

 क्या  करेंगे  ?

 नो  बयेश्चन,  नो  डिस्कशन  |

 प्रधान  मंत्री  को  झपने  मुख्य  पतियों  से

 बात  करने  का,  उन्हें  हिदायत  देने  का  पूरा
 भ्रख्तियार  है  ।

 I  am  not  allowing  any  Member.  I
 have  not  allowed  any  Motion  or  anv
 discussion  1  am  not  calling  any  hoa.
 Member.

 कोई  सवाल  व्यवस्था  क  रह  का  नहीं  है  ।

 बाप  लोग!  ने  यह  क्या  रोज  मजाक  बना

 रखा है”?  हर  बात  में  ले  जाते  हैं।  रोजाना

 ऐसी  दालें  करते  हैं।  यह  रोजाना  श्राप  को

 करना  होता  है,  इसके  किए  बर्गर  काम  नहों
 मदान  सकता  है  ?

 न  कोई  करेक्शन, न  का:  से।  शझा

 एम  साद  एलाउंस  ।  इस न  हू  से  7१९

 करते  हैं  ry

 आपको  झगर  बहस  करवाना  है  तो

 क्या  उसका  बहु  तरीका  है?  हमने  दो
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 तारीख  को  मीटिंग  बलाई  है।  कोई  बात

 हो  तो  आपकी  मिल  कर  पूछता  चाहिए  उसके

 बारे  में।  दोतारीख  को  बीए  सी  की  मीटिंग
 में  फैसला  कर  लेंगे 1  आज  का  विजिलेंस
 फिक्स्ड  है।  कल  छुटटी  है  i  दो  तारीख  को
 मीटिंग  बुला  कर  फैसला  करेगे  ।  और
 क्या  चाहते  हैं  आप  ?  377  में  आप  रोज
 देते  हैं।  यह  भी  कोई  वात  है  कि  जो  बात  कल
 की  वही  ग्राम  की  और  वही.  कल  परतों  फिर
 करेंगे?  377  की  वात  और  है।  जिन्होंने
 377  दिया,  अब  सिर  गृह  का  377  है,

 एक  सरफ  उधर  भी  लिया  और  इ्घ्र  भी
 शामिल  है।  आप  लोग  पहले  ले  लेते

 हैं,  उसके  बाद  दु मरी तरफ  शामिल  हो  जाते
 हैं  ।  यह  क्‍या  तरीका  है  ?

 कई  बात  हो  तो  उस  पर  प्वाइंट  आफ.
 आधार  झा  सकता  है  ।

 Point  of  order  on  what?  There  is..,
 nothing  before  the  House.  I  have  to
 pass  on  to  the  next  item.  We  have
 finished  with  the  first  item  and  there
 is  no  business.

 यह  अच्छी  बात  नहीं  है  इस  तरह  से
 रोज  करना।  आप  ब्ड्  सीनियर  हैं।  लेकिन

 यह  तो  छापने  रोज  काम  पकड़ा  है  यह  अच्छा

 नहीं  है  ।  बहस  के  लिए  उर्स।  दिन  मैंने  आप
 को  बता  दिय!  और  हर  रोज  बताता  हूं  I  कल

 आप  एडजनंमेंट  मोशन  लेकर  आए  i  मैंने

 इजाजत  दे  दी  ।  मैंने  आपको  यह  भी  कहा
 कि  इसे  पर  बैठकर  कोई  बात  मुकरने
 करेगे  ।  लेकिन  एडजस्टमेंट  मोशन  लेने  के

 बाद  आपने  खुद  कहा  कि  नहीं  जी,  हमें  काफी
 मौका  मिल  गया  है  7  होम  मिस्ट्री  की

 डमाडज  पर  q

 I  am  going  to  present  the  proceedings
 before  you.

 आपने  कहा  कि  एडजमेंट  मोशन  की  जरूरत

 नहीं  है  i  हम  डिसकशन  का  मौका  चाहते
 >  | द
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 Can  there  be  any  point  of  order  when
 there  is  no  business  before  the  House?
 The  first  item  is  over  ang  I  have  to
 take  up  the  next  item.

 मामला  तो  अब  थाना  था  ।  अभी  एक  खत्म

 हुआ  है,  दूसरे  पर  आना  था,  आप  बीच  में  खड़े
 गये  हो  ।

 मैं  राज  कमेटी  की  मीटिंग  बुलाता  हूं।
 उस  में  आप  कछ  वक्‍त  मुकरने  कर  दीजिये,
 इस  त  ह  के  कामो  के,  लिए  यह  जो  आप
 राज  खड़  हो  जाते  हैं  आउटिंग  करते  हैं
 चैलेंज  करते  हैं,

 चाहिये  कि  पह  बीस  मिनट
 राज  यह  हुआ  करता  |  उसमें  हम  चुप
 बैठ  जाया  करे  ।

 SHRI  Ss.  M.  BANERJEE:  Let  the
 Railway  Minister  make  a  statement
 on  which  we  should  start  the  discus-
 sion,

 MR.  SPEAKER:  When  we  fix  it  later
 cn  I  will  ask  the  Railway  Minister.
 There  is  nothing.  on  the  agenda  for
 which  the  Railway  Minister  could  be
 asked  to  come  to  the  House.

 ताए  2  को  मीटिंग  करेंगे,  उस  में  देखेंगे

 I  am  so  sorry,  I  am  not  allewing
 any  Member  except  the  next  item.

 (Interruptions)

 MR.  SPEAKER:  I  am  not  calling
 any  hon.  Member  to  speak,  Let  every-
 one  sit  down  now.  They  are  speak-
 ing  without  my  permission.

 I  am  surprised  at  this.  I  am  not
 permitting  anyone  to  speak.

 Why  should  he  be  concerned  with
 that?  I  am  not  entertaining  anything.
 I  am  not  calling  any  Minister  to  make
 a  statement  now.

 हर  रोज  कोई  न  कोई  बात  अखबारों  में

 आती  है  आप  इस  तरह  से  कैसे  खड़े  हो
 कते  हैं
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 I  cannot  ask  the  hon.  Minister  to
 make  a  statement  every  day.  Hon.
 Members  are  making  it  9  daily  prac-
 thee.

 Let  hon.  Members  not  ask  such
 questions.  I  cannot  react  to  it  every
 day.  This  is  an  every-day  pheno-
 menon.  I  am  not  going  to  allow  it
 now.  If  they  do  this  kind  of  demons-
 tration  every  day,  there  is  no  alter-
 native  except  to  stop  them.

 We  have  already  fixed  a  meetmg  of
 the  Business  Advisory  Committee  on
 the  2nd  May  and  we  shall  discuss  this
 there.  We  cannot  have  that  meeting
 today  because  we  have  other  meetings
 also.

 Hon.  Memberg  cannot  make  Parlia-
 ment  a  forum  for  raising  everything
 that  comes.

 आप  लोगो  का  अपोज़ीशन  के  राइट्स  है,
 लेकिन  इस  हद  तक  न  जाय  कि  सारे  हाउस  को
 रैन सम  तक  ले  जायें

 They  are  holding  the  House  to  ran-
 som.  They  have  no  right  to  hold  the
 whole  House  to  ransom,

 I  cannot  ask  the  Railway  Minister
 to  come  every  day  and  make  a  state-
 ment,  whatever  happens

 अगर  शाप  लोगा  को  है!  हाउस  चलाना  हे
 ता  फिर  मेरी  कोई  जरूरत  नहीं  मालूम  होती
 है

 प्यार  बाप  लोगो  न  वापस  में  ही  बाठ
 करके  सब  तय  करना  है  ता  मेरी  क्‍या  जरूरत
 है  ।

 श्री  मधु  लिमये ।
 teva

 3  46  nes.

 QUESTION  OF  PRIVILEGE
 Affidavit  of  Shri  C  R.  Das  Gupta  of

 IOC  before  Pipeline  Inquiry  Com-
 mussion,

 थी  जून  लानत  (बांका)  :  ् ॥  महोदय,
 शनिश्चर  97  पेस,  1974  के  टाइम्स  साफ
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 इंडिया  में  निम्न  खबर  पढ़कर  मुझे  अचरज
 हुआ  (व्यवधान)  मैं  यह  कहना  चाहता  हूं
 कि  जब  मैंने  “टाइम्स  आफ  इडिया”  से
 यह  खबर  पढ़ी  की  श्री  सी०  आर०  द्वासगुप्ता
 को  कराई  शौ०  सीन  का  नया  चेयरमैन
 नियुक्त  किया  गया  है  तो  मैं  सोचने  लगा  कि
 जिस  व्यक्ति  ने  गंगा  पाल्यूशन  इंक्वायरी
 कमीशन  की  रपट  के  बारे  से  कैबिनेट  का  जो
 निर्णय  था  शरार  पब्लिक  अ्रडरटेकिग्ज  कमेटी
 की  जा  रिपोर्टस  हैं  उनके  खिलाफ  आचरण
 किया  है  उस  अफसर  को  सरकार  ने  पदोन्नति
 वो  दी  ?

 अस्ट्र  सरकार  ने  कुछ  समय  पहने  श्री  पीज
 एन०  हक पर  के  नेतृत्व  मे  श्राइन  एण्ड  नेचुरल
 गस  कमीशन  तथा  इंडियन  लाइन  कारपोरेशन
 के  अ्रध्यक्षकों  वा  चयन  करने  के  लिए  एक
 समिति  नियुक्त  की  थी।

 इस  कमेटी  से  इंडियन  साइल  के  लोन
 झूमरों  से  साक्षात्कार  किया  था  जिनके  नाम
 सर्वे  श्री  सी०  प्यार  दासगुप्ता,  पी०  आर०
 के०  मेनन  तथा  कमलजीत  सिह  हुँ।  आइन
 एण्ड  नेचुरल  गैस  कमीशन  के  अध्यक्ष  के  लिए
 उन्होंने  श्री  प्रसाद  का  चयन  किया  है।  जहा
 नके  इंडियन  फाइल  का  सवाल  है  उन्होने
 इंडियन  आइल  के  तीन  झ्र कसर ों  में  से  कमी
 को  भी  इस  सब  तय  पद  के  लिए  «उपभुक्त
 नहीं  समझा।

 मुझे  ताज्जब  होता  है  कि  सरकार  ने
 अपने  द्वारा  नियुक्त  हक्सर  कमेटी  की  राय  को
 उपेक्षा  कर  इस  महत्वपूर्ण  सार्वजनिक  प्रतिष्ठान
 के  झब् यक्ष  पद  पर  थी  सी०  सर  दासगुप्ता
 को  पदोन्नति  की।

 लेकिन  श्री  सी०  आर०  दासगुप्ता  की
 पदोन्नति  को  चुनौती  देना  इस  वक्‍त  मेरा
 मक्सद  नरी  है।  दस  मानता ति  नए  के  नो  टिक
 के  द्वारा  &  प्रा पका  और  सभा  का  ध्यान  श्री
 सी०  झारी  दासगुप्ता  द्वारा  पब्लिक  डर-
 टेकी  कमेटी  की  जो  मान-हावी  की  गयी  है
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 इसकी  और  दिलाना  चाहता  हूं।  बाप  स्वयं
 उस  वक्‍त  इस  कमेटी  के  प्रध्यक्ष  थे  I  कमेटी
 का  अपमान  पूरे  सदन  का  अपमान  है।

 चौथी  लोक  सभा  के  कार्यकाल  में  पेश
 की  गई  अपनी  छासठ वीं  रपट  में  कमेटी  से

 कहा  है:

 “It  is  also  on  record  that  the
 Managing  Director  wag  acting  on  his
 own  in  his  dealings  with  Snams  as
 well  ag  Bechtels  in  vital  matters
 concerning  the  capacity  of  the  pipe-
 line,  bypassing  thus  the  authority
 both  of  the  Board  of  Directorg  and
 Government.  The  Board  of  IOC
 have  also  gone  on  record  to.  the
 effect,  at  the  meeting  held  on  3rd
 February,  968  that:  Out  of  the
 report  and  the  discussions  thereon,
 it  emerged  that  the  Board  had  been
 bypassed  in  the  matter.  The  Board
 was  very  emphatic  that  the  matters
 of  such  importance  should  neces-
 sarily  be  reported  to  the  Board  at
 the  earliest  possible  opportunity.
 The  Board  also  wanted  to  place  on
 record  that  in  future  all  such  im-
 portant  matters  which  entail  in
 itself  any  project  of  capital  nature
 involving  its  performance,  its  capa-
 city.  design  or  of  financia)  implica-
 tions,  should  be  brought  before  the
 Boarg  for  its  notice  and  aopropria-
 tion.  The  Board's  decision  in  the
 above  matter  also  applies  to  any
 significant  amendments  which  are
 of  the  above  nature  to  any  existing
 contracts  or  project.”

 जब  यह  मामला  सरकार  द्वारा  जांच

 कमीशन  को  सुपुर्द  किया  गया  तब  पब्लिक

 अंडरटेकिंग  कमेटी  ने  इस  पर  एतराज़  किया
 कि  तत्कालीन  मैनेजिंग  डायरेक्टर  श्री  पी०
 आर०  नाईक  द्वारा  इंडियन  भाल  के  बोर्ड
 आफ  डायरेक्टर्स  को  विश्वास  में  न  लिया
 जाना  यह  प्रश्न  जांच  कमीशन  के  कार्य  क्षेत्र
 में  क्यों  सौंपा  गया?  पब्लिक  धंडरटेकिग
 कमेटी  की  राम  इसके  बारे  में  इतनी  दृढ़
 थी  कि  स  विषय  में  सरकारी  कृति  के  बारे

 ह  HAL  30,  974  fictitious  newspapers  agp
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 में  कमेटी  ने  फॉंचची  लोकसभा  कीसा  118

 तेवीसती  कपट  में  कहा  हैः
 “The  above  recommendation  ate

 very  clear,  unequivocal  and  empha-
 tic.  The  then  Managing  Director
 admittedly  acted  on  ‘his  own;
 he  did  by-pass  the  Board  of
 Directory  in  hig  dealings  with  Snam
 and  Bechtels  in  vital  matters  con-
 cerning  the  capacity  of  the  HBK
 pipeline;  the  amendment  of  contract
 did  adversely  affect  the  capacity  of
 the  pipeline;  negligence  wag  sub-
 stantiated  against  the  MD|IRL  for
 not  bringing  these  to  the  notice  of
 the  Board|Government;  the  General
 Manager  and  Managing  Director
 were  perfunctory  and  casual  in  del-~
 ing  with  an  important  communica-
 tion  of  the  26the  September,  2963
 from  Bechtels  to  IRL  mentioning
 the  design  capacity  of  H-B  Pipe-
 line  ag  4.9  million  tonnes  per  annum,
 These  are  all  matters  of  fact  and
 they  had  been  amply  and  demons-
 trably  established.

 What  the  Committee  wanteg  in
 these  recommendations  was  that  a
 thorough  investigation  for  fixing
 responsibility  on  all  those  officials
 who  were  lax  and  causual  in  dis-
 charging  their  responsibilities  should
 be  conducted.  The  Committee  ex-
 pect  that  Government  would  do
 that  even  now.”

 पब्लिक  झग्रंडरटेकिग्श  कमेटी  बिल्कुल  नहीं

 चाहती  थी  कि  जो  तथ्य  स्पष्ट  थे  या  कमेटी

 के  द्वारा  सिद्ध  किये  गये  थे  उनको  जांच  के

 लिए  टक्  कमिशन  के  सामने  सौंप  कर  उनको

 दुबारा  खोल  दिया  जाये।  मगर  सरकार  ने

 कमेटी  की  सिफारिशों  को  तोड़  मरोड़  कर

 सारा  मामला  दुबारा  खोल  दिया।  कमेटी

 चाहती  थी  कि  सरकार  उनके  निष्कर्षों  की

 कमीशन  के  सामने  दृष्टि  करे  सिर  इन्होंने

 बिल्कुल  उल्टा  सी०  प्यार  दासगुप्ता  के

 हारा  करवाया  |

 यह  मेरे  पास  रपट  है  उसमें  से  केवल  दो

 बाकी  मैं  कहकर  सुनाना  कराहता हूं  ।पृष्ट  3

 पर  है
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 "it  is  quite  obvious  from  the  above
 recommendations  that  the  Oom-
 muttee  based  on  the  whole  set  of
 evidence  and  -information  available
 to  them  had  pointed  out  iy  clear
 ang  in  no  uncertain  terms  that  in-
 duction  of  Bechtels  in  the  Pipeline
 Projects  was  wrong,  improper  and
 unjustified  afd  that  undue  favours
 were  shown  to  the  Bechtels  at  all
 stages  during  their  association  with
 the  pipeline  projects.  By  referring
 this  matter  to  a  Commission  of  In-
 quiry  under  term  of  reference  (a)
 (7),  the  Government  have  only  re-
 opened  the  issues  highlighted  in  the
 recommendations

 In  the  opinion  of  the  Committee,
 reference  of  thig  particular  matter
 under  (a)  (a)  to  Commussion  of
 Inquiry  was  not  farranted  In  the
 context  of  these  recommendations,
 an  enquiry  woulg  have  been  in
 order  for  the  specific  purpose  of
 fixing  responsibility  for  the  grave
 lapse  pointed  out  by  the  Com-
 mittee.”

 wear  भें  इसी  भनुण्छेद  मे  कमेटी  कहती  है:

 “The  Committee  take  a  serious
 view  of  Government's  attempt  to
 misconstrue  the  recommendations  of
 the  Committee.”

 कौर  प्रत्यक्ष  महोदय,  पृष्ट  69  पर  मंदी  ने

 13  आशा  व्यक्त  की  थी

 “The  Committee  expect  the  Gov-
 ernment  to  defend  and  pursue  their
 recommendations  contained  in  their
 66th  Report  of  the  Fourth  Lok
 Sabha  (1969-70)  on  Indian  Oi!  Cor-
 Poration  (Pipelines  Division)  in
 letter  and  spirit  before  the  Com-
 mission  of  Enquiry  with  the  same
 aense  of  urgency  that  was  marked-
 ly  evident  from  the  above  report.  ”

 लेकिन  सरकार  ते  अध्यक्ष  महोदय,  क्या
 किया  ?  सरकार  ने  श्री  to  कार  दासभृप्ता
 के  द्वारा  बुरादे  मैसेजिंग  डायरेक्टर  ली  fro
 Give  गहरे  ा  बिस्ट  प्रकार  थी  छाप
 को  खुल  करने  के  लिये  चढा  हसफुमाभा  हवास
 कभी क्षम  के  सामने  दिलवाया  ।

 Wucation  of
 Privitege

 मेरा  मुख्य  आरोप  बहू  है  कि  पब्लिक
 अन्डरटेकिंग  कमेटी  के  निष्कर्षों  क ेखिलाफ़,
 तथ्यों  के  बारे  में  उस  मे  कोई  राय  का  सवाल
 नही  है,  इन्होंने  ने  श्री  सी०  आधार  -दासगुप्ता
 के  द्वारा  झूठा  हलफनामा  टकरू  कमीशन  के
 सामने  दिया  है।

 अपने  हलफ़नामे  में  विचारार्थ  विषय  शसी
 के  सबंध  में  कसम  पर  श्री  दासगुप्ता  ने  &
 फरवरी  i97:  को  निम्न  वक्‍तव्य  दिया  +
 अध्यक्ष  महोदय,  यह  बहुत  महत्वपूर्ण  हिस्सा
 है।. ..

 श्यो  झटक  बिल रो  वाजपयी  (ग्वालियर).
 झव्यक्ष  महोदय,  यह  नियम  377  में  है  या
 प्रिवलेंज  मोशन  की  आप  ने  इजाजत  दी  है  ?

 अध्यक्ष  महोदय  कल  कराया  था,  लम्बा
 चौड़ा  दिया  था।  मैं  ने  कहा  था  कि  मैं  भी  देख

 लू  फिर  आप  कह  लेना।  भोर  उस  का  लम्बा
 चौडा  अव  यह  बता  रहे  हैं।  उस  के  बाद
 देखेंगे  कया  बनता  है।

 श्यो  नब  लिये  :  प्रध्यक्ष  महोदय,  इस  मे
 से  यह  महत्वपूर्ण  हिस्सा  है।

 “7 32,  These  facts  would  indicate
 that  neither  the  Managing  Durec-
 tor  bypassed  the  Boarg  in  his  deal-
 ings  with  Snam  and  Bechtels  in
 vital  matters  concerning  the  capa-
 eity  of  the  Haldia-Barauni-Kanpur
 Pipeline  nor  the  Amendment  of  the
 contract  adversely  affected  the  capa-
 city  of  the  pipeline,  and  therefore,
 the  question  of  any  negligence  on
 the  part  of  anyone  in  the  IRL  does
 not  arise.”

 SHRI  N.  छू.  P.  SALVE:  Ia  it  an  affi-
 davit?

 SHRI  MADHU  LIMAYE:  Yes.

 ore  कि  एक  नही  दो,  दो  बार  पब्लिक  छत्तर-

 [1 ... ह  कमेटी  ने  कूफ़ा  था  कि  तथ्यों  का  जहां
 हक  सवाल  है  उस  में  कोई  हक  की  बुलाया
 ही  नहीं  है।  उस  के  ऊपर  सुबास  आंच  कर
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 प्री  मथ  लिमये]

 'का  कोई  सवाल  नहीं  है।  पब्लिक  अन्न्धर-

 टेनिस  कमेटी  केवल  इतना  ही  चाहती  थी  कि
 जो  दोषी  लोग  हैं  उन  का  दोष  निश्चित  किया

 जाये  कौर  उन  के  खिलाफ  कार्यवाही  की  जाय  t

 अध्यक्ष  महोदय,  इस  के  बाद  सरकार  ने

 दो  काम  किये।  i4  अभियोगों  का  आरोप-

 पत्र  दिया  गया,  टकरा  कमिशन  ने  उस  की

 दृष्टि  की,  लेकिन  आप  जानते  हैं  यह  मामला

 प्रिवलेज  कमेटी  में  आया  था।  पी०  आर०

 नायक  को  कैबिनेट  ने  सस्पेंड  किया  और

 सस्पेंशन  को  सुप्रीम  कोर्ट  ने  एक  बहुत  ही
 टेकनीकल  मामले  को  लेकर  रद्द  किया  था।

 नतीजा  यह  हुआ  कि  उन  को  रिटायर  करने

 का  मौका  मिल  गया  और  बाद  में  सरकार

 कहने  लगे  कि  अरब  तो  वह  रिटायर  हो  गये

 अब  हम  क्या  कर  सकते  हैं।  लेकिन  जहां
 तक  पी०  श्ार्‌०  नायक  का  मामला  है  उनको

 री  यह  प्रिवलेज  कमेटी  के  सामने  स्वीकारना

 पड़ा  कि  पब्लिक  गअन्डरटेकिग्प  कमेटी  की

 रिपोर्ट  पूर्णतया  वस्तुतिप्ड  वी,  झबजेक्टिव  थी

 स्कोर  किसी  के  द्वारा  पब्लिक  अन्‍्डरटेकिग्स

 कमेटी  प्रभावित  नहीं  हुई  |

 वह  जुमला  जो  प्रिवलेज  कमेटी  में  सबूत
 में  पाया  है  उस  को  पढ़कर  मैं  खत्म  करता

 हूं  |  अध्यक्ष  महोदय,  श्री  सोमनाथ  चटर्जी

 पूछते  हैं  :

 “SHRI  SOMNATH  CHATTERJEE:
 About  certain  persons  having  been
 influenced,  do  you  stick  to  that?

 MR.  CHAIRMAN:  Please
 yes  or  no.  Do  not  give  your  elaborate
 reply.

 SHRI  P.  R.  NAYAK:  IT  had  said
 that  after  reading  the  second  Report
 of  the  Public  Undertakings  Commit-
 tee  I  felt  that  the  conclusion  7  had
 reached  about  influence,  persuasion,

 inducement,  ete.  was  incorrect  and
 that  the  Committee  had  come  to  these
 conclusions  objectively  in  its  best
 judgment.

 answer

 SHRI  SOMNATH  CHATTERJEE:
 Therefore,  you  agree  that  you  should
 not  have  used  those  words.

 SHRI  P.  R.  NAYAK:  I  agree:

 SHRI  SOMNATH  CHATTERJEE:
 Are  you  prepared  to  withdraw  those
 words  unhesitatingly?

 SHRI  Pp.  R.  NAYAK:  Yes,  I  am:”

 Unconditional,  unqualified  apology.

 और  उसके  बाद  अध्यक्ष  महोदय,  उन  को

 अनकंडीशनल,  अन क्वालिफाइड  अ्रपोलाजी

 देनी  पड़ी  तब  जा  कर  प्रिविलेजज  कमेटी

 ने  उन  को  माफ  किकया ।

 मैं  केवल  इस  वक्‍त  एक  ही  बात

 रखना  चाहता  हूं  ।  अध्यक्ष  महोदय,
 पी०  एस०  सी०  हैं,  पी०  यू०  रख  एस् टी मेट्स
 कमेटी  ह॑  यह  लो  ग  मेहनत  कर  के  अपनी  रिपोर्ट

 देते  हैं,  अफसरों  को  दीषी  ठहराया  जाती

 है,  लेकिन  चूंकि  इम्प्लीमेंट शन  का  काम  सरकार

 के  ऊपर  हैं  दो,  दो,  तीन,  तीन,  चार  साल

 इस  में  बीत  जाते  हैं,  और  गंगा  वाटर  पोज़ीशन

 इन क्वारी  कमीशन  में  क्या  हुआ,  बलवन्त सिह,
 जो  जनरल  मैनेजर  थ  इतना  मामा।  खींचा

 गया  कि  वह  रिटायर  कर  गये,  पी०  आर०

 नायक  रिटायर  कर  गये,  दासगुप्ता  रिटायर
 कर  गये,  कश्यप  रिटायर  कर  गये  v  इसलिये
 मेरी  प्रार्थना  हैं  कि  इसमें  बहस  की  गुंजायश
 नहीं  हैं  |  पूरे  सदन  की  मान  और  मर्यादा

 का  सवाल  हे,  इसलिय  यह  मामला  कप  को  जो

 अधिकार  है  नियम  226,  227  के  तहत
 प्रिवलेजज़  कमेटी  के  सामने  आप  इस  मामले

 को  भेज  दें,  उस  का  जो  फ़ैसला  होगा  वह

 हमको  मंजूर  होगा  |

 MR.  SPEAKER:  Mr.  Madhu  Limaye,
 when  you  raised  this  question  yester-
 day,  after  looking  into  the  contents
 of  your  Motion,  I  thought  I  should
 go  into  the  reports  of  the  Committees.
 Last  night,  I  did  see  all  of  them  and
 the  facts  are  like  this.  This  was
 taken  uP  in  1969.  The  Public  Under-
 takings  Committee  came  to  the  con-
 clusion  that  Mr.  Nayak  had  over-
 Jooked,  had  ignored  the  Board  of
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 Directors  and  had  amended  the  con-
 tract  without  any  consultation.  The
 Committee  held  that  it  was  not  pro-
 per  for  him  and  held  him  guilty  for
 this.  This  is  one  point.  Later  on,
 I  think,  on  the  basis  of  Mr.  Khera’s
 letter—-he  wrote  some  latter  when
 this  House  was  already  seized  of  that
 matter—he  said  the  Committee  was
 persuadeq  and  approached  and  50  on.
 So,  the  House  .took  a  very  serious
 notice  of  this.  I  think  there  was  a
 very  clear  debate  on  this.  Later  on,
 this  went  to  the  Privileges  Com-
 mittee  and  there  he  was  cross-ex-
 amined,  Among  the  cross  examina-
 tions,  two  cross  examinations  were
 very  clear,  one  by  Mr.  Somnath
 Chatterjee  and  the  other  by  Mr.
 Sathe.  They  put  certain  questions  and
 Mr.  Nayak  then  said  that  after  seeing
 the  second  report;  he  came  to  the
 conclusion  that  he  was  wrong  in  con-
 veying  this  impression  to  Mr.  Khera
 and  that  he  was  also  of  the  view  that
 he  was  ‘wrong.  The  report  of  the
 Committee  was  correct  and  objective.  a
 In  the  meanwhile,  Takru  Commission
 Wag  appointed.  Then,  this  gentleman
 Mr.  C.  R,  Das  Gupta  appears  before
 the  Takru  Commission  and  he  files
 an  affidavit  that  whatever  is  there  is
 correct  and  so  on,  and  in  which  he
 supports  Mr.  Nayak.  Then,  in  whose
 favour  he  is  giving,  the  affidavit  is  a
 very  interesting  question.  In  whose
 favour  and  to  help  whom  he  is  giving
 this  affidavit?  He  Mr.  Naik  himself
 admits  before  the  Privileges  Com-
 mittee  that  he  was  wrong  and  this

 gentleman,  Mr.  C.  R.  Dasgupta  in
 his  affidavit  before  the  Takru  Com-
 mission  conveys  that  was  right—I
 mean  his  affidavit  comes  to  this.

 SHRI  MADHU  LIMAYE:  Because
 he  is  a  protege  of  Mr.  Nayak.

 MR.  SPEAKER:  I  have  examined
 it  very  thoroughly.  But,  I  think,
 Mr.  Dasgupta  never  made  any  re-
 ference  to  the  Public  Undertakings
 Committee.  I  tried  to  find  out  whe-
 ther  he  made  any  reference.

 SHRI  MADHU  LIMAYE:  This  is
 obvious.
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 MR.  SPEAKERf  He  just  filed
 the  decument  before  the  Takru.  Com-
 mission  without  any  direct  or  indirect
 reference  to  the  Public  Undertakings
 Committee.

 SHRI  MADHU  LIMAYE:  No
 other  body  has  made  such  a  ‘recom-
 mendation.

 4.00  hrs.

 MR.  SPEAKER:  Secondly,  if  we
 are  to  send  it  to  the  Privileges  Com-
 mittee,  we  must  bear  in  mind  that
 the  Takryu  Commission  is  already.
 seized  of  it.

 टकरा  कर्मा शन  के  साथ  प्रिसले  कमेटी  का
 टकराव  हो  जाएगा  |

 SHRI  MADHU  LIMAYE:  We
 never  wanteq  the  Takru  Commission.
 to  enquire  into  the  facts.

 MR.  SPEAKER:  It  is  very  much
 there.

 SHRi  MADHU  LIMAYE:  Govern-
 ment  have  flouted  the  decision  of  the
 House.

 MR.  SPEAKER:  We  have  to  take
 cognisance  of  the  position  as  it  is.  If
 I  admit  it  as  a  Privilege  Motion  and
 the  Priviliges  Committee  comes  to  one
 conclusion  and  the  Takru.  Commis-
 sion  comes  to  another  -conclusion,
 that  will  create  some  complications.

 श्री  मघ  लिमये  :  टकरु  कर्मीशन  गलत

 रिपोर्ट  देगा  तो  उसको  किद्ाफ  प्रिवी

 मोशन  जरूर  दूंगा।  q  सह  सदन  को  अ्रध्चिकार

 है  ।  आन  फैक्ट्स,  नष्ट  आन  झोपड़िया  |

 MR.  SPEAKER:  But  I  am  really
 surprised  at  one  thing.  When  his
 boss  his  own  friend  whom  he  is  de-
 fending,  says  that  he  was  wroayg  and
 the  report  of  the  Committee  was  ob-
 jective....

 SHRI  SHYAMNANDAN  MISHRA:
 (Begnsarai):  May  I  make  one  sub-

 mission  in  this  respect?  It  does  ap-
 pear,  on  the  face  of  it,  that  the  con-
 tradiction  between  the  statement
 made  by  Shri  Nayak  and  the  state-
 ment  made  by  Shri  Das  Gupta,  is:
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 [Shri  Shyamnandan  Mishra)
 somewhat  strange.  But  may  I  sub-

 amit  to  you  that  although  Shri  Nayak
 might  have,  in  order  to  protect  him-
 self,  stated  before  the  Committee  that
 ‘what  he  had  said  was  wrong,  this  per-
 80n  could  take  the  stand  that  what-
 ever  Shri  Nayak  had  said  was  quite
 right.  There  cannot  be  anything
 wrong  about  Shri  Das  Gupta  taking
 a  Stand  like  that.

 MR,  SPEAKER:  When  the  court  is
 already  seizeq  of  it.  one  of  them  will
 ultimately  be  foung  to  be  wrong.

 SHRI  MADHU  LIMAYE:  What  hap-
 pens  to  the  Public  Undertakings  Com-
 mittee?  We  are  made  a  laughing  stock
 This  38  an  intolerable  position

 MR.  SPEAKER:  The  position  which
 Shri  Nayaak  has  taken  in  his  letter

 to  Shr:  Khera,  that  has  been  corrected
 by  him  in  the  Privileges  Committee.
 Then  there  is  the  position  taken  by
 Shri  Das  Gupta  in  his  affidavit  before
 the  Takru  Commission.  If  we  get  hold
 of  him  also  in  the  Privileges  Com-
 mittee,  I  do  not  think  juridically  it  is
 very  sound.  We  leave  it  to  the  court
 fcr  that  much  period  so  that  if  he
 ~wants  to  stick  to  the  position,  he  may
 do.

 ओ  मधु  लिमये  :

 बोने  हैं  वह  ?

 MR  SPEAKER:  This  gentleman,
 Shr:  Dasgupta,  has  made  no  direct

 reference  to  the  Committee  on  Public
 Undertakings

 PROF,  MADHU  DANDAVATE
 (Rajapur):  Which  other  body  can  he

 refer  to?
 SHRI  MADHU  LIMAYE:  This  is  the

 finding  of  the  Committee.

 SHRI  JYOTIRMOY  BOSU  (Dismond
 Harbour):  This  ts  the  most  important
 thing,  The  House  has  to  express  its
 resentment  on  the  flouting  by  the
 Government  of  the  findings  of  the
 Public  Undertakings  Committee.  Are

 -we  to  remain  helpless  spectators?
 MR  SPEAKER:  The  Government  is

 not  involved  in  this

 किसके  खिलाफ

 SHRI  MADHU  LIMAYE:  It  is  very
 much  involved.  Government  crested
 this  anomalous  position,  by  flouting  the
 decision  of  the  Public  Undertakings
 Committee

 थी  reer  विहारों  बाजपेयी  :  यह  मामला
 राज  प्राएगा  इसकी  हमें  सूचना  नहीं  थी  ।
 सारी  रिपोर्ट  हमारे  पास  नहीं  हैं।  हम  मामले
 को  बाप  स्थगित  रखिये  ।  बीच  मे  सारे  काज-
 जात  मैम्बर  को  भेजे  जा  सकते  हैं  -  हम  भी

 पुरानी  रिपोर्ट  देख  सकते  हैं  कौर  फिर  इसके
 बारे  में  हम  पुराना  दिमाग  बना
 सकते  हैं  t

 भी  थू  लिये  :  मैं  इस  सुझाव  को
 मानता  हू  ।

 SHRI  N.  K.  P.  SALVE  (Betul):  Sir,
 it  is  an  important  and  delicate  ques-
 tion  May  I  make  a  submission  on  this
 matter?

 What  is  of  utmost  importance  is  not
 whether  he  makes  a  reference  or  not.
 What  is  of  importance  3s,  f  there  are
 findings  of  facts  by  a  Committee  of
 Parliament,  can  he  m  an  affidavit  men-
 tion  the  facts  which  are  contrary  to
 the  findings  by  a  Committee  of  Parlia-
 ment?  As  long  as  this  matter  was  the
 subject-matter  of  a  discussion  of  a
 Committee  of  Parhament,  it  was  his
 business  to  find  out  what  were  the
 findings  of  a  Committee  of  Parliament
 and  not  say  anything  which  would  be
 contempt.  If  there  is  a  judgment  deli-
 vered  by  a  court  of  law,  it  is  not  neces-
 sary  that  make  a  contempt  is  Com-
 mittee  only  there  is  specific  reference
 to  the  court.

 We  want  to  know  from  you,  Sir,
 since  you  were  the  Chairman  of  the
 Public  Undertakings  Committee  whe
 ther,  factually,  the  facts  mentioned  by
 him  in  the  affidavit  are  contrary  to  the
 findings  of  the  Committee  on  Public
 Undertakings.  We  would  like  you  to
 enlighten  us  on  that.

 MR.  SPEAKER:  Here  I  can’t  en-
 lighten  you  about  the  Report.

 simi  VASANT  SATRE
 May  I  make  a  submission?

 (Akeols):



 249  Question  है...&  Privilege  VAISAKHA  I0,  3896  (SAICA)

 Actbally,  béfore  the  Takru  Commis-
 aion,  whén  the  Govethment  made  an
 affidavit,  in  that  affidavit  a  statement
 ‘was  made  controverting  and  denying
 that  there  was  any  slurring  over,  etc.

 To  that  an  objection  was  taken.  When
 Mr.  Khera  came  before  us  and  when
 ‘we  asked  him  certain  questions,  he
 accepted  that  he  had  made  a  mistake
 and  that  he  would  make  another  affi-
 davit  correcting  the  first  affidavit.
 Therefore,  what  was  before  the  Takru
 Commission  was,  in  fact,  the  observa-
 tions  made  by  the  Public  Undertakings
 Committee  presided  over  by  you,  Sir.

 I  do  not  want  to  take  up  the  question
 here  as  to  whether  some  mattcrs  on
 ‘which  there  was  a  clear-cut  findings
 should  have  at  all  been  referred  to
 the  Takru  Commission.  Later  on.  the
 Committee  itself  has  made  the  obser-
 vations.  I  do  not  go  into  that.

 The  fact  remains  that  what  ५8४  now
 before  us  here  is  that  in  the  affidavit,
 he  directly  refers  to  the  observations
 of  the  P.UC.  It  is  not  necessary  to
 say  and  take  the  name  of  the  P.U.C.
 What  he  is  controverting  is  the  obser-
 vations  per  se  in  terms  of  the  Public
 Undertakings  Committee  You  see  the
 wording.  You  have  been  pleased  to
 observe  that  he  has  not  named  the
 PUC.  That  does  not  really  matter
 What  is  before  the  Takru  Commission
 ig  the  PUC.  Report  on  which  an
 Inguiry  is  being  made.  He  has  said:

 “These  facts  would  indicate

 —that  fact  he  has  mentioned  in  the
 affidavit—

 ee  that  neither  the  Managing
 Director  bypassed  the  Board

 —the  Public  Undertakings  Com-
 mittee  had  said  that  the  Managing
 Director  had  bypassed  the  Board  in
 clear  terms—

 “....in  hig  dealings  with  snam
 and  Bechtels  in  vital  matters  con-
 cerning  the  capacity  of  the  Haldia-
 Barauni-Kanpur  pipeline  nor  the

 ,  ‘w®mendment  of  the  contract  adver-
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 sely  affected  the  capacity  of  the
 pipéline....”.

 This  is  also  the  finding  of  the  P.U.C,

 What  more  do  you  want?  What  is
 he  controverting?  He  is  controverting
 the  findings  of  the  P.U.C.  This  is  a
 clear  case  of  contempt  unlese  you
 want  that  he  should  by  an  affidavit
 reduce  the  P.U.C.  to  a  laughing  stock,
 to  a  non-entity.  This  is  a  direct  case
 of  contempt  and  nothing  more  is  need-
 ed  on  that,  names  or  no  names.
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 MR.  SPEAKER:  Now  it  is  a  coinci-
 dence  that,  when  this  case  came,  I
 was  the  Chairman  of  the  PUC  and  it
 has  been  going  on  along  with  my
 tenure  aa  Speaker  in  the  last  Lok
 Sabha  and  even  now;  in  some  shape  or
 other,  it  always  crops  up.

 SHRI  SHYAMNANDAN  MISHRA:
 As  your  presidentship  of  IPU.

 MR.  SPEAKER:  I  thought  that  the
 matter  was  finished.  But  the  dead  mat-
 ter  has  again  come  to  life.

 SHRI  MADHU  LIMAYE.  It  was  not
 dead,

 MR.  SPEAKER:  We  thought  that  it
 was  finished;  the  Takru  Corumission
 was  already  seized  of  it.  You  had  also
 forgotten  about  it  till  this  appointment
 came

 wt  स्थल  लिमये  :  मैं  बीच  में  था  ही  नहीं ।
 यह  मामला  तीसरी  झोर  चौथी  लोक  सभा  से
 चल  रहा  है।

 झिझक  महिला  :  जब  प्राय  ने  उस  के

 एपायंटमेंट  के  बारे  मे  पढ़ा,  तो  बाप  को  खयाल
 झा  गया  कि  यह  तो  वही  प्राप्ति  है,  वर्ना
 बाप  भी  भूल  चुके  ये  ।

 लो  सु  सिखने  :  मने  एफिडेविट
 के  बारे  में  सुना  था  ।  मैंने  उस  को  पढ़ा
 नहीं  था।  सूचित  न  सिलता,  तो  मं  इस  को
 न  उठाता  t

 PROF.  MADHU  DANDAVATR:
 First  of  all,  Sir,  you  should  make  up
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 your  mind  whether  there  is  a  prima
 facie  case  that  the  PUC’s  findings  have

 been  flouted

 SHRI  S  M  BANERJEE  (Kanpur):
 I  have  a  suggestion,  Sir,  which  you
 may  kindly  accept  Let  it  be  referred
 to  the  Privileges  Committee  and  proper
 action  should  be  taken  only  after  the
 Takru  Commission  submits  its  repurt.

 MR  SPEAKER.  What  will  the  Pri-
 vileges  Committee  do  then?

 SHRI  8  M  BANERJEE  It  can  col-
 lect  evidence,

 SHRI  VIKRAM  MAHAJAN
 (Kangra)  Mr.  Baneijee's  suggestion

 is  a  very  wise  suggestion  for  a  change
 What  is  going  to  happen  ४  you  start
 the  proceedins  here  is  that  the  defence
 m  the  Commusion  will  be  affected,  he
 will  not  be  able  to  defend  himself
 properly  Rightly  or  wrongly  we  have
 adopted  a  system  that  every  man  must
 be  given  an  opportunity  to  defend  him-
 self  properly  If  you  start  the  proceed-
 ings  here,  he  will  have  to  make  a  defi-
 nite  admission  or  confession  which
 may  affect  his  defence  there  Therefore
 what  I  submit  is  that  you  should  direct
 the  Privileges  Committee  not  to  take
 up  the  case  till  the  decision  of  the
 Takru  Commission  comvs  out,  after
 that,  2  can  be  taken  up  Otherwise,
 what  will  hapven  :8  that  there  wll
 be  two  conflicting  decisions  hy  the
 two  bodies  and  it  will  affect  the  ner-
 son  who  is  involved  in  this”  entire
 mess  What  I  submut  325  thaf  it  involves
 broader  questions  whether  when  a
 Person  is  going  to  a  court  or  a  Com-
 mission  he  can  take  a  defence  contraiy
 to  what  has  been  the  findings  of

 8  parliamentary  Committee  on  fact
 If  it  means  that  once  a_  »pariia-
 mentary  Committee  comes  to  a
 decision,  no  person  can  in  any  court  of
 law  or  before  any  commmuissiun  take  a
 contrary  stand,  it  implies  that  the
 findings  of  a  parliamentary  Committee
 are  resjudicata  Even  according  to  the

 Const:tution,  it  is  not  so  Our  findings
 must  be  taken  very  solemnly.  What  I
 submit  38  that  it  should  not  go  to  the
 extent  of  gagging  a  person  He  must
 be  given  a  chance  to  defend  himself
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 in  the  Commussion,  Therefore,  I  sub-
 mit  that  the  whole  thing  should  be
 kept  pending  till  the  Commission  gives
 its  findings.  (Interruptions).

 MR.  SPEAKER:  So  far  as  the  Gov-
 ernment  were  concerned,  they  were
 criticised  on  two  occasions,  on  two
 counts  One  was  when  the  clear  find-
 ing  of  the  Committee  was  there  and
 the  Committee  had  reasserted  its  opi-
 nion  at  the  end  of  the  Report  This
 was  referred  to  the  Takru  Commission  ,
 Meanwhile,  many  things  happened:  and
 they  do  happen,  when  people  get  in-
 volved  and  as  trme  passes  nature  helps
 them  or  circumstances  help  them;  but
 the  basic  facts  do  not  change  In  spite
 of  that,  it  went  on  and  there  was  a
 lot  of  discussion  in  this  House,  a  lot
 of  criticism  in  this  House,  and  later
 on  it  went  to  the  Privileges  Committee
 The  second  siuation  has  arisen  when
 Mr  Dasgupta  has  been  appointed  as
 Chairman  of  IOC  The  difficulty  in
 sending  :t  to  the  Privileges  Commuttee
 38  this  The  Commission  38  already
 seized  of  it  and  might  not  want  that
 there  should  be  any  clash,  I  will  heep
 it  pending  and  we  shall  discuss  it  later
 on

 SHRI  MADHU  LIMAYE  It  may  be
 kept  pending  in  the  Privileges  Com-
 mittee

 SHRI  VASANT  SATHE  There  can
 be  no  question  of  clash

 SHRI  PILOO  MODY  (Godhra)  Thic
 House  can  abolish  the  Takry  Commis
 sion

 SHRI  MADHU  LIMAYE  A  lot  of
 money  has  been  wasted  The  Commit-
 sion  should  be  abolished  by  a  Resolu-
 tion  of  this  House

 MR  SPEAKER  This  position  79%
 arisen  because  he  has  been  appointed
 as  the  Chairman  of  the  IOC

 SHRI  MADHU  LIMAYE:
 otherwise  it  would  have  arisen.

 SHRI  SHYAMNANDAN  MISHRA
 The  issue  that  should  be  considered  is
 whether  any  person  can  before  a  court
 of  law  or  any  commission  say  that
 whatever  hed  been  done  by  Parlio-

 Even
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 ment—the  Public  Undertakings  Cou mittee  is,  in  a  dense,  considered  as.
 Pagliament--was  not  ‘right.  The  ques-
 tion  is  whether,  if  any  decision  is
 taken  by  Parliament,  it  ig  open  to
 Shyamnandan  Mishra  to  go  to  the  court
 and  sty  thet  Parliament  was  not  right
 in  ‘taking  decision  of  @  particular  kind
 although.  in  a  sense,  he  has  been  a
 party  to  the  decision.  Since  the  ques-
 tion  raiseg  is  one  of  privilege,  it  must
 be  gone  into  in  its  full  depth  and
 subtlety,  (Interruptions).  Please  do

 «consider  the  implications  of  this
 matter  whether  any  person  can  go  to
 a  court  of  law.  It  may  well  be  that
 the  person  can  be  punished  in  some
 other  ways  ulso  because  he  is  before
 the  court  of  law  and  if  he  does  not  say
 the  truth  as  he  sees  it....

 AN  HON,  MEMBER:  What  is  your
 conclusion?

 SHRI  SHYAMNANDAN  MISHRA:
 The  main  issue  is  whether  it  is  a  ques-
 lion  of  contempt  or  privilege—probably
 it  is  a  question  of  contempt  that  is
 being  submitted—,  whether  it  would
 cunstitute  contempt  of  the  House  or
 Committee  of  the  House  for  any  citizen
 to  make  any  statement  before  any
 commission  or  court  of  law  that  what-
 ever  a  particular  Committee  or  even
 Parliament  had  done  in  its  wisdom
 was  not  right,  (Interruptions).

 भी  अटल  निहारो  वाजपेयी  :  प्रत्यक्ष

 महोदय,  श्री  मिश्र  ने  जो  कुछ  कहा  हैं,  मैं

 उससे  सहमत  नहीं  हूँ  ।  लेकिन  मैं  चाहता  हूं
 कि  इस  मामन  में  हम  को  और  भी  विचार
 करने  का  मौका  दिया  जाय  ।  इस  के  दो
 तरीके  हैं  7  एक  तो  यह  हैं  कि  धाप  इस  को

 प्रिविनेजिज़  कमेटी  में  भेज  दें,  लेकिन  उसे

 कमेटी  को  कहें  कि  वह  सब  शक  फ़ैसला  न  करे,
 जब  तक  कि  टकरा  कमीशन  को  रिपोर्ट  नहीं
 कराती  हैं।  यह  सो  बडा  हास्यास्पद  होगा  ।
 या  यह  कि  आप  इस  मामले  को  अपने  तक
 रखें  और  हम  लोगों  क॑।  इस  पर  बिचार  करने
 का  मौका  दें  ।

 SHRI  PILOO  MODY:  We  are  total-
 ly,  completely  and  absolutely  uncon-
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 cemed  with  what  the  Takru  Commis-
 sion  is  doing.  As  far  as  we  are.  ton-
 cerned,  the  Takru  Commission  can
 jump  in  ‘the  lake.  ‘We  can  by  a  Resolu-
 tien  of  the  House  abolish  it  if  we  like.
 Therefore,  for  the  House  even  to
 ridiculously  consider  that  there  is  a
 Commission  sitting  on  this  matter,  and
 therefore,  the  contempt  or  the  privilege of  the  House  of  Parliament  has  to  be
 kept  in  abeyance  or  suspension,  is
 something  which  is  totally  unaccept-
 able  to  me.  When  the  Government
 itself  cannot  make  up  its  mind  about
 every  conceivable  finding  of  this  Com-
 mission  which  is  collecting  dust  in  the
 Government  archieves,  why  should
 this  Parliainent  be  made  to  wait  to
 consider  the  outcome  of  the  decisions
 of  this  Commission?  Therefore  3  sug- gest  that  if  this  House  is  satisfied  that
 what  has  been  presented  is  a  falsifica-
 tion  of  the  finding  of  the  PUC  action
 must  start  from  that  point  on,  in  ac-
 cordance  with  the  procedures  of  Par-
 liament  unconnected  with  the  outside
 world.

 SHRI  SHYAMNANDAN  MISHRA:
 Any  citizen,  any  lawyer,  -of  the  coun-
 try  could  say  that  the  Supreme  Court
 was  not  right  in  coming  to  a  certain
 decision.  Would  it  be  contempt  of  the
 Supreme  Court?  That  would  not  con-
 stitute  contempt  of  the  Supreme
 Court.

 PROF.  MADHU  DANDAVATE:
 Under  the  pretext  that  this  matter  is
 being  considered  by  the  Commission  if
 we  do  not  refer  it  to  Privileges  Com-
 mittee  that  means  we  are  compromis-
 ing  the  sovereignty  of  this  Parliament
 and  we  are  not  treating  the  contempt
 of  the  PU  Committee,  which  wltimate-
 ly  amounts  to  contempt  of  the  House,
 with  the  attention  which  it  deserves.
 We  should  not  under-estimate  the  issue
 and  we  should  not  set  up  a  bad  prece-
 dent.  It  will  appear  as  if  these  Com-~-
 missions  are  more  important  than  the
 sovereignty  of  this  Parliament  if  we
 do  not  take  the  right  action  just  now.

 MR.  SPEAKER:  In  this  case  Mr.
 Madhu  Limaye  started  with  something.
 He  says  he  ig  not.connecting  that.  He
 started  with  appointments;  and  then
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 MR.  SPEAKER:  It  is  much  better  if
 you  had  not  linked  it  up  with  that
 from  the  beginning.

 SHRI  MADHU  LIMAYE:  I  wanted
 to  give  the  background.  What  is
 wrong?

 MR.  SPEAKER:  Don't  do  like  that
 we  have  to  go  by  what  ig  there  in
 writing  before  the  House.  How  can  you
 say  it  is  not  a  fact?

 भी  यु  लिस प्रे  :  कया  हुआ  ?  बैकग्राउण्ड
 देना  कोई  अपराध  हैं  ?  हरएक  ग्या दमी  देता

 हैं  ।  ड्राप  को  निर्णय  करना  हैं  कन्डेम्प्ट  के
 बारे  में,  अप्वाईटमेंट  के  बारे  में  नहीं  t  मैंने
 शाप  से  यह  बहीं  कहा  कि  आप  अ्रप्याइंटमेंट
 के  बारे  में  निर्णय  दीजिए  ।  मैंने  कहा  कि  बाप
 कटेम्प्ट  के  बारे  में  निर्णय  दीजिए  t

 ete  कोसल  (बम्बई  दक्षिण)  :  भाप
 में  कल  यही  कहा  था  t  जो  स्पीकर  ने  कहा  है

 बह  ठीक  कहा हैं।  मैं  श्राप  की  सूचना  के  विरुद्ध

 नही ंहूं लेकिन जो  स्पीकर  ने  कहा वह  ठोक  ६।
 MR.  SPEAKER:  No  question  of  pre-

 cedent;  we  have  to  go  by  right  pro-
 cedures.

 SHR]  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):  I  was  also  in  this
 Committee.  The  issue  raised  is  that  the
 Takru  Commission  being  in  session,
 this  matter  should  not  be  taken  up  and
 also  should  not  arise.  Because,  Sir,  I
 wish  to  point  out  that  even  when  the
 Takru  Commistion  was  in_  sesaion
 earlier  we  sent  the  case  of  Mr.  Naik
 and  Mr,  Khera  to  the  Privileges  Com-
 mittee  on  the  ground  that  they  made
 certain  sugges’.  8  and  submitted  oer-
 tain  affidavits  to  the  Commission  chal-
 lenging  the  findings  of  the  ह.  Com-
 mittee.  When  in  such  cases  we  have
 referred  thé  matter  to  the  Privileges
 Committee  the  same  should  apply  in
 the  case  of  Mr.  Dasgupta  who  hat,

 other  things  mrust  be  considered  by
 the  Privileges  Committee.

 even  against  some  findings  of  a  Parla-
 mentary  Committee?

 MR.  SPEAKER:  May  IJ  seek  your
 indulgence  in  gpite  of  what  has  hap-
 pened?  Naturally,  our  attention  is
 drawn  to  the  appointment  of  this
 gentleman,  Shri  Das  Gupta.  There  is
 some  criticism  against  this  officer  who
 has  been  appointed.  I  wish  Shri
 Limaye  had  retained  that  background
 along  with  his  motion.  But,  he  says
 now  that  he  is  not  linking  it  with
 that.  I  would  very  much  wish  if  he
 links  it  with  that  so  that  we  can  s)so
 examine  the  whole  background  and
 how  it  is  proper  for  the  Government
 to  act  in  such  a  manner.

 As  asked  by  you,  I  shall  give  the
 copy  of  the  motion  and  we  shal]  draw
 our  own  conclusion.

 SHRI  JYOTIRMOY  BOSU:  How  far
 has  the  Government  the  right  in  ap-
 pointing  him?

 SHRI  PILOO  MODY:  The  two  is#ues
 are  separate—one  is  the  privilege  and
 contempt  and  the  other  issue  is  the
 Government's  propriety  in  appointinz
 the  person.  These  are  two  separate
 issues  and  |  wish  there  is  a  way  devis-
 ed  by  Parliament  by  which  the  Gov-
 ernment  of  India  can  be  censured  for
 taking  this  action.

 MR.  SPEAKER:  Now,  so  far  as  his
 appointment  is  concerned,  I  shail  ask
 the  Government  to  make  this  position
 clear  if  they  want  to.

 SHRI  MADHU  LIMAYE:  I  am  not
 interested.  If  you  want  to  take  it  uP
 you  may  do  it.  I  am  not  interested.

 MR,  SPEAKER:  Well,  I  am  interest-
 ed  in  that  because  you  mentioned  in

 your  motion.
 SHRI  K.  LAKKAPPA  (Tumkur):

 Let  the  Government  make  a  state:
 ment,
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 MR,  SPEAKER:  A  statement  can  be
 asked  for  from  Government  about
 that.  But,  88  far  as  the  other  matter
 is  concerned,  we  can  examine  it  again
 and,  if  I  have  any  doubts  about  this
 going  to  the  Privilege  Committee,  after
 listening  to  all  the  views,  I  shall  come
 to  some  conclusion.

 So  far  as  the  appointment  of  this
 person  is  concerned,  it  is  for  the  Guv-
 ernment  to  come  out  with  their  own
 explanation  if  they  so  wish.

 SHRI  JYOTiRMOY  BOSU:  I
 written  to  you....

 MR.  SPEAKER:  There  is  no  qucs-
 ‘tion  of  your  writing  to  me.  I  am  not
 going  to  allow  this  if  you  go  on  like
 this.  No  submission  is  allowed.

 Now,  papers  to  be  laid.

 have

 44.89  hrs.
 PAPERS  LAID  ON  THE  TABLE

 DELIMITATION  OF  COUNCIL  CONSTITU-

 ENCIES  (Mapras)  AMENDMENT
 ORDER,  974  AND  DELIMITATION
 CoMMISSIONS  ORDERS  IN  R¥SPECI  OF
 KERALA  AND  KARNATAKA.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 ‘COMPANY  AFFAIRS  (SHRI  NITIRAJ
 ‘SINGH  CHAUDHARY):  I  beg  to  lay
 on  the  Table:—

 ():  A  copy  of  the  Delimitation  of
 ‘Council;  Constituencies  (Madras)
 Amendment  Order,  974  (Hindi  and
 ‘English  versions)  published  in  Noti-
 fication  No,  G.S.R.  4(E)  in  Gazette

 ‘of  India  dated  the  2nd  March,
 1874,  under  sub-section  (3)  of  sec-
 tion  3  of  the  Representation  of  the
 People  Act,  1950,  {Placed  in  Lib-
 rary.  See  No.  LT-6862/74].

 (2)  A  copy  each  of  the  following
 ‘Orders  (Hindi  and  English  versions)
 of  the  Delimitation  Commission,
 under  sub-section  (3)  of  section  0
 of  the  Delimitation  Act,  972:—

 (i)  Order  No.  l  of  the  Delimi-
 tation  Commission  in  respect  of
 the  State  of  Kerala,  published  in
 Notification  No.  8.0.  24i(E)  in
 Gazette  of  India  dated  the  l0th
 April,  974
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 (ii)  Order  No.  2  of  the  Delimi-
 tation  Commission  in  respect  of
 the  State  of  Karnataka,  published
 in  Notification  No.  S.O.  248(E)  in
 Gazette  of  India  dated  the  15th
 April,  974  [Placed  in  Library.
 See  No,  LT-6863/74].

 Report  oF  C.  &  A.G.  OF  INDIA  FOR
 1972-73,  UNION  GOVERNMENT s  Ap-
 PROPRIATION  ACCOUNTS  (CiVIb),
 1972-73  AND  CERTAIN  PARTS  OF  C.

 AND  A.&G.’s  REPORT  OF  4970-7I.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  I  beg  to  lay_on  the
 Table—

 (dd)  A  copy  of  the  Report  of  the
 Comptroller  and  Auditor  General  of
 India,  for  the  year  1972-73,  Union
 Government  (Civil),  under  article
 5l(i)  of  the  Constitution.

 (2)  A  copy  of  Union  Government
 Appropriation  Accounts  (Civil)  for
 the  year  1972-73.

 (3)  A  copy  each  of  the  following
 parts  (Hindi  versions)  of  the  Report
 of  the  Comptroller  and  Auditor
 General  of  India  for  the  year  1970-71
 —Union  Government  (Commercial),
 under  article  5(l)  of  the  Constitu-
 tion.
 Part  III.  Appraisal  of  the  working  of

 the  Triveni  Structurals  Limited.
 Part  IV.  Appraisal  of  the  working

 of  the  Central  Warehousing  Corpora-
 tion.

 Part  V.  Appraisal  of  the  working  of
 the  Hindustan  Housing  Factory  Limit-
 ed.  {Placed  in  Library.  See  No  LT-
 6864  wy,
 REvIEW  AND  ANNUAL  REPORT  OF  LUBRI-

 ZOL  INDIA  LTD.  FOR  1972-73  AND
 NOTIFICATION  RE  RAJASTHAN  KERO-
 SENE  OIL,  DEALERS  LICENSING
 ORDERS,  97I.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  I  beg  to  lay  on  the  Table---

 (l)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (l)  of  section
 6I9A  of  the  Companies  Act,  956:—
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 (i)  Review  by  the  Government

 on  the  working  of  the  Lubrizol
 India  Limited.  for  the  year  1972-73.

 (ii)  Annual  Report  of  the  Lubri-
 zol  India  Limited,  for  the  year
 1972-73  along  with  Audited  Ac-
 counts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.

 {Placeg  in  Library.  See  No.  LT-6865/
 74]

 (2)  (i)  A  copy  of  Notification  No.
 s.O.  236  (Hindi  and’  English  ver-
 sions).  published  in  Gazette  of  India
 dated  the  26th  January,  1974,  dec-
 laring  the  Rajasthan  Kerosene  Oil.
 Dealers  Licensing  Order,  1971,  as
 a  Special  Order  for  purposes  of
 summary  trial,  under  sub-section  (1)
 of  section  2A  of  the  Essential  Com-
 modities  Act,  1955,

 (ii)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing.  reasons  for
 delay  in  laying  the  above  Notifica-
 cation,  [Placed  in  Library.  See  No.
 LT-6866|74].

 ANNUAL  REPORT  OF  CENTRAL  VIGILANCE
 COMMISSION  FOR  1972-73  AND  Govt.
 MEMORANDUM  IN  RESPECT  TRERFOF,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD).  On  be-
 half  Shri  Ram  Niwas  Mirdha;  I  beg  to
 lay  on  the  Table—

 (i)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Central  Vigilance  Commissiog  for
 the  year  1972-73.

 (ii)  Memorandum  (Hindi  and  Eng.
 lish  versions)  explaining  the  rea-
 sons  for  non-acceptance  by  Govern-_
 ment  of  the  Commission’s  advice  in
 certain  cases  mentioned  in  the  apove
 Report.

 [Placed  in  Library,  See  No.  LT-6867/
 74].
 REVIEW  AND  ANNUAL  REPORT  OF
 URANIUM  CORPORATION  OF  INDIA  LTD.
 JADUGUDA  FOR  1972-73.

 SHRI  SUKHDEV  PRASAD:  On
 behalf  of  Shri  K.  C.  Pant  I  beg  to  ‘lay
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 on  the  Table  a  copy  each  of  the  fol-
 lowing  papers  (Hindi  2nd  =  English
 versions)  under  sub-section  (l)  of
 section  69A  of  the  Companies  Act,
 956:—

 (i)  Review  by  the  Government  on
 the  working  of  the  Uranium  Cor-
 poration  of  India  Limited,  Jadu-
 guda,  for  the  year  1972-73.

 (ii)  Annual  Report  of  the  Ura-
 nium  Corporation  of  India  Limited,
 Jaduguda,  for  the  year  1972-73
 along  with  the  Audited  Accounts.
 and  the  comments  of  the  Comptrol-
 ler  and  Auditor  General  thereon.

 {Placed  in  Library.  See  No,  LT-
 6868/74].

 NOTIFICATION  RE.  M/s.  SRmMan
 Mapuwa  SIDHANTA  ONNAHINI  PERMA-
 NEnt  Nipuy  Lop.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  I  beg  to  lay  on
 the  Table—

 (1)  A  copy  of  Notification  No.
 G.S.R.  (Hindi  and  English  ver-
 sions)  publisheg  in  Gazette  of  India
 dated  the  5th  January,  7974  dec-
 laring  M/s.  Sriman  Madhwa_  Sid-
 hant  Onnahini  Permanent  Nidhi
 Limited,  a  company  having  its  re-
 gistered  office  in  Tamil  Nadu  to

 ‘be  a  ‘Nidhi’,  under  sub-section  (3)
 of  section  620A  of  the  Companies
 Act,  1956.

 (2)  A  statement  (Hindi  ang  Eng-
 lish  versions)  showing  reasons  for
 delay  in  laying  the  above  Notifica-
 tion.

 {Placed  in  Library.  See  No.  LT-6869  /
 74).

 REVIEW  AND  ANNUAL  REPORT  OF  CEN-
 TRaL  Roap  TRANSPORT  CORPORATION
 Ltp.  CaLcuTTa  FOR  1972-73  aND  LIFE-
 BOATMANS  (QALIFICATIONS  AND  CERTI-
 FICATES)  AMDT.  RULES,  1974.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
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 KUMAR  MUKHERJEE):
 on  the  Table—
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 I  beg  to  lay

 (l)  A  copy  ९8४८८  3f  the  followihg
 papers  (Hindi  and  English  versions)
 under  sub-section  ay)  of.  section
 6l9A  of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  Central
 Road  Transport  Corporation
 Limited,  Calcutta,  for  the  year
 1972-73.

 (ii)  Annual  Report  of  the  Cen-
 tral  Road  Transport  Corporation
 Limited,  Calcutta,  for  the  year
 i972-73  along  with  the  Audited
 Accounts  and  comments  of  the
 Comptroller  ang  Auditor  General
 thereon.

 [Placed  in  Library.  See
 ‘687/74].

 (2)  A  copy  of  the
 (Qualifications  and

 No.  LT-

 Life-boatmen’s
 Certificates)

 Amendment  Rules,  974  (Hindi  and

 English  versions)  published  in  Noti-
 fication  No.  G.S.R.  339  in  Gazette
 of  India  dated  the  30th  March,  1974,
 under  sub-section  (3)  of  the  sec-
 tion  458  of  the  Merchant  Shipping
 Act  1958.  [Placed  in  Library,  See
 No.  LT-6872/74].

 34.3l  hrs.

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  SITTINGS  OF

 THE  HOUSE

 FOURTEENTH  REPORT

 SHRI  S.  C.  SAMANTA  (Tamluk):
 I  beg  to  present  the  Fourteenth  Re-

 port  of  the  Committee  on  Absence  of.
 Members  from  the  Sittings  of
 House.

 the

 ESTIMATES  COMMITTEE

 64TH,  66TH,  53RD,
 REPORTS  AND  MINUTES

 SHRI  R.  K.  SINHA  (Faizabad):  I

 beg  to  present  the  following  Reports

 56Ty  AND  63RD
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 and  Minutes  of  the  Estimates  Com-
 mittee:—

 (1)  (i)  Sixty-fourth  Report  on
 the  Ministry  of  Information  and
 Broadcasting—Television.

 (ii):  Minutes  of  the  sittings  of  the
 Committee  relating  to  the  above
 Report.

 (2)  (i)  Sixty-sixth  Report  on  the
 Department  of  Electronics.

 (ii)  Minutes  of  the  sittings  of  the
 Committee  relating  to  the  above

 Report.

 (3)  Fifty-third  Report  on  action
 taken  by  Government  on  the  re-
 commendations  contained  in  their
 Thirty-eighth  Report  on  the  Min-
 istry  of  Works  and  Housing—Natio-
 nal  Water  Supply  Programme.

 (4)  Fifty-sixth  Report  on  action
 taken  by  Government  on  the  re-
 commendations  contained  in  their
 Thirty-ninth  Report  on  the  Minis-
 try  of  Irrigation  and  Power—Power.

 (5)  Sixty-third  Report  on
 taken  by  Government  on  the
 commendations  contained  in  their
 Forty-fourth  Report  on  the  Min-
 istry  of  Railways  (Railway  Board)—
 Statistics  regarding  the  financial
 implications  of  Passes  and  PTOs
 issued  to  their  employees  by
 the  Railways  and  their  publication
 in  the  Annual  Reports  of  the  Min-
 istry  of  Railways  (Railway  Board).

 action
 i  ५  -

 (6)  Minutes  of  the  sittings  of  the
 Committee  (i973-74)  relating  to
 General  Matters.

 PUBLIC  ACCOUNTS  SOMMITTEE
 i37rH,  32ND  AND  33RD  REPORTS

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mong  Harbour):  I  beg  to  present  the
 following  Reports  of  the  Public  Ac-
 counts  Committee:—

 qd)  Hundred  and  thirteenth  Re-
 port  on  action  taken  by  Govern-
 ment  on  the  recommendations  con-
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 [Shri  Jyotirmoy  Bosu]
 tained  in  their  Ninety-fourth  Report
 relating  to  Ministry  of  finance.

 (2)  Hundred  and  _thirty-second
 Report  on  action  taken  by  Govern-
 ment  on  the  recommendations  con-
 tained  in  their  Ninety-third  Report
 on  Audit  Reports  on  the  Accounts
 of  Khadi  and  Village  Industries
 Commission  for  the  years  1964-65  to
 1970-71.

 (3)  Hundred  and  thirty-third  Re-
 port  on  the  Report  of  the  Comptrol-
 ler  ang  Auditor  General  of  India  for
 the  year  97i-72—-Union  Govern-
 ment  (Civil)  relating  to  the  Minis-
 tries  of  Finance,  Home  Affairs  and
 Cabinet  Secretariat  (Department  of
 Personnel).

 COMMITTEE  ON..PUBLIC  UNDER-
 TAKINGS

 55TH  AND  56TH  REPORTS  AND  MINUTES

 SHRI  NAWAL  KISHORE  SHARMA
 (Dausa):  I  beg  to  present  the  follow-

 ing  Reports  and  Minutes  of  the  Com-
 mittee  on  Public  Undertakings:

 (1)  Fifty-fifth  Report  on  Hindu-
 stan  Photo  Films  Manufacturing

 Company  Limited.

 (2)  Fifty-sixth  Report  on  Indian
 Drugs  and  Pharmaceuticals  Limited.

 (3)  Mimutes  of  the  sittings  of  the
 Committee  (1973-74)  relating  to
 action  taken  by  Government  on  the
 Reports  of  the  Committee.

 (4)  Minutes  of  the  sittings  of  the
 Committee  (l973-74)  relating  to

 Procedure  and  Miscellaneous
 Matters.

 JOINT  COMMITTEE  ON  OFFICE
 OF  PROFIT

 NINTH  REPORT

 SHRI  PATTABHI  RAMA  RAO
 (Rajiamudry):  I  beg  to  present  the

 Ninth  Report  of  the  Joint  Committee
 on  Offices  of  Profit.
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 DISTURBED  AREAS  (SPECIAL
 COURTS)  BILL

 Report  or  Jornt  CoMMITTEE

 SHRI  LILADHAR  KOTOKI  (Now--
 gong):  I  beg  to  present  the  Report  of
 the  Joint  Committee  on  the  Bill  to
 provide  for  the  speedy  trial  of  certain
 offences  in  certain  ‘areas  and  for
 matters  connected  therewith.  -

 COMMITTEE  ON  WELFARE  OF
 SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES

 RECOMMENDATION  TO  RasJya  SABHA  TO
 ELECT  A  MEMBER,

 SHRI  D.  BASUMATARI  (Kokraj-
 har):  I  beg  to  move:

 “That  this  House  do  recommend  to.
 Rajya  Sabha  that  Rajya  Sabha  do
 elect  one  member  of  Rajya  Sabha  in
 accordance  with  the  system  of  pro-
 portional  representation  by  means
 of  the  single  transferable  vote  to  the
 Committee  on  the  Welfare  of  Sche-
 duled  Castes  and  Scheduled  Tribes
 in  the  vacancy  caused  by  the  resign-
 ation  of  Dr.  Z..A.  Ahmag  from  the
 Committee  and  do  communicate  to
 this  House  the  name  of  the  member
 so  elected  by  Rajya  Sabha  to  the  Com-
 mittee”.

 MR.  SPEAKER:  The  question  is:
 “That  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do
 elect  one  member  of  Rajya  Sabha  in
 accordance  with  the  system  of  pro-
 portiona]  representation  by  means  of
 the  single  transferable  vote  to  the
 Committee  on  the  Welfare  of  Sche-
 duled  Castes  and  Scheduled  Tribes  in
 the  vacancy  caused  by  the  resigna-
 tion  of  Dr.  2.  A.  Ahmad  from  _  the
 Committee  and  do  communicate  to
 this  House  the  name  of:  the  member
 so  elected  by  Rajya  Sabha  to  the
 Committee.”

 The  motion  was  adopted.



 Matters  wnder
 Rule  377

 $A  nee.

 COAL  MINES  (CONSERVATION
 AND  DEVELOPMENT  BILL*

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  K.  0.  MALAVIYA):

 I  peg  to  move  for  leave  to  introduce  a
 Ball  to  provide  for  the  conservation  of
 coal  and  development  of  coal  mines
 and  for  matters  connected  therewith

 or  incidental  thereto.

 MR.  SPEAKER:  The  question  is:
 ‘That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the  con-
 servation  of  coal  ang  development
 of  coa}  rmaines  ang  for  matters  con-
 nected  therewith  or  meiden‘al
 thereto”

 The  motion  was  adeoted

 SHRI  K.  0  MALAVITYA.  I  intro-
 duce  the  Bill

 )4.37  brs

 Wn,  Mrevuts  Srranen  m  the  Char]
 MATTERS  UNDER  RULE  377

 ६)  ReroRtLY  SaLr  Cutsra  in  Wael  Bes-
 GAL  ¢

 SHk]  SAMAR  GUHA  (Conta)
 There  is  a  serious  salt  crisiy  in  West
 Benga‘  Salt  is  essential  for  everyone
 and  is  a  must  for  cooking  in  every
 family  The  price  of  salt  has  gone
 up  by  ten  to  fifteen  times.  In  West
 Bengal  in  rural  areas  st  38  being  sold
 at  the  rate  of  Rs  2-3  per  kilo.  The
 Teusons  ig  attributed  to  the  fact  that
 there  a  fey  ships  carrying  salt  from
 Tuticorn  which  are  not  being  un-
 loaded.  Government  says  it  is  due  to
 labour  trouble  hut  द्  do  act  think  80.
 Tt  छ  known  to  this  Mouse  how  the
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 whple-salerg  and  retsilers  aven  by
 paying  dsmurrege  dept  many  railway
 wagons  unloaded  in  differene  shads  and
 created  artificial  acarcity.  I  do  not
 know  whether  salt  starcity  in  West
 Bengal  has  been  created  by  adopting
 similar  tactics  by  the  wholesale  dea-
 lers  in  salt,  that  is,  by  even  paying
 demurrage  they  will  be  able  to  sell
 sait  at  a  higher  price  and  in  biack-
 market.  I  want  to  know  thia  from
 the  hon.  Minister.  They  have  been
 using  CRP,  BSF,  Industrial  Security
 Force  and  Territorial  Army  and  so
 many  other  forces  on  this  or  that  plea
 against  the  popular  movements.  Why
 cann't  they  employ  CRP.  BSF,  Indus-
 trial  Security  Force  or  Territorial
 Army  for  unloading  only  two  to  three
 ships?

 This  intolerable  position  has  been
 continuing  for  the  last  one  month
 This  is  the  twelfth  day  since  I  hase
 been  trying  to  draw  the  attention  of
 the  Speaker  and  ultimately  succeed-
 ed  The  news  about  the  salt  crisis  in
 Wert  Rengal  has  been  appearing  in
 the  mewspaper,  of  West  Bencal  everv-
 dav

 i  want  to  raise  another  point.  Salt
 production  can  be  developed  in  the
 Cinta:  coastal  belt  area  and  alsu  im
 Orissa  coastal  area.  There  is  lar¢e
 pottintsalty  of  production  of  sult  in
 Conta:  coastal]  belt  area.  The  Gov-
 ernment  is  having  Seda  Ash  plant  at
 Haldia  fur  which  salt  will  be  required
 Contai  is  only  30  mules  away  from
 Haldia.  Government  is  not  taking  any
 Step  to  develop  salt  production  =  in
 Contas.  Coal  ३38  sent  from  Caicutta  to
 Tuticorn  The  ships  have  to  come
 from  Tuticoria  te  Calcutta  carrying
 salt.  I  do  not  know  why  for  ove:  a
 month  thig  situation  38  going  on  that
 Goverment  are  unable  to  unload  galt
 from  two  or  three  ships  that  are  wait-
 ing  at  the  Calcutta  port,  the  whole-
 sale  traders  are  paying  demurrage
 with  the  knowletige  of  Government,
 just  to  loot  the  peaple  by  creating  an
 artificial  scarcity  of  galt  gnd  creating

 ane
 in  Gezeft.  of  India  Extraor@inary,  Part  ff,  section  2%,  dated

 Introduced  with  the  recommendation  of  the  President.
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 a  price  hike  in  the  case  of  salt  I  want
 to  know  from  Government  why  they
 are  unable  to  unload  the  salt  and  what
 steps  they  are  going  to  take  imme-
 diately  to  solve  the  salt  crisis  in  West
 Bengal

 SHRI  S  M  BANERJEE  (Kanpur).
 Who  will  reply  to  this?

 MR  DEPUTY-SPEAKER  We  have
 another  motion  unde:  rule  377

 SHRI  SAMAR  GUHA  I  have  rais-
 ed  thi,  issue  with  the  knowledge  of
 the  Speaker  I  huve  raised  this  after
 2  days’  effort

 MR  DEPUTY-SPEAKER  It  is  s0
 clear  I  understand  it

 SHRI  SAMAR  GUHA  iI  want  that
 the  hon  Mhnister  should  come  out
 with  a  statement

 SHRI  5  M  BANERJEE  When  no
 sugar  was  available,  we  dig  not  shout
 But  even  salt  is  not  available  at
 least  they  should  give  us  salt

 MR  DEPUTY-SPEAKER  He  38
 confused,  and  I  am  confused,  because
 we  do  not  know

 SHRI  SAMAR  GUHA  The  hon
 Minster  should  come  out  with  a
 statement

 MR  DEPUTY-SPEAKER  Why
 does  he  not  allow  me  to  speak»  He
 has  spoken  for  so  long  Why  does  he
 not  allow  me  to  finish?  I  am  confused
 and  many  of  us  here  are  confused

 SHRI  8  M  BANERJEE  Why  is
 the  dealing  Minister?

 MR  DEPUTY-SPEAKER  I  do  not
 know  who  the  dealing  Minister  is  We
 have  to  fing  out  The  only  thing  that
 I  can  say  is  that  we  have  a  very  con-
 venient  omnibus  Minister  of  Parlia-
 mentary  affairs,  and  he  will  find  out
 which  Ministry  .s  dealing  with  this
 and  he  full  convey  it  to  them  What-
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 ever  the  hon  Membeis  have  said  has
 gone  on  record,  and  the  Govérn#ilent
 may  come  forward

 SHRI  8  M  BANERJEE  I  have
 seen  him  while  taking  coffee;  he  does
 nat  take  sugar,  whenever  he  takes
 coffee,  he  always  says  ‘I  do  not  want
 sugar’  But  does  he  take  at  least  salt
 or  not?

 MR  DEPUTY-SPEAKER:  Now,
 we  have  another  motion  under  rule
 377  ‘lhere  are  seven  hon  Members
 who  have  given  notice  of  this,  Under
 this  rule,  we  have  not  evolved  any
 system  Normally,  rule  877  was  ‘not
 very  much  resorted  to  before  Now,
 towever,  it  has  become  very  very
 inipoitant,  and  I  think  that  it  38  one
 of  the  healthy  developments  But  so
 Jong  ४  has  happened  that  only  one
 pcirson  gives  notice  of  one  particular
 motion

 SHRI  S  M_  BANERJEE
 yesterday,  It  is  two

 MR.  DEPUTY-SPEAKER  W5:ll  he
 kindly  sit  down?  Please  let  him
 not  intervene  50  long  it  has  hap-
 pened  that  only  one  person  does  80
 When  that  is  selected,  ang  the  hon
 Member  makes  a  brief  mention  If
 the  hon  Muanister  8  available  and  he
 35  informed,  he  comes  forward  with
 a  statement,  if  he  4५  not  ready,  he
 comes  forward  some  other  day  That
 has  been  the  practice  But,  now  an-
 other  thing  has  developed  that  many

 From

 Members  have  given  notice  about
 this

 SHRI  K  LAKKAPPA  (Tumkur)
 It  depends  on  the  importance  of  the
 subject

 MR  DEPUTY-SPEAKER  Why
 does  he  not  allow  me  to  regulate  the
 proceedings?  Why  should  the  be  १०
 rmpatient>  TI  १९७  that  hig  name  |°
 there  and  I  shall  give  him  a  chan

 T  do  not  want  to  be  rigid  here  und
 I  do  not  want  to  be  arbitrary  The
 most  fatal  things  that  anybody  sitting
 in  the  Chair  can  do  to  himself  is  ०
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 be.  arbitrary,  We  have  evolved  cer-  SHRI  G  Y,  KRISHNAN:  it  is  said
 tain  rules  about  calling-attention-
 notices,  becauSe  the  names  are  80
 many,  there  jis  some  kind  of  baliot,
 and  we  have  now  limited  the  num-
 ber  to  five.  Now,  the  s‘age  has  come
 perhaps  when  we  have  to  resort  to  a
 similar  measure  with  a  thing  like  this
 also.  Therefore,  I  would  give  a  chance
 to  all  those  hon.  Members  to  say
 something,  but  only  on  this  condntion
 that  I  shall  enforce  another  rule  that
 whenever  a  Member  repeats  the
 arguments  of  another,  I  shall  cut  that
 out.  I  shall  give  a  chance  to  every-
 body  provided  he  makes  a  new  point
 and  is  brief.  Let  hon.  Members  not
 avuse  that.  Now,  Shri  G.  Y.  Krishnan,

 (ua)  Provoskp  cLusuni  or  Kotak  Goin
 MINES.

 SHRI  5.  Y.  KRISHNAN  (Kolar):  I
 raise  a  matier  of  vital  umportance
 affecting  thousandg  of  labuurerg  in  the
 Kolar  Gold  Mines.  The  Kolar  Gold
 Mines  which  was  started  in  2884  by
 Messrs  John  Taylor  Co.  ang  natio-
 nalised  during  967  38  facing  a  gloomy
 future  on  account  of  the  ineffective
 and  imefficient  functioning  of  the
 managing  director  of  the  company.
 या  ag  reliably  learnt  that  he  has  often
 recommended  to  the  Government  to
 close  the  mines  and  tne  Gove:nment
 iy  seriously  considering  the  same
 As  per  the  report  of  the  Munistry
 of  Steel  and  Mines,  1973-74,  the
 esumated  ore  reserves  in  the  KGF  as
 un  3ist  March,  973  are  44,66.536
 ionnes.  This  is  quite  sufficient  for
 the  operations  of  the  Kolar  Gold
 Mines  for  another  5  to  20  years  even
 Wf  new  ores  are  not  located.  It  is  a
 common  feeling  that  the  Kolar  Gold
 Mines  ig  uneconomically  working.
 But  the  report  of  the  Ministry  of
 Steel  ang  Mines  itself  states  that  the
 the  company  is  required  to  make  over
 the  entire  gold  production  to  Govern-
 ment  at  the  IMF,  rate,  which  is  very
 much  lewer  than  the  market  price

 MR.  DEPUTY-SPEAKER.  That  is
 aN  right:  You  have  made  the  pomt.

 like  that  in  the  report.  The  quan-
 tum  of  subsidy  being  given  to  tie
 company  is  algo  low.  Hence,  any
 Proposal  to  cloge  down  the  mines  is
 not  tenable.  This  gold  mime  which
 is  the  economic  backbone  of  the
 country  is  producing  one-third  of  the
 world’s  gold.  The  golq  requirements
 for  the  industrial  and  economic  pur-
 poses  will  have  to  come  from  these
 mines  only.  The  total  production  of
 ore  and  gold  produced  has  fallen  to
 Jess  than  half  of  that  in  the  preced-
 ing  years....

 MR  DEPUTY-SPEAKER:  You  are
 only  to  raise  a  pont;  not  te  make
 a  long  speech.

 SHRI  5.  Y.  KRISHNAN:  This  उ8
 actually  what  38  going  on  there.

 MR  DEPUTY-SPEAKER:  You  are
 to  make  g  point  only;  not  to  make  a
 fong  speech.  Obviously,  you  have
 come  prepared  for  a  very  big  debate.

 SHRI  G.  Y.  KRISHNAN:  The  total
 production  of  the  ore  ming  and  the
 gold  produced  has  fallen  to  less  than
 half  of  what  was  therein  the  preced-
 ing  years  According  to  the  report
 of  the  Minis'ry....

 MR.  DEPUTY-SPEAKER.  You
 have  raised  the  point.  Let  the  others
 also  have  their  say  and  the  Govern-
 ment  may  come  forward  with  their
 reply.

 SHRI  G.  Y  KRISHNAN:  1  have
 not  completed  my  say.
 under  my  constituency.

 MR.  DEPUTY-SPEAKER:  That
 may  be  so.  but  you  are  only  raising
 a  point  under  rule  377  ang  you  are
 not  to  make  a  big  speech  on  that.

 SHRI  G.  Y.  KRISHNAN:  I  have
 not  concluded.  (Interruptions).

 This  comes

 MR.  DEPUTY-SPEAKER:  Order,
 please.  It  is  going  to  be  3  O'clock,
 and  you  cannot  go  on  like  that.

 SHRI  G.  Y.  KRISHNAN:  I  will
 make  only  three  or  four  points.  That
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 (Shri  6.  Y.  Krishnan]
 je  all.  The  gold  required  for  the  in-
 तेज--

 SHRI  S.  M.  BANERJEE.  The  Fin-
 ance  Bill  ie  coming,  amd  this  may  26
 pointed  out  in  that  debate.

 MR.  DEPUTY-SPEAKER:  That  is
 also  a  point.  When  the  Finance  Bill
 ig  taken  up,  this  may  be  raised  at  that
 time.

 SHRI  G.  Y.  KRISHNAN:  The  gold.
 required  for  the  industrial  ang  eco-
 nomic  purposes  will  have  to  come
 from  the  KGF  and  the  Hat‘i  Mines.
 This  being  so,  the  present  Managing
 Director  is  trying  to  close  down  the
 mines  by  withdrawing  the  worker

 MR.  DEPUTY-SPEAKER:  Now,  I
 call  upon  Shri  Mallanna.

 SHRI  5.  Y.  KRISHNAN:  Sir.  what
 Isay  is  quite  relevant.

 MR.  ~DEPUTY-SPEAKER:  The
 Minister  will  reply  to  you.  Do  not
 make  a  long  speech.  Now,  Mr.  Mal-
 Janna.

 SHRI  5.  ¥.  KRISHNAN:  The  Man-
 aging  Director  is  trying  to  close  down
 the  mine  by  withdrawing....

 MR.  DEPUTY-SPEAKER:  Order,
 pieuse.  He  is  trying  to  take  too  mnuch
 advantage.  Shri  Mallanna.

 SHRI  K.  MALLANNA  (Madhu-
 giri):  Sir,  there  are  three  or  four
 points  to  be  considereq  in  connection
 with  this  matter.  One  is,  the  repor:
 of  the  Ministry  of  Steel  ang  Mines
 does  not  contemplate  the  closure  of
 the  mines.  That  is  one  thing.  Then,
 the  report  of  the  Ministry  of
 See]  amd  Mines  does  not  say  anything
 about  the  closure  of  the  mimes,  and
 if  the  mine  is  closed  there  will  be
 also  the  unemployment  problem.  The
 employees  belonging  to  the  weaker
 sections  of  the  population  will  suffer

 the  most.  The  third  point  is  thie.
 Many  instruments  and  other  articles
 are  sold  as  scrap  indiscriminately.
 The  last  point  का,  की  are  losiig  8  sub-

 So,  ३  request  the  hon.  Minister  to
 have  an  inquiry  into  the  matter  and
 appoint  an  हका,  committee.  |  2६०
 quest  him  to  congider  whether  it  is
 feasible  or  not.

 SHRI  K.  LAKAPPA:  It  is  not  9  ques-
 tion  of  discussion  or  drawing  the  atten-
 tion  of  the  Government,  It  is  because
 of  the  urgency  of  the  situation.  The
 situation,  is  serious.  The  entire  eco-
 nomy  of  the  country  is  based  on  the
 gold  available  in  the  gold  mines,  The
 technical  issue  involved  has  not  been
 made  out  by  many  hon.  Members  and
 it  needs  to  be  discussed.  Many  issues
 are  involved.  The  alarming  situation
 is  that  the  management  is  being  pushed
 to  see  that  the  entire  gold  mine  is
 closed.  The  reasons  that  they  are
 fivin,  untanable  and  they  =  are
 manipulated  in  such  a  way  that  the
 entire  gold  mine  should  be  closed
 down.  It  is  not  only  detrimental  to
 the  interests  of  large  sections  of  em-
 ployees  who  are  working  there  but
 also  detrimental  to  the  interest  of  the
 nétion.  The  availabiiity  of  new  reser-
 ves  has  not  been  explored;  technical
 operationg  have  ont  been  begun.  How
 can  you  close  down  a  gold  mine  which
 can  be  operated  in  a  remunerative
 ways

 MR.  DEPUTY-SPEAKER:  You  have
 poseq  the  question:  let  the  Minister
 reply  now.

 SHRI  सच  LAKKAPPA:  The  managec-
 ment  is  making  all  efforts  to  close
 dcwn  the  mines.  We  are  having  a
 competent  Minister  today  we  want  to
 pay  glorious  tributes  to  him.  A  high
 level  committee  strould  be  appointed
 to  see  that  the  whole  thing  is  examin-
 ed.  Otherwise  I  would  like  to  seek
 your  premission  to  raise  another  full
 discussie,  on  thig  issue

 MR.  DEPUTY-SPEAKER:  That  is
 suggestion  for  action.  Now  please  re-
 sume  your  seat

 SURI  K.  LAKKAPPA:  I'seels  your
 protection.  A  bigh  ह.  comeities
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 the  Law  Minister  has  been  speaking
 about  legislative  competence  etc.  My
 point  is,  hag  the  Government  speci-
 fically  invited  your  attention  before
 framing  this  Bill  and  briging  it  to
 the  House  for  introduction,  because,
 Sir,  this  brings  in  your  Office  and  the
 Office  of  the  Speakers  of  the  State
 Legislatures.  I  would  like  to  know
 whethe-  it  is  not  right  and  proper  for
 the  Government,  whenever  they  amend
 the  Constitution  in  relation  to  Parlia-

 ‘ment,  Parliament  Secretariat  and  the
 Office  of  the  Speaker,  to  consult....

 MR.  SPEAKER:  There  is  no  poitut
 of  order.

 SHRI  P,  G.  MAVALANKAR:  My
 point  of  order  is  this.  It  refers  to
 your  office.  Are  you  prepared  to  be
 taken  by  surprise  in  the  way  in  which
 Government  has  brought  foward  this
 Bill?  When  the  Constitution  was
 being  drafted,  you  know  it  very  well,
 Sir,  in  regard  to  the  provisions  relat-
 ing  to  Parliament  Secretariat  and  the
 Office  of  the  Speaker  and  all  the  pro-
 visions  relating  thereto,  the  then
 Speaker  was  consulted  i  advance  by
 the  Government  and  the  Speaker’s
 points  of  view  were  accepted  in  toto.
 Here  is  a  case  where  ‘Government
 comes  forward  with  a  Bill,  Constitu-
 tion  Amendment  Bill,  involving  your
 office  and  not  consulting  you  in  ad-
 vance.  Sometime  back,  there  was  2
 discussion  On  the  Press  Council  Bill,
 and  you  know  very  well,  Sir,  that
 when  the  Government  brought  for-
 ward  an  amendment  to  the  Press
 Council  Act,  it  was  because  you  ard
 the  Chairman  of  Rajya  Sabha  were
 not  willing  to  bring  the  Office  of  the
 Speaker  of  Lok  Sabha  and  the  Office
 of  the  Chairman  of  Rajya  Sabha
 into  public  controversy.  This  is  exact-
 ly  what  the  Government  have  done

 by  this  new  Constitution  Amendment
 Bill.  So,  I  am  asking:  have  the  Gov-
 ernment  fonsulted  you  in  advance
 before  coming  to  this  HouSe  with  this
 Bill?  Then,  my  secong  point  is:  why
 was  the  reference  made  to  Gujarat?

 )
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 MR.  SPEAKER:  There  is  no  point:
 of  order  involved  in  this.  The  ques--
 tion  is:

 “That  leave  be  granteg  to  intro--
 duce  a  Bill  further  to  amend  the:
 Constitution  of  India.”

 The  Lok  Sabha  divided:

 4.2  hrs.
 Division  No,  Ww

 AYES

 Ambesh,  Shri

 Ansari,  Shri  Ziaur  Rahman
 Babunath  Singh  Shri

 Balakrishniah,  Shri  T.
 Banerjee,  Shrimati  Mukul
 Barupal,  Shri  Panna  Lal
 Bhagat,  Shri  H.K.L.
 Bist  Shri  Narendra  Singh
 Brij  Raj  Singh-Kotah,  Shri

 Chandrakar,  Shri  Chandulal

 Chaturvedi,  Shri  Rohan  Lal
 Chaudhary,  Shri  Nitiraj  Singh’
 Chavan,  Shri  Yeshwantrao

 Chaudhary,  Shri  Nitiraj  Singr
 Darbara  Singh,  Shri

 Das,  Shri  Anadi  Charan
 Das  Shri  Dharnidhar

 Daschowdhury,  Shri  B.  K.

 Dixit,  Shri  G.  0.

 Dixit,  Shri  Jagdish  Chandra

 Doda,  Shri  Hiralal

 ‘Engti,  Shri  Biren

 Gandhi,  Shrimati  Indira

 Gautam,  Shri  C.  D.

 Gavit,  Shri  T.  प्र.

 Gogoi,  Shri  Tarun

 Gohain,  Shri  C.  C.

 Gokhale,  Shri  H.  R.

 Gopal,  Shri  K.

 Goswami,  Shri  Dinesh  Chandra

 Gotkhinde,  Shri  Annasaheb

 Gowda,  Shri  Pampan
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 [Mr.  Deputy-Speaker]
 hours  have  been  allotted  for  all  the
 three  stages  of  the  Bill.  If  the  House
 agrees,  we  may  have  eight  hours  for
 general  discussion,  three  hourg  for
 clause-by-clause  consideration  and
 one  hour  for  the  third  reading.

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 Sir,  I  moveé:*

 “That  the  Bill  to  give  effect  to  the
 financial  proposals  of  the  Central
 Government  for  the  financial  year
 ‘1974-75,  be  taken  into  considera-
 tion”

 Sir,  I  had  explained  the  main  features
 of  the  proposals  contained  in  the  Bill
 in  my  Budget  speech.  The  details  of
 the  specific  provisions  in  the  Bill  have
 been  explained  in  the  Explanatory
 Memorandum  circulated  to  hon,  Mem-
 bers.  I  do  not,  therefore,  consider  it
 necessary  to  cover  the  entire  ground
 again.

 The  Bill  has  been  before  tiie  hon.
 Members  for  nearly  eight  weeks.
 During  the  general  debate  on  the
 Budget,  hon.  Members  have  given
 valuable  suggestions  for  improvement
 of  some  of  the  provisions  in  the  Bill.
 Sir,  I  am  grateful  to  them  for  their
 comments  anq  constructive  criticism
 of  the  proposals  in  the  Bill.  I  have
 also  had  the  benefit  of  studying  seve-
 ral  representations  and  memoranda
 from  members  of  the  public,  cham-
 bers  of  commerce  etc.
 careful  consideration  to  the  sugges-
 tions  made.by  the  hon.  Members  and
 others.  In  the  light  of  these  comments
 and  suggestions,  I  propose  to  modify
 some  of  my  original  proposals.  With

 indulgence  of  the  House,  I  will  briefly
 explain  the  principal  changes  that
 are  proposed  to  be  made  in  the  pro-
 visions  of  the  Finance  Bill.

 In  view  of  the  critical  shortage  of

 petroleum  products;  I  had  proposed
 the  continuance  of  development  re-

 bate  for  another  year  in  respect  of
 coal-fired  boilers  and  machinery  or

 plant  for  converting  oil-fired  beilers

 APRIL  30,  974

 I  have  given.

 L  हु
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 into  coal-fired  boilers.  While  this
 concession  has  been  widely  weicomed,
 it  has  been  pointed  out  that  industry
 may  not  be  in  a  position  to  obtain.
 delivery  05  new  boilers  by  ist  June,
 1975.  It  has  also  been  urged  that
 with  a  view  to  encouraging  a  switch-
 over  from  oil  to  coal  as  a  source
 of  energy,  the  proposed  tax  conces-
 sion  should  be  extended  to  other
 coal-fired  equipment,  such  as  fur-
 naces,  kilns,  ovens  and  the  like  I
 find  considerable  merit  in  these  sug-
 gestions.  I  accordingly  propose  to  ex-
 tend  the  tax  concession  by  way  of
 development  rebate  for  a  further
 period  of  two  years  in  respect  of  coal-
 fired  boilers  and  any  machinery  or
 plant  for  converting  oil-fired  boilers
 into  coal-fired  boilers.  Similar  ccn-
 cession  will  also  be  available  in  res-
 pect  of  coal-fired  furnaces,  kilns,
 ovens  and  the  like  and  machinery  or

 plant  for  converting  such  oil-fired
 equipment  into  coal-fired  equipment.

 Under  the  provisions  of  the.  Bill,
 the  operation  of  development  rebate
 is  also  proposeq  to  be  extended  by
 one  year  in  casés  where  there  is  satis-
 factory  evidence  to  show  that  con-
 tracts  for  purchase  of  machinery  and
 plant  were  finalised  before  Ist  Decem-
 ber,  1973.  Under  these  provisions,  the
 benefit  of  this  concession  will  not  be
 available  in  cases  where  machinery
 or  plant  is  manufactured  by  an  indus-
 trial  undertaking  owned  by  the  tax-

 payer.  Since  this  would  result  in

 hardship  in  some  cases,  I  propose  to
 move  an  amendment  to  secure  that
 machinery  or  plant  manufactured  by
 a  taxpayer  in  his  own  undertaking
 will  also  qualify  for  development  re-
 bate  if  satisfactory  evidence  is  pro-
 duced  to  show  that  steps  for  the

 manufacture  of  such  machinery  or

 plant  had  been  taken  before  ist

 December,.  973.

 Under  the  provisions  of  the  Income-
 tax  Act,  income  derived  by  Indian
 companies  and  resident  non-corporate
 taxpayers  in  consideration  of  provid-
 ing  technical  know-how  and  technical

 5  ee  ee  —_—  मिस  दा  coer
 “Moved  with  the  recommendation  of  the  President,
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 services  io  foreign  enterprises  is  en-
 titled  to  preferential  tax  treatment.
 As  one  oi  the  main  objects  of  this  tax
 concession  is  to  augment  our  foreign
 exchange  resources,  the  Finance  Bill
 seeks  to  make  a  retrospective  amend-
 ment  to  the  relevant  provisions  to
 provide  that  the  concession  will  be
 allowed  only  to  the  extent  that  such
 income  is  received  or  brought  into
 India  in  accordance  with  the  lawg  re-
 gulating  payments  and  dealings  in
 foreign  exchange.  Sometimes,  host
 countries  may  place  restrictions  on
 remittance  of  funds  by  Indian  tax-
 payers  tg  India.  Remittance  of  funds
 to  India  may.  sometimes  get  delayed
 due  to  other  valid  and  inescapable
 factors.  In  such  cases,  income  receiv-
 ed  in  a  foreign  country  may  not  be
 brought  into  India  before  the  comple-
 tion  of  the  regular  assessment  of  the
 taxpayers.  In  order  to  cover  ‘such
 cases,  it  is  proposed  to  make  a  pro-
 vision  in  the  law  for  rectification  of
 completed  assessments  if  the  taxpayer
 proves  that  the  foreign  income  has
 been  subsequently  brought  into  India.
 The  Reserve  Bank  of  India  sometimes
 permits  the  use-  of  foreign  income
 outside  India.  Income  which  is  80
 used  outside  India  can  be  regarded  as
 constructively  brought  into  India.  I
 accordingly  propose  to  move  an  am-
 endment  to  secure  that  moneys  utilis-
 ed  outside  India  with  the  permission
 of  the  Reserve  Bank  would  be  deem-
 ed  to  have  been  brought  into  India
 for  the  purposes  of  this  tax  conces-
 sion.  It  is  also  proposed  to  move  a
 drafting  amendment  to  secure  that
 these  tax  concessions  are  available
 only  in  cases  where  the  foreign  in-
 come  is  received  in  foreign  currencies
 which  go  to  augment  our  foreign  ex-
 change  resources.

 Under  an,  existing  provision  in  the
 Income-tax  Act,  profits  transferred  by
 approved  financial  corporations  to
 special  reserve  account  are  exempted
 from  income-tax  Within  the  ceiling
 limits  laid  down  in  this  behalf.  The
 Finance  Bill  seeks  to  increase  ‘he

 ceiling  limits  on  the  deductible  amount
 in  the  case  of  Financial  Corporations
 or  Joint  Financial  Corporations  estab-

 278.

 lished  under  the  State  Financial  Ccr-
 porations  Act,  95l.  I  propose  to  ex-.
 tend  the  benefit  of  the  proposed  con-
 cession  to  approved  Financial  Corpo-
 rations  which,  though  not  established.
 under  the  State  Financial  Corporations
 Act,  are  deemed  to  be  Financial  Cor-
 porations  under  that  Act.

 In  regard  to  indirect  taxes  and  par-
 ticularly  Central  Excises,  though  there
 has  been  some  criticism  of  the  mag-
 nitude  of  the  tax  effort,  it  was  reas-
 suring  to  note  that  many  recognised
 that  there  was  no  other  choice,  if  the
 deficit  financing  was  to  be  maintained
 at  2  safe  level.  There  are,  however,
 certain  areas  where,  I  feel,  some  modi-.
 fications  in  the  original  proposalg  are
 célled  for.

 5  hrs,

 छपा  the  revision  of  the  criterion
 for  dutiability  of  aerateq  waters,
 many  small  units  have  come  into  the
 excise  net,  a3  a  result  of  which  a  large
 number  of  representations  have  been
 received  from  them  pleading  for  ex-
 cise  relief.  Their  cases  have  also  been

 “taken  up  by  some  of  the  hon.  Mem-
 bers  and  the  issue  raiseq  during  the
 general  discussions  in  both  the  Houses
 of  Parliament.  In  the  light  of  the
 various  representations  received  .and
 studies  made,  I  propose  to  give  suit-
 able  relief  to  the  small  units  by  ex-
 empting  aerated  waters  produced
 with  the  aid  of  power,  where  the  ex-
 tent  of  power  used  by  or  on  behaif  of
 a  manufacturer  in  one  or  more  facto-
 ries  does  net  exceed  40  horse  power,
 in  replacement  of  the  existing  exemp-
 tion.
 दि

 Consequent  on  the  withdrawal  of
 the  lower  effective  rate  in  respect  of

 Robusta,  Liberia  ang  Excelsia  varie-
 ties  of  coffee,  representations  have
 been  received  urging  restoration  of  the

 pre-Budget  rate  in  respect  of  these
 varieties  on  the  ground  that  they  are
 inferior  in  quality.  I  propose  to  re-
 duce  the  duty  on  Liberia  and  Excel-
 sia  varieties  of  coffee  from  Rs.  00

 per  quintal  to  Rs.  75  per  quintal,
 while  other  varieties  of  cured  coffee
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 (Shri  Yeshwantreo  Chavan}
 will  carry  the  rate  of  Ba,  100
 quintal.

 As  a  rewlt  of  steep  increase  in  the
 effective  rata  of  duty  on  Hexane  used
 in  the  manufacture  of  solvent  extract-
 ed  vegetable  non-essential  088  and  for
 extracting  fat  from  silk  worms  pupae,
 representations  have  been  received  for
 the  restoration  of  pre-Budget  rate  In
 Particular,  st  has  been  urged  that  the
 solvent  extracted  oil  industry  is  an
 export-oriented  one  and  while  on  the
 one  hand  the  costs  of  processing  deol-
 eg  cakes  have  gone  up,  their  inter-
 national  prices  have  registered  a  fall
 Hon  Members  sre  aware  that  .n  the
 974  budget,  the  effective  rate  of  duty
 was  increased  from  Rs  425  per  kilo
 lutre  to  Rs  १763  20  per  kilo  litre  After
 taking  into  consideration  all  these
 factors,  I  propose  to  reduce  the  :ate
 of  duty  on  Hexane  intended  for  use
 in  the  above  industries  go  that  the
 effective  rate  of  duty  will  be  Rs  3000
 per  kulo  litre  and  revive  the  picme-
 dural  safeguards  for  ensuing  the  in-
 tended  use

 I  am  proposing  @  minor  modification
 relating  to  waxed  paper  and  boards
 and  polyethylene  costed  paper  and
 boards  As  q  matter  of  equity  to  menu-
 facturers  who  utilise  duty-pesd  base
 peper  purchased  from  the  open  mar-
 ket  wn  the  manufecture  of  the  afure-
 said  special  varietees,  I  propose  to  i<
 a  lower  effective  rate  of  60  pase  pet
 Kg  on  the  above  varieties  of  paper
 and  boerds  manufactured  out  of  duts-
 paid  base  paper

 With  the  rmposition  of  excise  dutv
 on  electrical  stampmgs  and  lamina-
 tiong  in  this  year’s  Budget,  repress  nté-
 toons  heave  been  received  from  some
 smaller  manufacturers  operating  with-
 out  the  aid  of  power  or  with  a  rela-

 tively  low  quantum  of  power  I  pro-
 pose  to  extend  a  concession  to  such
 smaller  manufacturers  by  exempting
 a  quantity  not  exceeding  20  metric
 tonnes  of  stampings  and  Jaminators
 cleared  in  a  financial  year  by  or  on
 pebalf  of  g  manufacture,  subject  to
 the  condition  that  the  total  quantity
 of  cleared  in  that  financial  year  does
 not  exceed  40  metric  tonnes

 per
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 Thenks  to  a  phote-finish,  imposi-
 tion  of  Centrel  Exelse  ddty  om  génsi-
 tieed  papers,  including
 papers  and  boards,  et  १४  per  cent  ai-
 valorem  has  coincided  with  the  in
 erease  in  prices  announced  by  two  of
 the  major  manufacturers  of  Phote-
 graphie  papers  This  twin  imposition
 48  said  to  have  affected  the  photogra-
 Phic  trade  Some  of  the  hon  Mem-
 bers  of  Parhament  have  also  supported
 the  cause  of  the  photographers  In
 deference  to  theiy  wishes  and  as
 Photographers  are  an  ubiquitous
 phenomenon  im  present  day  society
 and,  if  I  may  say  80,  public  lifé,  I
 Propose  to  reduce  the  rate  of  duty  on
 al]  the  above  varieties  of  papers  and
 boards  from  30  per  tent  to  5  per  cent
 ad  valorem

 The  above  modificationg  in  the  ort
 ginal  proposals  would  mean  &  ievenue
 sacrifice  of  about  Rs  १20  lakhs  in  one
 full  year  All  these  modifications
 are  proposed  to  be  effected  by  istuc  of
 suitable  notifications  effective  from
 tomorrow  and  copre,  of  these  notifica-
 trons  will  be  laid  before  this  House  in
 due  course,

 MR  DEPUTY-SPEAKER
 moved.

 Motus

 “Theat  the  Bill  to  give  effect  to
 the  financial  proposals  of  the  Cin
 tral  Government  for  the  financ:ai
 year  1974-75,  be  teken  into  const
 deration”

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)*  The  hon.  Finance  M-
 nister  has  given  certain  concessions  ४0
 a  section  of  manufacturers  as  well  88
 industrialists  If  we  weigh  the  con-

 taxation  measures  for  the  year  724
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 Poticy  of  surrender  to  monopolists and  landlords,  a  valley:  eee  is  con- alstent  with  the  class  character  of  the Congress  Government.  The  anti-peaple
 _—

 of  Shrimati  Indira  Gandhi's vernment  are  getting  more  and Tore  exposed.  With  the  policy  of
 fleecing  the  common  People  on  the

 ‘One  hand  and  giving  concessions  and benefits  to  big  business  through  tax
 concessions,  freer  lHeences  and  other benefits  on  the  other,  Government must  at  least  be  ashamed  of  making claims  of  socialism  and  garbi  hatao.

 38.00  hrs.

 {Suet  Jacannatnrag  in  the  Chair}.
 The  Finance  Bill  has  not  touched the  corporate  sector  of  the  industry. dn  fact,  they  have  Given  further  bene- Ats  in  the  form  of  development  rebate which  he  has  just  now  mentioned  for another  year;  and  next  year  also  he will  give  the  same  concession  again.

 ‘The  high  income  &tTOups  have  been Biven  benefit  by  reduction  of  the
 maximum  rate  of  income-tax,  includ-
 ing  egurcharge  from  the  present  97.73
 Per  cent  to  77  per  cent  of  the  taxable income  in  the  highest  slab.  And  what
 hag  the  Finance  Bill  offered  to  the
 ordinary  people?  Instead  of  reducing the  tax  burden  which  hag  been  moun-
 tng  every  year,  the  Finance  Bill  has
 imposed  more  tax  burden  on  the
 people.  For  instance,  heavy  excise

 duties  have  been  imposed  on  a  large number  of  commodities.  Some  sty- dies  show  that  the  cumulative  effect of  these  increases  in  duties  will  be
 much  higher  than  what  the  Goverr-
 ment  spokesmen  have  admitted,  In
 Tact,  the  inflationary  pressures  on  the

 is  becoming  alarming
 day  by  day,  The  present  inflationary
 tendencies  will  undermine  the  eco-

 Now,  look  st  the  type  of  taxes  they
 have  intposed  on  the  people.  These
 are  nothing  but  punitive  taxes  in  the
 form  of  exci  duties,  Excise  duties
 have  been  imposed  on  household
 foods  ranging  from  tooth-paste  to
 Soap  and  towelg  and  postcards,  inland
 letters  and  postal  covers  wih  cost  you
 More.  The  tax  burden  has  been  in-
 creased  in  the  case  of  goods  such  as
 tobacco,  cigarettes,  cotton  cloth  and
 glasg  and  gilass-ware.  Aerated  water,
 he  has  now  excluded,  from  taxation.
 The  Government  spokesman  claimed
 that  the  duty  on  industrial  products
 will  not  have  much  impact  on  prices.
 In  fact,  the  excise  duties  on  industrial
 products  will  be  shifted  to  the  ordinary
 consumers  by  the  profit-hungry  Indus-
 trialists,  particularly,  the  big  business.
 According  to  one  estimate,  the  excise
 duty  On  iron  and  steel,  cement,  ply-
 wood,  dyestuffs,  etc.  will  raise  the
 whole  sale  prices  by  at  least  0  per
 cent.

 Mr  Chavan's  budget  has  been  wel-
 comed  by  private  industries  with
 cheerful  glee.  The  stock  exchanges
 which  are  fairly  accurate  indicators
 of  the  moog  of  private  big  business
 are  also  happy  806  reacted  extremly
 favourable  to  the  Budget  proposals  of

 hr}  Chavan.  These  were  reported
 by  the  Financial  Express  of  Bombay
 dated  2nd  March  ‘y0T4,  According  to
 the  Pinancial  Express  industrial  तूफान
 ties  in  the  major  stock  exchanges  of
 the  country  surged  forward  reflecting
 a  very  favourable  response  to  the  Bud-
 get  proposals,  The  Financial  Express
 composite  index  rose  by  5.60  per  cent
 in  one  single  day,  the  biggest  single
 day  increase,  pethaps  in  the  history  of
 stock  exehanges  in  the  country,  in
 the  last  two  decades.

 The  Finance  BAli  symbolises  an-
 other  big  leap-forward  on  the  danger-
 ous  path  of  deficit  financing  and  gal-
 loping  prices.  It  will  further  worsen
 the  already  grave  price  utuation.  The
 index  number  of  prices  which  was  00
 in  948  hag  increesed  to  336  lest  year,
 In  one  year  alone  the  price  increase
 showed  an  alarming  increase  of  about
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 fact  ig  that the  prices  of  many  commodhties  in- creased  by  as  much  as  50  to  75  per cent,  According  to  conservative  esti-

 mates,  pricey  of  wheat,  eggs,  mustard
 oil,  vanaspati  and  biscuits  increased by  80  to  50  per  cent  recently  after the  Budget  was  Placed,

 The  inflationary  rise  in  the  prices of  most  of  the  products  of  mass  con-
 sumption  has  resulted  in  the  reduc- tion  of  the  purchasing  power  of  the
 People.  The  rea  incomes  of  the
 working  classes  and  the  toiling  peo-

 ple  are  being  continous];  eroded
 through  deficit  finance  and—inflation.
 Only  the  other  day  the  Minister  of
 State  in  the  Mimstry  of  Finance  an-
 nounced  that  the  value  of  the  rupee is  now  only  30  paise,  but  the  very next  day,  the  Amrita  Bazar  Patnka
 went  in  deta:]  contradicted  the  Minis-
 ter’s  statement  and  said  that  the  १९४)
 value  of  the  rupee  has  gone  down
 to  5  paise.  So,  the  priceg  are  in-
 creasing  and  the  value  of  the  rupce
 is  going  down.

 Immediately  after  the  prescnta-
 thon  of  the  Budget.  the  Government
 increased  the  prices  of  petrol  and
 kerosene  and  cooking  gas  and  other
 articles  Even  the  price  of  coal  has
 Gone  up.  Government  has  also  rais- ed  the  price  of  controlled  cloth  by
 thirty  per  cent  This  helps  the  mil-
 lowners  to  amass  profits  while  the
 ordinary  consumers  are  fleeced  heu-
 vily,  In  presenting  the  Budget  Mr
 Chavan  said  in  his  Budget  speech:
 ‘T  trust  this  Budget  is  one  more  sten
 in  the  direction  of  Governmen.'s
 twin  policy  objectis.s  of  rapidly  ex-
 panding  economy  with  socialistic
 objectives’.  In  tact,  the  budgrtary
 policies  pursued  by  the  Congress  Gov.
 ernment  during  the  last  26  sears
 «ince  independence  have  led  us  to
 neither  economic  growing  nor  socia-
 lism.  During  the  decade  295)  to  96]
 the  per  capita  income  in  India  ros
 only  at  the  annual  rate  of  7  per  cent
 eompound.  In  the  last  decade’  296]
 to  397l  per  capita  income  increased
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 only  marginally.  In  fact  the  rate  of
 growth  of  per  capita  incume  declined
 to  about  halg  of  what  it  was  in  the
 eatlier  decade,  that  is,  0,8  per  cent.
 The  Economic  Survey  of  ‘1973-74  ad-
 mitted  that  the  national  income  had
 actually  fallen  in  1972-73,  compared
 ty  the  previous  year,  [t  says  ‘Al-
 though  no  firm  estimates  of  national
 income  are  available  beyond  97I-72,
 it  38  likely  that  in  ‘1972-73  national
 income  at  constan,  960-6l  price,
 showed  2  small  decline,’  In  the  light
 of  such  poor  performance  how  can
 we  take  seriously  the  wish  of  the
 Government  that  in  the  current  year
 that  is  ‘1973-74,  however,  it  is  lkely
 that  the  rate  of  growth  will  be  about
 six  per  cent?  This  ig  a  pious  wish
 which  has  no  basis  in  reality.

 In  the  Fourth  Plan  period  as  a
 whole  the  averaged  rate  of  growth
 of  national  income  is  not  likely  to
 exceed  35  per  cent  compared  to  the
 oviginal  target  of  57  per  cent,  Due
 to  the  inflationary  trends  of  the
 economy  unemployment  is  mounting
 like  any:hing  regularly.  I  may  state
 certain  figures  to  show  that  although
 the  Government  s5  investing  certam
 amounts  in  industries  and  in  certain
 institutions,  the  ra‘e  of  lnemployment
 fg  nat  decreasing  but  it  is  growing
 day  by  day.

 From  the  official  stanstics  it  29
 shown  that  the  rural  unemployment  ६
 est'materi  to  have  reached  more  than
 250  lakhs  betweey  June  I970  and  June
 I972  Registered  unemplomnen,  grew

 by  35  per  cent  and  the  whole  nation
 is  being  reduced  to  the  status  of  de-
 ttutes  There  will  be  no  relaxation
 unless  the  neht  to  work  9१  guardnteed
 unles¢  the  right  to  unemployment
 wage  ig  equally  secured.

 Now  the  Government  claims  that
 the  employment  in  organised  secto:
 has  increased.  But  this  is  a  statistica”
 fiction,  Because,  the  decreave  ह  em
 ployment  in  the  organised  sector  +
 More  than  nullified  by  the  decline  in
 employment  in  the  un-orgainged  s¢c-
 tor  particularly  due  to  large  scale
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 retrenchment  of  workers  from  the
 traditional  industries  due  to  power
 shortage  and  shortage  of  various  es-
 sential  raw  materials  and  deepening
 economic  crisis  in  general.

 In  fact,  unemployment  has  been  in-
 creasing  at  an  an  alarming  rate.  In
 Gujarat,  a  study)  was  made  by  an
 economist  of  the  Gujarat  University,
 That  showed  that  during  the  period
 960-7l  to  ‘1972-73  the  unemployment
 as  indicated  by  the  Employment:  Ex-
 changes  registered  an  increase  of
 362  per  cent.

 I  know  from  my  own_  experience
 that  70,000  engineers,  that  is,  those
 who  possess  diplomas  and  degrees  in
 engineering,  are  not  getting  employ-
 ment.  This  is  the  situation,

 Regarding  social  justice,  there  has
 been  a  deterioration  in  the  living
 standards  of  the  people.  The  per
 capita  income  of  the  rural  popula-
 tion  was  about  27  per  cent  of  the  per
 capita  income  in  the  urban  area  in
 the  First  Plan,  It  declined  to  24  per
 cent  in  the  Second  Pian,  20  per  cent
 ig  the  Third  Plan  and  to  l8  per  cent
 during  966—7l,  and.  during  the
 period:  when  Shri  Chavan  remained
 as  the  Finance  Minister,  it  further
 fell  from  49  per  cent  to  17  per  cent
 in  1972-73.

 The  economic  policies  and  budge-
 tary  policies  pursued  by  the  Congress
 Government  have,  therefore,  increa-
 sed  the  8987  between  the  rural  and  the
 urban  population.  The  poor  peasants
 in  the  villages  have  been  thrown  into
 the  ranks  of  pauperised  agricultural
 labour,  as  shown  by  the  increase  in
 the  percentage  share  of  agricultural
 labour  in  the  97l  Census  in  most  of
 the  States  in  India.  This  is  due  not
 to  the  economic  policy  followed  by
 Government  alone  but  also  because
 no  land-reform  has  been’  under-
 taken  by  Government  in  the  interests
 of,  the  peasantry.  The  rural  popula-
 tion  is  pauperised  regularly.

 The  whole  of  the  fresh  taxes  which,
 Shri  Chavan  has  proposed,  for  1974-
 75  in  the  form  of  indirect  taxes  will
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 become  more.  inequitous,  At  the
 same  time,  he  has  given  quite  a  sub-
 stantial  concession  to  the  high  income
 groups.  For  instance,  for  those  in  the
 income  group  of  Rs.  5  lakhs,  the  tax
 relief  will  amount  to  Rs,  83,447  by
 way  of  savings  in  taxes  which,  they
 would,  otherwise,  have  paid.

 The  direct  taxes  had  decreased.
 Indirect  taxes  to  the  total  tax  revenue
 had  increased,  In  the  year  960-6l,
 the  direct  tax  was  32.63  per  cent  but,
 in  1974.75,  it  is  27  per  cent.  The  in-
 direct  tax  to  the  total  tax  revenue  in
 i960-6l  was  67,37  per  cent  while  the
 direct  tax  is  73  per  cent.  I  have  no
 time  with  me,  otherwise  ,  3  would
 have  shown  that  the  rural  income
 had  gone  down.  And  actually  the
 value  created  hy  the  working  class
 has  gone  up.  The  whole  of  the  in-
 crease  has  been  usurped  by  the  em-
 ployers  including  Government  just
 28  it  has  happened  {n  the  railways..
 I  could  have  shown-  that  also  but,  I
 do.  not  have  time  to  show  that.  More
 work  is  being  done  by  the  railway-
 men.  But,  if  you  see  their  pay-pac-
 ket  although  it  might  look  that  they
 ate  getting  more  money,  its  value
 has  down  to  I5  paise  per  rupee.

 I  will  now  make  out  certain  points
 especially  for  the  Finance  Minister  to
 reply,  Fourteen  banks  have  been
 nationalised  but  what  is  their  achieve-
 ment?  What  is  their  main  objective?
 The  Estimates  Committee  has  _  said
 they  are  far  away  from  their  main
 objectives  and  their  progress  has  been
 sIow  and  short  of  public  expectations.
 The  Committee  expressed  its  dis-
 satisfaction  at  the  progress  in.  vital
 areas  like  lending  to  the  weaker  sec-
 tions  and  priority  sections  particularly
 agricultural,  and  removal  of  regional
 imbalances.  There  is  no  check  on  the
 advances  and  orverdraft  paid  by  these
 banks  to  the  big,  business,  Before
 these  banks  were  nationalised  it  was
 not,  the  only  one  at  the  top  who  was

 to  decide  to  whom  the  overdraft  or  a
 loan  was  to  be  given  or  not.  Now,  so
 far  as  my  personal  experience  goes,
 it  is  the  one  man  who  decides  whetaer
 the  overdraft  is  to  be  given  to  a
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 ia  to  be  given.  Now  loan  giving  to
 big  business  has  become  a  source  of
 income  of  top  officers.

 Str,  discrimination  is  being  done  to
 the  Eastern  States  nakedly.  Take,  for
 example,  jute  growers.  What  is  their
 cost  of  production  and  what  price
 they  are  getting?  For  the  last  one
 year  the  jute  growers  in  these  places
 have  been  demanding  that  jute  price«
 must  be  increased  so  that  they  are
 able  to  get  remunerative  price.
 Now,  the  price  has  been  fixed  put  it
 js  far  below  the  expectation  of  the
 people.  Only  two  days  back  the  Cam.
 merce  Minister  held  a  meeting  and
 there  he  admitted  that  the  price  that
 Wag  given  to  the  jute  growers  was
 not  much  as  they  should  get  to  cover
 fully  their  cost  of  production.

 Now,  just  contrary  has  happened
 in  regetd  to  eotton.  There  the  Gov-
 ernment  is  subsidising,  as  well  as
 the  price  which  they  are  given  in
 comparison  to  the  jute  is  far  more.
 in  almost  all  these  years.  So,  West
 Bengal.  Bibar  and  Tripura  people
 have  every  reason  to  believe  that
 justice  is  not  being  by  the  Centre  to
 this  main  crop  by  which  we  get
 enough  foregn  exchange.  I  want  to
 bring  thig  fact  to  the  notice  of  the
 Finance  Minister.

 In  reply  to  a  question  the  Chief
 Minister  of  West  Bengal  has  come
 forward  with  a  statement  that  justice
 is  not  being  done  to  West  Bengal  ४0
 far  ag  licensing  and  expansion  of
 factories  are  concerned.  More  lice-
 noee  and  letterg  or  intent  are  given
 to  Maharashtra  and  not  to  West
 Bengal  where  there  ts  scope  for  ex-
 pansioy,  of  many  factories.  The  Chief
 Minister  has  himself  come  forward
 With  a  statement  that  the  Centre  has
 not  done  what  they  should  have  done
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 in  respect  of  the  industrialisation  @f.
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 Btates  espetially  West  Ben-

 SHRI  N.  K.  ह  SALVE  (Betult:
 By  force  of  Aabit,  Shri  Dinen  Bhatte-
 charyya  and  his  party  have  descri-
 bed  everything  that  we  do  as  prt-
 vested  interes,  pro-monapoligs,
 anni-people  ete.  etc.  But  his  speech
 was  saturated  and  dripping  as  mich
 with  innocence  as  it  waa  with  igne
 rance,  and,  therefore,  to  do  due
 justice  to  this  speech,  |  shall  not
 refer  to  it  at  al).

 I  shall  at  the  outest  start  with  con
 gratulating  the  Finance  Minister
 Shri  Yeshwantrao  Chavan  on  his
 extremely  distinguished  and  merito-
 rious  tenure  as  the  President  of  the
 Asain  Development  Bank.  Last
 week  at  Kualampur,  at  the  meet-,
 ing  of  the  Asian  Development  Bank,
 lavish  encomiums  and  praise  were
 best  wed  on  him  for  the  great  quali-
 ties  of  leadership  and  statesmanship
 which  he  had  whown  as  a  leader  of
 the  poor  and  the  developing  nations
 They  may  have  been  bestowed  on
 him  in  his  individual  capacity.  but
 if  in  wich  an  internatirnal  forum
 any  encomium  or  praise  is  bestewed
 on  a  Member  of  hig  House  |  take  it
 as  a  tribute  to  our  country  and  as  a
 tribute  to  our  perlisment

 ह.  the  preceeding  several  years
 that  I  have  been  participating  in  the
 debate  on  the  Finances  Bil),  X  have
 beerr  confining  myself  usually  to  the
 legal  provisions  which  affect  changes
 in  the  laws  connected  with  direct
 taxation,  and  therefore  I  have  been-
 confining  my  observations  usually  to
 the  technical  aspect  of  the  laws  of
 direct  taxation.  However  on  this
 occasion  I  em  going  to  make  a  depar-
 ture,  and  I  am  going  to  make  some
 very  candid  and  objective  evaluation
 and  essesament  of  the

 gvonemic
 and
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 countty  and  hag  created  a  crisis  which
 is  unprecedented  in  the  post-Indepen-

 dence  period.

 Before  coming  to  the  economic
 ecrisia,  with  your  permission,  I  would
 refer  to  one  or  two  provisiong  of  the
 Finance  Bill,  I  was  extremely  deligh-
 ted  to  find  that  the  Finance  Minister
 while  moving  the  Bill  for  considers-
 tion  today  had  himself  made  reference
 to  certain  modifications  which  he  had
 Proposed  in  the  Finance  Bill.  Two
 or  three  of  the  modifications  were
 those  to  which  I  had  the  privilege  of
 making  a  reference  while  speaking  on
 the  budget.  They  do  bring  about  a
 certain  degree  of  rationulsation  in
 the  provisions  og  the  Finance’  Bill.
 Bui  a  very  important  change  which  !
 had  suggested  and  brought  an  anoma-
 ly  to  the  notice  of  the  Fmance  Minis-
 ter  and  which  seemg  to  have  escaped
 his  notice  completely  was  regarding.
 the  total  irrationahty  im  the  tax
 rates  of  personal  taxation  proposed
 which  would  govern  the  assessment
 year  ‘1976-76,

 I  think  it  is  an  extremely  bold  and
 realistic  step  to  reduce  the  maximum
 marginal  rate  of  taxation  on  personal
 income  to  77  per  cent  frog,  97.75  per
 cent.  Whatever  my  hon,  friend
 Shri  Dinen  Bhattacheryya  may  have
 to  say  about  these  high  rates  of
 taxation,  afl  those  who  know  anything
 about  the  assessments  of  taxes  and
 about  the  levy  and  collection  of  taxes
 and  are  aware  of  and  -  conversant
 with  the  menacions  dimensions  of
 tax  evasion  and  the  parallel  economy
 have  known  one  thing  very  clearly
 that  these  excestively  punitive  rates
 of  taxation  which  have  been  prevalent
 for  long  in  our  country  have  been
 punitive  only  on  the  honest  taxpay-
 ers.  Those  who  evaded  tax  scoffed  at
 these  high  rates  with  great  deal  of
 impunity.  Therefore,  it  vas  utterly
 necersary  to  rationalige  the  rates,  and
 therefore,  the  reduction  of  rates  to
 77  per  cent,  to  say  the  least,  was  a
 step  towards  rationalisation  of  the
 tax  rates.  However,  in  the  process,
 while  reducing  the  tax  rates,  the
 tates  which  have  bee,  prescribed  at

 the  lower  slabs  are  so  thoroughly
 irrational  that  you  will  summedi-
 ately  get  my  point;  when  I  point
 out  the  relief  at  these  slabs.  At
 Rs.  6,000,  an  assessee  will  get  re-
 lief,  at  the  proposeg  revised  rates,  of
 Rs.  110;  at  Rs,  7500  he  will  get  a
 relief  of  Rs.  77.  At  Rs.  10,000,  he
 gets  a  relief  of  Rs.  22  only;  at  Rs,
 12,500,  again  he  gets  a  relief  of  Rs,
 77;  at  Rs.  15,000,  Rs.  32  and  at  Rs.
 20,000,  Rs,  422.  If  the  rates  of  taxa-
 tion  have  some  uniform  pattern,  they
 cannot  be  determined  by  the  to  pri-
 vate  humour  and  personal  fancy  of
 any  bureaucrat,  If  relief  has  to  be
 given  to  tax  payers  in  lower  incomes,
 it  has  to  have  a  proper  bearing  on
 different  slabs.  I  do  really  hope  that
 the  Finance  Minister,  before  he  fina-
 lises  this  Bill,  will  recast  the  rates
 on  the  initial  slabs,  There  is  no
 reason  why  at  Rs.  10,000  relief  should
 only  be  Rs  22:  it  has  at  least  to  be
 six  timeg  more.

 The  second  point  that  I  wanted  to
 make  was  the  imperative  necessity  of
 increasing  the  exemption  limit  to
 Rs  7,500.  It  has  been  raised  only  to
 Rs.  6,000.  I  am  unable  to  understand
 as  to  why  the  relief  is  not  being  given
 to  those  people  who  are  earning
 Rs  7,500,  keeping  in  view  the  steep
 depreciation  in  the  purchasing  power
 of  the  rupee.  An  argument  ig  being
 advanced  that  we  are  taxing  Rs,  7,500
 because  there  are  a  large  number  of
 people  of  our  country  hving  below
 the  poverty  line  who  are  earning  far
 less  than  Rs  7,500.  No  argument  i<
 more  cruel  and  no  gimmics  can  be
 more  sordid  than  this,  Because  we
 cannot  improve  the  lot  of  the  people
 who  are  living  belmy  the  poverty  line,
 should  it  mean  thet  this  gives  us  the
 right  to  torture  those  who  are  slightly
 above  the  poverty  line!

 Who  is  responsible  for  this  depre-
 ciation  in  the  purchasing  power  of  the
 rupees?  The  Finance  Minister  is

 sugarely  and  morally  responsible  for
 giving  the  relie¢  at  least  to  those
 who  afe  earning  up  to  Ra.  7,500.  In
 fact,  the  exemption  should  be  taken
 to  Rs.  10,000  if  the  rate  of  inflation
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 does  not  come  down  in  the  years  to
 come.  These  are  the  two  Points  on
 which  I  wanted  to  make  a  very  vehe.
 ment  plea  with  the  Finance  Minister.

 Coming  to  the  problems  which  have
 dangerously  plaged  our  economy,  one
 does  not  need  today  a  super-geniug  to
 identify  what  those  problems  are.
 Nor  is  it  possible  any  more  either  to
 ignore  or  to  drift  along  with  the  pro-
 blems  without  inviting  immediately a  disaster  and  chaos  for  this  country;
 because  the  present  ctisis  has  unlea-
 shed  such  an  unmitigated  hardship
 and  harassment  far  too  long  gn  the
 citizens,  and  especially  the  vulnerable
 sections  appear  to  have  been  thrown
 to  the  wolves.  There  is  no  wonder
 today  you  find  restlessness  and  _list-
 lesaness  among  the  people.  There  is
 anger  and  indignation  writ  large.

 The  question,  therefore,  that  is
 being  asked  is,  whether  or  not  this
 country  will  survive  as  a  democracy,
 or,  wil]  it  crash  and  crumble  under
 the  onslaught  of  the  economic  crisis?
 To  those  who  have  an  abiding  faith
 in  Parliamentary  democracy,  to  those
 to  whom  democracy  is  an  article  of
 faith,  the  very  way  of  their  life,  the
 very  guarantee  for  the  preservation
 of  their  values  and  cherished  lega-
 cies,  it  is  an  extremely  heavy,  onerous
 and  cumbersone  responsibility.  This
 crisis  presents  a  challenge.  It  is  a
 time  of  test,  a  test  to  prove  that  their
 avowed  faith  in  democracy  is  not
 purely  a  platitude  but  it  is  a  reality,
 and  unless  this  challenge  is  taken  up
 in  a  serious  manner  as  challenge  at
 the  time  of  crisis  is  taken  up,  I  am
 afraid  we  are  likely  to  lose  all  that
 we  might  have  gained  these  several

 years,

 These  problems  which  have  created
 that  present  crisis  are  certainly  not
 beyond  solution,  Many  countries  have
 faceq  these  problems  in  the  past  and
 with  amiduous  efforts  and  arduous

 labour  and  perseverance,  they  have
 been  able  to  overcome  these  problems.
 And  now,  how  do  we  find  a  ,olution
 to  ttis  crisis?  It  is  by  a  very  blister-
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 a  signer
 attack  on  the  Prime

 ter  individually  thet  we  shall take  care  of  the  crisis?  Will  it  be
 taken  cara  of  by  scathing  indic

 ne of  the  Government  and  by
 ctiticzm  on  the  Govetnment—right, left  and  centre,  in  season  and  out  of
 season,  and  blaming  the  Government
 for  anything  and  everything  will  it
 be  solved  by  whipping  public  opinion
 to  take  recourse  to  extra-constitu-
 tiona]  or  unconstitutional  means?

 Will  it  be  solved  by  adopting  agita-
 tlenal  approach,  by  impeding  produc-
 tion,  by  disrupting  normal  life?  which
 Pulls  costs  and  pushes  wages,  and
 gives  a  thrust  to  inflation,  Is  that
 approach  going  to  solve  the  problem?
 Or  is  it  not  the  requirement  of  the
 day  for  ali  of  us  to  show  the  utmost
 discipline  and  utmost  restraint  and
 responsibility  and  a  much  larger
 concern  for  the  weal  of  the  commu-
 nity  ag  such?

 I  am  not  for  a  moment  going  to
 hold  brief  for  the  Government.
 Government  must  take  squarly  and
 fairly  the  responsibility  for  its  lapses,
 for  its  acts  of  commission  and  omission
 and  for  the  misfortune  which  has
 come  on  this  country  especially  for
 the  extremely  poor  and  unimaginative
 approach  in  many  matters  through
 loose  administration,  eapecially  in  re-
 gard  to  hoarders,  blackmarketeers,
 profiteers  and  racketeers.  Not  many
 of  these  pepple  are  languishing  in
 jail?  Many  of  them  are  making
 merry  every  day,  exploiting  the  poor
 and  innocent  people,  We  have  thrown
 our  vulnerable  sections  to  the  wolves.
 It  is  these  wolves  which  are  at  large
 and  the  administration  is  not  able  to
 take  care  of  these  wolves.  At  any
 rate  Government  has  to  be  blamed  for
 unpardonable  laxity  in  ¢he  matter  of
 monetary  and  fiscal  discipline,

 The  accentuation  of  several  problems
 has  brought  about  the  present  crisis.
 There  is  the  continyance  of  undimi-

 My  learned  friend
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 in  the  year  72-72  the  per  capite
 income  at  I5G)-9l

 ey
 came

 rae
 from  Re.  i  in  1964-65.  If

 economy  of  a  decade  is  going
 to  teing  down  the  per  capita  income
 Vike  this,  there  is  something  wrong
 somewhere  and  we  need  to  adopt  a
 inare  drastic  and  a  more  imaginative
 approach.  ‘We  have  the  problem  of
 perennial  shortage  of  essential  goods
 and  foodgrains.  There  is  large  scale
 blackmarketing  and  there  is  the  black
 money  problem  with  its  parallel
 economy,  which  is  crushing  the  middle
 class.  The  middle  class  has  almost
 become  extinct;  either  they  have  to
 e
 themselves  coming
 poverty  line.  There  is  the  problem  of
 unemployment,  there  is  the  problem  of
 corruption,  But  nothing  is  so  disastrous
 in  the  present  crisis  as  the  cost  pull,
 wage  push.  inflationary  spiral.  The
 official  figures  are  now  available  and
 we  find  in  one  single  year  a  rise  of
 29.4  per  cent  in  the  wholesale  price
 andex.  Therefore,  it  is  no  wonder  that
 the  prices  have  reached  concordian
 height  at  a  concordsan  speed.  If  the
 country  2s  to  be  saved  from  a  bloody
 revolution  and  chaos  the  inflationary
 spiral  has  to  be  halted,  not  by
 half-hearted  measures,  not  by  mouthing
 platitudes,  but  by  desperate  determined
 did,  The  prices  have  to  be
 stabilised.  The  first  and  the  foremost
 need  to  take  care  of  the  prices  is
 to  ensure  the  utmost  vigorous  and
 rigorous  monetary  and  fiscal  discip-
 line,  read  the  other  day  that  the
 aggregate  estimated  deficit  financing
 sm  the  States  for  the  year  1974-75
 is  to  be  extent  of  Rs.  366.73  crores.
 l  was  glad  to  hear  the  Finance
 Minister  «when  he  asserted  that
 centre  is  not  going  to  exceed  the
 lumit  of  defictt  financing  in  1974-75;
 in  other  words  they  would  not  go
 beyond  what  they  have  estimated  in
 the  Budget,  ie.  Rs,  225  crores.  This
 was  something  that  our  economy
 would  easily  absorb.  I  really  hope
 that  he  wil]  stick  to  every  word  and
 letter  of  his  commitment  about  deficit
 financing.  Seme  countries  have  done
 so,  In  the  life  of  the  nation  as  in  the
 life  of  an  individual,  unless  one

 learns  to  cut  one’s  cost  according  to
 one’s  pocket,  one  is  Hkely  to  involve
 oneself  in  danger.  If  we  do  not  limit
 our  expenses  within  our  resources
 we  are  likely  to  land  ourselves  in
 extreme  difficulty,  more  serious  than
 what  they  have  been  so  far.  What
 lack  of  fiscal  discipline  is  there  among
 the  States?  This  is  the  first  year  of
 the  Fifth  Plan  and  one  expected  from
 the  States  a  massive  effort  at  resource
 mobilesation  and  a  powerful  thrust
 towards  augmenting  resources.  How-
 ever,  there  is  a  tendency
 towards  fiscal  and  monetary  indiscip-
 line,  who  resorted  to  aggregate  deficit
 finance  of  Rs.  366.73  crores.  The  State
 which  leads  in  the  matter  of  financial
 indiscipline  is  the  State  of  Maharashtra,
 to  which  the  Finance  Minister  belongs,
 with  a  deficit  of  Rs.  52.99  crores.  The
 second  one  is  Madhya  Pradesh.  which
 is  my  State  with  a  deficit  of  38.84
 crores  and  next  is  Tamil  Nadu  with
 a  deficit  of  23.97  crores,  where  they
 are  busy  making  q  white  paper  for
 more  and  more  autonomy  instead  of
 being  financially  disciplined.  How  are
 they  going  to  help  the  anti-inflationery
 drive  of  the  Central  Government?
 All-out  bid  is,  therefore,  necessary  by
 the  States  to  mobilise  all  the  resources
 and  augment  industrial  production
 without  which  I  do  not  think  there
 is  any  way  out  of  solving  this  probiem
 of  inflation,  In  this  cennection,  I  must
 congratulate  the  Minister  of  Heavy
 Industry,  Shri  T.  A.  Pai.  The  public
 sector  undertakings  working  under
 him  have  shown  extraordinary  pro-
 gress.  They  have  shown  more  than
 10%  growth  and  this  only  shows  one
 thing.  If  there  is  efficient  and  able
 management,  even  the  public  sector
 undertakings  are  capable  of  showing
 much  better  performance  than  we  are
 used  to  seeing  from  them.

 However,  ali  our  efforts  at  aug-
 production  are  bound  to  be

 set  at  naught  if  we  do  not  take  the

 power  crisis  very  seriously.  They  are

 very  complacent  about  it.  There  is

 power  crisis  in  different  States,  which,
 if  tackled  rationally  and  effectively.
 can  really  be  solved,  But,  no  one
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 seems  to  be  worried  about  the  power
 crisis,  It  is  here;  it  is  there;  it  is
 everywhere;  in  Andhra  Pradesh;  in
 Madhya  Pradesh;  UP  is  the  worst  hit
 and  Haryana  and  Punjab  are  sliding
 into  it.  How  do  we  ever  expect  the
 production  to  come  about  without
 adequate  power?  If  the  production
 does  not  come  about,  I  really  do  not
 know  how  are  we  ever  going  to  solve
 the  problem  of  shortages.  If  we  are
 not  going  to  solve  the  problem  of
 shortages,  there  is  going  to  be  another
 spurt  in  prices  and  this  time  it  is  going
 to  be  the  proverbial  last  straw  on  the
 camel’s  back.  It  is  going  to  break  the
 nation’s  back.

 People  are  not  willing  to  tolerate
 any  further  price  rise,  There  is
 shortage  of  essential]  raw  materials.
 Sir,  what  is  required  is  industrial  peace
 because  unless  there  is  industrial
 peace,  a  whole  lot  of  mal-adjustment
 comes  about  between  the  employers
 and  the  employees.  The  employers
 must  share  their  part  of  responsibility.
 In  this  connection,  I  expect  Govern-
 ment  to  be  an  ideal  employer  and
 Government  employees  to  be  ideal
 employees,  Any  talk  of  Railway  strike
 at  this  stage,  I  think,  is  complete
 subversion  of  the  very  existence  of
 parliamentary  democracy.  There  are
 any  number  of  ways  of  solving  the
 problems.  Are  there  not  industrial
 laws  in  this  country?  Is  there  not  a
 Parhament  which  is  worried  about  the
 rights  of  the  less-privileged  and  under-
 privileged,  the  vulnerable  sections  and
 labourers’  problems!  We  have  a
 number  of  representatives  in  this
 House  who  wish  to  take  up  their
 problems.  But,  this  strike  at  such  a
 critical  period  in  the  services,  in  the
 essentia]  services  is  disastrous  for  the
 employees  also.  Is  it  a  way-out  or
 t  it  an  effort  somehow  or  other  to
 pressurise  the  Government?  |  submit
 in  humility  that  if  a  few  political
 operators  wish  to  organise  a  strike  and
 hring  about  greater  disruption.  let
 them  bring  about  ‘We  have  seen  the
 example  of  the  Airlines  strike.  This
 time  it  ever  the  railway  people  go  on
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 strike  and  they  will  go  on  a  strike
 only  if  they  are  mis-guided,  they  will

 find  it  difficult  to  live  in  this  country.
 People  will  fight  against  them,  Nobody
 will  stand  by  their  strike.  No  one  is
 willing  to  tolerate  problems  and
 botherations.  May  be,  our  railway
 employees,  are  not  getting  everything
 they  need  and  they  deserve,  But,
 certainly,  they  are  much  better  placed
 than  many  other  people,  many  other
 unfortunate  people,  who  should  not  be

 held  to  ransom.  Therefore,  Sir,  it  is
 necessary  to  ensure  industrial  peace.

 Then,  we  need,  to  adopt  an  utterly
 new  agricultural  strategy,  Our  Agri-
 cultural  policy  has  been  very  erratic
 and  halting.  We  became  extremely
 complacent  about  our  agricultural  front
 and  about  two  years  ago,  we  glibly
 talked  about  exporting  foodgrains.  |
 am  not  able  to  understand  this,  We
 were  hardly  out  of  the  woods  and  we
 are  talking  like  this.  We  are  living
 from  crisis  to  crisis.  Every  time,  we
 have  a  crash  programme  and  that  crash
 programme  crashes  like  anything,  Why
 not  we  have  a  long-term  programme?
 Regarding  wheat  policy,  there  is  a  talk
 that  we  have  reached  the  saturation
 point  Representing  a  constituency,

 which  is  8  predominantly  wheat-
 growing  area,  I  would  submit  we  stil!
 have  tremendous  scope  for  augmentiny
 wheat  production.  And  a  new  strategy
 in  regard  to  rice  has  to  be  taken  up
 What  about  fertiliser?  Kharif  is  in
 serious  jeopardy  with  shortage  of
 fertilizers.  Efforts  should  be  made  ह
 supply  fertiliser  to  the  farmers.  There
 is  about  4-I5  lakh  tomnes  supply-
 demand  gap  in  the  economy  in  regard
 to  fertiliser

 The  distribution  system  is  extreme!,
 poor  Sulphur  and  rock  phosphate~
 have  been  imported  They  are  lying
 at  the  harbour,  at  the  ports  for  month,
 not  being  taken  to  the  fertilize:
 factories  At  the  same  time,  the
 fertilizer  factories  are  working  at
 hopeless  by  low  capacity.  In  thr
 pubic  sector  they  are  working  ४

 48.2  per  cent  while  {in  the  private
 sector  they  are  working  at  80  per  cen’
 of  the  capacity.  What  is  worse,  ti
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 ships,  because  there  is  nobody
 to
 Do  we  blame  the  Government?  Do  we
 expect  Shri  Chavan  and  Shrimati
 Rohatgi  to  unload  it  and  take  it  on
 their  heads?  If  the  responsibility  is
 not  shown  by  every  section  of  the
 community,  if  you  simply  blame  the
 Government,  you  cannot  expect
 miracles  to  happen.  It  is  something
 absurd  and  s.mething  fantastic,  Thase
 who  whip  up  public  opinion  against
 the  Government  today  are  doing  the
 greatest  disservice  to  the  country.
 They  may  de  able  to  foment  dissatis-
 faction.  But  it  must  be  realised  by
 the  opposition  that  the  people  do  not
 trust  them.  At  the  time  of  the  polls
 we  can  settle  accounts.  But,  in  the
 midet  of  the  crisis,  can  there  not  be
 understanding  at  this  stage  that  let  us
 vise  above  the  line  of  political
 confrontation  and  get  over  the  crisis,
 because  we  have  got  to  save  demo-
 eracy?  We  have  to  help  people  out  of
 hardships  and  difficulties.

 There  has  to  be  an  extremely
 efficient  public  distribution  system,  We
 have  gone  back  over  the  take  over  ot
 foodgrainy.  in  a  planned  economy,
 which  must  have  very  vigorous
 control,  how  can  we  ever  get  out  of
 the  responsibility  of  distribution  of
 feodgrains’  If  the  public  distribution
 system  45  not  properly  organised,
 should  we  gu  back  on  the  take-over
 of  foudgsains  or  should  we  build  up

 a  proper  public  distribution  system?’
 Even  in  the  matter  of  fertilizer  distri-
 bution,  what  is  happening  today?  For
 want  of  a  proper  distribution  system,
 thers  is  so  much  of  blackmarketing
 and  hurassment  What  about  the
 essential  commodities?  The  essential
 commodites  in  this  country  will
 cuntinie  to  be  in  perennial  shortage
 unles,  the  Government  take  upon
 them:elves  to  have  an  efficient  public
 distribution  system,  All  our  talks  of
 social  yustice  and  helping  the  vulncra-
 ble  sections  will  always  remain  a
 sanctimonious  humbug  unless  we
 Organise  a  very  efficient  public

 distribution  system.  So,  that  has  got
 to  be  done.

 Inflation  is  remediable  hundred  per
 cent.  However  ruthless  the  laws  of
 economics  may  be,  they  always  yield
 to  superior  economic  strategy.  One
 has  only  to  study  how  this  has  been
 tackled  in  Brazil.  In  the  mid-sixties
 Brazi]  had  a  tremendous  inflationary
 spiral  of  80  per  cent.  In  3963  it  rose
 to  00  per  cent.  Then  it  started  coming
 down  and  in  973  it  has  come  down  to
 i2  per  cent.  As  a  result  of  the  terrible
 Inflationary  spiral,  there  were  inevi-
 table  political  repercussions  and  a  new
 political  party  came,  wedded  and
 pledged  to  reducing  the  inflationary
 spiral,  A  financial  wizard  by  the  name
 Antonio  Delphin  Nato  took  over  the
 finance  portfolio.  What  he  has  achieved
 can  only  be  described  as  a  mirable  of
 economic  growth.  He  adopted  some
 of  the  most  unconventional  and
 dynamic  methods  unknown  earlier  by
 way  of  economic  strategy.  A  study  of
 the  Brazilian  economy  is  wonderful

 Yeading.  There  is  a  report  by  Dr.
 Hassy,  who  is  an  economist  from
 Boston,  on  how  Brazil  has  tackled  the
 inflation  and  I  would  recommend  it  to
 all  the  officials  of  the  Finance  Ministry.

 He  adopted  two  instruments.  One  of
 them  was  known  as  “Monetary  correct
 index  system.”  They  found  out  the
 index  of  inflaton.  All  the  contracts
 which  were  related  to  prices,  wages,
 rent  etc..  were  brought  within  the
 pattern  of  index.  Every  time,  they
 would  load  these  particular  contracts
 automatically  with  induced  inflation.
 ‘Suppose  the  Government  issued  a  5  per
 cent  bond.  At  the  time  of  maturity,
 if  there  is  20  per  cent  inflation,  then
 the  person  would  get  not  5  per  cent
 interest  alone,  but  ‘5  per  cent  plus
 another  |  per  cent  being  20  per  cent.
 for  inflation  index  That  is  how  they
 neutrahsed  the  effect  of  inflation.  They
 also  gave  fiscal  incentives  For
 depreciation  they  gave  not  the  book
 value  of  the  assets  but  the  replacement
 value  of  the  fixed  assets,  They  said:
 change  your  fixed  assets  as  often  as
 you  want  and  augment  production.
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 Augment  production—this  was  the

 theme—necessary—coupled  with  the
 uncompromising  determination  never
 to  have  any  deficit  financing,  that
 whatever  the  resources  are,  whatever
 the  revenues  are,  Government  was  not
 going  to  spend  a  more  than  that,
 never  mind  what  happens,  because
 inflation  by  printing  notes  is  much
 worse  than  anything  else,  The
 Brazilian  inflation  submitted  tamely  to
 this  pragmatic  strategy.

 See  these  dynamic  measures  being
 adopted  as  compared  to  fiscal  measures
 that  we  adopt.  ‘Yesterday,  the  Report
 of  the  Select  Committee  on  Direct
 Taxes  (Amendment)  Bill  was  presented
 in  which  g  magnanimous  tax  concession
 of  initial  depreciation  of  20  per  cent
 is  given.  A  depreciation  which  you
 should  get  in  the  second  or  third  year
 is  given  in  the  first  year,  What
 generosity!  It  was  presented  by  my
 humble  self,  being  the  Chairman  of
 the  Select  Committee.  This  is  our
 gesture  of  magnanimity  to  our  indus-
 trialists  as  against  what  Brazil  did  by
 giving  100%,  extra  depreciation.

 SHRI  B,  v.  NAIK  (Kanara):  Will
 you  be  able  to  tell  us  whether  this
 country  will  accept  any  disparities  in
 meomes  which  Brazil  has  accepted?

 SHRI  N.  K.  P,  SALVE:  There  are
 two  points  on  which  we  will  have  to
 be  extremely  cautions,  If  you  allow
 multi-national  corporations  to  come  in
 with  their  capital  as  Brazil  did,  it  is
 very  dangerous.  We  are  not  going  to
 tolerate  that.  The  multi-national
 corporations  will  only  be  allowed  to
 come  in  where  we  want  to  bridge  the
 gap  of  technology.  Never  otherwise.
 Otherwise,  you  are  heading  for  a
 terribly  dangerous  situation  as  it
 happened  in  Chile.

 So  far  es  the  social  justice  is
 concerned.  the  Brazsiean  people  may
 fave  remained  complacent  about  it.
 We  are  not  going  to  remain  quiet  about
 st.  The  difference  between  us  and
 Brazil  is  that  while  talking  of  social
 justice  we  have  allowed  disparities  to

 grow  year  to  year,  Brazil  has  at  least
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 the  economic  growth  and  the  oflier  of
 social  justice.

 I  want  to  submit  one  thing  more.
 We  talk  of  corruption.  4  do  not  know
 how  we  can  end  corruption  without
 legalising  political  donations.  I  want
 to  say  with  all  emphasis  at  my
 command  about  cerruption  and  that  is
 that  one  always  see  others’  corruption
 and  never  seeg  his  own,  Therefore,
 I  do  not  want  to  indulge  in  any  kind
 of  hypocrisy  which  the  Opposition
 Members  may-indulge  in.  I  submit
 that  corruption  must  stop  at  the  top
 first.  Our  election  system,  our
 political  system,  our  public  life,  must
 become  clean.  I  cannot  understand
 how  and  public  life  become  clean
 unless  we  legalise  political  donations.
 This  double  standard  must  come  to
 an  end.

 Then,  there  is  a  talk  of  demonstra-
 tion  of  currency,  Only  those  who  want
 to  take  the  country  to  disaster  will
 bring  about  this  sort  of  demonetisa-
 tion.

 In  the  end,  I  submit  to  all  the

 political  leaders,  the  social  workers,
 the  Sarvodya  leaders,  the  employers,
 the  employees,  the  industrialists,  the
 wholesalers,  the  retailers  and  the

 professionals  that  they  must  endeavour
 hard  to  avoid  any  situation  of

 disruption,  because  disruption  dis-

 rupts  production.  Anything  which  is

 anti-production,  4s  anti-national.  7

 am  sure  with  a  determined  bid  we
 will  be  able  to  survive  the  crisis,  tide
 over  it  and  be  able  to  preserve  भी

 the  reshed  values  and  eur  pavliamen-
 tary  democracy.

 a  Hho  तुम  सिधारी  :  (गोपालगंज)  :

 सभापति  महोदय,  थिति  विधेयक  बजट

 को  काम  सें  लाते  वाला  विधेयक  है  !  #

 उस  के  कानूनी  हाथ-पेच  में  महीं  जा  सकता

 हूं,  क्योंकि  यद्यिप  हम  लोग  कानून  बनाना



 yer  Fikthbe  Bft,  974  VAISAKHA  20,  re06  (SAKA)  Finance  Bitl,  1974  40५

 जानते  हैं,  लेकिन  हमारा  कानून  का  प्रस्वेदन

 बहुत कम  है।  इस  सदन  के  अहुत  मे  माननीय
 हम  की  वही  स्थिति  है।  यह  बात  केवल

 हम  लोगों  पर  ही  लागू  नहीं  होती  है  ।

 26  ira,

 {Seer  Isnaqus  Sampnars  in  the  Chair)

 amore  है  कि  जब  i923-24  में
 धश्चेलाइट  डीफ़ेमेशन  केस  पटना  में  चल

 रहा  था,  उस  समय  सर  कटनी  टेबल  हाई
 कोर्ट  के  चीफ़  जस्टिस  थे  |  पंडित  मोतीलाल

 मेहरू  कौर  सर  तेज  बहादुर  सप्रू  उस  में
 गये  थे

 जब  जज  से  कुछ  बातें  हुई श्रौर  जज  ने  कहा
 कि

 You  must  mow  that  I  am  the  Chief
 Justice  here

 पंडित  मोती  प्लान  नेहरू  ने  इस  पर  कहा

 “My  Lord.  There  is  no  presump-
 tion  in  Jaw  that  the  judge  knows
 law”

 इसीलिए  कानून  बनाने  वाले  को  जरूरी

 नहीं  है  वि  बह  कानून  जाने  ।  एक्सपर्ट  लोग

 होते  हैं  जो  उसके  इम्पर्लीकेशस  को  जानते  हैं  ।

 इसलिए  मैं  विस  विधेयक  की  धारियों  में
 ने  जा  कर  कुछ  जनरल  बातें  श्राप  के  सामने

 रखेगा  ।

 बजट  प्रोफाइल्स  को  काम  में  लाने
 का  जो  विधेयक  है  उस  का  असर  देश  पर
 क्या  पढ़  रहा  है  यह  हम  को  देखना  है  क्यों
 कि  ऑप्रेजी  में  कहावत  है  कि  दि  टेस्ट  साफ
 दि  पुलिंग  ह: द  इन ईटिंग  ।  भाप  जो  बजट
 बताते  हैं  या  बजट  प्रोपोज नस  के  लिए  विधेयक
 लाते  हैं  उस  का  असर  देश  पर  क्‍या  पड  रहा
 है,  यह  इन्फलेशनरी  ट्रेन्ड  को  बढ़ावा  है  था
 घटाता  है  ,  दामों  को  बढ़ाना  है  या  घटाता
 है  ?  जो  दाम  बजट  से  पहले  थे  वे  दाम  बढ़

 गए  तो  यह  बजट  चाष  का  कारगर दीं  माना
 जा  सकता  ।  यदि  दाम  उतना  ही  रहा  या  चंट

 जाय  नो  हम  मानेंगे  कि  बाप का  बजट  सकते-
 फुल  हुआ  |  राज  हम  देखते  हैं  किसी  एक
 चीज  में  नही,  केवल  चीनी  में  नही,  केवल
 ध्यान  में  नही,  जीतती  भी  व्यवहार  की  चीजे
 हैं  जैसे  टूथ  पेस्ट  है,  शस  है,  साबुन  है  सब
 का  दाम  बढ़  गया  ।  पहले  साबुन  80  पैसे
 का  मिलता  था  ।  ६! ह  20  पैसे  का  मिलने
 लगा  ।  ये  जो  दाम  बढ़ा  है  इसके  सबन्ध  में
 श्राप  क्यो  सच  रहे  हैं  ?  लोगों  के  पास  कहां
 से  पैसा  आएगा  e  या  फिर  मे  लोग गन्दे
 रहे,  साबुन  का  इस्तेमाल  न  करें  तो  यह  देश
 को  बन्दगी  को  तरफ  ले  जाना  है।  तो  सोशल
 इफेक्ट  इस  का  क्‍या  पढ़ेगा  यह  भी  बजट
 बनाने  वाले  को  देखना  चाहिए  |

 यह  ठीक  है  कि  देश  में  बहुत  ही  चौकों
 की  स्केयसिटी  है  ।  स्केयसिटी  हो  शोर  देश-
 वासियों  को  हम  यह  विश्वास  दिला  सके
 ि  हमारे  पास  चीज़ों  की  कमी  है  तो  लोग
 इतन  उतावले  नहीं  होंगे,  धैर्यपूर्वक  रहने
 खेलनी  जिस  बबन  लोग  देखते  है  कि  उसी
 जगह  जिन  के  पास  अधिक  पस  है  वे  भ्र धिक
 दाम  दे  कर  जितनी  चीजें  चाहे  खरीद  सकते
 है.  जितनी  चीनी  ब्याहे  ले  सकते  हैं,
 जितना  चावल  बाहें  ले  सकते  हैं,
 लेकिन  कट्रोल  प्राइस  पर  नहीं,  धक  दाम
 दे  कर  जिस  को  बाप  लोग  अनेक  मांड
 कहते  हैं.  वैसे  पेक  माउंट  तो  गुपचुप  में
 खरीदने  की  चीज़  है.  पर  बाप  लोग  तो  बैक
 मार्केट  ही  हाइ  मार्केट  हो  गया  है,  इक

 मार्केट
 तो  रही  नहीं  क्यांकि  इस  को  जानने

 बाल  विधायकों  से  लेकर,  मिनिस्टरों  से  ले
 कर  गवर्नमेंट  ग्राफिशिव्ल  तक  सब  जानते  हैं
 कि  ऐसी  बाते  हो  रही  हैं।  भाप  देश  का  बहुत
 बडा  उपकार  करेंगे  यदि  बाप  दो  मार्केट
 धाप  बन्द  कर  दे  -  जिस  तरह  भी  दो  मार्केट
 जो  राज  चल  रहे  हैं  ब्रेक  मार्केट  कौर  व्हाइट
 मार्केट  यह  भाप  बन्द  कर  सकें  झोर  एक  ही
 मार्केट  कायम  रख  सकें.  कुछ  प्राइम  बढ़ा
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 [st  करो  एन०  तिवारी]  सेविंग  सर्टिफिकेट  बालो  को  या  फिक्सडड़िप-
 जिन  वालों को  या  जो  मुबर्नमेंस्ट की की  लोन  स्कीम कर  भी  तो  देश  का  उपकार  होगा  श्र  लोगों

 का  मारा  स्तर  ऊंचा  जायगा  अगर  हस  को
 आप  नहीं  कर  सकते  तो  हम  समझते  है  कि

 आप  को  गवर्नमेंट  की  मशीनरी  है  वह  फेल
 कर  रही  है  और  देश  को  दाप  कभी  सुधार
 नही  सकते  हैं  कौर  कोई  मारे  ट्रेन्ड  तो  श्राप

 देही  नहीं  सकते  हैं।  इसलिए  सब्र  से
 जरूरी  चीज़  है  कि  देश  में  एक  मार्केट  रहें.
 दो  मार्केट  न  रहें  ।

 मालवे  साहब  ने  कहा  कि  रुपये  का  वेल्यू
 कम  हो  गया  है  |  इन्फ्लेशन  होता  है  तो  रुपये

 का  वैल्यू  कम  होता  है  1  लेकिन  लोगों  को  जो
 उस  से  धोखा  हो  रहा  है  उसको  तो  गये  कमेन्ट
 बन्द  कर  सकती  है  in  गवर्नमेंट  अक्सर  लोन

 फ्लोट  करती  है  ।  लोगों  को  प्रोमोशन  डगों

 कि  नेशनल  सेविन्ग  स्कीम  में  वे  रुपया  जमा

 करें।  आज  जो  एक  सो  रुपया  जमा  करता

 है  बारह  बप  या  दस  वर्ष  बाद  उस  को 165

 या  70  रुपया  मिलेगा  ।  लेकिन  इन  दस

 वषों  में  962  से  लेकर  972  तक  आप  देखे

 कि  उसके  रुपया  का  दाम  कितना  कम  हो  गया

 है।  आप  5-6  प्रतिशत  सूद  देते  है  लेविन

 उस  के  रुपये  का  दाम  तो  करीब  करोड़  भाधा

 हो  जाता  है।  उस को  मिलता  क्‍या  है।  कोई

 विधवा  भारत  हो,  कोई  मामूली  गृहस्थ  ह्

 या  कोई  संस्था  स्कूल  कालिज  की  हा  या  भोर

 कोर्ट  सीधा  हो  ड्राप  की  नेशनल  सेविंग  स्कीम

 मं  रुपया  जमा  कराता  हैं  तो  इस  मतलब  से
 कर  ता  है  कि  दस  बारह  बयो  के  बाद  उस  शा

 कुछ  सवाया  था  हयोढा  रुपया  मिग  ।  लेकिन

 जब  वह  रुपया  निकलना  होता  देखता  हैकि

 उस  को  मूल्य  लो  जो  902  में  था  उस  ये

 बहुत  नीचे  चला  गया  झोर  सद  ता  शद

 सवा,  असली  द्प्ये  में  भी  उस  का  घाटा  हो
 जाता  है  ता  बताइए,  कंस  कोई  पके  यहा

 रुपया  जमा  बनेंगा  जब  मूल्य  उसका  कमा
 जाय  ?  म॑  एफ  सुझाव  इस  सम्बन्ध  में  देना
 चाहता  हू  कि  जितना  दस्यु  कम  हा  जाय
 उतना  वेल्यू  गवर्न्मन्ट  कम्पेन्सस्ट  करे  नेशनल

 में  पैसा  देता  है  उस  को  ।  मैं  केवल  यह  चाहता
 हूँ  कि जिस  दिन  बहू  क्या  जमा  कराता

 हैँ  उसी  दिन  का  वैल्यू  उस  को  दिया  जाय
 कौर  दो  चार  परसेन्ट  कद  दिया  जाक
 दोषी  परसेन्ट  दीजिए  ,  एक  ही  परसेन्ट  दीजिए,
 लेकिन  उसके  पये  का  असल बे  यू  तो  उसकी
 मिलना  ही  चाहिए  ५  यदि  यह  बाप  नहीं  देते  है
 तो  उसके  साथ  धोखा  होता  है  |  धोले  के  चार्ज
 में  गय नं मेंट  मुजरिम  हो  सकती  है  कौर  हो
 रही  है  av

 हमला  मुझे  जाती  अनुभव  है  ।  में
 एक  स्कूल  चलाता  हू  जिस  का  50  हजार
 रुपया  नेशनल  सेविंग  सर्टिफिकेट  में  फिक्स्ड
 डिपाजिट  में  i963-04  में  जमा  हुआ  था  ।
 ग्राम  जब  निकालता  हू  तो  देखता  हु  कि
 उस  से  मकान  बनवाना  है  तो  इंट  का  दाम
 उस  वक्त  50  1८.  60  रुपये  था  राज  सवा
 सौ  रुपये  हो  गया  ny  तो  उसका  वैल्यू  कम  हुआ  ।
 हम  उस  वक्‍त  बनवा  लेते  तो  उस  मकान
 की  कीमत  बहुत  बढ़  जाती  ।  लेकिन  बाप  के
 पास  जमा  पया  करने  से  उसकी  कोमल

 बहुत  घट  गई  ।  हम  बहू  मकान  ह" थ
 बनवा  नही  सकते  हैं  ।  तो  इसका  क्या  उपाय
 श्राप  कर  रहे  हैं  ?  गवर्नमेंट  इस  के  बारे  में

 क्या  बर  रही  है  ?  इस  में  उनलोगों  का
 प्रोटेक्शन  देना  चाहिए  जो  छोटे-छोटे
 जमा  करने  वाले  है,  नेशनल  सेविंग  सर्टिफिकेट
 मे  यथा  फिक्र  डिपॉजिट  में,  उस  को  कुछ
 राहत  मिलनी  चाहिए  नहीं  तो  एक  दिन

 ऐसा  कराएगा  कि  जब  लोग  यह  प्रभुत्व  बारे

 कि  उस  रुपए  का  बेस् यू  सरकार  के  यहा  जम

 मरते  से  कम  हो  जाएगा  तो  श्राप  को  कोई

 लोन  नहीं  देगा  ।  उस  का  बची में  के  लिए

 जरुरी  हैं  की  भाप  कुछ  न  कुछ  करे  ।

 दी मरी  बात  जा  बजट  हैं  रीजनल

 डिस्पेरिटी  मिटाने  के  मामले  में  उसका

 काई  कमर  नहीं  हो  रहा  है।  इसको  लिए

 हम  लोग  बहुत  बोलते  हैं  कि  रीजनल
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 डिस्पैरिटी  को  मिटाना  है।  गवर्नमेंट  यह  स्टेप
 ले  रही  है  ,  वह  स्टेप  ले  रही  है,  लेकिन  जो
 रीजनल  किस्म  सिटी  जहां  पहले  थी  वह  राज  भी

 वहीं  है।  जरा  भी  कम  नही  हुई  है।  मैं  उदा-

 हरण  देता  हूं  बिहार  का  श्र  खासकर
 नाथ  बिहार  का ।  तीर्थ  बिहार  की
 परबौपिटा  इनकम  ll0-li5  रुपये
 थी  जब  कि  सारे  हिन्दुस्तान  की  साढे  तीन
 सौ  से  ऊपर  थी  नाथे  बिहार  कोई  छोटी
 मोटी  जगह  नहीं  है।  वहां  की  'राही

 दो  करोड़  से  भ्र धिक  कोई  ढाई  करोड़  के  करीब

 है।  यानी  प्रासाद,  उड़ीसा,  केरल,  हरियाना,
 पंजाब  और  मैसूर  इम  राज्यों  की  आबादी
 से  ज्यादा  ही  है।  वहां  कोई  फैक्ट्री  नहीं  है।
 नाम  की  भाउटमोडेड  कुछ  शुगर  चीक्ट्रीम
 है  कौर  85  प्रतिशत लोग  वहां  केवल  खेती

 पर  निर्भर  करते  है  ।  खेंकी  को  म्यू  करने
 का  बाम  भी  वहां  बहुत  कम  हुआ  है।  एक  गंडक

 नहर  है  जो  पनाह  वर्ष  के  बन  सही  है,  नहीं

 बन  सकी  ।  तो  खेती को  ही  शम्भू  किया  जाय
 उस  में  ही  ये  प्रगति  कर  सके  इस  का  भी  कोई
 काम  नहीं  होता  है  |  तो  जहां  ढाई  करोड़  की
 आबादी  है  वहा  के  लोग  कैसे  जीयें,  केसे  रहे  ?

 जहां की  परकंपिटा  आमदनी  115-120
 बजे  हो,  वहां  लोग  क्या  करें  ?  श्राप  बजट  लाए,
 उस  के  लिए  विधेयक  भी  प्रस्तुत  किया,  इतनी

 बहस  हुई  शौर  भाप  का  वादा  भी  है  रीजनल
 डिस्पैरिटीज  कम  करने  का,  लेकिन  किया  नहीं
 यदि  आप  के  शरीर  का  एक  अलग  बहुत
 कमजोर  होता  है  तो  श्राप  का  शरीर  काम

 नहीं  कर  सकता  है।  ऐसे  ही  नेशन  मे  भी  यदि

 एक  हिस्सा  कमजोर  है  तो  नेशन  जागें  बड़
 नहीं  सकता  हैं  1  बहु  कम ओर  हिस्सा  श्राप  को
 पीछे  च लेगा  -  इसलिए  नेशन  के  हुक  मे
 भी  यह  जरुरी  है  कि  रीजनल  डिस् पे रिटी  कम
 कर  के  जहा  के  लोग  पीछे  हैं  उत  को  भागे

 बढ़ाया  जाय  वा  अनएम्लायमेट  प्रॉबलम

 बहुत  हैं।  गरीबी  तो  है  ही  प्रनएम्प्लायमंट

 बहुत  ज्यादा  है।  एन्टरप्रेन्योर  कम  है  जो
 नया  बिजनेस  कर  सके  t  इसलिये  नाथ  विहार
 मे  कोई  फैक्ट्री  वर्ग रह  जल्‍दी  लग  नही

 सकती  है।
 वहीं  पुरानी  शुगर  फैक्ट्रिज  है  जिन

 का  शुगर  का  एयरवेज  कम  ही  झातः  है  9  परसेंट,
 8  बिसेंट  जाता  है  अब  कि  दूसरी  जगह  30—-22

 परसेंठ भ्राता है इस में भ्राता  है  इस  में  भी  आटा  हम  लोगों  को
 भाता है

 एक  बात  और  कहना  चाहता  हूं  जिस  का

 खास  बजट  से  सम्बन्ध तो  नहीं  है  लेकिन  देश
 की  राजनैतिक  स्थिति  से  उस  का  सम्बन्ध  है
 शाप  जानते  हैं  बिहार  में  इस  लक्स  झाज़्दोलन

 अल  रहा है  और  घेराव हो  रहा  हैं।  मेरा

 भी  घेराव हुआ  था।  घेराव  हो  रहा  है  कि
 लोग  इस्तीफा  दे  दे  ।  यह  क्‍यों  हो
 रहा  है  ?  मैंने  अपने  जिले  में  था

 कर  देखा है,  उस  में  कोई  स्टूडेन्ट  भुख-
 हड़ताल  पर  नहीं  है,  कुछ  प्रोफेसर हैं,  कुछ  वकील
 हैं,  कुछ  टीसे  हैं  कौर  स्टूडेन्ट  के  नाम  पर

 होरहा है

 जॉ  एस०  रामगोपाल  रहूं  (निजामाबाद)  :
 किसान  तो  उस  में  नहीं  है?

 श्यो  डो०  एंग  तिवारी  :  किसान  बेचा  रा
 क्यों  भायेगा ?  वह  तो  अपने  खेतों  में  हल
 चलाता  है,  परिवार  के  पालन-पोषण  के  लिए
 कमाने  का प्रयत्न  कर  रहा  है।  यह  सब
 क्यों  हो  रहा  हैं,  यह  सोचना  होगा  ।  मैंने  भूख-
 हड़तालियों  से  बात  की  थी,  यह  दो  वजह  से
 हो  रहा  है--एक  महंगाई  बहुत  बढ़  गई  है,
 दूसरे--वे  देखते  हैं  कि  ब्लेक-सकंट  अहुत
 ज्यादा  फल रिश  कर  रहा  है।  मसलों
 दामों  पर  चीज  नहीं  मिलती,  लेकिन  ब्लैक
 मार्केट  में  मिल  जाती  है  I  लोग  सोचते  है  कि
 झगर  चीजों  का  अभाव  है  तो  ब्लैक  मार्केट
 में  कहा  से  भाती  है  t  में  दो  चीजे  ऐसी  हैं
 जिनका  जवाब  हम  भी;  नहीं  दे  सकते  हैं  ।  हम
 कसे  कहे  कि  हमारी  गवर्नमेंट  फेल कर  गई  है,
 झगर  हम  कहते  है  तो  अपने  ही  मुह  पर शरप्पड़
 लगता  है  ,  प्रिया  सिर  नीचा  हो  जाता  है।
 इसका  उपाय  कीजिए,  वरना  यह  झाम्दोलन

 बन्द  होने  वाला  नहीं  हैं।  इस,  सम्बन्ध  मे
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 परी  ू;  गूँच  सितारे

 एक  बात  कौर  कहूंगा  चाहता  हूं--हिसारे
 कुछ  अाफिसर  लोग  ऐसे  हैं  जो  गोलियां
 चलाते  हैं,  लाठी  मारते  है,  हालांकि  सिचुएशन
 को  दूसरी  तरह  से  कन्ट्रोल  किया  जा  सकता
 है।  4  छपरा  में  देखा--वहां  गोली  चली,
 जब  कि  टीयर-मेंस  से  काबू  पाया  आ  सकता  था,
 एक  बात  और  भी  जहां  ज्यादा  कस्सेन्ट्रेशन  था,

 यहाँ  गोली  नहीं  चली,  बहु  प्रोफेसर  प्रिया
 था,  उस  ने  कन्ट्रोल  कर  लिया,  लेकिन  दूसरी
 जगह  कुछ  ऐसे  हिमाकत  भाफिसर  थे  कि  उन्होंने
 गोली  चलवा  दी।  मैंने  एस०पी०  पौर  डिस्ट्रिक्ट
 मजिस्ट्रेट  से  बाते  की  ।  उन्होंने  कहा--म्रिक
 बैटिंग ही  रही  था,  इस  लिए  गोली  चलानी  पड़ी  ।
 1... ज  कहा  कि  जहाँ  राग  लगाई  जा  रही  थी,
 यहाँ  तो  गोली  चली  नहीं  कौर  दूसरी  जगह
 जहां  सिचुएशन  खुलनी  खराब  नहीं  थी,  वहां
 गोली  चला  दी  ।  उन्‍होंने  बताया  कि  थाने  के
 नजदीक  से  गोली  चलायी  है।  मैंने  जाकर  देखा

 कि  गोली  सीधे  नहीं  लगी  है,  गोली  गलियों  मे
 गई  है  मैंने  कहा--गोली  कोई  जानवर  तो
 है  नही  कि  इधर-उधर  भागे,  गलियों  में  गोली
 केसे  चलाई  गई  t  उन्होंने  कहा--लाश
 को  खींचकर  ले  गये  होगे।  प्रगर  हम
 इसको  भी  मान  लें  तो  घरो  में  कैसे  गोली  लगी

 हुई  हू,  मकानों  में  कैसे  गोली  लग  गई  क्‍या
 चर  भी  वीटा  ले  जाये  गये  थे  ?  दोनो  तरफ
 गलियों  के  अन्दर  गोलिया  लगी  हुई  है  और
 सबसे  हाट लेस  बात  यह  हुई  कि  गोलियों  से
 मरने  के  बाद,  लाठी  चार्ज  के  बाद  घायलों
 को  ऐसे  ही  छोड  दिया  गया,  कोई  देखने  तक
 नहीं  गया  कि  बे  मरते  हैं  या  जीते  है,  उनको
 अस्पताल  ले  जाना  है।  इतना  मानुषिक
 आहार  वहां  हुआ  मैंने  पूछा  कि  यह  क्‍यों

 हुआ,  जो  मर  गये  उसकी  फैमिली  को

 कुछ  दिया  गया  या  नहीं,  क्या  उनके  दफन  के

 लिए  कोई  पेस।  दिया  गया--नेकी  कुछ  नही
 हुआ  ।  एक  बी०ए०  का  मूल  “मान  छात्र
 था,  जो  बाजार  से  सामान  ला  रहा  था,
 उसका  गोली  छटक  कर  लगी  शौर  वह  मर
 गया  ।  कोई  उसको  ले  जाने  वाला  नहीं
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 था|  बहुत  देर  के  बाद  बही  के  लोगों  ने
 हिम्मत  करके  रिक्शा  सें  उसको  अस्पताल
 पहुंचाया  कौर  तब  उसका  पोस्ट-मार्टम  हुआ  t

 जिनको  गोली  लगी,  उनके घर धर  के  लोग ही  उन
 को  ले  गये,  सवा  महीना  हो  गया  कोई  पूछने
 तक  नहीं  गया।  अगर  बाप  कुछ  हिदायत
 दे  सके  तो  ऐसा  कीजिये  कि  जहा  ऐसा  काड
 हो  जाय,  इन्क्वायरी  तो  होनी  ही  चाहिये,
 हालाकि  बाप  समझते  हैं  कि  इसका  आऔजित्य

 नही  है,  लेकिन  मैं  इसका  औचित्य  समझता
 हूं.

 मो  सली  भाई  (उदयपुर)  सभ।-
 पन्  महोदय,  सेरा  व्यवस्था  का  प्रश्न
 1615  सदन  मे  गणपूर्ति  लही  है  1

 सभापति  महोदय  घटी  बज  रही  है
 ब  कोश्म  हो  गया  है।  श्री  तिवारी  अपना
 भाषण  जारी  रखें  1,

 शी  डो०  एन०  तिवारी  सभापति

 महोदय,  मैं  एक  बात  के  तरफ
 सरकार  का  ध्यान  दिलाना  चाहता
 है  ।  कसी  सरकारी  महालय  से  या
 डिपार्टमेंट  से  कोई  नया  सर्कलर  जारी  हो  तो
 उसका  पालन  निष्पक्ष  रूप  से  होना  चाहिये  t

 ऐसा  न  हो  कि  श्राप  सर्कलर  निकाले  वह
 किसी  पर  लागू  हो  कौर  किसी  पर  लागू  न

 हो,  इसको  काफी  हार्टबनिंग  होती  हैं  ।  मैं

 एक  उदाहरण  देना  चाहता  ह--प्रभी  भ्र भी
 रेलवे  मंत्रालय  ने  एक  सेकुलर  निकाला  था
 कि  जितने  6  वर्ष  था  उससे  अधिक  के  जुबान
 दार  रेलवे  पर  हैं  उनके  लाइसेंस  को  रिन्यू
 नहीं  किया  जाएगा  ।  हम  लोगों  ने  कहा  था
 कि  यह  गलत  बात  होगी,  जो  अच्छा  काम  करते

 हैं  उनको  रहने  दीजिये,  वे  उस  काम  में  एक्स
 पर्ट  हो  गये  हैं,  लेकिन  उसको  नहीं  भाना  गया  |

 उसके  बाद  प्रैक्टिस  मे  क्या  हुआ--पुराने
 में  से  राधे  आदमियों  को  रहने  दिया  गया  भौर

 कुछ  को  हटा  दिया--इससे  झापषके  सर्कुलर  का

 क्या  महत्व  रहा  ?  एक  ही  लेटर  से  ऐसे
 दो  भ्रादभिशों  में  से  जिनको  6  वर्ष  से  ज्यादा



 309  Finance  Bill,  974  VAISAKHA  10,  3896  (SAKA)  Finance  Bill,  974  310°

 हो  गया  था,  एक  को  किसी  की  सिफारिश  पर

 रहते  दिया  गया  भौर  दूसरे  कौ  हटा  दिया
 गया  प्रभा  इस  तरह  का  आपका  कोर्ट-
 साफ-कॉन्डक्ट.  रहेगा  ती  लोगों  में  आपके
 प्रति  श्रद्धा  कौर  विश्वास  कैसे  रहेगा  ।  श्राप
 भी  झपने  मंत्रालयों  से  ऐसे  सेकुलर  ने  निका-
 लिये  जिसमें  उसको  किसी  पर  लागू  करना  हो
 झोर  किसी  पर  न  लागू  करना  हो  ।

 आपके  डिपार्टमेंट  में,  विशेष  कर  सेन्ट्रल
 एक्साइज  मे  कुछ  अफसरों  की  एक  कोनेरी
 बती  हुई  है,  वे  लोग  दिल्ली  में  ही  रहना
 चाहते  हैं।  बहुत  से  ऐसे  लोग  हैं  जो  5
 चों  से  दिल्ली  में  रह  रहे  हैं,  उनका  ट्रांस्फर
 होता  है  तो  इस  डिपार्टमेंट  से उस  डिपार्टमेंट
 भें,  लेकिन  वे  बाहर  नहीं  जाना  चाहते  धौर
 किसी  न  किसी  तरह  से  पैरवी  करके  दिल्ली  में
 रह  जाने  है,  दूसरों  को  यहां  नहीं  जाने
 देते  ।  वे  सोगे  मुफस्सिल  में  जाना  नहीं
 चाहते  ।  श्राप  लिस्ट  मंगा  कर  देख  लीजिये,
 मैं  किसी  का  माम  नहीं  लेना  चाहता,  आपको
 स्वयं  मालूम'  हो  जायेगा,  10-12  वर्षों  से

 ऐसा  ल  रहा  है  ।

 शो  हुकम  चम्द  कछवाय  (मुरैना)  :

 सभापति  महोदय,  मेरा  व्यवस्था  का  प्रश्न  है।
 सदन  में  इतनी  महत्वपूर्ण  चर्चा  चल  रही  है,
 लेकिन  शाप  देखिये!  सदन  में  कोई  भी  मंत्री
 मिल  का  सदस्य  नहीं  है.  कैबिनेट  स्तर  का
 कोई  भी  मंत्री  उपस्थित  नहीं  है।  केबल
 उ-मंत्री  महोदय  बैंठी  हुई  हैं  ।  मेरा  निवेदन
 है  कि  बाप  आदेश  दे  कि  यहा  बहस  के  झूमर
 पर  कैबिनेट  स्तर  का  मंत्री  झवश्व  उपस्थित

 गहना  चाहिये  |  जिस  समय  इस  सदन  मे
 इस  शेयर  पर  सरदार  हुकुम  सिंह  जी  स्पीकर
 थे  तो  उन्होंने  इस  बात  का  निर्णय  दिया  था  कि
 सदन  में  सेव  कोई  न  कोई  कैरेट  मती
 रहना  चाहिये  ।  यह  उनका  निर्णय  था,  आप

 कार्यवाही  उठाकर  देख  लें  ।  इसलिये  मैं
 निवेदन  करना  चाहता  हुं  कि  श्राप  कोई  न  कोई
 कैबिनेट  मंत्री  यहां  पर  बुलायें  ।

 सभापति  बहो कय:.  यह  सही  है  कि
 हाउस  को  और  हाउस  के  सभी  मेम्बरों  को
 अपनी  अपनी  जिम्मेदारी  महसूस  करनी

 कहिये  ।  मुझे  क्षमा  यह  देख  कर  दुख  कुभा
 कि  फाइनेंस  बिल  जैसी  इम्पार्टेट  चेंज  यहाँ
 पर  डिस्कस  हो  रही  है लि किन  हाजिरी  बहुत  ही
 कम  थी

 जहा  तक  किसी  मिनिस्टर  के  होने  या
 न  होने  का  सवाल  है,  मैं  इसका  फैसला  उन्ही
 वर  छोड़ता  हूं  लेकिन  जाहिर  है  कानूनी  तौर
 पर  रिस्पांसिबिलिटी  झगर  कोई  भी  उ

 डिपार्टमेंट,  जो  डिस्कस  हो  रहा  है,  का  सीनियर-

 ट्र,  स्टेट  मिनिस्टर  था  डिप्टी  मिनिस्टर

 मौजूद  है  तो  पूरी  हो  जाती  है  ।

 बिस  संत्रास  में  उपमंत्री  (श्रीमती

 सुशीला  रोहिनी)  :  तिवारी  जी  नें  अभी

 रेलवे  मंत्रालय  के  किन्ही  थो  आदमियों  के

 सम्बन्ध  भें  पक्षपात  के  आरोप  को  सतत  कही

 मैं  निवेदन  करूंगी  कि  इस  तरह  की  कोई,
 स्पेसिफिक  चीज  हो  तो  शाम  ger  करके

 मंत्रालय  को  लिख दें,  ख़बर  सफे  पास  स्पेस-

 फ्रिक  प्रमाण  मौजुद  है  कि  इस  तरह  की  मनु-
 खित  कार्यवाही  हुई  है  तो  उस  पर  कार्यवाही
 की  जा  सकती  है  ny

 '  8  ही०  एन०  सरकारी  :  मैंने  स

 सम्बन्ध  में  प्राइम  मिनिस्टर  को  लिख  क्र

 भेज  दिया  है  यह;  नही  है  कि  मैं  केवल  अनंत

 बात  कर  रहा  हू  ।  रथ  उस  पर  कार्यवाही  हो
 या  न  हो।  मैं  चाहता  हू  कोई  ऐसी  पक्षपात

 की  बात  ने  हो  ।  समुद्र  जो  आपका  हो

 बहु  सभी  पर  लागू  हो,  उससे  चाहे  किसी  को

 दु.ख  हों  या  तकलोफ  हो  ।

 मैं साले  साहब  की  एक  बात  से  सहमत

 नही  हू  ।  उन्होंने  डीमोनेटाइजेशन  के  बारे  में

 कहा  कि  डीमानेटाईजेशन  नही  होता  चाहिए  t

 लेकिन  मैं  इससे  सहमत  हड्डी  हू  मैं
 चाहता  हू

 डीमसानेटाईजेलन  हो।  ब्लैकमनी  बहुत  जाग
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 रखते  हैं  इसलिए  जो  लोग  ब्लैकमनी  का  ठीक

 हिसाब  न  दे  सकें  उनका  वह  रुपया  तो  जब्त

 होना  ही  चाहिए  1  लेकिन  यह  तभी  हों
 सकता  है  जबकि  डीभानेटाईजेशन  होगा।
 साल्वे  साहब  मेरे  बड़े  मित्र  हैं,  मुझे  दुख  है  कि
 मैं  उनसे  डिफर  कर  रहा  हूं  -  डीमानेटाईजेशन
 आप  राज  करे  या  जब  मन  च हे  गखेँ  करें,
 बताकर  न  करें  ,यह  सब  ठीक  है  लेकिन  डीमाने-

 टाई जेशन  होना  चाहिए।  मैं  राजनीतिक
 पारियों  से  कहूंगा  कि  वे  इंडस्ट्रिपलिस्ट्स  से
 चिन्ता  न  लें  क्योंकि  वैलेस-मनी  ही  देते  हैं  ।

 दूसरे  कोई  प्ब्न्दा  दे  नहीं  सकते  हैं  क्योंकि
 कम्पनियों  केलिए  चन्दा  देता  बन्द  हो  गया

 डे।

 ॉ  एम०  रामगोपाल  रही  (निजामी-
 बाद?  संभाषण  जी,  जबसे  हमारे

 चव्हाण  साहब  फाइनेंस  मिनिस्टर  रहे

 हैं,  यह  कहा  जा  रहा  है  डेफिसिट

 फाइनेंसिय  बहुत  हो  गई  है,  कीमत

 बढ़ी  हैं  और  उससे  जनता  को  बहुत  कष्ट  हो
 रहा है  सबसे  पहले  मैं  यह  जानना  चाहता  हूं
 कि  जनता  कौन  हैं  ?  झगर  शहरों  में  रहने  वाले

 थोड़े  लोग  ही  जनता  हैं  तो  फिर  उनको

 मुबारकबाद  we  80  प्रतिशत  लोग  जो

 देहातों  में  रहते  हैं  वह  जनता  हैं  तो  फिर  प्राइस
 राइज़  स ेकिसी  को  तकलीफ  नहीं  है।  एक  साहब
 ने  बताया  कि  गोत ,  अंडा ,  बनर्स्पाति  मौत,

 टूथ-पेस्ट,  ब्रुश  की  कीमतें  बढ़  गई  हैं।  अगर

 यह  कीमतें  बढ़ी  है  तो  यह  कीमतें  कोन  से
 ब्ड्ीट  , राइस  और  कई  किस्म  की  चीजें  है  जिनकी

 कीमतें  जरूर  बढ़ी  है ंलेकिन वह  गरीब  किसानों
 को  मिल  रही  हैं,  यह  भूलना  नहीं  चाहिए।
 इटली  दफा  यह  हो  रहा  है  कि  थोड़ा  स।  पैसा,
 जो  हमेशा  शहर  वाले  ले  लेते  थे  वह  देहात  में

 पहुंच  रहा  है।  जब  चूंकि  दे  हात  में  पैसा  पहुंच
 रहा  है  इसलिए  शहर  वालों  को  गुस्सा  आ  रहा

 है।  के  घेराव  करना  चाहते  हैं।  तिवारी  जी  का
 घेराव  किया  गया  है  हमारे  यहां  भी  प्रानदोलन'
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 हुए  लेकिन  मेहरबानी  है  हमारे  लोगों  की
 मैरा  घेराव  नहीं  हुआ  ।  तो  प्र पने देश  में  जभी
 जो  झनाज  की  कीमतें  बढ़ी  हैं  उससे  गांवों  की
 प्रास्पेरिटी  बहुत  बढ़  गई  है।  जहां  पहले  गांवों  .
 में  एक  एकड़  जमीन  में  सौ  रुपये  का  मुनाफा  नहीं
 आता  था,  शब  एक  एकड़  में  500  रुपए  की  ,
 आमदनी  हो  रही  है।  मैं  जानना  चाहता  हुं  कि

 टुथ-पेस्ट  करने  वाले  कितने  लोग  हैं  इस  देश  में
 मैं  समझता  हूं  5  परसेन्ट  भी  नहीं  हैं  ।  वो  5
 परसेप्ट  लोगों  के  लिए  जो  झगड़ा  हो  रहा  है
 क्या  वह  सही  है?  प्रिये  देश  में  आन्दोलन  बे  रह
 करने  वाले  जितने  लोग  हैं  में  मन  शहर  के
 लोग  ही  हैं  कौर  शहर  के  भी  पूरे  लोग  उसमें
 शामिल  नहीं  हैं।  केवल  20  परसेन्ट  लोग  ही
 शहरों  में  रहते  हैं  धौर  उनमें  से  भी  केवल  5
 परसेन्ट  लोग  ही  आन्दोलनों  में  हिस्सा  लेते  हैं  t  ,

 (व्यवधान-)  कोई  भी  ऐसा  किस/न  नही है  जिसके
 पास  एक  दो  एकड़  जमीन  ने  हो!  राज  तो
 एक  दो  एकड़  बाले  किसान  को  भी  काफी
 भ्रामरी  हो  रही  है  ।  हमारे  भाव  प्रदेश  में  एफ
 एकड़  में  कोई  कयास  लगाता  है  तो  उसको
 5  हजार  की  आमदनी  होती  है।  इसलिए  में

 कहूंगा  कि  भाव  बढ़  गए  हैं  उसकी  वजह  से  देश
 का  बहुत  बड़ा  नुकसान  हो  रहा  है  यह  बिल्कुल
 सही  नहीं  है  ।  कुछ  वेस्टेज  इन्ट्रेस््म  हैं  जिनका
 गांव  वालों  से  पहल  आमदनी  होती  थी  जौर
 उनको  गाव  वाल ं  से  आमदनी  नही  हूं।  रही  है

 इसलिए  उनको  तकलीफ  हूं।  रही  है।  तो  शहर
 वालो  की  तकलीफ़  ऐसे  ही  रहे  तकी  गाव  भी
 प्राग  बढ़  सके  |  (व्यवधान)

 दूसरी  बात  यह  है  कि  मजदूरों  के  जो
 प्रानदोलन  हो  रहे  हैं  बह  देश  को  नुकसान  पहुचा
 रहे  हैं।  राज  एक  मजदूर  को  जो  वेतन  मिल  रटा

 है  वह  5-6  सौ  रुपए  से  कम  नहीं  है।

 श्यो  हुकम  चन्द  कल्याण  :

 ग्राहको  पूरी  जानकारी  नहीं  है।

 शो  एन०  रामगोपाल  रहो :  जो  गांवों

 में  रहने  वाली  जनता  है  उसकी  पापी

 फिक्र  नहीं  है।

 गलत,
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 जो  अर्गेनाइप्ड  लेबर  हैं,  जो  इंडस्ट्रियल  लेबर

 है  उसके  लिए  कछवाय  जी  को  बड़ी  फिर  है।
 जो  इंडस्ट्रियल  लेबर  है  वह  जब  चाहे  काम
 ॥  कर  सकता  है  लेकिन  क्या  कभी  किसान
 कौर  उसके  साथ  रहने  वाले  मजदूर  भी  हडताल
 पर  गए  हैं?  क्या  उन  के  ऊपर  मुसीबत  नही  है  ?

 इसलिए  मैं  कहना  चाहता  हू  कि  जो  लोग  ी

 हड़ताल  करना  चाहते  है  वे  देश  को  नुकसान
 पहुचाना  चाहते  हैं,  वे  देशद्रोही  है  देशभक्त

 नही  हैं।  जो  बराबर  ड्यूटी  देने  वाला  आदमी  है

 यही  देशभक्त  है।

 तीसरी  बात  यह  कही  जा  सकती  है  कि

 फाइनेंस  मिनिस्टर  के  ऊपर  इस  किस्म  की  जो
 जिम्मदारी  है  उसको  टालने  की  कोशिश  कर

 रहे  हैं,  वह  गलत  है।  फाइनेंस  मिनिस्ट्री  के
 साथ  साथ  कई  कौर  मिनिस्ट्री  है।  मगर  हर

 मिनिस्ट्री  अपना  झपना  फर्जे  अदा  करे  तो  काम
 अच्छा  हा  सकता  है।  उदाहरण  के  लिए  मैं
 बताना  चाहता  हू  की  कामसे  मिनिस्ट्री  है  और
 स्टेट  ट्रेडिंग  कारपोरेशन  हैं।  अब  फाइनल्स

 मिनिस्ट्री  वा  दिया  हुआ  जो  काम  है  उस  के  लिहाज
 से  अगर  स्टेट  ट्रेडिंग  कारपोरेशन  एक्सपोर्ट  न
 करे  तो  एक्सपोर्ट  से  उतना  पैसा  हासिल  नहीं  ही
 सकता  है।  पग्ररण्डी  का  तेल  आसन  प्रदेश  में

 बहुत  हता  है  पूरे  देश  में  जितना  होता  है
 उसका  60-62  परसेन्ट  केवल  श्रीधर  प्रदेश
 में  होता  है।  गुज़िश्ता  साल  मिल  मालिक
 इसका  दूसरे  देशों  में  एक्सपोर्ट  बरते  थे।

 गुज़िश्ता  साल  मापकों  25  करोड़  आया।
 इस  साल  छापने  यह  किया  कि  एस  टी  सी  को

 यह  काम  दे  दिया  है  उसने  एक  करोड  को
 भी  एक्सपोर्ट  नहीं  किया  a  मैंने  लैटर  लिखा  ।

 मुझे  बताया  गया  कि  पांच  सो  टन  हमने  एक्ट-
 पोर्ट  कर  दिया  है।  जहाँ  चालीस  हजार  टन  का
 उत्पादन  होता  है  बहा  फार  सौ  टन  का  एक्स-
 पोर्ट  ही  केवल  हुआ  ।  इन  लोगों  को  काई  दई
 नहीं  है।  मैं  जानना  चाहता  हूं  कि  फाइनेंस
 मिनिस्ट्री  ते  कोस  कौन सी  प्राइटम्ज  का)  कितना
 कितना  भाग  एक्सपो  होता  है,  क्या  इसके

 कोई  टारगेट  फिक्स  किए  हैं  शौर  झगर  किए  हैं
 तो  क्या  उन  टार गेट्स  के  हिसाब  से  एक्सपोर्ट  हो
 रहा  है  या  नही  हो  रहा  है  ?  इसके  बारे  में  क्या
 आपके  पास  कोई  'फिग्जे  हैं  ?  झगर  भाप  इस
 तरह  की  बातों  पर  निगरानी  नदी  रखेंगे  तो
 आ्रापको  फ  रेन  एक्सचेंज  मिलने  में  दिक्कत

 औआरगी।  ५.

 श्राप  शक्कर  को  लें  ।  फाइनल  मिनिस्ट्री'
 चाहती  थी  कि  दस  लाख  टन  शक्‍कर  बाहर
 भेजी  जाए  दूसरे  देशों  को  t  एग्रीकल्चर
 मिनिस्ट्री अग्नि  नहों  हो  रही  है  :  वह  कहती है.
 कि  चार  पांच  लाख  टन  से  अधिक  इसका.
 एक्सपोर्ट न  किया  जाए  1  अब  हमको  फारेन
 एक्सचेंज की  जरूरत  है  t  केसे  हमको  हारे
 एक्सचेंज  प्राप्त  हो  सकती  है  आगर  हम  इन
 चीजों  को  बाहर  न  भेजें  1  कक

 आयल  की  कीमत  बहुत  बढ़  गई  है  |
 उनको  हुम  लोगों  को  ज्यादा  पैसा  देता  पढ़ें
 रहा  है।  इस  वास्ते  भापने  कहा  है  कि  कोल"
 बेस्ड  बायलर  तथा  इस  तरह  की  दूसरी  सोजे
 कील  से  चलाई  जायेंगी  तो  उनको  स्वीटी
 दिया  जायेगा  ।  दो  साल  तक  के  लिए  स
 चीज़  को  आपने  बढ़ाया  है  मैं  मापको ं'
 चेतावनी  देना  चाहता  हूं  कि  कोल  भी  हम  लोगों
 को  ज्यादा  इस्तेमाल  नहीं  करना  चाहिए  !

 ऐसा  हमने  किया  तो  जो  कोल  रिज

 है  वे  जल्दी  समाप्त  हो  जायेंगे

 They  cannot  lastiong  fra  हिसाब
 से  हम  कोल  'रिजन्यं  का  इस  वक्‍त  एक् सप् लाम-
 टेशन  कर  रहे  हैं  उस  हिसाब  से  ये  चार  सौ
 साल  से  ज्यादा  नही  चल  सकेंगे  झगर  छापने

 एक्सप्लायटेशन  ज्यादा  करना  शुरु  कर  दिया
 तो  ये  'रिजरव्स  दो  सौ  साल  में  ही  खत्म  हों
 जायेगे।  कब  भाप  मसब  हंफ़रीज  की  मिसाल  से
 उन्होंने  प्रायः  का  एक् सप्लाय टेशन  कम  कर
 दिया  है  इस  डर  से  कि  झगर  इसी  तरह  से
 घायल  का  एक् सप्लाय टेशन  वे  करते  रहे  1. उ
 पचास  साल  बाद  उनके  पास  कोई  घायल  नहीँ
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 रहे  जाएगा  और  उनके  देश  पहले  की  तरह
 से  रेगिस्तान  हो  जाएंगे  t  घायल  रि जब् जे  को
 मे  कजे  करना  चाहने  हैं  इस  वास्ते  उन्होंने
 इसकी  प्राइस  बढ़ा  दी  है  |  वे  इसकी  खपत
 को  भी  कम  करना  चाहते  हैं  ताकि कम  से  कम
 सौ  साल  तक  घायल  उनके  पास  रहे  ।  इस
 बस्ते  मैं  चाहता  हूं  कि  बाप  कोयले  के  मामले

 में  दृढ़  दृष्टि  से  सोचे
 i

 we  eet  =—
 aman:  ~eo-weme  ween

 इसमें  कोई  शक  नहीं  है  कि झनएफ्प्लायमेंट

 ह  मे  बढ़  रहा  है।  जरूरत इस बात की है इस  बात  की  है
 कि  उन  सोधी  को  कास  दिया  जाए,  उनको

 काम  पर  लगावा जाए  जाए।  लेकिन  हमारे  विरोधी
 आई  तो  अनएमूलायेबल  स्फ्बों  को  तैयार  कर

 सीखने  नहीं  देते  हैं  They  are  fir
 for  Nothing ऐसा  वे  न  करे  कोई
 आर  पढ़ता  चाहता  है,  काम  सीखना  चाहता  है

 के  उसको  ऐसा  करने  दें  ।
 काम  सीख

 लेगा

 बब्बी  तो  उसको  नौकरी मिल  सकती  है  ।

 ऋत् तु सुलाये बल  लोग  जो  ज्यादा  तादाद  में

 कऋ  सहे हैं  उसकी  पूरी  की  पूरी  जिम्मेदारी

 ऋष्ैजीशन  पर  है  |  ये  उनको  हर  रोज़

 वामो लेट  मूबमेट्स  में  खीच  कर  लाते  हैं  +

 े  इन  बातों  को  समझते  नही  हैं।  ये  देश को
 बदकिस्मती की  तरफ  ले  जा  रहे  हैं।  ये  ऐसा

 करके देश  की  सेवा  नहीं  कर  रह ेहै  a  देश  की

 सेता  करनी  है  तो  उसका  तरीका  यही  है  कि

 ज्यों  को  पढ़ने  दिया  जाए,  उनको  काबिल

 बनने  दिया  जाए  t  देश  में  बहुत  अच्छा  काम

 करने  वाले  लोग  हैं,  फ़्ल्छा  पढ़ने  वाले
 लोग  हैं।

 लेकिन  दो  तीन  साल  से  ऐसा  देखते
 में

 भा  रहा

 है  fe  लात  बाले  लोगों  की,  दिल  से  काम  करने

 बकते  लोगों  की  तादाद  बहुत  कम  इत्तिला जा
 रही  है  I  प्र पोजीशन बाले  स्कूल  कालेज के
 शवों  के  पीछे  त  पड़ें  |,  उनको  पढ़ते  लिखते

 का  मौका  दें  |  प्रखर  छापने  इसी  तरह  से

 मके पीछे पे  पड़े  रहना  है  हनो  साफ  साफ  बता  दें

 चक्की  इसका  मुकाबिला  किया  जा  सके  4
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 यह  जो  गदकफित्मती  को  तरफ़,  ये  लोग  देश. करे

 इन ले प्रायंगा है  t

 इस  शब्दों  के  साथ  में  इन  कर  प्रस्तावों  की

 पूरी  पूरी  ताईद  करता  हुं  कौर  आपको  अनुवाद
 देता  हुं

 SHRI  SHYAM  SUNDER  MQHA-
 PATRA  (Balasore):  Mr.  Chairman,
 Sir,  there  is  no  doubt—and  we  all  can
 be  unanimous  on  the  matter-—that  the
 countly  ig  passing  through  the  worst
 ever  economic  criss  Every  now  arid
 then  we  find  an  outburst  here  or  there
 student  trouble;  labour  movement,
 workers  following  work-to-rule  or
 some  strike,  railway  disruption~hy
 al]  of  which  the  entire  economy  may
 come  to  a  standstill.  And  every  new
 and  then  there  is  also  a  police  firing;
 a  ldttu  charge.  The  entire  police  ad-
 ministration  is  being  criticised  for  at-
 rocities  for  inhuman  brutality  and  so
 on  and  so  forth.

 l  want  to  speak  a  few  words  about
 the  police  personnel.  There  is  a
 grievance  among  the  junior  IPS  offi-
 cers  up  to  the  rank  of  DIG  that  they
 are  not  treated  properly.  When  they
 retire  they  retire  at  Re.  2200,  while  an
 LAS  officer  retires  at  almost  Ra.  8,000
 or  a  little  more  than  that.  The  mazi-
 mum  pension  fixed  for  the  State  pefice
 officers  is  only  Rs.  1,000.  Perhaps
 even  an  LAS.  officer  gets  only  this
 one  thousand.  What  is  wrong  in  in-
 creasing  the  salary  of  these  IPS.  off-
 cers  upto  Ra  2,500.  go  that  they  may
 draw  the  pension  of  Ra.  1,000.

 What  is  the  rank  of  the  Inspector

 below  in  rank  compared  to  the  Chief
 Secretary.  Tt  so  happened  that  the
 Government  of  India  issued  certsin
 directions  and  the  LG,  became  equivs-
 lent  to  the  rank  of  Additional  Secre-
 tary  Now  the  rank  of  the  IG.  of

 Police  in  «  State  is  equal  to  that  af  a
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 Joint  Secretary.  The  ].G.  cannot  exert

 himself  before  the  IA.S.  officers  or

 the  Chief  Secretary  if  he  is  a  wooden
 hearted  bureaucrat.  I  have  spoken  to

 many  I.Gs.  of  Police  and  they  have

 got  some  grievances.  I  feel  the  status
 of  I.G.  in  a‘State  should  be  increased.

 What  is  the  image  of  the  Police  per-
 sonnel?  One  image  is  that  of  over-
 worked  police  personnel.  Another  is
 a  tired  police  personnel,  Yet  another
 is  a  brutal  police  personnel.  In  the
 front  page  of  Hindustan  Times  today
 we.  saw  that  even  police  personnel  in-
 dulge  in  things  like  asking  young  boys
 to  pimp  for  them.  What  a  non-sense
 and  what  a  nasty  matter  is  this.  I  feel
 that  there  should  be  a  Police  Commis-
 sion.  There  was  a  Police  Commission
 in  1902.  There  has  been  a  demand
 for  Police  Commission  for  so  many
 years.  I  think  the  Government  should
 now  consider  the  question  of  institut-
 ing  -a  Police  Commission  to  look  into
 the  grievances  of  the  police  personnel
 and  to  impart  to  them  civilised  train-

 ing  so  that  they  behave  properly.  Peo-

 age
 that  the  police  personnel  in

 age  civilised  and  that  they  are
 tened.  I  had,  my  own  experi-

 ence  in  England.  They  also  indulge
 in  corruption  and  they  also  get  into  a
 restaurants  and  feed  themselves  with
 wine  and  other  delicacies  and  get
 away  without  paying  the  restaurant
 owners.  It  is  not  a  fact  that  in  India
 alone  the  police  personnel  are  corrupt
 In  many  places  it  is  like  that.  Because
 power  corrupts  and  absolute  power
 corrupts  absolutely.  When  an  indivi-
 dual  gets  power,  he  tries  to  exercise  it
 sometimes  in  a  simple  way  and  otiier
 times  in  a  brutal  way.  The  economic
 crisis  is  critical.  The  prices  of  com-
 mouities  have  gone  up  like  anything.
 The  price  of  paddy  in  97l-72  was  bet-
 ween  47—58  per  quintal;  in  972-73,  it
 was  between  49—58  per  quintal  and
 in  1972-73  it  was  Rs  70.  Now  what
 about  rice?  In  1971-72  a  quintal  of
 rice  cost.  Rs.  74  compared  to  Rs.  83
 in  1972-73  and  Rs.  04  to  09  in  1973-
 74.  It  has  almost  doubled  now,  be-
 cause  the  current  price  is  about  Rs.  42

 627  LS—lli

 per  quintal  At  the  Chief  Ministers’
 Conference  held  on  i6th  March,  Shri
 Fakhruddin  Ali  Ahmed  said:

 “We  are  certain  now  that  we  have
 attained  the  Kharif  target  of
 67  million  tonnese  The
 rice  procurement  hag  crossed
 three  million  tonnes  against
 the  target  of  five  million  ton-
 neg  and,  therefore  the  pro-
 curement  target  would  be

 achieved.”  ‘é

 If  we  are  going  to  achieve  the  pro-
 curement  target  why  igs  there  increase
 in  the  prices  of  paddy  and  rice?

 People  have  got  grievances.  I  sug-
 gest  that  there  shoulq  be  subsidy  as
 far  as  the  urban  areas  are  concerned.
 Those  who  are  consumers  in  urban
 areas,  the  labour  population  and  the

 peasantry  which  are  engaged  in

 orking  for  hardly  three  months  in  a

 year  and  remain  unemployed  for  al-
 most  nine  month  in  a  year  should
 be  able  to  purchaSe  rice  at  subsidised
 rates.  Can  the  Government  do  it?
 We  can  help  the  agriculturist  who  is

 producing.  We  can  also  help  the

 consumers  who  are  guing  to  purchase
 these  commodities  in  the  urban  mar-
 ket  from  the  retail  shops.  Sir,  smug-
 gling  ig  another  important  factor,  I
 mean  smuggling  of  rice  from  one
 State  to  another.  Particularly  in
 Orissa.  on  the  border  area3,  this
 smuggling  has  assumed  a  very  large
 proportion  so  much  so  the  gangsters
 and  the  hooligans  are  stopping  trains
 right  inside  the  railway  premises  and
 are  indulging  in  extra-legal  methods.
 ‘they  have  entered  into  compartments
 and  have  forcibly  taken  away  rice
 and  the  belongings  of  the  passengers
 who  were  carrying  riee  and  have

 ‘ereateq  a  law  and  order  situation.  I
 had  a  personal  experience,  on  the
 night  of  6th  March.  It  happened  at
 Balasore  station.  For  six  hours,
 three  long  distance  trains  were  stop-
 ped  inside  the  railway  premises.
 There  was  no  police;  there  was  no
 administration  at  all.  We  tried  to
 contact  over  telephone  the  District
 officers,  Nobody  came  and  the  pas
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 {Shri  Shyam  Sunder  Mohapatraj
 sengergs  were  stranded  so  much  so
 tu9Se  who  had  to  catch  planes  were
 stranded  ang  those  who  had  to  catch
 some  connecting  trains  were  also
 stranded  at  the  station.  This  is  the
 position.  Government  must  ponder
 over  this  fact,  how  to  give  relief  to
 the  people.

 Sir,  in  Orissa,  people  have  a  feeling
 that  there  is  not  much  help  coming
 forth  from  the  Government  of  India
 to  Orissa  to  improve  the  economic
 condition.  I  personally  feel  that
 Government  of  India  is  alive  to  the
 tact  ang  that  they  will  leave  no  stone
 unturned  to  help  the  people  of  Orissa.
 But,  we  have  seen,  during  the  last
 four  five  years  plans,  Orissa  has  not
 received  the  due  share  compared  to
 other  States  of  India,  So,  I.  must
 now  impress  on  the  hon.  Finance
 Minister  that  while  considering  grants
 to  States,  he  must  try  to  help  Oriss<
 which  is  one  of  the  poorest  in  the
 Indian  sub-continent,

 some  river  valley
 projects  now  trying  to  receive  the
 attention  of  the  Government.  One  is
 Rengali-ane  another  is  Swarnarekha.
 I  came  to  kwvw  that  there  is  not  much
 left  of  the  Rangali  project  and  the
 Swarnarekh  river  valley  project  has
 also  not  been  included  in  the  Fifth
 Five  Year  Plan.  This  is  a  very  sorry
 state  of  affairs.  Year  after  year,
 from  967  till  now,  people  of  Orissa
 have  been  ravaged  by  floods,  devasta-
 tions  of  the  highest  order  and  the
 Government  of  India  have  helped
 these  flood  victims  to  the  tune  of
 crores  of  rupees.  Only  during  last

 year,  Government  of  India  gave  about
 Rs.  20  crores,
 having  permanent  river  valley  pro-
 pects  to  stop  the  flood  menace  which
 fs  coming  up  year  after  year?  We
 go  on  giving  relief  to  the  people.
 Many  of  them,  like  beggars  go  to  the
 BDOs,  Chairmen  of  Panchayats  and
 Government.  They  go  with  begging
 bowls  and  seek  help.  This  happens
 year  after  year.  Why  not  we  have
 this  plan?  Sir.  the  Swarnarekha  pYo-

 Sir,  there  are
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 ject  has  been  finalised  by  experts  and
 it  is  lying  with  the  Government  of
 India.  ‘me  Government  of  India
 have  written  to  the  Governments  of
 Bihar,  West  Bengal  and  Orissa  for
 finalisation  of  the  scheme  because  it
 is  a  scheme  of  the  three  participating
 Governments.  Nothing  is  forthcom-
 ing  from  the  State  Governments,  J
 would  request  that  there  should  be
 some  type  of  intervention  by  the  Gov-
 ernment  of  India  sg  that  alj  these
 State  Governments  are  toned  up  to
 the  extent  that  something  is  decid-
 ed  immediately.  So,  when  the  next
 flood  havoc  comes,  We  are  prepared
 with  at  least  some  plan  to  tell  the
 people.  ‘Here  is  a  plan  and  it  is  805
 ing  to  be  implemented  in  the  near
 future.  This  is  one  thing  I  wanted
 to  impress  on  the  hon.  Finance  Minis-
 ier  so  that  at  least  one  of  the  river
 valley  projects  which  are  of  para-
 mount  importance,  utmost  importance
 and  of  great  necessity  to  the  people
 is  taken  up  during  this  Fifth  Five
 Year  Plan.

 As  far  as  the  tribal  areas  of  Orissa
 are  concerned,  I  would  like  to  im-
 press  on  the  Minister  that  there
 should  be  some  _  industries  started
 there  immediately.  I  mean,  not  large
 scale  industries  but  medium  type  in-
 dustries  so  that  people  may  be  engag-
 ed.  The  tribals  in  Orissa  are  highly
 cultured  people.  Their  culture  should
 be  considered  in  the  proper  perspec-
 tive.  The  community  is  dwindling
 at  such  a  rate  that  after  the  family
 planning  drive,  after  about  a  quarter
 of  a  century,  we  may  not  see  any  tri-
 bals  in  the  State  of  Orissa.  This  is  the
 position.  We  must  give  them  em-
 ployment.  We  should  have  small  in-
 dustries..  As  Gandhiji  said,  we  should

 industries  to  feed  the

 make  them  self-
 have  small

 village  people,  to
 sufficient  in  their  own  spheres  and

 thesé  small  industries  should  spring
 up  immediately  in  the  tribal  areag  80

 that  the  tribal  people  will  be  happy.  ,
 and  employed.
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 Last  but  not  the  least,  I  would  like
 to  impress  on  the  Government  to  give
 relief  to  the  weaker  sections  of  the
 society  from  the  nationalised  banks.
 People  say  that  nationalisation  of
 banks  has  become  one  of  the  biggest
 hoax.  [  do  not  think  it  is  a  hoax.
 It  was  done  with  the  greatest  zeal  by
 the  Prime  Minister  and  the  taxi-dri-
 vers,  bullock-cart  owners  and  rick-
 shah  owners  gaid  that  some  socialistic
 thinking  is  round  the  corner.  But
 what  is  happening?  The  agents  and
 managers  of:  the  nationalised  banks
 are  denying  the  benefits  to  the  poor
 people.  They  give  these  benefits  to
 the  big  business  houses;  they  are  hand
 in  glove  with  the  businesg  houses:
 they  are  colluding  with  the  big  tra-
 ders  and  they  are  denying  the  bene-
 fits  to  the  poor  people.  Only  today
 in’  my  constituency  the  handloom
 weavers  passed  a  resolution  about  the
 non-availability  of  credit  from  the
 nafionalised  bankas  to  the  poorer  sec-
 tions.  It  is  happening  not  only  in  my
 constituency,  but  all  over  the  country.
 The  poor  people,  the  weaker  sections,
 they  are  denied  the  benefit  of  credit
 of  thé  nationalised  banks.

 T  say  that  the  bank  officials  who
 indulge  in  this  should  be  given  the
 most  exemplary  punishment.  You
 must  remove  from  job  or  dismiss  20
 such  agents  or  managers.’  Then  peo-
 ple  will  have  more  faith  that  here  is
 an  administration  which  listens  to
 them  -and  not  to  the  advice  of  the
 bank  managers.  Otherwise.  what  is
 the  différtence  between  the  nationalis-
 ed  banks  -and  banks  "in  ‘the  private
 sectofe

 Then.  let  there  be  coordination  com-
 ‘mittees  -in  every  district  with  which
 the  Members  of  Parliament  are  asso-
 ciated.  Nowadays  nobody  thinks  of
 a  Member  of  Parliament.  While
 comsidering  the  question  of  giving
 benefits  ‘to*such  pedple  the  bank
 agents  *neter  think  that  here  arte
 Members.  of  Parliament  representing
 ten  lakhs  of  people.  wha  should  be
 associated  “with  decisfon-making.
 Why  not  have  some  committee  at
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 every  district  where  We  can  be  asso-
 ciated?  Then  .we  can  guide  the  peo-
 ple,  we  can  help  the  people  and  we
 can  also  bring  home  to  our  Ministers
 the  position  prevailing  in  those  areas.
 So,  I  suggest’  that  Members  of  Par-
 liament,  to  whichever  party  they  may
 belong,  should  be  associated  with  such
 committees,  and  let  there  be  guch
 committees  all  over  the  country.  I
 hope  the  hon.  Minister  will  kindly
 consider  these  suggestions.

 श्री  राम  सिह  भाई  (इंदौर)  :  सभापति

 महोदय;  इस  कठिन  परिस्थिति  में  जो  वित्त

 विधेयक  पेश  किया  गया  है,  उस  के  लिए  मैं

 फ़िनांस  मिनिस्ट्री  और  मिनिस्टर  महोदय  को

 बधाई  देना  चाहता  हूं,  क्योंकि  आज  देश  की

 जो  आधिक  स्थिति  है,  उस  में  इससे  अच्छा

 बजट  रखना  ग्र सम्भव  था

 यह  बात  मानी  हुई  है  कि  किसी  देश  की

 सुख-समृद्धि  इस  बात  पर  आंकी  जाती  है  कि  उस
 की  पर-कैपिटा  नैशनल  इनकम  क्या  है  और

 प्रति  व्यक्ति  को  प्रति  दिन  कितनी  कैलोरी

 मिलती  हैं  ।  33  करोड़  हैक्टर  की  भूमि  में

 बसा  हुआ  हमारा  यह  विशाल  देश  है,  जिसमें

 बेशुमार  वनसम्पदा  और  खनिज  सम्पत्ति  है  शौर

 देश  के  भू  भाग  की  50  प्रतिशत  क्रषि  भूमि  है।

 फिर  भी  राज  हमारे  देश  में  बेकारी,  भुखमरी,

 वस्तुओं  का  न  मिलता,  जमाखोरी,  भावों  का

 बेहिसाब  बढ़ना  और  चीज़ों  में  सिलावट  एक
 चिन्ता  का  विषय  है

 965  में  प्रति  व्यक्ति  प्रति  दिन,  जो

 480  ग्राम  अना.  मिलता  थ  वह  आज

 घट  कर  47  ग्राम  हो  गया  है  ।  कहने  का

 मतलब  यह  है  कि  इतने  विशाल  देश  में  जहां
 वन  सम्पदा  हो,  खनिज  सम्पदा  हो  कौर  देश  की

 राधे  से  ज्यादा  भूमि  लगभग  i6  करोड़

 हैक्टर  खेती  7  भूमि  हो,  उस  में  जनसंख्या

 के  अनुपात  से  उत्पादन  बढ़ने  के  बजाय  घटता

 जाय,  यह  एक  चिन्ता  का  विषय  है  |  पर-

 कैपिटा  नेशनल  इनकम  भी  हृ गारी  कोई  ज्यादा

 नहीं  बढ़ी  है  और  प्लान  के  हिसाब  से  बढ़ोतरी
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 के  प्रतिशत  में  हमारी  इनकम  प्रतिशत  में
 चकोतरी  होती जा  रही  है  ज  प्रति  व्यक्ति
 को  3  हार  कैलोरी  मिलनी  चाहिए  यहां  राज
 i900  मिल  रही  है  ।  उसमे  ज्यादा  तो
 पाकिस्तान  में  2400  कैलोरी  मिल  रही  है
 और  लंका  में  2300  मिल  रही  है।  हम  अपने

 पड़ोसी  देशों  से  भी  इसमें  पीछे  हैं  कौर  प्रति
 ब्य कित  राष्ट्रीय  राय  में  भी  हम  पाकिस्तान
 और  लंका  जैसे  देशों  से  पीछे  हैं  -  हमारे  देश  में
 पर  कैपिटा  इतकम  राज  600  मान  लें  तो
 पाकिस्तान  में  900  है  और  लंका  में  r0008)
 we  हमारे  लिये  चिन्ता  का  विषय  है  और  इस
 पर  माननीय  स्त्री  महोदय  को  विचार  करने
 की  जरूरत  है  क्योंकि  वित्त  मंत्री  तमाम  पत्तियों
 की  चाभी  हैं  भोर  ये  बहुत  कुछ  कंट्रोल  फर
 सकते  हैं  ।  हमें  यह  देखना  है  कि  लोगों  की
 दरख्त  पूरी  करने  के  लिए  हमें  घन  कहां  कितना
 खर्च  करना  है  |  ऐसी  स्थिति  मे  जब  चीज़ो
 को  मांग  हो,  जनसंख्या  बराबर  बढ़  रही  हो,
 एक  तरफ  हड़ताल,  एक  तरफ  स्लो,  अनुशासन
 कौर  एफिश्योंसी  का  पता  नही,  तथा  प्रोडक्ट-
 सिटी  तो  हमारे  देश  में  है  ही  नही  क्योंकि  भ्रमर
 देखा  जाये  तो  जहां  प्रोडक्टिविटी  बढ़ती  है
 वहां  भाव  नहीं  बढ़  सकता  जहा  प्रोड/बटबिटी

 नही  बढ़ो  है  वही  भाव  बढ़ते  है,  तो  ऐसी
 स्थिति  में  इन  बातों  पर  विचार  करने  की
 जरूरत  हैं

 हम  दिशा  औद्योगिक  विकास  का  विचार
 करते  है।  लेकिन  कृषि  पर  उपयुक्त  छह  ते
 देने  से  कृषि  उत्पादन  की  कमी  को  लेमर
 काटन  के  प्रभाव  में  मिले  बन्द  होती  हैं  तिलहन
 के  प्रभाव  में  कितनी  ही  ते  त  की  सिले  बन्द  हो
 रही  हैं,  गन्ने  के  अभाव  में  शूगर  मिले  को  गन्ना

 नहीं  मिल  रहा  है  कौर  पटसन  का  भी  प्रभाव:

 रहता  है,  पटसन  मिलता  नहीं  है  1  कच्चा
 माल  न  मिलने  से  ले  आफ  होता  है  शरीर  दूसरी
 झोर  ओवर  टाइम  चलता  है  1  जब  माल  करा
 गया  तो  ओवर  टाइम  कर  दिया  कौर  माल  नहीं
 है  तो  लें  ग्राफ  कर  दिया  1  कोई  भी  कारखाना
 से  साफ  कौर  अगर  टाइम  चलने  से  सुनाया
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 नहीं  कर  सकता,  कमाई  नहीं  कर  रुकता
 शौर  देश  की  जरूरत  पूरी  नहीं  कर  सकता

 मैं  यहां  यह  लिये दन  करना  चाहता  हूं  कि

 कुछ  बातों  पर  गम्भीरता  से  विचार  करने  की

 बहुत  जरूरत  है  कौर  वह  जरूरत  यह  है  कि

 हम  प्रौद्योगिक  विकास  के  पहले  कृषि  का
 विकास  करें  ।  कृषि  का  विकास  होगा  तो
 कृषि  को  लेकर  उद्योग  झपते  बाप  पनपेंगे  ।
 क्योंकि  पहले  हमारी  और  कारखानों  की
 जरूरत  की  चीजें  होनी  चाहियें  उससे  उद्योग
 भी  बढ़ोगे  उसके  बाद  ही  हम  दूसरी  चीजों  के

 एक्सपोर्ट  का  भी  विचार  कर  सकते  हैं,  इम्पोर्ट
 का  भी  विचार  कर.  सकते  हैं  लेकिन  जो  खास

 हमारी  जरूरत  की  चीज़  है  उस  के  ऊपर  हमें
 सब  से  पहले  ध्यान  देना  है।  हमारा  यह  विशाल
 देश  है  जिसमें कही  बहुत  ज्यादा  शीत  कहीं
 बहुत  ज्यादा  लू,  कही  सूखा  तो  कहीं  बाढ़,
 देश  एक  समान  नहीं  है  हर  हिस्से  में  अलग
 भ्र लग  मौसम  हैं,  लग  अलग  ऋतुएँ  हैं
 अलग  लग  खान  पान  हैं।  मैं  आपसे  निवेदन
 करना  चाहता  हूं  कि  हमारा  कृषि  उत्पादन
 में  श्रौर  उद्योग  में  जो  बढ़ाने  की  बात  है  पह
 एक  बात  के  ऊपर  बहुत  निर्भर  है  कौर  बह
 है  पानी  जिसका  प्रभाव  नहीं  होना  चाहिए  ।

 हम  यह  देखते  हैं  कि  50  प्रतिशत  हमारी  कृषि
 लायक  भूमि  है  तो  फिर  हम  अनाज  पैदा  क्यों

 नहीं  कर  सकते  ?  क्योंकि  पानी  के  प्रभाव  में

 हमारी  सीमित  भूमि  टोटल  भूमि  का  25  प्रति-
 दत्त  है।  जब  इतनी  ही  सीमित  भूमि  हो  भौर
 जनसंख्या  बराबर  बढ़  रही  हो  तो  उत्पादन  का

 बहुत  बड़ा  सवाल  होता  है।  भाष  की  बडी  बड़ो
 मिठाई  की  योजनाएं  हैं,  बड़े  बड़े  बांध  बोलते  हैं
 वह  अवश्य  बाँधी  या  नलकूप  लगाते  हैं.  व
 अधिक  से  अधिक  लगाइए,  लेकिन  मैं  एक

 सुझाव  देना  चाहता  हुं  कि जो  हमारा  बरसात
 का  पानी  है  उसे  बहने  न  दिया  जाये,  ज्यादा  से
 ज्यादा  रोकने  की  कोशिश  कीजिये  ।  बहुत  सी

 जगहें  एसी  हैं  जहां  पार्को  का  भाव  रहता  है

 कुदा  खोदने  पर  पानी  नहीं  “निकलती  था  |. अ

 सूख  जाता  है  ।  कोई  दूसरा  सिंचाई  का

 स्वाइन  नही  है  बहा झगर  बाप  बरसात  -
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 पानी  को  बहने  न  देकर  ज्यादा  से  ज्यादा
 रोकने  की  कोशिश  करेंगेतो  मैं  तो  यह  मानता

 हूं  कि  उससे  भ्रापको  सिंचाई  के  काम  में  बड़ो
 मदद  मिलेगी  ।  इसलिए  हर  खेल  पर  एक
 कां  कौर  हर  गाव  में  कम  से  कम  एक  तालाब

 होना  है।  चाहिए  ।  जितना  बड़ा  आप  बना  सके  ।
 लेकिन  कोई  गांव  ऐसा  नहीं  होना  चाहिए  कि
 जिसमें  तालाब न  हो।  कहने का  मतलब  यह  है
 कि  बरसात  के  पानी  को  ज्यादा  से  ज्यादा
 रोकने  की  कोशिश  करनी  चाहिए,  भले  ही
 उस  तालाब  के  पानी  का  उपयोग  सिंचाई  के

 लिए  न  हो,  कोई  हज  को  बात  नही  है।  लेकिन
 तालाब  में  पानी  होगा  तो  मन  शियों  के  काम

 जाएगा,  लोगों  के  काम  आएगा  और  उससे

 कूचों  के  ऑस्कर  भी  पानी  रहेगा  ।  उसका
 मौसम  के  ऊपर  भी  कमर  पड़ेगा  तो  राज
 हमें  छोट  छोटे  तालाबों  की  तरफ  भी  ध्यान
 देना  है।  एक  तो  मेरा  यह  निवेदन  है  ।

 दूसरी  बात  यह  है  कि  राज  कारखानों  के
 मस्दर  जो  हडताल  होती  है,  मैं  भी  एक  मजदूर
 कार्यकर्ता  हु.  .6  वर्ष  की  उप्र  से  मैं  मजदूरों
 में  काम  करता  हू  मैंने  श्राम  तौर  पर  देखा  है  कि

 मजदूर  र  जान  बूझ  कर  हडताल  नहीं  करते  हैं

 मजदूरों  से  हड़ताल  करवाई  जाती  है  धौर
 उसका  मुख्य  कारण  यह  है  वि  जितनी  भी
 डेड  यूनियन  हमारे  देश  की  है  वह  किसी  न  किसी
 पोलिटिकल  पार्टी  से  एफिलिएट  है।  पोलिटि-
 कल  पार्टी  से  एफिल्लिएटेड  होने  के  कारण  वह
 जलाले  मजदूरों  के  हितों  के  लिए  कम  पौर
 उनके  राजनीति  उद्देश्यों  की  पूर्ति  के  लिए
 ज्यादा  से  ज्यादा  कराई  जाती  हैं  ।  यह
 मानता  हू  कि  शग  श्राप  से  बने  तो  शाप
 विधान  में  भी  संशोधन  कोशिश  लेकिन
 एक  काम  अवश्य  फ्षीजिए  हडताल  पर  पाबन्दी
 लगाइये  कि  जितनी  भी  ट्रेड  यूनिवर्स  हैं
 उनमें  बाहर  के  व्यक्तियों  के  प्रवेश  पर  रोक
 लगा  दीजिए  क्योंकि  राज  उन्हीं  कारण

 मजदूरों  को  मंचन  सामने  का  मौका  ही
 नही  मिलता  है  न  नियोशिएशन  मे,  कत् तोलिए शन

 धयबवा,  .इतब्रिट्रेशन  थे  जले का  ।  बाहर  के

 व्यक्ति  आते  हैं  जो  व  ही  निगोशिएट  करते  हैं,
 चर्चा  करते  हैं  कौर  सारी  बातें  करते  हैं।  फिर

 वे  ही  हड़तालों  का  एलान  करते  हैं  ।  जब

 ट्रेंड  यूनियन  की  तरफ  से  किसी  भी  इन्डस्ट्री  से

 मजदूरों  के  डाइरेक्टर  मुकरने  किये  जाते  हैं
 वें  बाहर  के  व्यक्तियों  में  से  ही  होते  है,  श्रमिकों

 में  म ेनही  होते।  जीतती  भी  पब्लिक  सेक्टर

 की  अडरटेकिग्स  है  सब  में  डाइरेक्ट  नियुक्त

 किए  गए  हैं भ्रौर  वे  सब  बाहर  के  व्यक्ति

 हैं।  आई  एल  को  मे  जाने  का  सवाल  होता
 हैं  तो  बड़े  बड़े  नेता  आते  है.  मजदूर  नहीं  जाता
 है  7  किलो  भी  कमेटी  में  देखिए  सारे  बाहर
 के  लोग  पाते  हैं।  तो  हो  क्या  गया  ई  कि  मजदूर
 नेता  आपके  बहुल  नजदीक  कौर  मजदूर  आप  से

 बहुत  दूर  चल  गये  हैं।  दूसरो  बात  यह  कहना
 चाहता  हू  कि  श्रम  कानूनों  भे  ऐसा  रिप्लेस
 करना  चाहिए  जिसमें  किलों  भी  माग  या
 सवाल  के  लिए  निगोशिशणन  कंसिलिएशन
 और  आरबिट्रेशन  कम्पलसरी  होना  चाहिए  ।
 आ्राटोमेटिक  झाब्रिररं  गन  में  जाये  i  अगर  रेसा
 होगा  तो  हलचल  वर्ग रह  नहीं  होगी

 प्रशासन  फ्लोर  एहोमियेन्स।  बढ़ेगी  ।
 नहीं  तो  हाता  क्‍या  है  कि  राज  कोलिएशन
 ६ 26  मौका  नहीं  निगाणिएशन  के  मौका  नहीं,

 आर्बिटर  शत  का  मौका  नहीं  ओर  जो  भी  आपके

 कानून  हैं  वह  एक  तरफ  रखे  रह  जाते  हैं  ।
 अशान्ति  पैदा  होती  है  हवाले  होतो  हैं  भोर
 खोजो  की  कर्मा  होते।  है  भाव  बहने  जाते  है  t

 इसका  मतलब  यह  हा  गया  कि  हम  मजदूरों
 का  बेलन  जितना  बढ़ाने  हैं  उस  से  ज्यादा

 भाव  भो  बढ़ते  2  1  बहुत  तो  इन्डस्ट्रोड  के

 अन्दर  कास्ट  आफ  जीवीय  इक  कस  से  उनका
 डोझअरनेस  एलाइस  जोड़  दिया  गया  है  t
 wr  बड़ी  दृष्डस्ट्रीज़  है  जहा  ज्यादा  लोग  काम
 करते  हैं  उत  को  तो  अच्छा  इं  तन  शौर  अच्छी

 महंगाई  मिलता  है  ।  जैसे  जैसे  फास्ट  शरीफ

 लीबिग  इन्डेक्स  बढ़ना  जाता  है,  उसी  के

 हिसाब  से  उसका  महंगाई-भत  बढ़ता  जाता

 हैं  +  जेस  -वैषसटाइज  इण्डस्ट्री.  ौस्तद
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 [  श्री  राम  सीटू  भाई  |
 300  झबिया  डीग्ररतेस  एलाउन्स  मिलता  है,

 लेकिन  मिनिमम  वेज  28  रुपये  या  30  रुपये

 है।  ये  लोग  मिनिमम  वेज  की  परवाह  नहीं
 करते  2,  लेकिन  डोअरनेस  एलाउन्स  की

 परवा  करते  हैं  ।  लेकिन  जो  छोटे  छोटे

 कारखाने  डे,  जहां  0-5  मजदूर  काम  करते

 हैं  उन्हें  सहित  भर  के  अन्दर  कुल  मिलाकर

 LOO  रुपये  भी  नहीं  मिलते  हैं।  इसके  मतलब

 यह  है  कि  जो  जबरदस्त  है.  वह  सब  कुछ  पा

 लेता  है.  लेकिन  जो  कमज़ोर  है  या  जिनमें

 लड़के  को  शक्ति  नहीं  है,  या  जां  ज्यादा  लोग

 नहीं  हैं.  प्रोडक्शन  में  ज्यादा  नुकसान  नहीं

 पहुंचा  सकते  हैं  बल्कि  ज्यादा  प्रोडक्शन  करते  हैं

 उनको  कुछ  नहीं  मित्र  पता  ।  इसलिये  मैं

 निवेदन  करना  चाहता  हुं--श्राप  की  एक
 नेशनल  वेज  पालिसी  दोनों  चाहिए,  चाहे
 L0  आदमी  काम  करें  या  5  आदमी  आम  करें

 या  हजार  आदमी  काम  करें  उन  को  कास्ट  आफ़

 लिविंग  इन्डेक्स  के  रधार  पर  महंगाई  भत्ता

 मिलना  चाहिये  t

 बत  मैं  इतना  हो  निवेदन  करना

 चाहता  था  |

 i2  hrs.

 सभा  ४  मो  सय  :  मेरे  सामने  जो  लिस्ट

 है  उस  में  बोल  बो०  नायक  साहब  के  वाम  के

 खुले  भड्टाचापं  -माहिर,  अमरनाथ  विद्यालंकार

 साहब  और  दूसरे  ताम  हैं।  लेकिन  नायक

 साहब  ने  मुझे  एक  स्लिप  भेजी  ई  जिसमें

 जाहिर  किया  =  कि  उतको  कुछ  मजबूरों  है

 इसलिये  उसको  पहले  बोलने  का  मौका  दे

 दिया  जायें,  लिहाजा  मैं  उनको  मौका  दे

 रहा  हूं  ।

 श्री  बो०  बो  नायक  |

 SHRI  B.  Vv.  NAIK  (Kanara):  With
 your  permission,  as  I  was  not  certain
 of  being  hore  day  after  tomorrow,  I
 had  made  this  request  for  your  indul-
 gence  to  allow  me  to  speak  to-day.

 Sir,  I  have  nothing  very  radical

 and.different  to  offey  from  what  the
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 previous  speakers  have  already  spok-
 en  about,  namely.  that  as  far  ag  pro-
 duction  in  this  country  is  concerned,
 we  cannot  make  a.compromise.  Here,
 while  welcoming  the  Finance  Bill,  I
 would  like  to  draw  the  attention  of
 the  Government  to  certain  specific
 proposals,

 This  Government  hag  come  to
 power  on  the  triple  principles  of
 democracy,  socialism  and  secularism
 and  the  recent  events  as  well  as  the
 utterances  of  some  of  our  leaders,
 particularly,  from  the  Opposition.
 make  us  cast  a  doubt  whether  an
 abiding  faith  in  the  democratic  form
 of  Government  is  reposed  by  some  of
 these  leaders  of  public  opinion  in  our
 country.  For  example,  I  would  quote,
 the  other  day  the  leader  of  the  Swa-
 tantra  Party,.

 Shri  Piloo  Mody,  in  ang  outside  the
 Parliament,  said  that  the  democracy
 in  this  country  at  best  can  survive
 till  the  end  of  the  present  session  of
 this  Parilament  and  that  his  more
 realistic  estimate  was  that  democracy
 will  be  extinguished  within  the  next
 ten  months.  Sir,  I  am  not  a  prophet
 of  doom  like  him  nor  go  I  hold  any
 brief  to  an  un-bridled  economic  cTisis.
 I  do  have  a  gloomy  view  with  the
 mounting  economic  crisis,  but  if  those
 members  of  the  political  parties  who
 ‘make  it  an  article  of  faith  as  far  as
 the  form  of  government  is  concerned,
 if  these  leaders  of  public  opinion,  if
 these  people  in  high  positions  in  the
 naional  jife  or  our  country,  deal  with
 a  system  has  been  in  operation  for  the
 last  27  years  in  this  cynical  and  ‘in-
 consequential  way,  then  I  think  all
 of  us  who  are  pafticipating  in  this
 Indian  democracy  are  ourselves  to
 blame.  Sir,  J  am  not  bringing  in  the
 party  line  here.  I  am  _  specifically
 mentioning  them  here  so  that  there  is
 no  question  of  misleading  public  opi-
 nion.  TI  would  therefore  feel  that  we
 have  to  take  certain  eoenstraints.  If
 we  do  not  believe  in  a  democratic
 svstem  of  Government  then  ‘we  have
 no  moral  irtespective  of  legal  right  to
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 participate  in  the  demociatic  form  of
 Government.  There  are  extra-parlia-
 mentary  methods  fo:  the  members  of
 the  extreme  left  as  well  as  for  the
 members  of  the  extreme  right,  Lhere-
 fore  they  do  not  have  the  moral  right,
 though  they  may  have  a  grudging
 legal  right.

 Coming  back  to  the  point  raused  by
 Mr.  N.  Pr  K  Salve,  about  brazilian
 expersment  he  had  been  categorical
 in  hig  reply  to  the  query  0.  the  intei-
 jection  which  I]  made,  that  while  the
 Brasilian  experament  today  has  prov-
 ed  extremely  successful,  the  whole
 economy  of  the  country  is  now  buc-
 zing  with  acuivity  not  unly  in  regard
 to  the  bonds,  but  even  in  regaid  to
 the  interest  rates  on  the  depusts  by
 the  banks  There  is  a  price  index
 oysten)  If  there  33  a  hike  in  the
 price,  rise  in  the  index  price  of  the
 comodaties,  accordingly  a  higher  rate
 of  interest  is  added  on  at  that  tune
 when  the  interest  x»  credited.  There
 46  @  periodical  review  But  what  has

 happened  in  Brazil?  The  disparity
 between  the  rich  and  the  poor  has
 increased  Here  in  our  country,  in
 the  sort  of  economy  and  economic
 theory  which  we  are  practising  in
 spite  of  our  socialistic  shibboleths  ४
 is  not  a  question  of  the  disparity
 growing  but  the  rch  becoming  richer
 but  the  poor  becoming  poorer  That
 meang  the  purchasing  power  of  the
 vulnerable  section  of  the  society  in
 this  country  is  falling.  It  is  this
 which  we  must  be  able  to  check

 There  are  no  ways  of  augement-
 ing  the  purchasing  power  of  the
 Poorer  sections  of  the  sociely  except
 by  giving  them  budgetary  suport  in
 Tespect  of  the  distribution  of  these
 basic  essential  commodities.

 The  hon.  Minister  of  State  for
 Planning  Shri  Mohan  Dharia  went
 mto  this  question  the  other  day  and
 he  has  added  certain  items  and
 brought  up  the  list  to  twetve.  This
 would  utterly  be  an  exercise  in  futi-
 lity  unless  we  are  able  to  make  a
 dent  on  the  agricultural  labour,  on
 the  blue-opllar  worker  and  the  pre-
 ductive  and  working  poor.  We  should
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 make  available  these  aiticles  to  them
 becausc  they  need  them  to  make  a
 living  Minimum  number  of  commo-
 dities  have  to  be  distributed  in
 order  to  augument  the  purchasing
 power  and  these  would  be  hardly
 Bix

 The  hon,  Ministe:  tor  Planning
 who  knows  very  well  about  the
 planning  Piocess  as  well  as  the
 needs,  has  addeq  items  like  hydro-
 genated  os  What  percentage  of  this
 hydro  genauted,  of}  in  this  country
 manufactured  by  the  Hindustan
 Lever  Linuted  is  consumed  by  the
 Mus  es?

 I  would,  thereto.e,  sa,  tatat  the
 suggestion  that  he  bas  made,  re-
 Gurding  mixing  up  of  Mao's  cultural
 revolution,  the  Gandhian  ideoloy  as
 well  as  thy  maurxists  pkilesophy  a
 proper  mimix—whith  he  hus  been  ad-
 vocating,  woulg  be  made  more  spe-
 cific  Coming  from  that  high  office
 8५  the  Planning  Commission,  I  would
 expect  a  greatc:  amount  of  clar.ty  in
 llanking  as  far  the  commodities  are
 concerned—a  staple  food,  one  cereal,
 one  carbohydrate  and  some  standard
 variety  of  readyvmade  cloth,  I  think,
 should  be  enough,  and  some  there
 additional  ३७४३६  of  absolu‘e  necessity
 (Lnterruption)

 Roofover  the  head  i¢  kept  outside
 It  wall  stili  be  too  extravagant  for
 a  pour  country  lake  ours  At  least
 to  keep  the  body  and  soul  together,
 if  the  State  can  take  care  of  the
 above  things,  that  would  be  a  great
 achievement

 I  have,  perchance,  to  go  into  these
 things  Wuat  are  the  ways’  In  spite
 of  the  best  intention  and  the  draft
 document  says  thit  there  shall  be
 no  deficit  financing  during  the  Fifth
 Five  Year  Plan,  we  have  still  land-
 ed  ourselves  with  a  deficit  financing
 in  excess  of  Rs  400  crores  Theré
 is  no  guarantee  that  this  wall  only
 he,  the  extent  of  deficit  financing.
 With  the  demands  that  have  been
 put  forth  by  the  workers  in  the
 pubhe  sectors  of  our  country,  it
 would  be  no  sufprise  if  the  deficit
 finance  at  the  end  of  the  year  is
 many  times  more  than  what  has
 been  contemplated  now.
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 {Shri  8.  छ  Naik]
 How  then  do  we  deal  with  577  I

 am  a  believer  in  the  concept  of  non-
 algnment  But,  still,  we  are  sgpend-
 ing  for  the  defence  of  ou  countsy
 about  Rs  2,000  croreg  ‘The  big
 countries  the  super-powers  jn  this
 world,  they  spend  ag  much  money
 tor  one  yea:  as  we  have  spent  our-
 selves  in  the  plan  out  lay  of  Rs
 55,000  crores  The  budgetary  outlay
 for  the  defence  of  the  Supe:-power
 countries  hke  the  USA  and
 US.S  RK  run  into  nearly  00  bilhon
 dollars  or  eighty  buhhon  =  doilais
 which  is  virtually  equal  to  our  total
 outlay  in  the  Fifth  Five  Year
 Plan.

 Now,  if  we  are  able  to  enter  into
 a  constructive  augnment,  as  far  as
 our  Asian  Collective  Sveurity
 Arrangement  »  concerned,  without
 any  inhibitions  regarding  ideological
 symtems  in  which  we  may  be  living,
 and  if  we  are  able  to  ente:  into  a
 constructive  understanding  and  al-
 gnment  with  these  countries,  I  think
 there  will  be  a  very  ‘ubstantzal
 amount  of  savings  in  our  defence
 spending  which  could  be  uged,  by
 proper  utilisation  by  =  the  Finance
 Ministry,  for  the  purpose  of  subsidi-
 sing  at  least  our  public  distribution
 system  of  the  essential  commodities
 to  put  the  purchasng  power  into  the
 hands  of  the  poor  people

 I  woulg  like  to  make  one  last  pomt
 if  you  can  kundly  permit  me.  Irres-
 pective  of  the  sources  of  revenue—
 direct  and  indirect  taxation-_the
 Report  of  the  Munstry  of  Finance,
 the  Bureau  of  Public  Enterprises
 hag  given  here  the  information  for
 the  year  ‘1972-73,  In  this  country,
 now,  who  is  the  biggest  monopolist?
 Whether  he  likes  it  or  not,  Shri
 Ganesh,  our  Minister  of  State  for
 Finance,  will  have  to  admit  that  the
 State  is  the  number  one  monopolist
 in  thie  country  if  we  mean  the  large
 aggregation  of  the  capital  and  the
 snvestment.  According  to  the  latest
 report,  the  total  amount  of  capital
 invested  ip  the  public  sector  usder-
 takings  in  this  country  goes  beyond
 Re  6681  crores  दि  ह.  manufac-
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 turmg  anywhere  from  |»  pin  to  sero-
 plane  or  frovh  shooes  to  ships  as  one
 would  hke  to  say.  This  is  the  size
 approximately,  about  eight  fo  ten
 times  of  the  biggest  monopolist,
 Shin  J.R  D  Tata  in  this  country.

 Therefore  if  from  the  returng  for
 the  first  year,  for  our  investment,  we
 have  been  able  to  receive  Re.  ॥7
 crores,  why  is  it  that  in  these  ten
 big  giants  lke  the  Hindustan  Steel,
 Bokaro  Steel,  Fertilisers  Corpore-
 ton,  Heavy  Engineering  Corporation,
 Food  Corporation,  of  India,  National
 Cvoal  Development,  Oil  and  Natural
 Gas  Commission,  Neyveli  Lagnite,
 Shipping  Corporation  and  Bharat
 Heavy  Electricalg  where  we  dave
 invested  in  all  Rs  3,665  crores.  I  do
 not  yield  any  surplus  to  us  Why
 should  nop  be  posmble  for  us  by
 making  them  funcuon  properly  to
 expect  at  least  a  10  per  cent  return
 on  our  investment  of  Ra.  6,000  cro-
 res  That  will  come  to  Rs  600  cro-
 res  per  year  and  your  entire  budge
 tary  deficit  will  be  wiped  out  There-
 fore,  at  a8  of  peramount  importance
 ag  a  State  investing  in  public  sector
 undertakings  to  see  that  these  under
 takings  come  in  for  special  review  of
 the  Ministry  and  it  is  necessary  for
 us  also  to  debate  in  detail  about
 them  on  the  floor  of  thig  Huuse  in
 order  to  see  that  they  become  8९00
 untable  to  Parliament.

 श्यो  झाम माथ  विश्वा संकार  (चंडोक)

 खाती  जी,  जनरल  हौर  पर  में  फाश्नेन्स

 दिल  का  समर्थन  गरे  के  लिए  झड़  सभा

 है!  में  इसको  तकनीक  मे  जाना  नहीं  चाहता
 मेन  कुछ  बुनियादी  बाते  है  जिनके  सम्बन्ध

 में  कुछ  चर्चा  करना  चाहता  हू  |  इस  बात  का

 सभी  स्वीकार  करते हैं  कि  हमारे  देश  मे
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 नुक्स इस  समय  यह  हो  गया  हैकि  हमारे

 यहां  दो  एकोनामीज़  पैरलल  तौर  पर  चल

 रही  हैं---एक  ब्लैक  एकोनामी  और  एक  प्रोपेन

 इकोनामी  श्रोपेन  एकोनामी  की  जो  प्रेरणा

 मिलती है  ह  ब्लैक  एकोनामी  से  मिलती

 है  ।  ब्लैक  एकोनामी  सुप्रीम  होती  जां  रही

 है।  पहले  नहीं  थी  लेकिन  आहिस्ता  आहिस्ता

 वह  ताकत  पकड़ती  गई  और  स्पेन  इकोनामी
 पर  उसका  मलबा  बढ़ता  गया।  हम  उसको

 रोक  नहीं  पाये  ।  आज  तक  हमा  ऐसा

 कोई  उपाय  सोच  नहीं  पाये  कि  किस  |  तरह
 से  इस  ब्लैक  एको नमी  को  हटा  सके  ताकि

 टमारा  (इकोनामी  जो  राहू  केतु  से

 ग्रसित  हो  गई  हैं  वह  आजाद  हो
 सके  ।  आज  हमारी  इकोनामी  की  हालत

 यह  हैं  कि  हमारी  रनिंग  कैपिसिटी

 उतनी  नहीं  बढ़ती  लेकिन  स्टैंडिंग  क  वेनिटी

 हर  एक  बढ़ाना  चाहता  है।  अनिल  कैपेसिटी

 को  बढ़ाने  की  कोशिश  बहुत  कम  होती

 यह  ठीक  है  कि  हमारे  यहां  टैक्निकल  ट्रेनिंग  ,

 इंडस्ट्रियल  ट्रेनिंग,  प्रैक्टिकल  ट्रेनिंग  सब  देते

 हैं,  इंजीनियर  बनते  हैं  लेकिन  साथ  साथ

 बेकारी  बढ़ती  जाती  हैं।  इसके  माने  हैं  कि

 हमारी  ग्राफिक  स्थिति  ऐसी  हैं  जिसमें  हम  लोग

 H  को  काम  नहीं  दे  पाते  हैं।  लोगों  की  अ्ररनिंग
 कैपेसिटी  कम  है  ,  उसको  हम  बढ़ा  नहीं  पाते  हैं
 लेकिन  हमारी  इकोनामी  में  एक  बात  घर  कर

 गई  है  कि  हर  एक  व्यक्ति  अपने  देश  में  चाहता  है
 कि  हमारी  खर्चा  करने  की  ताकत  ज्यादा  से
 ज्यादा  बढ़ती  जाये।  खच  करने  की  ताकत

 हमने  कुछ  क्लासेज  की  दे  रखी  ह  उनको  हम
 चेक  नहीं  कर  पाये।  खर्च  करने  की  ताकत

 बढ़ाने  की  कोशिश  जो  क्लास  करते  है  उनका

 अनुकरण  दूसरों  को  भी  करना  पड़ता  है  और

 उन  क्लासेज  पर  हम  कोई  पाबन्दी  नहीं  लगा '
 पाये  7  कितनी  बार  हाउस  में  सजेश्चन  आये

 हैं  कि  हम  कजम्शन  पर  कन्ट्रोल  करें,  जो

 ऐश्वर्य  की  चीज  हैं  उनको  हम  कम  करें  कपड़े
 के  सम्बन्ध  में  कई  दफा  सजेश्चन  आया  कि

 फाइन  क्लाथ  हम  सिर्फ  एक्सपोर्ट  करेंऔर  लोगों
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 की  जरूरत  की  जो  चीज  हैं  उनमें  बद्ध  करें

 उनके  प्रोडक्शन  को  ज्यादा  बढ़ावा  दे  और  जो

 एशो  इशरत  की  चींज  हैं  उनकी  पैदावार  सिफ

 फारेन  एक्सचेंज  कमाने  के  लिए  करे  लेकिन  इन
 सजेश्चन्स  पर  हम  कोई  अमल  नहीं  कर  पा

 रहे  हैं।  ऐसा  मालूम  होता  है  हम  जकड़े  हुए

 हैं,  कोई  ऐप्स  चीज  है  जो  हमको  जकड़ती  हैं
 शर  हमें  चरागे  नहीं  बड़ने  देती  है।

 हम  समाजवादी  अर्थ  व्यवस्था  की  बात

 करते  हैं।  हमारे  कुछ  भाई  ब्राजील  की  मिसाल

 देते  हैं।  कुछ  दूसरे  भाई  दूसरी  मिसाल  देते

 हैं।  दुनिया  के  इन्दर  एक  और  समाजवादी

 अर्थव्यवस्था  है  और  दूसरी  तरफ  पूंजीवादी
 अर्थंव्यवस्था  हैँ  ;  हमारा  जहां  तक  सम्बन्ध  हैं

 हमने  पूंजीवादी  थें  व्यवस्था  की  जो  बुराइयां

 हैं  उनको  तो  अपना  लिया  है,  वे  तो  यहां
 विद्यमान  हैं  लेकिन  उनकी  अच्छाइयों  को  हम

 नहीं  लगाये  हैं।  समाजवादी  अर्थ  व्यवस्था  को

 हम  आगे  चला  नहीं  पाए  हैं।  समाजवादो  अर्थ

 व्यवस्था  के  लिए  जिन  बातों  की  आवश्यकता  हैं
 उनको  हम  अपना  नहीं  पाये  हैं।  नतीजा  यह

 हैं  कि  निमतो  समाजवादी  अर्थव्यवस्था  के

 फायदे  हम  उठया  रहै  हैं  और  न  ही  पूंजीवादी

 अर्थ  व्यवस्था  कें।  हम  बीच  में  खड़  हैं,
 न  इधर  जा  सकते  हैं  और  न  उधर  जा  सकते  हैं  |

 डायरेक्शन  की  कमी  हैं।  हमें  चाहिए  कि  हम
 डिटोनेशन  के  साथ  चरागे  बढ़े  |  कुछ  सिद्धान्त

 अपने  सामने  रखे  ,  कुछ  आदेश  अपने  सामने

 रखे  ।  उन  पर  हम  चले  1  नए  रास्ते  ढूंढने  की

 हम  कोशिश  करें।  उस  में  हो  सकता  है  कि  हम
 गलतियां  कुछ  कर  बैठ।  कोई  यह  कह  कि

 गलतियां  किए  बगैर  वह  आगे  बढ़  सकता  हैं
 तो  यह  सम्भव  नहीं  हूं।  ठोकरें  खाए  लेकिन
 आगे  हम  बढ़ेंगे  ठोकरें  खाएं  बगैर  आगे  नहीं

 बढ़ा  जा  सकता  है  ।  नए  रास्ते  पर  हैं  तो

 गलतियां  तो  होंगी  ।

 हम  प्रेगमेटिज्म  कं  बात  करते  हैं।
 लेकिन  हम  प्रैगमैटिक  नहीं  बन  पाते  हैं।  अगर

 हम  नई  दिशा  कायम  न  कर  सके,  दिलों  के

 अन्दर  कोई  कल्पना  न  बना  सके  ,  किधर  जाना
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 चाहते  हैं  इसका  फैसला  न  कर  सके,  क्या

 हासिल  करना  चाहते  हैं  इसके  बारे  मे  हमारा  मन

 साफ  न  हो  तो  काम  चल  नही  सकेगा  दस
 वास्ते  इस  के  बारे  में  हमारा  मन  साफ  होना

 चाहिए,  लक्ष्य  हमारा  जो  है  वह  हमेशा

 हमारे  सामने  रहना  चाहिए.  और  उसको  प्राप्त
 करने  की  हमें  हर  सम्भव  कोशिश  करनी

 चाहिये।

 जहां  तक  डिक्रिप्ट  फाइनेंसिंग  का
 सम्बन्ध  है,  न  में  इसके  पक्ष  में  हु  ब्रोकर  न  ही

 इसके  विरोध  में  ।  देखने  वाली  बात  पह  है.  कि

 हंस  इस  धन  को  खर्च  विस  तरह  से  करने  है।
 प्रो  उल्टी  कामों  के  लिए  अगर  हम  डीजीसीए
 फाइनेंसिंग  का  सहारा  तने  ऑर  प्यार
 प्रॉडक्शन  बढ़े  तो  डीजीसीए  फाइनेंसिंग  लाभ
 दाय,  हा  सकता  है।  रुपये  की  हमारे  पास  कमी  है
 ग्रोवर  इस  कमी  से  हम  यहाँ  से  पूरा  कर  सकते  है  ।
 ललित  अगर  अनप्राइडक्टिव  कामा  के  ऊपर

 हम  खर्च  करें  तो  यह  डीजीसीए  फाइनल  'सग  हम
 ने  डूबेगा  आज  स्थिति  यह  ४  कि  हम  बहुत
 ज्यादा  अनप्रोडक्टिय  खरे  कर  राहे।  १75-

 मिनिस्ट्रेशन  से  अनप्राइक्टिवकन  बहुत  प्रति

 हैं।  उस  में  से  बहुत  से  खच  पसे  हे  जिन  को
 अ्रनप्रो  एक्टिव  कहा  जा  सकता  है  7  $स  पर  हमको
 गम्भीरता  से  विचार  करना  चाहिये।

 में  हमेशा  ब्यूरोक्रेसी  को  नुक्ताचीनी
 करता  हु,  नौकरशाही  का  में  बहुल  समर्थक

 नहीं  ह  लेकिन  एक  बात  |  समझता  हि
 हमारी  एडमिनिस्ट्रेटिव  मोती  का  इस
 बकते  डायरेक्शन  की  जरूरत  है  ।  यह  डायरेक्शन

 हमे  इसको  देना  चाहिये।  हमारा  साइड
 बनी यर  होना  चाहिए।  हम  में  कुछ  इ  डीन

 नहीं  ,  ऐसा  तो  नहीं  है  कि  ह्म  फैसला  नहीं
 कर  पाते  हैं  और  ब्यूरोक्रेसी  मोरों  को
 हायरेबशन  की  कमी  है,  इस  लिए  बह  चल
 नहीं  पाली  हैं  ?  इस  पर  हमें  गम्भीरता  से
 विचार  क  रना  होगा  t

 APRIL  30,  4974  396

 कब  में  अपनी  कॉर्स्टीटयुएसी  के  बारे  मे
 जो  चंडीगढ़  है  कुछ  कहना  चाहता  हूं  ।

 वहां  पर  सारा  काम  सरकारी  स्तर  पर  चलता

 है,  ब्यूरोक्रेसी  तरीके  से  चलता  है।  वहां  पर

 पढ़े  लिखे  लोगो  की  तादाद  बहुत  र्शादा  है।
 बहा  कोई  इं मोके टिक  इस्टीद्यूशज  नही  है  ।

 वहा  पर  म्यूनिसिपैलिटी  तक  नहीं  है,  लोकल
 सैल्फ  गवर्नमेंट  को  कोई  इंस्टीट्यूशन  नही  है।
 लोग  ब्यूरोक्रेसी  पर  हर  बात  के  लिए  डिपेंड
 करते  है।  नौकरशाही  जैसे  उनको  चलाती  हैं

 वैसे  वे  चलते  है  ,  उसी  पर  उनका  निर्भर  रहना
 पडता  है।  पांच  साल  में  एक  बार  पार्लियामेट
 के  लिए  मैम्बर  चुनन  क।  उनका  अवश्य  अवसर
 मिलता  है  इसके  सिवा  कुछ  नहीं।  वहा  किसी
 किस्म  का  चुनाव  नहीं  हात  हैँ।  रोजमर्रा  के
 कामो  में  लागा  से  काई  राय  नहीं  ली  जाती  द  |

 एक  एड्वाइस  जरी  कमेटी  जिस  को  बहा
 की  ब्यूरोक्रेसी  ना मिनट  करता  है।  कोई  उनका
 अधिकार  तही  है  कि  वे  अपनी  बात  कह  सब,  t
 माय  धंमाक्रेसी  से  विश्वास  करते  है  और
 डेमोक्रेटिक  तरीके पूस  शासन  चलाना  चाहते  हैं  ।
 उतने  पड़े  लिखे  लाग  जहा  है  वहां  क्‍या  आप
 लोकल  सैल्फ  गाने  पैन्ट  का  कोई  तरीका  नहीं
 निकाल  सकत  *  कोई  इंमसोक्रेटिक  तरीके  नहीं
 अपना  सकते  हैं?  क्या  कटिनार्ट  है  उसके  अन्य र  1

 बहा  कई  प्रॉब्लम्स  उठ  खडी  हती  है  जिनमें
 जनता  की  राय  या  उनके  प्रतिनिधियों  को
 राय  लेनी  होती  ४  1
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 चण्डीगढ़  एक  सुन्दर  शहर  है।  सारे  देश  मे
 सबसे  सुन्दर  शहर  शायद  वही  है!  वह  प्लान
 वे  में  बना  है  ।  बह  मारकर  प्लान  है  ।  सब  कुछ  है  ।
 लेकिन  इस  सब्र  के  साथ  साथ  वहा  स्खलन  भी
 बनते  जाते  ?  ।  श्राप  हैरान  होगे  शुरू  शुरू  में
 प्लान  ने  सब  तरह  के  प्लीज  बनाए.  वहा
 सरकारी  ग्रीस  रहेंगे,  सामने  रहेगा,  बढ़े
 बड़े  मन्त्री  रहेंगे ,  क्लास  फोर  के  लोग  रहते
 सब  के  लिए  धनराज  बनाए  ।  लेकिन  बहुत
 ज्यादा  अन्तर  रखा  क्लास  फोर  के  क्वार्टरों  में

 कौर  दूसरे  क्वार्टरों  ते  ।  किसी  अजीब  बात  ह

 कि  बे  इस  बात  को  भो  भूल  गए  कि  यहा  र
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 .कुछ  मकान  बनाने  वाले  भी  है,  मजदूर  भी  हैं  ज  '

 रहेंगे,  इंडस्ट्रियल  एरिया  जो  रखा  है
 वहां  7

 काम  करने  वाले  मजदूर  भी  होंगे  शौर  इन  सब

 को  सिर  छिपाने  के  लिए  जगह  की  जरूरत  हो

 भी  इसको  वे  भूल  गए  |  भूल  गए  इस  बात  को

 भी  कि  यहां  पर  लोग  चलगे  और  उनके  वास्ते

 साइकिल  मुरम्मत  करने  वालें  भी  होंगे,  मोटर

 मैकेनिक  भी  होंगे  ,  छाबड़ी  वाले  भी  होंगे  और

 उनको  भी  जगह  की  जरूरत  होगी।  ये  लोग

 कहां  रहेंगे  इसको  वे  लोग  भूल  गए  1  जह

 जगह  मिलती  है  वही ंये  लोग  अब  झोपड़िया

 बनाकर  रहने  लग  गए  है।  नतीजा  यह्‌  है  कि

 स्तम्भ  बनो  जाते  2,  चण्डीगढ़  का  हुलिया

 बिगड़ता  जा  रहा  है।  यह  समस्या  लगातार

 बढ़ती  ज़ा  रही.  है।  यह  कहा  जाता  है  कि  पैसा

 बढ़ीं  है  इस  समस्या  को  हल  करने  के  लिए  Le

 वहां  की  एड सि निस् ट्रेशन  ने  स्कीम  भे  जी  है  उनके

 रास्ते  जिन  के  पास  वहां  मकान  नहीं
 है,  लेबर

 के  वास्ते,  गरीब  लोगों  के  वास्ते  मकान  बनाने  की

 जिस  पर  कुछ  तो  प्लानिंग  वालों  ने  एतराज

 किया  और  कुछ  फाइनेंस  मिनिस्ट्री  वालों  ने

 किया  और  कहा  कि  पैसा  नहीं  है  और  उसकी

 कांट  छांट  कर  दी  गई।  ज़िदान  मांग  की  गई

 उस  यें  कहीं  कम  म-  ने  बनेगें  7  यह  जो  समस्या
 EY

 है  यह  बढ़ती  जा  रह:  है।  श्राप  धीरे  धीरे  इसको

 हल  करना  चाहते  हैं  फ्लोर  नतीजा  यह  है  कि

 समस्या  बढ़ती  जा  रही  है.।  इसके  बारे  में  श्राप

 गम्भीरता  से  विचार  करें  1  इसको  भी  देखे  कि

 हम  जनता  क्रो  साथ  कैसे  ले  कर  चल  सकते  हैं  I

 जनता  को  साथ  लिये  बगैर  कोई  रास्ता  आप

 निकाल  नहीं  पाएंगे  |  जो  लोग  वहां  बसते  हैं

 उन  से  श्राप  पूछे,  शहर  को  सुन्दर  भी  बनाना  ई

 इसको  कैसे  बनाएं  यह  भी  उन  से  पूछे  ।  जनता

 से  सुझाव  ले  ।  कुछ  वह  बच्चे  करेगी,  कुछ  आप

 करें,  मद  बाप  देंगे  तो  जो  समस्याएं  हैं  हल  हो

 जाएंगी 1  दुनिया  की  बड़ी  बड़ी  समस्याएं

 हल  हो  सकती  हैं  तो  क्या  इसको  हम  हल  नहीं
 व्र  सकते  हे  ।  जनता  पर  जिसका  असर  पड़ता

 है  उनको  आप  बुलाएं,  उनके  साथ  बैठ  कर

 विचर  करें  तब  ये  समस्‍यायें  हल  होंगी।
 आजकल  होता  यह  है  कि  जो  अफसर  दफ्तरों

 में  काम  करते  हैं  वे  नीचे  स्कीम  भेज  देते  हैं

 होनी  बाकी  है  ।  जब  वे  हल  नहीं  होती
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 और  जनता  को  मालूम  ही  नहीं  होता  है  कि

 सं  पम  क्‍या  है  ।  जब  उसको  पता  चलता  है  तो

 विरोध  होता  है।

 आ्राथिक  समस्‍यायें  भी  हमारे  सामने

 मुंह  बाए  खड़ी  हैं।  राम  सिह  भाई  वर्मा  जी

 ने  कहा  कि  पोलिटिकल  पार्टीज  हड़ताल

 करवाती  हैं  और  बाहर  के  लोग  भी  उनको

 ऐसा  करने  के  लिए  भड़काते  हैं।  मो  समझता

 2  कि  तमाम  बुराई  पोलिटिकल  पार्टीज
 या  बाहर  वालों  के  सर  मढ़ना  ठीक  नहीं  है।

 यह  ठीक  है  कि  पोलिटिकल  पार्टीज  उनको

 एकक्‍्सप्लायट  करती  है।  लेकिन  बुनियादी
 तौर  पर  मजदूरों  की  कुछ  समस्याएं  हैं  जो  हल

 है

 तो  वैपोलिटिफल  पार्टी  ज  की  सहायता  लेते  है

 पोलिटिकल  पार्टीज  को  मसाला  मिल  जाता है
 |

 उनको  भड़काने  का  ।  लेकिम  मजदूर  अपने  श्राप

 हड़ताल  नहीं  करना  चाहते  हो  ।  जनता  का

 माइकल  भी  साफ  है।  यह  सच  है  कि  जनता  आगे

 बढ़ना  चाहती  है।  लेकिन  उसको  रास्ता  नहीं
 मिलता  है।  आप  कुछ  करते  नहीं  हैं  ।  शब

 इलाज  क्‍या  है?  जैसे  कोई  बीमार  होता  है  ,

 अच्छे  अच्छे  डाक्टर  से  इलाज  करवा  कर  जब

 वह  निराश  हो  जाता  है  तो  वह  हकीम  वैद्य  के

 पास  जाता  है  और  क्वेटा  के  पास  भी  जाता  है

 इस  आशा  से  कि  शायद  वे  कुछ  इलाज  उसका

 कर  सके  |  इस  वास्ते  मेँ  कहना  चाहता  हूं  कि

 हमारा  जो  एनेलेसिस  हो  वह  ठीक  होना  चाहिये  |

 मजदूर  हड़ताल  करते  हैं  इसलिए  बाहर  वालों

 को  रोक  दिया  जाए  यह  ठीक  नहीं  है।  इससे

 बीमारी  बढ़ती  जाएगी  |  उनकी  समस्या झ्र ों  को

 हल  करना  है  तो  उनके  साथ  जो  उनकी

 समस्‍यायें  हैं  बैठ  कर  आपको  हल  करना  होगा  ,

 इन  पर  विचार  करना  होगा।  उनको  बताना

 होंगा  कि  इतना  पैसा  खर्च  इस  पर  हो  जायगा

 कहां  से  यह  आएगा  ,  कैसे  इसको  करेंगे  उस-

 को  बताना  होगा  कि  हमारा  गरीब  मुल्क  है,

 हमें  देश  की  गरीबी  को  दूर  करना  है  और  इस

 में  वह  सहयोग  दें  उनको  बिठा  कर  गरीबी

 दूर  करने  के  हम  को  प्लान  बनाने  होंगे  ।  कह
 देने  मित्त  से  गरीबी  दूर  नहीं  होगी  ।  जब  तक

 श्राप  उनको  कॉन्फिडेंस  में  नहीं  लेंगे,  गरीबी
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 [at  अमरनाथ  विद् याज कार]

 दूर  नहीं  होगी  |  मजदूर  दौलत  पैदा  करता  है
 देश  के  लिए  और  वही  गरीबी  को  दूर  भी  कर

 सकता  है।  लेकिन  उसकी  कद्र  नहीं  है,

 इज्जत  नहीं  है  न  उसको  पेस  मिलता  है  और  न

 सिर  छिपाने  के  लिए  जगह  मिलती  है  |  जब

 उसकी  जरूरतें  पूरी  नहीं  होती
 F  तो  फिर

 बाध्य  होकर  उसको  हड़ताल  का  सहारा  लेना

 पड़ता  है।  में  चाहता  हुं  कि  उसको  अपने  साथ

 बिठा  कर  उससे  आप  विचार  विमर्श  करें।  उस

 को  हमें  सचमुच  में  ग्रसना  *थी  समझना  चाहिए
 और  साथी  बनाना  चाहिये।  सके  दल  में  यह
 भावना  पैदा  होनी  चाहिये  कि  हक मत  को  हम

 नहीं  चलाते  हैं,  रूलिंग  पार्टी  नहीं  चलाती  है

 बल्कि  वह  भी  इसके  अन्दर  एक  पार्टिसिपेट

 है  ।  जितनी  ज्यादा  हम  मजदूर  किसान  के  दिल

 में  यह  भावना  पैदा  कर  संगे  उतना  ही  देश  दे:

 लिए  अच्छा  होगा  ।  इस  देश  की  हकूमत  को

 डैमोक्रेटिक  तरीके  से  हम  को  चलाना  है  और

 उसके  मन  में  यह  भावना  पैदा  को  जानी  चाहिये
 कि  यह  मेरे  हित  में  है।  जिस  दिति  उसके  मन  में

 यह  भावना  पैदा  हो  जाएगी  उस  दिन  हमारी
 समस्या  हल  हो  जाएगी,  उस  दिन  पोलिटिकल

 पार्टीज  उनको  एक्सप्लायट  नहीं  कर  सकेंगे  |

 में  कहना  चाहता  हूं  कि  हम  नए  तरीके  से

 सोचना  शुरू  करें  और  आगे  बढ़े  चण्डीगढ़

 की  तरफ  भी  आपके  लिए  ध्यान  देना  जरूरी  है

 चंडीगढ़  की  समस्याओं  me  आप  छोटी  समस्यायें

 ने  समझे  I  उसकी  समस्याओं  को  व्यूरोक्रेरी
 का  अड्डा  न  बनाएं।  वा  भी  हैसीक्रेटिक  तरीके

 आप  रचनाएँ,  कोई  और  ढंग  वहां  काम  करते

 क  निकाले  |  बड़ा  को  समस्या ग्र ों  को  हल  करने

 का  कोई  श्राप  उपाय  ढूंढे  ।

 इन  शब्दों  के  साथ  में  वित्त  विधेयक  का

 समर्थन  करता  है  |

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA  (Giridih):  Sir,  while
 rising  to  support  the  Finance  Bill,

 I  must  underscore  the  high  rate  of
 inflation.  The  foog  gap,  the  ferti-
 lizer  gap  and  the  fuel  2०99  have
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 brought  Fkefore  the  Indian  adminis-
 trators  many  imponderables,  If  we
 want  to  beat  back  the  prices  and  if
 We  want  to  import  adequate  fuel
 for  our  domestic  needs  and  if  we
 want  {o  sustain  and  later  on  increase
 food  production  in  the  country  there
 will  be  a  draft  on  our  foreign  ex-
 change  to  the  extent  of  Rs.  2l06
 crores,  almost  95  per  cent  of  our  total
 earnings.  The  situation  is  grave  in
 the  extreme.  Our  economy  is  in  a
 state  of  siege  and  the  developed
 nations  have  launched  which  in  bili-

 tary  parlance  is  called:  ‘“onveloping
 action”.  Uncertainties,  anxictics  and
 impenderables  arising  cut  of  the
 high  prices  have  affected  different
 layers  of  society.  Some  of  them  are

 mute;  some  of  them  are  quite  vocal.
 It  appears  that  we  have  entered  a
 dark  tunnel  of  necessities  and  restric-
 tions  and  it  will  require  all  cur  ex-
 pertise,  economic  administra-
 tive  coupled  with  volifienl  will  and
 the  mobilisation  of  the  masses  to
 find  our  way  out  of  the  tunnel  and
 this  gathering  gloom.
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 Our  Finance  Minister  has  done  the
 best  in  thi¢  situation  of  constraints
 and  has  to  be  supported.  Rather
 than  going  into  the  nature  of  tax
 effort  in  detail,  I  shall  concentrate
 on  the  lines  on  which  through  micro-
 plans  district  by  district.  anchal  hy
 anchal,  we  might  try  to  fight  our

 way  out  of  the  gathoring  distress  and
 gloom.  As  regards  the  tax  effort.  it
 is  more  or  I¢ss  on  the  lines  cf  the  re-
 commendations  of  Kaldor  and  later
 on  by  the  Wanchoo  Committers  exce-
 pting  in  one  important  narticular.
 Kaldor  had  recommended  as  vart  of
 a  total  arrangement  high  taxation  on

 expenditure.  Now  that  we  know  the
 injurious  effects  of  black-meoney,  this
 tax  on  expenditure  was  very  nece-
 ssary.  The  enhancement  of  excise
 duties  cannot  take  care  of  this  sug-
 gestion.  Five  starred  hotels  are  go>
 ing  up.  Black  moneyed  multi-millio-
 naires  and  the  new  rich  are  soending
 their  davs  in  these  five  starred
 hotels.  Out  of  five  room’,  two  are
 occupied  bv  foreign  tourists  and
 three  are  occupied  by  our  indigenovs
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 new  rich.  There  is  conspicuous  con-
 sumption.  We  bring  in  a  lot  of  cotton
 for  our  export  effort.  but  consume
 textiles  internally.  We  import  news-
 nrint.  We  waste  it  in  TMazing  adver-
 tisements  for  a  high  life  and  for  high
 jinks.  Sir,  development  in  4  demo-
 cratic  society  is  always  difficult.  But
 this  inflation,  whatever  our  friends
 on  the  Oprosition  side  might  say.

 is  a  worldwide  phenomenon.  The
 rate  of  inflation  may  vary.  In  India.
 it  may  be  40  per  cent  and  in  some
 other  country  it.  may  be  20  per  cent.
 We  hove  imported  some  of  the  infla-
 tion  from  abroad.  But,  how  to
 counter  it?  This  is  the  poser.

 Sir,  firstly,  I  suggest  that  our  pub-
 lic  sector  undertakings  in  coal.  steel.
 heavy  engineering  and  in  electrical
 industries  should  imvrove  their  per-
 formance  ang  should  increase  their
 capacity  utilisation.  In»  regard  to
 steel  and  coal  mines,  T  have  sugsest-
 ed  and  I  suggest  again  captive  power
 plants.  There  is  no  other  way  out.
 There  may  be  jurisdictional  disvutes
 between  the  Ministries  hut  without
 eaptive  power  plants,  in  coal  mines,
 the  lives  of  the  coal  miners  will  be
 in  jeonardy.  We  do  not  want  repe-
 tition  of  Jitpurs.  So.  we  have  to
 captive  power  plants  for  the  safety
 of  the  workers  and  the  working  of
 the  mines  and  we  have  to  have  cartive
 power  plants  in  steel  plants,  if  only
 to  take  away  the  alibi  to  which  some
 of  the  technocrats  are  clinging  to,
 saying  ‘there  is  no  power,  and  there-
 fore.  we  cannot  utilise’.  0  MW.  5
 MW  power  plants.  some  of  them
 mobile  power  plants  must  be  import-
 ed.  They  can  see  to  the  peak  loads
 required  by  steel  plants.  By  this  we
 ean  improve  our  capacity  utilisation.
 Secondly,  Sir,  the  authoritv  and  the
 finetions  of  the  Burea:  of  Public
 Enterprises  should  he  re-structured.

 MR.  CHATRMAN:  You  may  con-
 elude  now.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  Sir.  I  have  spoken  for
 only  five  minites,

 MR.  CHATRMAN:  You  have  spoken
 for  ten  minutes,
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 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  Kindly  bear  with  me
 for  another  three  or  four  minutes.  I
 will  only  read  out  the  points,

 MR.  CHAIRMAN:  Still,  two  Mem-
 bers  have  to  speak.  At  6  p.m.,  we
 have  to  close  the  discussion.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  Sir,  our  _  planning
 model  although  very  sophisticated
 is  -based  on  various  \national  sam-
 ple  surveys  of  very  slender  sta-
 tistical  base  and  is  not  supported
 by  census  of  consumption.  This  is  a
 must.  Otherwise,  this  process  of  re-
 gional  variation  through  different
 macro-plans  will  go  on  gathering  mo-
 mentum.  Our  region.  Sir,  Chotta
 Nagpur  is  now  faced  with  Adivasi
 agitation,  due  to  arrested  growth,  one
 ९700  economy,  failure  of  rains  and
 forest  laws  and  using.  Now,  20-30,000
 Santhals  are  taking  out  processions
 with  hows  and  arrows.  We  have  to
 do  something  for  them.  I  have  sug-
 gested  and  still  suggest  introduction
 of  div  farming  techniques,  growing
 soya  bean  and  sun  flower.  We  have
 alvrady  started  growing  there  low

 nicotine  content  virghinia  tobacco  and
 cotton  in  demonstration  vlots.  Then,
 Sir,  I  suggest  rehabilitation  of  four
 maior  industries  in  my  region,  name-
 ly.  mica,  shellac  beedi  and  tusser  all
 labour  incentives.  If  we  take  care  of
 these  in  the  micro-nlans,  or  in  the
 various  national  schemes,  if  we  force
 the  nace  of  growth  of  these  crops,
 Chotenagpur  will  see  another  day.
 Now  Chotanagpur  is  between  two
 sectors.  one  glittering  highly  automa-
 tic  sector,  and  there  is  a  vale  of  tears
 nearby  We  have  to  think  introduc-
 tion  of  intermediate  technology,  and
 intermediate  sector,  so  that  this  dis-
 narity  in  economic  development  het-
 ween  district  and  district.  between
 one  region  of  India  and  another  is
 slowly  remeved.  With  these  words,  T
 surport  the  Bill.

 श्री  समेत  प्रसाद  वर्मा  (नवादा):  सभा-
 पति  महोदय,  मैं  वित्त  विधवा  का  समर्थन  करते

 हुए  आप  के  माध्यम  से  कुछ  निवेदन  करना
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 चाहता  हूं  1  आज  पंचम  पंचवर्षीय  भोजन।  में

 हम  लोग  प्रवेज  केर  गए  है।  चार  योजनाएं

 समाप्त  हो  चुप/  |  इस  मेंको  संदेह  नहीं
 कि  देश  में  योजनाओं  से  उत्तरी  बढ़ा

 है,  दौलत  पैदा  हुई  है  कान्त  चन  बो जता ओं  से

 जितना  देश  के  अन्दर  धन  पैदा  हुआ  सह
 सिमट  कर  कुछ  वरों  के  अन्दर  अ.ज

 रह  गया  स्यार  परिणाम  इस  का  “छू  हगा

 कि  इस  ये  काले  धन  की  उप  भी  हुई  न
 इस  पैदा  हुए  धन  कडझा धा  7  इस  देश

 में  इतना  कोप  धन  आया  हैं  दि  आज  जो

 सही  माते  में  वाजिब  धन  हे  वह  उस

 के  मुकाबले  में  श्री  गया  है  ।  जो  योजनाएं
 बनी  उस  में  मैं  समझता  हुं  कि  वहीं  न  कहीं
 खराबियाँ  थी।  आप  की  योजनाओं  में  अगर

 खराबियाँ  न  होती,  तो  देश  में  जो  दीलत  पैदा

 हुई  उस  के  वितरण  दी  सर्व  व्यवस्था  होनी  तो

 वह  देश  के  अन्दर  सब  लोगों  का  समय  रूप  से

 जाता  तो  देश  के  सामने  इतनों  विवाद  न।

 आती उस  का  मुख्य  कारण  यह  रहा  कि  रोज-

 _जाएं  ऊपर  से  अफसरों  के  द्वारा  बनाई  गई  और

 योजना  समिति  तथा  योजना  मंत्रालय  ने  उस

 पर  मोर  लगा  द॑'  ।  योजना  नीचे  से  बननी

 चाहिए  थी  4  उस  में  सारे  विधेयक,  सारे  संसद

 सदस्य  और  पंचायत  लेवल  के  लोगों  से  राय

 लेदर  ये  योजनाएं  जरगर  नीचे  थे  बनती  तो

 देश  के  अन्दर  अधिक  दौलत  की  वृद्धि  होती,'
 उत्पादन  बढ़ता  और  वितरण  की  भी  समु-
 चित  व्यवस्था  होती  राज  फिर  उन्हीं  पुराने
 तरीकों  और  पुराना  चीजों  को  दोहराएंगे  तो

 देश  में  दौलत  भी  पैदा  होगी  इस  में  कोई
 शक  नहीं,  लेती  न  इस  का  परिणाम  यही  होने
 वाला  हैं  कि  जा  दौर  पदा  होगी  ।  उससे
 कोई  खाते  खाते  मरेगा  और  कोई  खाने  बगैर

 मरेगा।  यह  स्थिति  पैदा  होगी  ।  इसलिए  मेरा

 निवेदन  है  कि  फिर  से  इन  योजनाओं  को  हम
 देखें।  जब  हम  समाजबाद  की  तरफ  जा  रहे

 हैं।  तो  समाजवादी  तरीके  से  इस  देश  में  जो

 दौलत  पैदा  हो  उस  का  समुचित  ढंग  से  समान

 वितरण  इस  देश  के  रहने  वालों  के  बीच

 6स  में  वे  अपना  जीवन  निर्वाह  कर  सकें  इस
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 at  इस  योजना  के  अन्दर  प्रभाव  रहा  जिस

 का  परिणाम  आज  हमें  भुगतना  पड़  रहा  है

 हिन्दुस्तान  कृषि  प्रधान  देश  है  ।  क्रि  प्रधान

 देश  में  अगर  कृषि  यय  उत्पादन  बढ़ाने  की  ओर

 हम  सड  ग  से  कदम  नहीं  उठाएंगे  तो  हमारा
 काम  नहीं  चल  सविता  क्यों  कि  इस  देश  के

 80  प्रतिशत  लोग  खत  में  लगे  रहते  हैं,  खेती
 से  संबंधित  है।  38  प्रतिशत  उस  में पेखे्त
 डर  मजदूर  हैं।  2154  खेती  का  उत्पादन  हम
 नहीं  बढ़ोगे  तो  हिस्दःलान  की  अधिक

 अवस्था  में  सुधार  नहीं  होने  वाला  है  ।

 इसलिए  मैं  चाहुंगा  कि  माननीय  वित्त  मंत्रो

 जी  इस  ग्रोवर  विशेष  ध्यान  दे  ।

 समय  के  प्रभाव  को  देखते  हुए  मैं  बिहार
 की  ओर  आप  का  ध्यान  ले  जाना  चाहता  हूं  I

 बिहार  में  428  लाख  एकड़  कृषि  योग्य  भूमि
 है  जिस  थे  50.26  में  इन्होंने  वादा  किया  था  कि

 चतम  पंच  वर्षीय  यो  जन!  के  अन्दर  निश्चित  रूप

 से  सिचाई  की  व्यवस्था  हो  जाएगी।  मैं  नहीं
 जानता  कि  वह  पूरा  हुआ  या  नहीं  लेकिन  नगर

 ह  पूरा  भी  हो  गया  आशा  तो  बिहार  की  भूमि

 का  वह  i2  प्रवीण  है।  तो  i2  प्रतिशत  से

 जय  आप  चार  पंचवर्षीय  बोजनाग्रों  के  इन्दर

 सिंचाई  की  व्यवस्था  करेंगे,  इस  रफतार  से

 चलेंगे  तो  वहां  उत्पात  की  क्‍या  हालत  होगी,

 यह  चिचार्रर्ण य  प्रश्न  है  |  मैं  माननीन  मंत्री  जी

 दंग  ध्यान  दिलाना  चाहूंगा  वि  विहार  हिन्दु
 तीन  के  अन्दर  एक  पिछड़ा  हुआ  राज्य  है  ।

 ग्रो जता  कमीशन  ने  और  सरकार  ने  यह  नीति

 निर्धारित  की  थी  कि पिछड़े  हुए  राज्यों  को

 विकसित  राज्यों  की  तुलना  थे  लाने  के  लिए

 हम  विजय  रू  से  धन  की  व्यवस्था  करेंगे  ।

 मगर  आप  को  यन  कर  आश्चयं  होगा  कि

 बिहार  ग्राम  भी  पिछड़ा  हुआ  राज्य  है  जब  कि

 बिहार  के  अन्दर  उसकी  भूमि  उबरा  है,
 नदीं  काफी  है,  जमीन  के  अन्दर  पानी.  है,
 बिजली  के  उत्पादन  के  काफी  साधन  है  ।

 श्राश्चये  की  बात  है  कि  आज  तक  बिहार
 में  केन्द्रीय  परियोजना  के  अन्दर  एक  भी

 थर्मल  पावर  स्टेशन  की  स्थापना  नहीं
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 हुई  ।  जो  नीति  आपने  निर्धारित  की

 क्या  उस  का  पालन  बिहार  के  जिये  नहीं
 करना  चाहिए  था  ?  बिहार  के  अन्दर  कोयले

 के  मध्य  में  तेनुआ  हैं  जहां  कोयला  बहुत  है  वहां

 एक  थर्मल  पावर स्टेशन  होना  चाहए  ।  बढ़ा

 बहां  कोयला  भी  है,  पानी  भी  है,  दोनों  चीजें  है  ।

 बिहार  की  अवस्था  दयनीय  हैं।  वहां  ग्रान्दोलन

 भी  हो  रहे  हैं।  लेकिन  अभी  तक  सरकार  ने

 घोषणा  नहीं  की  कि  बिहार  के  अन्दर  तेनुघाट
 कमल  पावर  स्टेशन  केन्द्रीय  परियोजना  में  ले

 कर  बनाया  जाएगा  |  अगर  आप  की  यह  नीति

 रहेगी  तो  वह  पिछड़ा  हमरा  राज्य  क्या  ऊपर  उठ

 सकेगा  ?  मैं  निवेदन  करूंगा  कि  इस  राज्य  के

 साथ  आप  ने  जो  व्यवहार  किया  है  उस  पर

 आरोप  फिर  से  सोचे।

 एक  छोटी  सी  बात  मैं  अपने  क्षेत्र  की

 कहना,  हूंगी  |  बिहार  के  अन्दर  गया  जिला,

 नवादा,  औरंगाबाद,  भमुझा,  रोहतास,  जमुई
 ये  सब  सुखाड़  के  इलाके  हैं।  वहां  बराबर

 प्रकार  पड़ता  रहता  है  सरकार  ने  कहा  कि

 सुखाड़  के  इलाके में  पक्की  सड़कें  बच।ई  जाएंगी।
 202  किलोमीटर  सड़क  वहां  ल॑;  गई।  उस

 का  सारा  रुपया  भारत  सरकार  को  देना  था

 202  किलोमीटर  सड़क  विभिन्न  क्षेत्रों  में

 ली  गई  थी।  मेरे  क्षेत्र  में  भ  ल  गई  थी।

 80--8  5  प्रतिशत  काम  हो  गया  और  35  लाख

 रुपये  की  आवश्यकता  रह  गई।  85  लाख

 रुपये  का  सामान  इन  का  सड़क  के  किनारे

 रखा  हुआ  बाद  हो  रहा  है।  यहां  से  चिट्ठी
 गई  कि_  रुपया  नहीं  मिलेगा  |  नतीजा  यह  है  कि

 85  लाख  रपये  का  साम,  बरबाद  हे;  रहा  हैं।

 सड़क  कहीं  एक  मील  बनी  बीच  में  छूट  गई  ।  किरे

 एक  मील  बनी,  चरागे  छूट  गई  |  इस  तरह  से  काम

 के  लायक  भी  सड़क  नहीं  बन  पाई  |  तो  क्‍या

 यह  आवश्यक  नहीं  था  कि  35  लाख  रुपये

 दे  कर  उस  को  पूरा  करा  लिया:  गया  होता  ?

 वरना  यह  85  लाख  का  सामान  सब  बरबाद

 जाएगा।  मैंने  वित्त  मंत्री  जी  को  चिट्ठी  लिखी,

 कृषि  मंत्री  को  चिट्ठी  लिखी  कोई  जवाब

 नहीं  आया  मैं  6  महीने  से  इस  के  5ए  कह

 रहा”_  मैंवित्त  मंत्री  महोदय  ते  निवेदन  करूंगा

 कि  वह  इस  पर  गोर  करें  और  क़षि  विभाग  की
 तरफ  से  यह  जो  202  किलोमीटर  सड़क  जो  मी

 गई  थी  35  लाख  रुपये  दे  कर  सड़क  को  पूरा
 करा  दें  जिस  से  85  लाख  रू;  का  सामान  बच

 जाए  और  सडक  भी  काम  आने  लायक  बन  जाए  1

 आज  जो  आन्दोलन  चल  रहा  है--
 वह  मंहगाई  के  नाम  पर,  भ्रष्टाचार  के  नाम

 पर,  बेकारी  के  नाम  पर  चल  रहा  है,  लेकिन
 मैं  वित्त  मंजी  जी  का  ध्यान  एक  दूसरे  आन्दोलन
 की  तरफ  आकर्षित  करना  चाहता  इ  जो  शीघ्र
 इस  देश  के  अन्दर  आने  वाला  है।  संविधान
 में  हरिजनों,  आदिवासियों  के  अलावा  अन्य

 पिछड़े:  वर्गों  करे  उत्थान  के  लिए  काम  किए  जाने

 का  प्रावधान  है  ।  954  में  एक  पिछड़ा  वर्ग

 कमीशन  बना  था,  जिस  की  रिपोर्ट  956  में

 सबमिट  हुई,  लेकिन  आज  तक  इस  सदन  में  उस

 रिपोर्ट  पर  बहस  तक  नहीं  हुई  t  क्षण  राज्यों  में

 जैसे  तमिलनाडू,  आन्ध्र  ने  अपने  यहां  इन  पिछड़े
 वर्गों  क ेलिए  नौकरी  में  रिजर्व शन  पूरा  कर्रादयां

 है,  लेकिन  ऐसे अनेकों  राज्य  हैं  जैसे  उत्त  :  प्रदेश,

 बिहार,  इन  राज्यों  में  इन  वर्गों  का  स्र्भी

 नौकरियों  में  2-3  प्रतिशत  से  ज्यादा  स्थान  नहीं

 है,  उन  का  कोई  विकास  नहीं  हुआ  है  ।  इस  लिए
 अनाज  ये  लोग  ज्वालामुखी  के  कगार  पर  खड़े

 हुए  हैं,  ्रान्दोलच  के  लिए  तैयार  हैं  ।  पिछड़े  वर्गों

 कं  समस्या  को  हल  करने  के  लिए  अ्रखिल

 भारत 'य  पिछड़ा  वर्ग  संघ  ने  एक  मेमोरेंडम  भी

 दिया  है,  जिस  में  मांग  की  गई  है  संविधान  में

 संघधशंन  कर  के  सविसिज्ध  में  इन  को  रिज-.

 पेंशन  देने  की  व्यवस्था  करें।  पिछड़े  वर्गों  की

 हर  एक  राज्य  में  सूची  बनी  हुई  है--

 एनेक्थोर  1कौर  एजेकश्यंर  2  सें  इन  का

 उल्लेख  है  इनकी  दो  भागों  में  बांटा  हुआ  है,

 बिल.  र  में  भी  इन  के;  दं।  सूचियां  हैं  एतेक्शोर  t

 में  कहा र,  हज्जाम,  बेलदार  कांदू  आदि  ऐसी

 जातियां  है,  जो  हरिजनों  श्र  झ्रादिवासियों  से

 भी  गरीब  और  पिछड़े  हैं,  मैं  चाहता  हुं  कि  उसने

 की  अवस्था  को  ध्यान  में  रख  कर  तमिलनाडू
 और  आन्ध्र  की  तरह  से  सर्विसिज़  में  उन  के

 लिए  स्थान  सुरक्षित  किए  जाएं।



 इन  शब्दों  के  साथ  मैं  इस  विधेयक  का
 समर्थन  करता  हूं ग्रौर  सरकार  से  अनुरोध  करता
 हूं  कि  पिछड़े  वर्ग  कमीशन  की  जो  रिपोर्ट  काका-
 कालेलकर  साहब  की  अध्यक्षता  में  तैयार  की
 गई  थी,  उस  पर  इस  सदन  में  बहस  कराने  की
 कृपा  करें।

 [Shri  Giridhar  Gomango]
 (Koraput):  Mr.  Chairman,  Sir,  I  rise
 to  support  the  Finance  Bill.  Today  the
 country  is  facing  the  problem.  Actual-
 ly  there  are  two  types  of  problem;  one
 is  food  scarcity  and  the  other  is  food
 problem.  Foog  problem  is  a  perma-
 nent  problem  whereas  food  scarcity  is
 a  temporary  in  nature.  There  are  two
 types  of  people  living  in  India:  one
 is  poor  and  the  other  is  rich.  The
 problem  of  food  scarcity  is  for  586  rich
 and  the  food  problem  is  for  the  poorer.
 sections.  In  the  hill  areas  and  tribal
 belts,  people  eat—it  wil;  be  odd  to
 hear—roots,  fruits  and  sometimes
 leaves.  But  in  the  towns  we  see  the
 people  eating  luxurious  food.  How  can
 We  eradica‘e  the  disparity  here?  The
 Finance  Ministry  is  a  main  Ministry
 in  the  Government.  The  Finance  Min-
 istry  controls  all  the  Ministries,  And
 when  the  Finance  Bill  is  before  the
 House  for  discussion,  I  would  like  to
 submit  before  the  hon.  Minister  the
 problem  which  the  country  is  facing
 today.  The  main  problem  that  the
 couniry  is  facing  today  is  the  economic
 problem  or  crisis.  To  eradicate  the
 economic  problem,  the  Government
 should  come  forward  for  permanent
 solution,  with  a  definite  decision  to
 eradicate  it  for  ever.  It  is  a  very  diffi-
 cult  problem.  The  only  solution  is
 this.  When  we  have  chosen  to  have  a
 socialistic  pattern  of  society  for  the
 country,  we  should  adopt  a  socialistic
 pattern  of  development.  When  the
 Government  allocate  the  money,  pre-
 pare  the  proposals,  prepare  the
 schemes  for  the  developmen‘  of  the
 country,  to  develop  the  people  in  the
 backward  regions.  At  that  time,  they
 should  get  a  higher  allocation  and  less
 for  the  luxurious  things.  Importance
 has  to  be  given  to  the  smaller  things

 a  Day
 which  will  be  helpful  for  the  poor
 people.

 In  the  previous  Plan  the  allocation
 made  for  the  tribal  areas  was  very much  less.  In  the  Fifth  Plan,  the  Gov-
 ernment  has  adopteg  a  bolg  policy  for
 the  development  of  the  tribal  area:
 and  I  hope  they  will  get  more  money in  the  Fifth  Plan.  But  money  alone
 will  not  solve  all  their  problems,  For
 the  removal  of  the  undevelopment  ana
 backwardness  of  my  people  and  those
 who  live  below  the  subsistence  leve!,
 money  allocation  alone  will  not  do
 There  is  so  much  exploitation  in  the
 ‘tribal  areas.  What  type  of  exploita-
 tion  is  that?  The  exploitation  is
 muinly  the  economic  exploitation.
 Whether  he  is  poor  or  whethe-  he  is
 innocent,  whatever  he  May  be,  the
 exploitation  arises  out  of  the  system
 ang  unless  we  take  the  necessary
 steps  and  bo!q  steps  to  check  the  ex-
 ploitation—I  am  not  going  into  detai?:
 about  the  exploitations—they  will
 continue  to  live  in  an  island  of  dark-
 ness  of  the  tribal  and  hill  areas.

 We  all  talk  of  co-operation  for  the
 development  of  the  backward  people.
 but  in  the  Plan  there  is  not  a  single
 paisa  for  cooperation  for  the  develop-
 ment  of  the  tribals.  We  talk  of  the
 development  of  the  agricultural  me-
 thods  of  the  tribals,  but  there  is  not
 even  a  single  irrigation  facility  in  the
 areas.  When  something  is  recommend-
 ed  by  any  committee  to  the  Govern-
 ment,  you  will  find  that  the  action
 taken  is  low  and  slow.  How  can  we
 expect  the  development  of  the  tribal
 from  tae  temporary  measures  and
 halting  actions  taken  by  the  Govern-
 ment  and  its  officers  from  top  to
 bottom?

 MR.  CHAIRMAN:  Would  you  like  to
 continue  the  next  day?

 SHRI  GIRIDHAR  GOMANGO:  Yes.
 Sir.

 MR.  CHAIRMAN:  You  may  conti-
 nue  your  speech  the  next  day.
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 NOTIFICATION  UNDER  CENTRAL  EXcISE

 Rois,  974  re.  Excise  Dury  on
 Kyanpsanr  80568

 THY  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K  R.  GANESH):  I  beg  to  lay  on  the
 Table  of  the  House  a  copy  (both  in
 English  aud  Hindi)  of  the  Ministry  of
 Finance  (Department  of  Revenue  and

 VAINAKHA  10,  896  (SAKA)  Funder,  Laid  350

 Insurance)  Notification  GSR  No.  49  (७)
 dated  the  30th  April,  974  together
 with  an  Explanatory  Memorandum.
 {Placed  in  Library.  See  No,  LT-6870}

 74},

 सभापति  महोदय  :  हम  हम  उठते  हैं,

 परों  20€,3974  को  ॥4  बजे  यह

 हाउस  फिर  मिलेगा  ।

 38.00  ह. आ

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Thursday,  May

 2,  i974]Veisakha  12,  4898  (Saka).
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